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LOK SABHA DEBATES

LOK SABHA

Wednesday, September 2, 1981/ 
Bhadra 11, 1903

The Lok Sabha met at Eleven  of 
the Clock.

[Mr.  Speaker in the Chair]

388  ̂ q̂’-=̂?TT̂ %•  o

 ̂ ....

?T6iI5T î?R

wrr I, I

«r> *T5fkm 5inT?> : ?t5zt5t  ?rnT 

TO gW I

MR. SPEAKER : No Ques tion

(«a’WT?r)

I

(SEf̂STR)**

MR. SPEAKER :  Not allowed. 

Nothing is going on record.

I ?

(sĥ etr)

(31T?TOH)

: ?rmfT «hfT m 

vT̂f I  ̂   ̂? Very bad.  I don ̂ 

expect this much from you.  This 

is very bad.  This is very bad.

ORAL ANSWERS TO QUESTIONS 

Study of long term energy policy

♦244. SHRIZAINUL BASHER: 
WiU the Minister of PLANNING 
be pleased to state:

(a) whether any study is being 
made by the Planning Commission 
regarding the long term energy policy;

(b) if so, whether it is contempla-
ted to assign areas for different 
sources of energy;

(c) if so, the details thereof; and

(d) the otiier steps for effecting 
economy in the consumption of oil 
and other sources of energy?

THE MINISTER OF PLANN-
ING (SHRI S. B. CHAVAN); (a)
A Working Group on Energy Policy 
was set up and its recommendation* 
have been received. The Government 
have constituted the Cabinet Commit-
tee on Energy and the recommenda

* Not recorded. 
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tions of the Working Group were 
considered and the policy measures 
and development programmes have 

been initiated.

(1)) The main sources of energy
i. e. coal, hydro power and oil are 
dispersed unevenly in our country 
and hence assigning of areas will 
depend on their geographical occur-
rence.

(c) Does not arise, in view of 
reply to (b) above.

(d) There are various short-term 
and long-term measures proposed for 
effecting economy in the consump-
tion of oil and other sources of energy. 
In the electricity sector efforts will 
be made to reduce tlie transmission 
and distribution losses.  Necessary 
steps will  be  taken  to  reduce 
the  consumption  of diesel  in 
road transport as also to develop 
alternate fuels and technology to 
replace use of diesel in commercial 
vehicles.

(«i?3ra’R)

388 I I

MR. SPEAKER : No question. 
I have not allowed it.

WeiTJST TcIT

 ̂  ^    ̂ I  % wtk

fT«r  ̂ =ETTRT I ̂   I

STRT

(sE7̂!rFr)

^  mx 5TFT ̂  sfrTJTT I, 
 ̂ "̂f 11 mr.

I; m  ?TT̂ R   ̂  I. 

f I   ̂ vnr̂T

^  I I  I

MR. SPEAKER : Nothing is 
going on record. What  the Hon. 
Member has  said is not forming 
part of the record. They have said 
without  my permission. It is not 
going on record.

(sqcfgrH)**

!Tt;cfST ^

I I  1̂  ft  I I

 ̂I  ̂  ̂I

(si?ggrT?7)

MR. SPEAKER : I only said, 
that wliiqh has been made without 
my permission  shall not form part 
of the record. Every other word is 
sacrosanct.

(oK̂ T̂)

: 7̂̂  55TTTT it

qr̂î %nfl  ̂ I I ̂

R̂ITPTT

crf̂ 1 ^ ^ I r

I, ^   ̂   ̂  ̂  ^

 ̂ I WTK ^

♦*Not recorded.
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eft  ̂eft #  Trâr ^

 ̂ mrnrr i  ̂ |

’if(S' sft̂T

qr ?rr ̂ KTI  ?rrT ̂   |t sjthfstt

I, \   ̂ 3TfT #5̂ ̂ r

^ I I

(wmTiT)♦♦

1?W71ST T̂̂t̂nr :  # ?TTWr  %

f I ̂    ̂t I WTX WK

^  ̂TTTT   ̂JT̂TTTFft ̂  ^

 ̂?rrr w ̂ ?  —?TFr%?itT̂

**

(siT̂sn̂T)**

MR. SPEAKER : I have not 
allowed  this hon. Member.

«ft Iv3

(sJT̂ niR)**

wen?« : fir r̂|  ?rsireT

i ? r̂   ̂ 11  t̂r

 ̂?n̂ W R̂i ?

(wrgŵr)♦♦

WS75T JT̂t̂i? : ^ 5JT̂«n- if

It is not in order. It  is not 
under  the Rules.

(»T?rOT?!)

fTSlfW IT  ̂: JTff

I I

(wrarsrTfT)

THE MINISTER OF STATE 
IN THE  DEPARTMENTS  OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS  AND  ENVI-
RONMENT  (SHRI  C. P. N. 
SINGH) : I would  like to hon. 
Members to realise that just four 
or five Members only like to show 
the popularity of their leader and 
keep the whole House to ransom 
including  the Opposition.

SHRI  A.  NEELALOHITHA- 

DASAN  NADAR  (Trivand-

rum) : I want to know only this : 
May I know whether what he has 
said forms part of record or not ?

MR. SPEAKER : I cannot say 
anything. But all this is too bad.

I can only say  that  this is 
transgressing  all limits,

{Interruption \) .

wccrw »T̂tw : wtt

^  n§r t, W  ̂  ̂  ̂^

I I

... («TT2rm5T)...

MR. SPEAKER : This is trans-
gressing all limits. This is too much.

«ft ?̂ftTTO mrtfi : ?TSZTST  , 

t fŵ 5TFT  ̂ =5rr̂aT f i ^

 ̂ f̂TTT irnrfT  ̂  ̂ i

WR ?TFT sir̂«rr  ̂  ̂wtrj spitt

^ ^ ^ ’rri 388j f '

ĵsrqr |.... 

 ̂I

iT̂ftrm imr̂ : ?rrr ^

tTSTT ^ feTT ?

'’♦Not recorded.
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«r> 3cnr?> : wk

^ ^ ?rrr̂ r 388̂  

?r̂T?r   ̂ f̂ T̂f ...

?rwT(5T  ; t ̂  ?̂rr  ? 

... (sâeiTJT )...

«() »TJtV?:R R̂T

T̂?rr I

!!TSIT« t  ^

«r  ̂? Ir ̂ ^ tâ prr,

sfT̂ «ft ftr̂rr  im  ^ ^  

«rnrr f% prr i t ̂

JT̂  p̂c R̂, fx̂ ii r̂%q I 

... («aŵ T) . . .

MR. SPEAKER :  Under rule 
388  I have not allowed.

«r> T̂JdrnT  ̂ r̂?

. . . (BiT̂ETT̂) . . .

iRtrm ̂rrnft: ?m ^

irar̂ ̂  |  ass  qr
tTT___(«?T5(5n5T) . . . ?TR

f%  iTSWHT % ■̂'1'1'f ..

*rf=rî  ̂■4'fr=f ^

r̂  ?

«t) «Rknr  : r̂rr  ^ i 

?RTT  ̂ r̂, ?T  I

«|5̂WT  ̂ t t  ^

STTT  ̂  ̂cq̂ sqr  ^ 388 ^

 ̂   iT$Wr̂ ^

% 3T̂r ̂  ̂rĉPTT  | t

 ̂ «Ft fkm\, ^

w?r I ?

SHRI  ZAINUL  BASHER :

Energy  management is the fore-
most need of the times. I am glad 
that the Planning Commission has 
done some exercise, and Government 
has taken some action. I would like 
to know what the recommendations 
of the working group in the plann-
ing  Commission were, and what 
decisions  the Cabinet Committee 
has taken, and what policy mea-
sures and development programmes 
have been  initiated.

SHRI S.B. CHAVAN  : Five 
copies  of this report have been 
placed in the Library of Parliament 
in the first quarter of 1980, and all 
the recommendations  have been 
accepted by Government.

SHRI  ZAINUL BASHER : 
What were the  recommendations 
and what action has been taken ?

SHRI  S.B. CHAVAN ; It is 
very difficult for  me  because it 
is a fairly lengthy report. There 
were in all 22 major recommen-
dations  which this working group 
had given, and  all  these major 
recommendations have been accepted 
by Government,  and mostly they 
are policy  directions given by the 
working group.

SHRI ZAINUL BASHER : Part
(b) of my question. I take it, has 
been misunderstood.  They  have 
taken the area to be geographical area, 
but I meant area of uses.  I want to 
know whether the different sources 
of energy are being distributed for 
different uses, such as such and such 
for industry,  such  and such for 
agriculture, such and such for trans-
port etc, whether any such distri-
bution policy has been adopted by 
Government, So that all the energy 
sources should not be misused and 
confused with each other.

SHRI S.B. CHAVAN :  Sir, I 
have not been able to exactly apprec-
iate the question which the Hon. 
Member has put. But the whole



oral Answers  BHADRA U, 1903 (SAKA)  Oral Answers lo

thing depends upon the location of 
different sources of energy.  Coal is 
available in certain areas, oil is ava-
ilable in different areas and we will 
have to find out as to how best we 
can utilise to the maximum the natur-
al resources in order to sec that all 
our requirements of energ)'̂ are fully 

met.

As far a> division between different 
sectors of developent is condcerned,
I do not think it wnll be possible for 
me at this stage to say how much hydro 
power will be given fora particular 
area, how much thermal power wiU 
be given to a particular area.  That 
will be difficult to say.  But it will 
depend  upon  the  geographical 
location  of  different  Sources of 
energy.  But the effort is there to 
see that in the country as a whole we 
try to utilise fully all the natural 
resources  available  to us.  The 
main thurst of the policy frame will 
be to minimise the use of oil as far 
as possible.

SHRI KRISHNA CHANDRA 
HALDER : Mr.  Depurty-Speaker, 
Sir, the Prime Minister, who presides 
over the Planning Commission is 
here.  Sir, in view of the reply given 
by the Minister and the fact that you 
know that after some time this petrol 
and diesel deposit will be exhausted 
and that within 200 years coal de-
posit will also be exhausted. Hydro-
power will be the main source.  So, 
I would like to know whether the 
Planning Commission has made any 
study regarding development of solar 
energy ?  France has developed it. 
Though it is now very costly, ihey 
are trying to minimise its cost of 
production.  I would like to know 
from the  Hon.  Prime  Minister 
whether any study has been made to 
develop Solar energy in our country'. 
I would also like to know whether 
they have in mind to develop tidal 
energy also ?

THE  PRIME  MINISTER 
rSHRIMATI INDIRA GANDHI) : 
Not only have we made studies, 
we have also taken several steps in

this direction.  In Nairobi wc were 
able to demonstrate how solar energy 
can be used by the  ordinray man. 
In fact we left a set there to be used 
in their Country side.

Financial Assistance to Central 
Goverxunent  Employees  Con-
sumer Cooperative Society Ltd.

*245. SHRIRAJNATHSONKAR 
SHASTRI ; Wiil the Minister of 
HOME AFFAIRS be pleased to 

state :

(a) whether the financial condi-
tion  of the Central Government 
Employees Consumer Co-operative 
Society Ltd.  New Delhi is far to 
unsatisfactory as a result of which 
has failed to serve the employees 
efficiently;

(b) if so,  whether  necessary 
financial help is proposed to be 
given to the Society to perform its 
role effectively and help control 
the  hoarding and profiteering in 
areas  inhabitated by the Central 
Government Employees;

(c) whether  more  and  more 
branch stores are proposed to be 
opened in the areas like Janakpuri, 
Harinagar, Munirka  and  other 
places where there is concentration 
of the Central Government Emplo-
yees and the Ministry of Works and 
Housing directed to earmark 3-4 
shops in each of the DDA and Cen-
tral Government colonies for it; and

(d) if not, reasons  thereof ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS AND  DEPARTMENT 
OF PARLIAMENTARY, AFFAIRS 
(SHRI P. VENPCATASUBBAIAH) :
(a) to (d).  A statement is laid on 
the Table of the House.

Statement

(a)  While it is true that the 
financial condition of the Society 
is still not satisfactory, there ha?
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been considerable improvement in 
its operational functioning during 
the cooperative year ending 30th 
June, 1981. Whereas  the Society 
has been incurring losses ranging 
from Rs. 4 lakhs to Rs. 10 lakhs every 
year during the past five years, the 
losses  incurred  in  1980-81  is 
about Rs. 90,000/- only. The Society 
is expected to  make  substantial 
profits in 1980-82. As a result of the 
various steps taken for improving 
its functioning, the Society is now 
able to supply all articles of daily 
necessity to Government employees 
in adequate quantities.

(b)  In the past, the Government 
has extended the following financial 
assistance to the Society  '

(i'l Share capital of Rs. 8' 70 
lakhs.

(ii) Working capital loan of 
Rs. 24 lakhs of which 
Rs. 16 lakhs is still with 
the Society.

(iii) Collateral guarantee for 
obtaining loans from banks 
against hypothecation of 
goods or otherwise.

(ly) Short-Term credit facility
*  of Rs. 4 lakhs for drawal 
of rationed commodities 
from the Food Corpora-
tion of India.

(v) Subsidy towards pay and 
allowances of  superior 
staff.

(vi) Accommoda tion for stores 
at nominal rent and sub-
sidy in rent for godowns.

The society  has asked for 
additional collateral guarantee 
for Rs. 15 lakhs for obtaining 
bank loan to meet its require-
ments for increased business 
expected  during  1981-82. 
*l?his is under consideration.

(c)  and (d). The Society has 
at present, 31 branch stores mostly 
located in Government residential 
colonies. Three more branches are 
proposed to be opened soon. While 
opening new stores, the  Society 
gives preference to the newly coming 
up Government colonies (where it 
gets accommodation on  nominal 
rent) as its resources, both manpower 
and financial are limited. If rent free 
accommodation is provided by DDA, 
the Society can open branch stares 
in other colonies also in a phased 
manner.

i it 4

 ̂ 10

 ̂  ̂ 90  wrr

 ̂ I? 5TR-:

Tf  ̂ I,

| 1

 ̂ 111  ̂

r ̂  ^

 ̂ I ^

^ qr ̂ qr

SHRI  P.  VENKATASU- 
BBAIAH : Sir, the Hon. Member has 
asked for information with regard 
to total losses that have been incurred 
all these years. He has also stated 
that because  of certain pilferage 
and mismanagement and all that, 
these losses are being incurred yearly. 
Sir, I would like to inform the Hon. 
House that in the last  year i.e. 
1980-81 we were able to bring down 
the losses to Rs. 90,000/- only. 
In the year 1979-80, the loss was Rs. 
9.10 lâ s. We have made certain 
improvement.  We had the advice of 
the consultancy of the National
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Cooperative Federation. They had 
provided us  the  cjosultancy 

and their  advice  has 
been  implemented.  So, I  would 
like to inform the  hon.  member 
that whatever reasons have been 
stated.they have been lojked  into. 
There has been a better management 
-with the result that the losses have 
come down fron- Rs. 9.10  lakhs to 
Rs. 90,000. We are hoping to have 
a break even in the second part of 
tliis year and also we are progressing 
towards getting some gain in the 
coming year also.

I I I

if ?rrT

I   ̂ ffT̂ TK

?rPT ̂  | ?

«T> 3?TR̂> :

Jr ?rrq-r̂ | 1

qP7% h'WK 

I fWTq̂‘ fJT̂frt  ?

SHRI P. VENKATASUBBAIAH: 
If the hon.  member  gives  me 
a separate notice regarding these 
complaints, I would collcct the in-
formation and pass on to the hon. 
member.

Mr. SPEAKER: He will pass it 
on to you.

«iy Trar̂ w  ?rrf5r> :

I I ^  ̂ I I

lT5il4r  sqFT g'f

I I

Tnr̂rm

T̂̂nT

i 5qrq’̂  Tf  |

?fk  wtsT  r̂̂cir̂r

11 n'CT marq̂t

?rf  Tff

n̂T I,  srftqrlT  | I ^
ir qT'Trt f % ^

?fh:3TrgT̂’’iî ^TT| % 

T  girr ̂ifft0  ft0̂ 0 ,

5rr̂   ̂f?rcr  f̂r̂r ̂rqi I ?
I , m  °̂'KT

I ? 15 ̂ m-̂ o % ̂

fTT-ar̂f̂ f̂ gTTT iTm  |,

ÎT'h* ̂T5T̂t| I ? 
ti'̂ O-'f r  I  ?  3fq-̂-̂*ciT

TT̂f  ̂Tf* TT «fr ̂7  w ?i  T

I  ?i«r ?n’r̂ rnmr

WTT ?in’  rî;  ?r?: fir ? 

SHRI P. VENKATASUBBAIAH
I would like to tell the hon. member 
that I liave given full particulars and 
also the loss which has come down to 
Rs. 90,000. He wanted to have some 
information about the complaints. 
I said I will pass on the complaints 
which the Government has reeived.

MR. SPEAKER : You will pass 
on the number of complaints and not 
the complaints.

«T> THRnr W

 ̂ r̂T   ̂I

SHRI p. VENKATASUBBAIAH:
About the new branches that are to 
be opened this year, we have opened 
three newbranches and another three 
are being contemplated to be opened. 
We are opening these branches in 
Government colonies where  the 
Government employees live. Our diffi-
culty has been that the accommod-
ation that is provided in some of these
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branchc? is not suitable for running 
the stores. So, we wanted to have a 
discussion with the Delhi Development 
Authority and also the Ministry of 
Works and Housing regarding pro-
viding tailor made accommodation. 
Whenever these  constructions  are 
coming up, we are only trying to get 
some accommodation. Wherever there 
is a need where Government em-
ployees live we are opening branches 
so as to provide them essential com-
modities without any difficulty.

r̂fiTHT

I,

.̂T̂iT I, rfl 5117 -̂n-̂

^  ?

MR.SPEAKER ; No.

SHRI P. VENKATASUBBATAH: 
This is out of the purview of this 
question.

: ÎsqSTTT̂, 

 ̂ ̂ I 1980-81

Jr  f ̂  ^

if  t§   ̂ grt  t 

f̂n   ̂fiT I, ?fk 3̂̂ W[Z ^

^ % fmrvTi

 ̂  ̂   ̂tII ?

fqr  ̂I ?

SHRI P. VENKATASUBBATAH: 
On the Board of Management there 
will be eight Directors to be nominat-

ed by Government and eight will be 
elected. One oi'the Joint Secretaries 
will be the Chairnian.  Tliere is 
supeiT'Sory staff or distributing the 
essential commodities.  That supervi-
sory staff is numbering 219. Through 
these peoples the sales  are being 
made and the supervisory staff is being 
appointed by us.

Improvement in System of Selec-
tion for Civil Services

*246.  SHRI  RASHEED 
MASOOD : Will the Minister of 
HOME AFFAIRS be pleased to 
state:

(a) whether Gov̂emment have 
made any assessment of the exist-
ing system of selection for civil services 
to bring about improvement for 
procuring a sizeable proportion of 
the best talent in the country at tbe 
appropriate age level to man the 
foreign and civil service;

(b) if so, the result thereof; and

(c) the steps contemplated by 
Government in this regard ?

THE MINISTER OF STATÊ IN 
THE MINISTRY OF HOME AFF-
AIRS  AND  DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P .V ENKATASUBBAIAH):

(a)  to (c) A statement is laid on 
the Table of the House.

Statement

(a) Yes, Sir.

(b) and (c) A Committee  on 
“Recruitment Policy and Selection 
Methods  headed by Prof. D.S. 
Kothari was set up by the Union 
Public  Service  Commission  on 
6-2-74 to g®  the existing system 
of recruitment to the All India and 
Central Services and to reooxnxncDd
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such changes in the scheme of the 
examinations and in the selection 
methods as would  give adequate 
emphasis to knowledge, skills and 
qualities appropriate to the role and 
function of the Services in the context 
of tasks of National Development and 
reconstruction. I'he Committee sub-
mitted its report on  29th March, 
1976. The report submitted by the 
Committee was considered by Govern-
ment, in consultation with the State 
Governments and in the light of the 
views expressed by the Union Public 
Service Commission. On the basis 
of the decisions taken by the Govern-
ment on the recommendations smade 
by the Kothari Committee, the new 
Scheme of Civil Services Examination 
in place of the earlier I.A.S., etc. 
Examinations, was introduced in 
1979. The present scheme of Civil 
Services Examination takes adequate 
care for inducting the best possible 
talent in the country at the appropriate 
age level to man the foreign and Civil 
Services.
2.  It is a relatively new experi-

ment and it is too early to draw a 
specific conclusion about the conduct 
of this type of multi-discipline exami-
nation and to review the present 
scheme of Civil Services Elxamination 
which was introduced only about two 
years ago.
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SHRI p. VENKATASUBBA- 
lAH : The Hon. Member said that 
the efficiency  sties.  In 1971 the 
number of first division  students 
that had  appeared was 219 and 
of those selected wiis 38.56 per cent. 
The  latest  figure  I  can  give 
you.  In 1977 out of 379 people 
who had come from tlxe first division 
and who had appeared  53.68 per 
cent were  selected  in the  IAS 
Examination.  Member sa\-  that 
efficiency is coming down.  It is 
not correct.  It is not borne out by 
facts.  About  people  who  have 
studied physics and all these things, 
there are lateral posts and people 
who come from these fields are engag« 
ed on these lateral posts in our services. 
There are several persons who have 
specialised in these fields as my hon. 
friend has said. They hav̂e been appoi-
nted in these lateral  as Secretary, 
Joint Secretary.  It is not as though 
we have ignored or we have not 
utilised talent of such persons as 
hon. Member has mentioiu-d.
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SHRI  P.  VENKATASUB- 
BAIAH : Many people are coming 
with scientific ground. They have the 
backgroimd knowledge  and they 
are successful in the IAS Examina-
tion.  Departments do take people 
who are specialised in those subjects 
and who come and apj:>ear in the 
IAS Examination.  Many pef>ple 
who are specialised in the scientific 
field arc coming and they are being 
recruited to the IAS.
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SHRI  P.  VENKATASUB- 
BAIAH : The supplementary asked 
by tbft honu member is unconnected

with this question. {Interruptions). 
A syllabus has been made, which 
has been reviewed from time to 
time to see that the best people 
are  attracted.  So,  it  is  not 
correct to say that some irrele-
vant questions are being  asked to 
frighten the candidates.  A syllabus 
has been formed and there is a review 
committee sitting from time to time 
to review and change it.  We are 
trying to get the bes‘ talent for this 
purpose.

SHRI  SATYASADHAN 
CHAKRABORTY : May I know 
whether it is a fact that there is a 
definite  bias  in  the  selection 
towards boys coming from English- 
medium schools and whether it is 
a fact that Ijoys coming from the rural 
areas and backward areas arc discri-
minated against, because of their non- 
proficiency in English ? If so, will 
the Minister say what steps are being 
contemplated to see tliat equal op-
portunities arc pr(jvidcd to all the 
students who  are coming  from 
different areas ?

SHRI  P.  VENKATASUB- 
BAIAH : What the hon. member 
stated is not correct.  It is nOc 
that people who have  got pro-
ficiency in  English  have got an 
advantage over others, it is not like 
that.  The preliminary examination 
consists of two papers, one in General 
Studies for 150 marks and the other 
in Optional Subjects for 300 marks. 
The General Studies paper is of an 
objective type  with a sufficiently 
wide choice of questions.  The main 
examination consists of two parts— 
written examination and interview. 
The written examination consists of 
eight papers.  Papers  on Indian 
languages and English of matricu-
lation or equivalent standard are 
of a  qualifying' nature.  Marks 
obtained  in  these  papers 
are  not  counted  for  ranking. 
The pap)CT on Indian languages, 
however, is not compulsory for candi-
dates hailing from the North-Eastern 
States, Union Territory of Aruna- 
chal Pradesh, Manipur, Meghalaya, 
Mizoram and Nagaland and also for
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candidates hailing from the State of 
Sikkim for the examinations to be held 
till 1982.. .

MR.  SPEAKER  :  What  is
required is this : Can you  provide 
equal opportunities because they will 
not be able to compete with the people 
who have come from public schools ? 
That is his qurslion.  That should 
be clarified.  How are you going to 
justify that ?

SHRIP. VENKATASUBBAIAH: ‘ 
During the interview, the develop-
ment . . . {Interruptions).

PROF. MADHU ADNDAVATE: 
You are reading irrespective of the 
question!

"MR. SPEAKER : The simple ques-
tion is whether a student who comes 
from the rural side, from villages where 
be does not get the opportunity to 
read English will be able to compete 
with others.

SHRI P. VENKATASUBBAIAH;
I am coming to  that.  I have 
explained  to  you  that  English 
language  is  only  a  cjualifying 
examination.
MR. SPEAKER ; [Other subjects 

also.

SHRI p. VENIÔ TASUBBAIAH- 
The inter\’iew carries only 250 marks, 
we have given every possibility not 
to judge the students upon the pro-
ficiency of English language.  This 
is being done.

MR. SPEAKER : I would like 
to have an-hour discussion on this.

Letter of Intent I«sued to State 
Electronic  Corporation  for
Manufacturing of Electronic 

Watches

*248. SHRIMATI  MADHURI 
SINGH ;Will the PRIME MINIS-
TER be pleased to state :

(a)  whether it is a  fact  that 
letters of intent have been issued to 
various State Electronic corporations 
for manufacture of electronic Watches;

(b) if so,the details thereof;

(c) whether some State units are 
facing difficulties in procuring crucial 
components ; and

(d) if so, the steps proposed to 
be taken to remove uncertainties in 
this regard ?

The Minister of State in the De-
partments of Science and Technology, 
Science  and  Electronics  (SHRI 
P. N. SINGH) :  (a) and  (b) G.
Yes,  Sir All applications  received 
from State Public Sector Undertaking 
have been  approved and letters of 
intent issued. These are from Tamil 
Nadu,  Punjab,  West  Bengal, 
Haryana,  Karnataka,  Orrissa, 
Pradesh,  Kerala,  Andhra
Maharash tra, Jammu & Kashmir, 
UttarPradesh andBihar.

(c) No, Sir.

(d) Does not arise.

Voluntary  Organisations
receiving Funds from Abroad

♦249.  SHRI  DHARAM  BIR 
SINHA:  Will the Minister  of
HOME AFFAIRS be pleased ta 
lay a statement showing:—

(a) which v'oluntary  organisa-
tions in this country receive funds 
from foreign countries;

(b) whether it is a fact that the 
leading members of some of these 
voluntary  organisations  are 
common office bearers and exercise 
control over a number of such orga-
nisations ;

(c) whether the accounts of these 
organisations are subject to public 
audit;

(cl) whether  Government over« 
see the activities of these  orga-
nisations; and
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(e) whether any of these orga-
nisations has indulged in  objec-
tionable activities ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS (SHRI  YOGENDRA 
MAKWANA): (a) There ai-e about
5,000  Organisations/Associations in 
the Country which are receiving 
funds from foreign  countries.

(b) Yes, Sir.

(c) Under Rule 8(2) of the 
Foreign Gofiribution (Regulation) 
Rules, 1976, each association is re-
quired to sul)mit annual audit re-
port duly certified bv a Chartered 
Accountant to the Government of 
India.

(d) The source and the man-
ner in which foreign contribution is 
received by the voluntary Organisa-
tions and the purpose for which it 
is utilised is furnished to the Go- 
venment through prescribed returns 
twice by a year by tliese Organisa-
tions.

(e) Sr)m“ instances where  these 
Organisations have indulged in ob-
jectionable activities have conic to 
the notice of  Government.

SHRI DHARAM BIR SINHA-I
must o ' )te;tat th"; |Cavalier manner 
the Minister has replied to the ques-
tion. I have asked for specific names. If 
yoii road the quc'tion. I have asked : 
‘Which voluntary organisations’ The 
Minister has ju‘ t said : ‘5000 organi-
sation’.

SHRI YOGENDRA MAKWANA:
Is it possible to name all the 5000 
organisations ?

SHRI DHARAM BIR SINHA : 
That  is why  I wanted him to lay 
a statement on the Table so that I 
could go through the names of those 
organisations ? make my views on 
thera and put supplementary ques-
tions : In any case, the Minister has 
conceded that soms instances have

come to the notice of the Government 
of objectionable activities. I thought 
that at least they woul̂ be fair to the 
House and give the names of those 
organi'̂ationj against whc m they have 
found  reports  of  objectionable 
activitic?.  May I ask him to name 
those organisations ?  What kind of 
objectionable activities and  when 
have they found?  Where are these 
organisation located?

SHRI YOGENDRA MAKWANA: 
Only last Friday these organisations 
were discussed in this very  House 
like Gandhi Peace Foundation and 
other  organisations  cc;n-
nected therewith.  The Government 
has given an assurance to tJie House 
by  accepting tlie Resolution that 
a Commission of Inquiry under the 
Commisnon of Inquiry Act would be 
ap])ointed to go into it. {Interruptions)

SHRI DHARAM BIR SINHA : 
Which are those organisations and 
why cannot you name tl.em ?

SHRI YOGENDRA MAKWANA: 
Gandhi Peace Foundation and other 
organisations.

MR. SPEAKER : You can give 
the list.

SHRI YOGENDRA MAKWANA:
I will lay the list on the Table of the 
House,

I ITT

 ̂  I ?
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SHRI YOGENDRA MAKWANA: 
AVARD, CARE’ .VFPRO, etc. are 
the organisations of international 
character.  They are giving aid to 
voluntary agcncies. They give aid 
for promotion of cultural and other 
social activities. ^

SHRI  NIREN  GHOSH: Is 
it a fact that because the Gandhi 
Peace Foundation was associated with
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JP, so the entire exercise is being 
done, which is politically motivated?
Is it not a fact that we have agitated 
several  times on the floor of the 
House that several voluntary orga-
nisations are indulging in secessionist 
activities, supporting the secessionist 
movement in Assam, Tripura and 
other places ?  Even though re-
ferences were made here to voluntary 
organisations  like CARE, no en-
quiries were made whicli  could 
satisfy the House.  So, would he 
enlighten the House whether it is 
not on account of political bia' that 
only the Gandhi Peace  Foundation 
has been taken up for enquiry ?

SHRT  YOGENDRA  MAK- 
WANA : I deny ihe allegation made 
by the hon. Member.  There is no 
substance in the allegation which 
he has made.  When a resolution 
on this subject was discussed in the 
House last time, all sections of the 
House which participated in the 
discussion narrated the  instances 
where these organisations misused 
funds.  So, there is no question of 
political  victimisation of the or-
ganisation.  So far as the  other 
question is concerned, a  constant 
what is kept by Governn\ent  on 
Such organisations which are re-
ceiving funds from foreign coimtries.

Conference of Labour 
Ministries

.1-

*250. SHRICHITTABASU: 
SHRl B. V. DESAI;

Will the Minister r»f LABOUR 
be pleased to state:

fa) whether a Conference of the 
Labour Minister̂ of the States was 
held In New Delhi on 4 August, 
1981; and

(b)  if so, the decisions of the 
Conference ?

THE MINISTER OF  STATE 
IN THE  MINISTRY  OF  LA-
BOUR (SHRIMATI  RAM DU- 
LARI SINHA): (a) Yes, Sir, the 
32nd State  Labour  Ministers’

Conference was held on the 4th and 
5th Augu?t, 1981.

(b)  A statement giving the main 
Conclusions  and  Recommenda-
tions is laid on the Table of the 
House.

Statement

2̂nd Session of State Labour Ministers' 
Conference—Xew Delhi—August  4-5, 
1981.

Main Conclusions and Recommendations

The 32nd  Conference  of the 
Ministers of Labour of the Central 
and the State  Governments, in-
cluding the Governments of Union 
Territories was held on the 4th and 
5th August, 1981; the Conference 
was preceded by a meeting of the 
Secretaries of Laljour of the Go-
vernments.

Item 1 and 3 of the Agenda

Q. The Conference noted the de- 
velopnients in the field of labour 
since the 31st Conference held in 
J\dy, 1980.  It was agreed that an 
arrangement should be made to 
keep each Government informed of 
what is happening in the different 
States of the country by collecting 
information from the State  Go- 
vcrnnients by mean<5 of periodical 
reports and circulating them for 
general mutual information.  The 
Conference  recon̂ mended that for 
this purpose a suitable institutional 
machinery might be set up in the 
Ministry of Labour which  may 
function as a clearing house of in-
formation on important legislation 
and welfare measures adopted by 
the Central and State Governments 
from time to time.

3.  The  Conference recognised 
that the country was passing through 
an economic  crisis following the 
enormous increase in oil prices and 
that the need of the hour was to keep 
the wheels of production moving. 
In this context, work stoppages for 
any reasons—strikes,  go-slow, lock-
out or lay-offs—should be eschewed 
as they  harmed the economy.
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The Confemce (with the exception 
of West  Bengal  and  Kerala), 
therefore, welcomed the Ordinance 
promulgated by the President em-
powering the Central Government to 
ban strikes, etc. in certain essential 
services.  The Governments of West 
Bengal and Kerala however did not 
favour the Ordinance.

4.  The  Conference also sugges-
ted that closures for  unjustified 
reasons should be  enquired  into 
with a view to protecting the in-
terests of workers, and that  State 
Governments be permitted to legis-
late  to prevent  closures and re-
trenchments.

5.  The  Conference  feU  that 
violence and intimidation  in the 
employer-employce  relationship 
would  harm tlic interests of the 
workers as well as those of  the 
industry and the country; this ten-
dency should be curbed at any cost. 
At the same time, the Conference 
was of the view that the mechanism 
for settlement of grievances of workers 
and disputes betwe<;n the workers 
and employers sliould be improved. 
The Conference therefore recom-
mended that tlie amendments to 
the laws gov'erning the industrial 
relations agreed to at the last Con-
ference should be brought forward 
urgently.  The  Conference  also 
recommended the following addi-
tional amendments to the Indus-
trial Disputes Act:—

(i) The definition of ‘workman’ 
should include  labour em-
ployed by contractors.

(ii) The period of notice to l>e 
given by the employers for 
closure should be  increased 
from 60 days to 180 days.

(iii) Section 25(0) and Section 25 
(r) should be revived by re-
moving the infirmities for the 
reason of which the existing 
provisions were struck down by 
the Supreme Court.

(iv) Subsistance  allowance should 
be paid to the workmen who

is  discharged or  dismissed 
during the pendency of pro-
ceedings before a labour court 
or tribunal.

6.̂The  Conference also noted 
that the  trade  unioii movements 
was  sufFering  grievously  from 
inter and intra-union rivalry and 
that this had marred the  indus-
trial climate. There was a consen-
sus for recognition of trade unions 
by  verification  of  membership 
However, as there has been no agree-
ment on the procedure for the de-
termination of the representatives 
character of the imions,  the Go-
vernment of India should decide 
the issue on its own so that the un-
certainty in the  matter may  be
removed and a uniform j)rocedtire 
prescribed.

7. The  Conference suggested
that Government of India should 
consider making punishment  for
breach of Factories Act more strin-
gent and also evolve a fool proof 
system of factory  inspection and 
permission  for  contruction  of
factories.

8. The Conference decided to- 
appoint a Committee to  consider 
the suggestions regarding the consti-
tution of a Gratuity Fund; the Mi-
nister for Planning and Labour was 
requested to dccide the composition 
of the Committee.

9. The Conference also decided to 
appoint another Committee to con-
sider the suggestions regarding the 
introduction of an unemployment 
insurance scheme to help the workers 
who are thrown out of employment 
due to closure, lay-offs, etc.; the 
same Committee should reconsider the 
suggestions regarding the constitution 
of a Fund to revive sick units. The 
Central Government may examine 
if powers can be delegated to the 
State Governments under  Section 
25(R) of the Industrial  (Develop-
ment and Regulation) Act,  1951. 
The Conference recommended de-
legation of theesc powers to State 
Governments.
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Item 2

lo. The Conference endorsed the

recommendations of the Sub-Com-
mittees of the Standing Comnuttee 
of the Labour Ministers constituted 
at the last  Conference and deci-
ded that similar  sub-committees 
should be set up to consider, in 
greater-depth, matters which had 
been raised in this Conference but on 
which no final decision could be 
taken.

Item 4

II.  In tbc matter of minimum 
wages the Conference decided as 
follows ;—

(a) With a view to extending the 
benefits of minimum wages to 
workers wlio are not now cove-
red, for the reason that certain 
employments are not included 
in the schedule to tlie Minimum 
Wages Act, a system of general 
minimum wage may be in-
troduced by suitable amend-
ment of the Act. Sucli general 
minimum wage may be fixed 
by the appropriate Govern-
ment in respect of distinct 
groups of employments such as 
emplovments in (i) agriculture 
and allied activities, (ii) shops 
and estalilishments, and (iii) 
factory  establishments,  etc. 
area-vv'ise  or  State-wise  or 
on a regional basis, as may be 
appropriate.

(b) The Government of India may 
fix minimum wages in respect of 
employments \vhich are spread 
over more  than one  State, 
if there is an agreement among 
the concerned States to that 
effect.

(c) Appropriate criteria should be 
developed to ensure in a phased 
manner that  the  minimum 
wages do not fall below the 
pro verty line.

(d) A mechanism should be devised

to link the minimum wages to 
the consumer price index num-
bers as has been done  by 
some States to the extent pos-
sible so that tJiey can be revised 
periodically without delay.

(e) The C'ommittee method could 
be adopted for tlae  initial 
fixation of the miniuum Avages 
but for revision of the minimum 
wages after they are once fixed, 
notification method could be 
followed as this is less time 
consuming. In case, however, 
it is considered necessary to 
adopt the committee method 
for revision  of  wages also, 
the  Committees  would be 
required to  complete  their 
work expeditiously within  a 
fixed time, say, six months or 
one year.

(f) The Conference noted that the
State Governments had taken 
steps to revise the minimum 
wages, wherever  due  and 
recommended that the process 
should be completed expeditiou-
sly.

(g) TheGovernmentoflndia should 
bring forward at an early date 
comprehensive  legislation  to 
amend the Minimum Wages 
Act to remove the defacts and 
to make it more effective. The 
Conference decided to set up 
a Committee to consider in 
depth the various proposals 
in this regard.

(h) The Conference \velcomed the 
measures taken by the various 
State Governments to streng-
then the enforcement machinery 
and recommended tliat those 
which had not yet initiated such 
measures should do so. When-
ever necessary, the Planning 
Commission might be appro-
ached for adequate financial 
allocation for this  purpose.
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12 On the question of empltyment 

and training, the recommendauons 
of the Conference were as follows

(a' The Conference endorsed the 
idea  of creation of District 
Manpower  Planning  and 
Employment Generation Coun-

cils. This would need revamping 
of the Employment Service and 
therefore, more funds  would 
be necessary.

(b) The Conference suggested that 
recruitment to  the  p»'ivate 
sector also should be made 
compulsory  through  the 
Employment Exchanges in ‘C’ 
and ‘D’ category posts.

(c) The Conference endorsed and 
commended the efforts of the 
Central  Government in job 
reservation for the physically 
handicapped and took favourable 
note of the efforts made by some 
States for this purpose.

(d) The Conference endorsed the 
suggestion of the Ministry of 
Labour to improve,  upgrade 
and modernise training in the 
ITIsandinthe apprenticeship 
proîamme. For this purpose, 
most of the States pleaded 
for additional funds from the 
Central Government.

(c) The Conference recommended 
the revival of Centre and State 
financial share in the proportion 
of 60 .-40 for implementation of 
Mathew and Qadir Committee’s 
recommendations.

(f) The Conference endorsed the 
initiative and the effort of the 
Ministry of Labour in introduc-
ing non-formal training as well 
as self entrepreneurship 
training. It also took note of the 
procedural initiative taken by 
the Labour Ministry.

17861—LS—2

(g) The Conference stressed the 
need for amending the App-
rentices Act, 1961 to  make 
employment of trained appren-
tices obligatory, to an extent 
by establishments which train 

apprentices.

(h) The Conference also expressed 
the view that more designated 
trades should  be added to 
the apprenticeship programme 
and that some diversification of 
trades be considered to cover 
af>TO and water based trade?.

(i) Stipend to apprentices should 
be suitably increased.
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lUm 6,

13. The  Conference  generally 
supported the Sclieme for Worker’s 
Participation in Management but 
felt that the progress made so far 
had not been satisfactory because 
of the absence of legislative support. 
Even before legislation was finalised, 
Government of India and tiie State 
Governments should ‘̂ive a lead in 
this regard by issuing instructions to 
public sector undertakings under their 
respective control to give a full and 
fair trial to the Scheme. The Con-
ference recomrneiided tliat in order 
to make  the  Scheme a  success, 
education and training of worker 
as well as management personnel 
should be stepped up to bring about 
an awareness among them about the 
objectives and effective im])lementation 
of the Scheme. The Conference also 
recommended that the Scheme should 
be extended not only to production 
but also to other activities such as 
sales, purchase and services. It was 
suggested that the recommendations 
of Ae Bhargava Commission for in-
dustry may be examined and made 
applicable to other industries.

Item 7

14. As far as legislation for agri-
cultural workers is concerned, there 
was no unanimity of views about
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the desirability or urgency for bring-
ing sucli a legislation on a national 
basis. While some States welcomed the 
measure, in principle, others pointed 
out the difficulties in the implementa-
tion of a uniform legislation because 
of diversity of conditions from State 
to State and even within the State. 
The Conference decided that the whole 
matter might l)e studied in depth 
by a working group.

Item 8

15.  The Conference welcomed 
the proposal to establish welfare 
funds for the benefit of workers in 
the handloom, leather, fishery and 
such other industries in the unor-
ganised sector.  It was agreed that 
the State and Union Territories 
Governments would take appropriate 
measures in this regard and that the 
welfare funds shou’d be utilised for 
medical care, education and housing 
of the workers on priority  basis. 
In order that there is no duplica-
tion of facilities for medical  care 
there should be coordination among 
the Healtli  Departments of  the 
State  Governments,  ESIC and 
the welfare fund a dministrations. 
The  pattern of welfare  schemes 
should be flexible so as to take into 
account tlie local  conditions and 
demands.  Some  States also rei-
terated that consenus reached at the 
last Conference for entrusting to the 
States the administration of welfare 
funds should be implemented at an 
early date, particularly in the case 
ofBidi Workers Welfare Fund.

Item ID

17.  TheConference considered the 
progress in the  implementation of 
the Contract Labour (Regulationand 
Abolition) Act, the Bonded Labour 
System (Abolition) Act  and  the 
Inter-State  Migrant  Workmen 
(Regulation of  Employment and 
Conditions of Service) Act.  There 
was  consensus  that  a working 
group  should  be  appointed  to 
look  into  the  various amend-
ments suggeted  by different State 
overnments and the amendments 
should be  finalised  expeditiously. 
On the question of  rehabilitation 
of bonded labourers, it was felt that 
greater financial powers should be 
delegated to the State Governments 
to enable speedy  rehabilitation; 
the  financial  assistance to the 
individual bonded  labour should 
be  enhanced and the Central Go-
vernment should  give financial 
assistance on an enhanced scale for 
rehabilitation and also to cover 
expenditure on  identification. The 
Conference agreed on the need to 
take all steps to prevent exploitation 
of migrant labour.  It was decided 
that the State Governments having 
migrant labour would give all faci-
lities to ofiicers from States of the 
origin of migrant workers, to enable 
them to ensure that there was no 
exploitation of, or discrimination 
against,  such  migrant workers. 
The Conference also stressed on ail 
State Governments to formulate and 
implement the Rules  under  the 
Inter-State  Migrant  Workmen 
Act without further delay.

Item 9

16.  Tlie  Conference welcomed 
tlie Central Governments Scheme 
for appointment of honorary orga-
nisers for organising rural labour. 
It was, however, felt that the coverage 
of the Sclieme may be extended to 
Other States also.

Item 11

18.  The need for extending the 
coverage of the ESIC Scheme to 
the eligible persons in the shortest 
possible time was accepted.  The 
requerements for the extension of the 
social  security in a suitable form 
to Suga Industry and other seasonal 
industries was also accepted.  It was 
emphasised that delays in the acqui-
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sition of land for social security pro-
jects should be minimised by stream-
lining the procedure and that the 
construction of projects should be 
speeded up. Views were expressed 
for improving the financial manage-
ment of the Corporation by reducing 
or eliminating contributions from 
State Governments, by  providing 
for contribution from Central Go-
vernment and by  removing the 
ceiling  on medical expenditure; 
these aspects can be considered by 
the Committee appointed by the 
Government of India to review the 
working of the ESIC.  The Con-
ference also felt that steps should 
be taken to make further improve-
ments in the quality of service of 
in  ESI  and  EPF  organisa-
tions.

Item 12

19. It was felt that the  State 
Governments and  Administrations 
should keep in view the policy issues 
and programmes included in the 
Chapter on Labour and Labour Wel-
fare of the Sixth Five Year Plan 
while drawing up their labour policy 
and implementing it.

Item 14

20. The proposals placed before 
the Conference  regarding the en-
abling legislation for establishment 
of Statutory Wage  Boards were 
generally  approved; certain State 
Governments, however, doubted the 
utiUty of such wage boards. The 
Conference  recommended  that 
the third  Wage Board for  Sugar 
Industry should be set up without 
delay.

SHRI CHITTA BASU : May I 
know whether it was revealed in the 
Conference that the man-days lost 
due to lock-outs and closures were the 
highest as compared to other reasons ? 
In view of that, hav'’ the Government 
decided to ban lock-outs and closures 
in the country ?

SHRIMATI  RAM  DULARl 
SINHA : The Industrial Disputes 
Act is going to be amended and a 
Bill for that purpose is going to 
be brought before the House in this 
very session. Then every problem 
would be solved.

SHRI  CHITTA  BASU :  I
suppose I need not make any com-
ment on the reply.

MR. SPEAKER: You have got the 
panacea.  What more do you want ?

SHRI CHITTA BASU : Is it a fact 
that the representatives of several State 
Governments, particularly of West 
Benga[, Kerala and other States, opp-
osed the promulgation of the Mainten-
ance of Essential Services Ordinance, 
because of its anti-democratic, anti-
working class and draconian nature; 
Ii; view of the f̂'ct that there has been 
widespread  protest  against  this 
dn conian  Ordinance,  do  the 
Government propose  to withdraw 
the Ordinance?

SHRIMATI  RAM  DULARl 
SINHA : As far as he promulg-
ation of the Ordinance is concerned,
I would like to state that it is for 
more production, more productivity 
and  for  maintaining  industrial 
peace.  Regarding the other part of 
the question, the Labour Ministers 
of all States accepted the promulgation 
of the Ordinance.  Only Kerala and 
West Bcnal opposed it.

MR. SPEAKER : Mr. B.V. Desai—j 
absent.  Now Mr. Indrajic Gupta.

SHRI INDRAJIT GUPTA: Sir, the
statement which has been laid on the 
Table of this House piuports to give 
the main conclusions and recommen-
dations of ihe State Labour Ministers* 
Conference.  In this statement I find 
that the Labour Ministers of the States 
felt that “work stoppages for any 
reasons—strikes, go-slow lock-outs'or 
lay-offs, should be eschewed as they 
harmed the economy. The Conference,
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therefore, welcomed the Ordinance 
promulgated  by  the  President 
empowering the Central Government 
to ban strikes etc.” v-

Do you see the logic, Sir ? They 
are very much worried about strikes, 
go-slow, lock-outs and lay-offs. There-
fore, the conclusion  they came to 
was that they welcomed the Ordinance 
promulgated to ban strikes.  She will 
kindly explain the thinking processes of 
this Conference by which they are so 
delighted to have the strikes banned, 
but not bothering about the other 
forms of works stoppage.

It also says ; “The Conference also 
suggested that closures for unjustified 
reasons should be enquired into.” 
Closures are also  work stoppages. 
Closure  for unjustified reasons or 
unjustified  closures—in that  case 
what should be done? It should be 
enquired into. Nothing more.

MR. SPEAKER ; That is all right.

SHRIINDRAJIT GUPTA : So, 
all the penal provisions are reserved 
only for strikes.

MR.  SPEAKER : That is all 
right. Let the Minister answer now.

SHRI INDRAJIT GUPTA : As 
far as closures or lock-outs or lay-offs 
are concerned, these Labour Ministers 
were not worried.  Is it a collection 
of Labour Ministers or  stooges of 
employers ?  I do not know.

SHRIMATI  RAM  DULARI 

SINHA : Sir, for banning of strikes 

It was only  in respect of essential 

services and for closure and lock-outs, 

the hon. Member very well knows 

abput the Prime Minister’s statement 

andithas come to the notice of all the 
people in this  country.  And  for 

' Lock-outs  and  closures  we  are 

, coosidoring as to how to bring in this 

House  the  amended Bill. (Inter- 
n̂ n̂s)  I mean, the  Industrial 

£&pmtes Act  (Amendment)  Bill. 
{Intorruptions),  We  are  going to 

replace the  Ordinance by bringing 

this 1̂1 in the House.

SHRI  INDRAJIT  ®̂ GUPTA; 
Ordinance is only for strikes.

SHRI K. A.  RAJAN : Mf.

Speaker, Sir, it is seen from the pro-
ceedings of the  Conference of the 
Labour Ministers that they have 
taken up the item of legislation 
regarding agricultural workers.

Mr. Speaker, Sir, a study group 
had been constituted a year back and 
the Government of India sent for the 
comments of various State Govern-
ments on how far the legislation could 
be implemented. Now she has got 
all the reports of the State Govern-
ments regarding agricultural workers 
comprehensive legislation. But now 
I find again you are sending it back 
to another Study Group. I would like 
to ask the hon. Minister why that 
legislation not be brought as early 
as  possible  because  all  other 
proceedings have already been over 
and the Bill  has  been drafted.

SHRIMATI RAM  DULARI 
SINHA: Sir, there is a Minimum 
Wages Act which covers agricultural 
workers and for other employments 
mentioned by the Hon’ble member. 
The Government is considering to 
brinsr a leorislation.

SHRI B.K. NAIR: Sir, it has 
been stated in paragraph 15 of the 

statement as follows:

“The Conference welcomed the 

proposal  to  establish  welfare 

funds for the benefit of workers 

in the handloom, leather and 

fishery and such other industries 

in the unorganised sector. It was 

agreed that the State and Union 

Territories  Governments would 

take appropriate  measiures in 

this regard and that the welfare 
fimds should be utilised for medi-

cal care, education and housing 

of the workers on priority basis.**
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I would like to know who is 
going to create this fund, whetlier 
it is  the Central Government or
State Governments.

SHRIMATI RAM  DULARI
SINHA : The appropriate Govern-
ment.

Cn
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Violation of Child Labour Act

*251, PROF.  RUP  CHAND 
PAL : Will the Minister of LABOUR 
be pleased to stale :

fa) whether Government’s atten-
tion has been drawn to violation of

several provisions of Child Labour 
Act and other Acts safeguarding 
interest of children; and

(b)  if so, what steps Government 
propose to take to safeguard children 
in our country from indiscriminate 
exploitation?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF LABOUR 
(SHRIMATI  RAM  DULARI 
SINHA):  (a) Yes, Sir.

(b)  Government have issued in-
structions to Administrations of all 
State Governments and Union Terri-
tories to strengthen  the  existing 
machinery for stricter enforcement of 
relevant laws pertaining to the em-
ployment of children to check ex-
ploitation and also to introduce welfare 
measures for working children.  They 
have also been advised to set up State/ 
District level advisory boards on the 
lines of the Central Advisory Board on 
Child Labour set up by the Government 
of India to keep a constant surveillance 
on the problems of working children.

PROF. RUP CHAND  PAL : 
Legislations to prevent child labour 
have been laid down, but these are 
being violated daily.  Millions of 
children in our country are being 
forced to work in conditions which 
are awful for their health. They are 
also being deprived of their due wages. 
The lives sometimes are not  safe 
particularly in industries like Safety 
Matches, mining. In mining children 
below the age of five are also being 
used. In the Diamond Polishing 
trade, minor children are being used.
Is it not a fact that they are reported 
to have lost their eyes ? In view of this 
may T remind the hon. Minister that 
in this very House lasrycai in July 
the hon. Labour Minister had assured 
that a cell is being formed to regu-
larly go through the condition of the 
children, their employment, to see 
that they are not exploited by these 
unscrupulous traders and business-
men. Has that cell been formed ?
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SHRIMATI  RAM  DULARI 
SINHA: Cell was formed in 1979 
and then committee on Child Labour 
was formed under the Chairmanship 
of Shri M.S. Gurupadswamy in 1979- 
The Committee submitted its report 
in December, 1979. 23 recommenda-
tions wiire made by tlie Committee. 
Out of 23 recommendations after 
sorting out the recommendations by 
empowered committee Government 
have accepted 22 recommendations. 
The outcome ô those recommenda-
tions is that a Central Advisory Board 
on child labour has been formed. Its 
various meetings  liave been held. 
Final report of Central Advisory 
Board for Children is going to be 
subbmitted in December, 1981-

PROF. RUP CHAND  PAL: 
Is there any scheme under considera- 
ation to cure or to bring improvement 
in the condition of tliose children 
who got diseases or whose eves have 
been effected or who have  been 
maimed as a result of the conditions 
in which they were forced to wor̂ ?

SHRIMATI RAM  DULÂ-I 
SINHA: Under the  Mines  Aĉ> 
*952j no child is employed in minê’ 
But if at all any case is brought 
the notice of the Government,  ̂
will see to it.

DR. KARAN SINGH; Will the 
hon. Mmister inform the House 
whether the Child Lai)our Act is 
applicable to the ̂ ate of Jammu and 
l̂ shmir ? In the carpet industry 
of Jammu and Kashmir, there are 
thousands of children workint̂ in 
very unhygienic and verv difficult 

.  conditions. I would like to know from 
the hon. Minister whether the ĉt 
IS applicable there and, if not, 

vvtii De t̂iken to per-
suade the  State Government to 
accept the provisions of this Act.

SHRIMATI  RAM DULARI 
SINHA: The Government will re- 
( quest the Jammu  and  Kashmir
- Government to apply these Acts in 
its own state.  ̂ill ̂

SHRI HARIKESH BAHî UR 
On a point of order, Sir. Continuous 
consultations are going on in that 
corner of the House.....{Interruptions)

MR. SPEAKER: Order please; 
only the business of the House is 
to be conducted.
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SHRI DIGVIJAY SINH: In the 
State of Gujarat, there are two dis-
tricts of Surat and Bhavnagar where 
may be 20,000 children are employed 
in the diamond polishing industry. 
There are complaints of these child-
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ren losing their eyes by the time they 
are 20. Does the.Government plan 
to take any action to save  these 
children from losing their eyes ?

SHRIMATI  RAM  DULARI 
SINHA: The Government will in-
quire into tlie matter and do  the 
needful.

Review Committee Appointed 
by E.S.I.S.

*252. SHRIINDRAJITGUPTA : 
Will the Minister of LABOUR be 
pleased to state :

(a) whether a Review committee 
has been appointed by the Employees 
State Insurance Scheme ;

(b') if so, the details Thereofarid 
when it is expected to submit its 
report;

(c) whether the said Committee 
has received any representation from 
any Central Trade Union Oiganisa- 
tion; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN 
THE  MINISTRY OF LABOUR 
fSHRIMATI  RAM  DULARI 
SINHA) ; (a) Yes, Sir.

(b) The Committee consists of 13 
members (including the Chairman). 
Its terms of reference is to review the 
working of the Employees’ State In-
surance Schcme with particular refer-
ence to the administration of medical 
and other benefits and to recommend 
how it may be improved. It may also 
review the position of the  arrears 
of contribution to ESI Scheme and 
suggest measures for the recovery and 
prevention of accumulation of such 
arrears in future. The Committee is 
expected to submit its report by the 
end of December, 1981.

(c) Yes, Sir,

(d) The Committee has so far re-
ceived representations from INTUC, 
AITUC, Hind Mazdoor Sabha and 
Bhartiya Mazdoor Sangh.

SHRI INDRAJIT GUPTA : In a 
matter like this which concernsi tems 
of social security measures affecting 
crores of workers in the country, 
how is it that a Review Committee 
which has bctin set up is no<̂ leased on 
the established tripartite principle ? 
HcKv is it that the tripartite principle 
has been given a go-l)v ?  How is 
it that in such a matter, a Committee 
is set up in wlxich the representatives 
of the main Central Trade Unions 
or even the representatives of tlie em-
ployer shave not been included ? The 
people who are making contributions 
to this Employees State. Insurance 
Scheme, their representativ''es are 
not included in the Review Committee 
which consists mainly of officials 
and one representative of the INTUC 
has been made the Chairman of 
the Committee.  But the tripartite 
ba*'>is has been knocked out altogether.
I would like to know why it is being 
done in this manner.

THE MINISTER OF STATE 
IN THE MINISTRY OF LABOUR 
(SHRIMATI  RAM  DULARf 
SINHA) : Your objection has been 
amsidered.  Your objections  and 
the suggestions  made  by  your 
organisation will be  taken  into 
consideration.  There is no question 
of debarring any political party in 
the coimtry.

WRITTEN ANSWERS 
QUESTIONS

TO

Scheme to Promote Engineers 
and Technicians in Electronics

♦243. SHRI  SONTOSH
MOHAN DEV : Will the PRIME 
MINISTER be pleased to state :

(a) whether Government have 
formulated  schemes  to  promote 
engineers and technicians in India 
in Electronics;

(b) whether schemes have also 
been formulated for those technicians 
who are willing to return from ab-
road to set up economically viable
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industrial projects in Electronics ; 

and
(c) if so, the details thereof ?

THE  PRIME  MINISTER 
(SHRIMATI INDIRA GANDHI) :
(a) and (b) . Yes, Sir.

(c)  The Department of Electro-
nics has been attaching great impor-
tance for several years now, to pro-
grammes for training our engineers 
and technicians in a wide range of 
areas of electronics. Annexure I lists 
the manpower development program-
mes which the Department of Elect-
ronics has imdertaken by means of 
giants given to various institutions, 
through the Technology Development 
Coimcil of the Electronics Commiss-
ion. The total investment made by 
Department of Electronics on such 
programmes up till now is  Rs.
3.2 crores. A particularly important 
project is the Rs. 31 1 akh programme 
funded by Department of Electronics 
at the Centre for Electronics Design 
Technology- (CEDT) at the Indian 
Institute of Science, Bangalore. This 
project is to train engineers  and 
technicians from industry and R & D 
laboratories on the design and fabri-
cation of electronic equipment using 
contemporary  desî  techniques 
and modem production  technology.
The project has Ijenefiled our electro-
nics  industry  in several ways. 
Recognising  this, the  Planning

Axmexnre

Commission has approved the Depar-
tment of Electronics  setting  up 
similar CEDTs in the  Northern, 
Western  and  Eastern  Regions, 
during the Sixth Plan at  a total 
investment  of Rs.  2.5  crores. 
Apart from the Centre for Electronic 
Design Technology  (CEDT) pro-
gramme, the Sixth Plan of the Depart-
ment  of Eltjctronics has a  total 
financial provision of Rs. 6 crores 
for supporting training programmes 
in several advanced areas of electro-
nics.

Apart from these programmes 
aimes at manpower within the coun-
try, the Department of Electronics 
also has a scheme called “National 
Electronics Fellowships—Return  of 
Scientists/Engineers from Abroad” 
under which technical information 
and guidance is provided to  our 
scientists/engineers  abroad  who 
wish to set up industries here.  There 
are also special incentives under 
the Import Policy for Indians retur-
ning from abroad regarding import 
of capital goods and consumables. An 
incentive oriented Software Export 
Promotion Policy has also been for-
mulated and announced by the De-
partment of Electronics on January
2, 1981 one element of which relates 
to such software generation by our 
scientists/engineers returning from 
abroad.

DOE's Manpower Tratning Programme

SI.
No.

Area of Electronics Name of Institution 
Involved

Duration Invest-
ment (Rs. 
in lakhs)

1 2 3 4 5

1 Semiconductor Integrated Circuits . Indian  Institute  of  Tech- 
nology, Delhi.

3 years• 3-39

2 Computer Systems Administrative  Staff  College 
of India, Hyderabad.

2 Years 2-35

3 Special Semiconductor devices and 
customised Semiconductor Integra-
ted Circuits.

Indian Institute of Techno-
logy, Kanpur.

4 years 15.00

4 Computer  based information  Sys-

tems

Indian Institute  of Manage-
ment, Ahmedabad.

5 years 8*00
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5  Mining Electronics  .  .  .  Orissa School of Engineering,  4 years  9’47
Cuttack.

6  Mining Electronics  .  .  .  Indian School  of  Mines,  4 years 9‘9<>
Dhanbad.

7  Design of microprocessor  based  Indian Imtitute of Techno-  3 years t5'90
systems logy> Kanpur.

8  Introdiict̂ oa  o' m'croproc  ssor  Appropriate Automation i year  9’8o
education in engineering colleges. Promotion Laboratory (AA

PL),  Electronics  Commi-
ssion (IPACi, New Delhi.

9  Optical Electronics .  .  Calcutta University, Calcutta. 5  years  9’So

ID Digital Training I>aboratory.  .  Bombay University,  Bombay. 2  years  8- 15

II Microprocessor  based  systems  for  Bengal Engineering  College, 3  years 6-00
the power sector. Howrah.

12  Electronic Training Course  .  .  Hyderabad Science  Society, i  year  1*70
Hyderabad.

13  Thyrbtor Control Equipment for  Indian Institute of Science,  i year  7-73
Electronics Bangalore

14  Centre for Electronics Design  Indian Institute of Science,  G years  30- 78
Techonology. Bangalore.

15  Microprocessor based  direct digi-  Regional Engineering College,  2 years  1*34
tal control. Warrangal,

16  Transportable  moduler  machine-  Technical Teachers Training  3 years *’99
independent teaching programme for  Institute, Chandigarh.
Applied  Science  and  Engineering 
course.

17  Microwave technology  .  . University of Delhi, Delhi, 5 years*•  I9’52

18  Underwater electronics  .  . Indian Institute of Technology, 5 years  36'80
Delhi.

19  @Sound transmission in coastal seas.  Indian Institute of Science,  5 years  37 4*
Bangalore.

ao  ©Linear Beam High Power  Banaras Hindu Univcarsity,  5 years  88- 14
Microwavc Tubes. Varanasi.

Total  323-18

•Completed in September 1980.

•♦Completed in July 1981. Extension of the Project for another 3 years is  under consideration. 

©Besides R & D, these projects also involve manpower training.
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Accumulation of Arrears of 
E.P.F.

*247. SHRI H.N. NANJE 
GOWDA :

SHRI K. LAKKAPPA :

Will the Minister of LABOUR 
be pleased to state :

(a) whether it is a fact that the 
amount of P.F. arrears have crossed 
all previous records and limits during 
the last two years;

(b) if so, who is responsible for 
the same; and

(c) what  action  is  proposed 
against the Central Provident Fund 
Commissioner and  then Chairman 
of the Board of Trustees for accumu-
lation of such huge arrears during 
their tenure ?

revealing that Charles Sobhraj, the 
international  Criminal lodged in 
Tihar Central Jail has  created a 
reign of terror in the jail by bullying 
prisoners and blackmailing the Jail 
Superintendent and his deputy;

(b) whetlier the information revea-
led in this news report is correct; and

(c) if so, what steps lîive been 
taken to deal with this  situation 
in the Tihar jail ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA) :  (a) to (c).  The
attention of Government has been 
drawn  to  the  news  report 
referred to.  Some other complaints 
have also been received l)v Govern-
ment pertaining to the Tihar Jail. 
These are being looked into.

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI P. VENKATA REDDY) :
(a) and(b). It is a fact that a large 
amount is in arrears on account of 
contribution  to  the  Employees’ 
Provident  Fund, Family  Pension 
Fund and the Employees’ Deposit 
Linked Insurance Fund, administra-
tive charges and other dues from cer-
tain employers.  These arrears have 
accumulated mainly due to sickness 
of the industrial units,  closure of 
establishment  liquidation of com-
panies, etc.

(c) Does not arise.

News  Item ‘Sobhraj Rules 
Tihar Jail’

♦253.  PROF.  MADHU 
DANDAVATE : Will the Minister 
of HOME AFFAIRS be plcaj-ed to 
state :

(a)  whether attention of Gk)vem- 
mcnt  has been drawn to the news 
report in the ‘Indian Express’ (Delhi 
Edition) of 8th July, 1981 imder the 
caption ‘Sobharaj rules Tihar Jail*

Directives to States  for 
Environmental Control

*254. SHRI PRATAPBHANU 
SHARMA:  Will the  PRIME
MINISTER be pleased to lay  a 
statement showing :

(a) whether Government  have 
given directives to States to take 
effective measures for En\'ironmen- 
tal control;

(b) if so, the details thereof; and

(c) the steps taken by  State 
Governments in tliis direction  ?

THE  PRIME  MINISTER 
(SHRIMATI INDIRA GANDHI):
(a) and (b). In April 1980 Prime 
Minister  addressed the  Chief 
Ministers of all States giving various 
suggestions relating to environmental 
control and preservation of  our 
environment.

The Ministry of  Works and 
Housing have issued instructions to 
all State industries departments to
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obtain comments and no objection 
certificates from the respective boards 
before new industries are commis-
sioned.

(c)  Most of the states have consti-
tuted state  Environmental  Com-
mittees under the Chairmanship of 
Chief  Minister (s) to adv̂ise their 
governments on environmental mat-
ters.  State Governments are also 
taking measures to control felling of 
trees, create energy plantations and 
extend social forestry.  The State 
governments of Madhya Pradesh, 
Karnataka and Uttar Pradesh have 
constituted Department of Environ-
ment.

State Governments are  imple-
menting the wildlife  (Protection) 
Act.  About 220  National Parks 
and Sanctuaries have been set up 
to  safeguard the  natural heritage 
of flora and fauna.  The  Forest 
(Conservation) Act, 1980 places res-
trictions on conversion of forests for 
non-forest purposes. ' All the State 
governments  except Tamil Nadu, 
Orissa  and  the  five  North-East 
hill states have set up boards for 
prevention and control of water pol-
lution of implementing the provisions 
of the Water Act 1974.  All  new 
industries have to obtain no objec-
tion certificates at the stage of li-
cencing and consent order for dis-
charge of effluents before commis-
sioning of industries from the state 
board. These  boards have been 
given responsibility for implementing 
the Air (Prevention and  Control 
of Pollution) Act, 1981 also.

Programme for Regional  De-
velopment of Industries in 

Sixth Plan

*255. SHRI A.  NEELALOHI- 
THADASAN  NADAR:  Will the
Minister of INDUSTRY be pleased 
to state:

(a)  whether  Gk>vernment of 
India has any programmes for re-
gional  development  of Industries 
-in the Sixth  Five Year Plan;

(b) whether it is a fact that the 
Government of Kerala has been com-
plaining about inadequate invest-
ments by the Central  Government 
in its Industries in Kerala; and

(c) what is the decision of Go-
vernment of India on those com-
plaints ?

THE  MINISTER  OF STATE IN 
THE  MINISTRY  OF  INDUSTRY 
(SHRi  CHARANJIT  CHANANA): 
Ca) Yeŝ Sir; programmes fop  pro- 
gressive reduction of regional inequa-
lities in the pace of industrial devel-
opment form part of the Sixth Five 
Year Plan.

(b)  and (c). In the Meeting of the 
National Development Council in Aug-
ust, 1980 and in the Industries Min-
isters’ Conference held in February, 
1981 Chief Minister and Minister of 
Industry Kerala  respectively  nd 
spoken about inadequate investment in 
Kerala under the Central public sec-
tor.

Between March  1972 to March
1980  the vahie of gross block in 
Central  public  sector in Kerala 
has increased from Rs. 137.ro crores 
to Rs. 422.84 crores.  In addition, 
the Sixth Plan proposes Central 
public sector investment on Indus-
trial and mineral projects in Kerala 
to the extent of Rs. 255.95 crores.

Guidelines for Setting up New 
Mini Cement Plants

*256. SHRI KUSUMA KRISHNA 
MURTHY:

SHRI K. MALLANNA;

Will the Minister of INDUSTRY 
be pleased to state:

(a) whether any guidelines have 
been issued for setting up new mini 
cement plants;

(b) if so, the details thereof;  and
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(c)  the places where such mini 
plants are proposed to be set up ?

THE MINISTER OF STATE IN
the ministry of industry
(SHRI CHARANJIT CHANANA) :
(a) Yes, Sir.

(b) I’he details are given in the
Press  Note  dated the 3rd July, 
1981, a copy of which is laid on the 
Table of the House.  Placed in li-
brary.  No. LT-2770/81)

(c) Proposals for setting up mini 
cement  plants conforming to the 
guidelines will  be considered for 
grant of Letters of  Intent/Registra-
tion with Directorate  General of 
Technical Development.

h

Exchange of coordinated Activi-
ties of Environmental matterii- 

with Foreign countries

*257. SHRIS.B. SIDNAL:Will 
the  PRIME  MINISTER  be 
pleased to lay a statement showing:

(a) whether any proposals have 
been received from foreign countries 
for the exchange of information, 
experts and coordinated activities of 
environmental  matters of mutual 
interest and benefits;

(b) if so, the names of such 
countries and the response of Go-
vernment of India thereto; and

(c) whether any  schemes have 
been formulated for the purpose and 
the details thereof ?

THE  PRIME  MINISTER 
(SHRIMATI INDIRA GANDHI):
(a) Proposals of this nature are 
being  received  from  foreign 
countries from time to time.

(b)  Bilateral arrangements exist 
with USA, France and European 
Economic  Community  (EEC)
fo r cooperation on environmental

matters.  USA has participated in 
Indo-US  Workshops under the 
Indo-US  Sub-Commission  on 
Science  &  Technology.  The 
European  Economic  Community 
and  India  constituted a Joint 
Action Defining Committee which 
met and  decided to establish a 
Working Group on Environment and 
Remote  Sensing.  The Working 
Group made recommendations  for 
sharing  of information,  data and 
experience in tlie field of environ-
ment.  As a result of the cooperation 
programme with France, the subject 
of environment was included in the 
Indo-French Programme in Science 
& Technology.

(c)  In pursuance of Indo-US 
Workshops certain research projects 
were identified involving joint re-
search, exchange of information and 
exchange of experts.
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Requirements of Cement

♦260. SHRT VIRDHI  GRAN-
DER JAIN : Will tlie Minister of 
INDUSTRY be pleased to state:

(a) the projected requirement of 
cement for the next four years;

(b) the installed capacity  to 
produce cement in the coimtry at 
present;

(c) the additional  capacity 
presently  being installed;

(d) how much cement  Go-
vernment propose to impart during 
the year; and

(e) when India would be self- 
sufficient in this respect ?

THE  MINISTER OF STATE 
IN THE  MINISTRY OF  IN-
DUSTRY  (SHRI  GHARANJIT 
GHANANA)  :  (a) A statement
showing demand for cement as as-
sessed  by  the  Working  Group 
on Gement Industry appointed by 
the Planning Gommisrion for the
4 years 1981—85 is laid on the Table 
of the House.

(b) Installed 
industry as on 

million tonnes.

capacity of cement 

1-8-81  was  28.43

(c) The additional  capacity ex-

pected to be installed during  1981 -82 
is 4.70 million tonnes.

(d) Government had authorised 
an import of two million toimes of 
cemcnt during 1981-82.

(e)  The Working  Group on 
Gement Industry has assessed that 
the availability position of cement 
is expected to ease by ig<34-85.

Statement

The requirement of cemcmt for 
the four years 1981—85, as assessed 
by the Wf>rking Group on Gement 
Industry is* as follows:—

Years Demand 
(In million 
tonnes)

1981-82

1982-83

1983-84

1984-85

. .  80.22

• .  32.64

. .  3525

.  98.07

Deputation of IAS Officers with 
centre

*261. DR.  KRUPASINDHU 
BHOI; Will the Minister of HOME 
AFFAIRS be pleased to lay a state-
ment showin" :

(a) the numljer of IAS officers 
who are on  deputation with the 
Centre for more than 6 years;

(b) what  according to Govern-

ment policy is the maximum period 

of deputation  permissible for IAS 

officers to serve in the Centre  at a 

stretch; and

(c)  the steps Government propose 

to take to revert such IAS  officers 

to States who have  completed tlieir 
normal tenure at the Centre ?
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THE  MINISTER OF  STATE 
IN THE MINISTRY OF HOME 
AFFAIRS AND DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P.VENKATASUBBAIAH) :
(a)  Of 685 IAS  officers on deputa-
tion  to the Central  Governnr\ent 
as on I-8-81 only 35 officers  (ex-
cluding tho?e on foreign assignment) 
have completed more than 6 years 
at the Centre.

(b)  and (c) The officer? belonging 
to IAS and other Organised Cen-
tral  Group ‘A’ services hold posts 
at the level of Under Secretary and 
above at the Centre for s]:>ecified 
periods  of tenures, as  indicated 
below:—

(i) Posts at the level of
Under Secretary  3 years

(ii) Posts at the level of
Deputy Secretary  4 years

(iii) Posts at the level of 
Director and abov'e  5 years

On the expiry of their  tenures, 
the officers  ordinarily revert  to 
their  respective  States-/Cadres. 
However, their tenures may  be 
curtained/extended in the exegencies 
of Government work and for ad-
ministrative  considerations in pub-
lic interest. —

(c) whether it is also a fact that 
some unscrupulous  licensees are 
indulging in clandestine mining ope-
ration ;

(d) whether it is also a fact that 
often the contractors do not pay any 
tax and huge leakage of revenue is 
causcd to the DSIDC;

(e) whether it is also a fact that 
there are no roads and street lights in 
the areas and several licensees are 
allotted three to four mines;

(f) whether Government propose 
to take over the mining operations 
in the,Bhatti mines of Badarpur; and

(g) if so, the details thereof?

THE  MINISTER OF STATE 
IN THE  MINISTRY  OF LA-
BOUR  (SHRIMATI RAM DU- 
LARI  SINHA): The information 
furnished by Delhi Administration 
is, as under;—

(a) There are about 3000 wor-
kers employed in the Bhatti Mines.

(b) The  excavation of mineral 
is allowed during day time.  How-
ever loading of mineral is carried 
on round the clock from pit-heads 
only.

Labourers Employed in Bhatti 
Mines in Badarpur

2401.  SHRI  BHIKURAM 
JAIN : Will the  Minister of LA-
BOUR be pleased to state;

(a) the number of labourers em-
ployed in the Bhatti Mines of Badar-
pur;

(b) whether it is a fact  that 
although  mining  ojXMations are 
carried on there at night aho and 
workers go down the pits,  there 
are no facilities of light;

(c) Only authorised licensees arc 
allowed to ojierate in mining areas.

(d) DSIDC collects royalties as 
well as sales tax at the check post from 
the vehicles carrying the minerals. 
Leakages of revenue are checked 
by the inspecting staff posted at the 
check post.

(e) No, Sir.

(f)  and (g). The  mines  have 
already been taken over by DSIDC 
which is a Government undertakin
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Memorandum from Ex-Anda-
man Political Prisoners’ Fra-

ternity Circle

2402.  SHRI R.K. MHALGI : 
Will the Minister of HOME  AF-
FAIRS be pleased to state :

(a) whether  Government have 
received  a  memorandum  dated 
24th November, 1980 from the Pre-
sident, Ex-Andaman Political Pri-
soners’ Fraternity Circle regardinĵ 
certain  suggestions with respect to 
Cellular Jail in Andaman ;

(b) if so, the details of suggestions 
made therein ;

(c) what action has been taken by 
Government with regard to them;

(d) if no substantial action has 
been taken  so far, the reasons of 
delay ; and

(e) the  financial implication if 
all suggestions made in the memo-
randum are implemented ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA) : (a) to (e). A state-
ment is attached.

Statement

In their letter dated the 24th 
November, 1980, the Ex-Andaman 
Political Prisoners’ Fraternity Circle 
had broadly made the  following 
suggestions :—

(1) Wing No. I in wihch at present 
the District jail is located should 
be vacated immediately.

(2) The present museum is not good 
enough and it should be improved, 
there is no library or research 
unit which should be set up and 
there arc photos of persons other 
than freedom fighters in this ma- 
seum which should be removed;

(3) A pilgrims Rest House should be

constructed.

(4) Suitable maintenance staff should
be posted.

(5) Efforts sliould be made to popu-
laries the memorial among young-
er generation.

2. Wing No. I of the Cellular
Jail is at present being used as 
the District Jail.  It is proposed to 
construct a new jail complex at Port 
Blair and shift the District Jail 
from this wing. Till the new jail
complex is constructed the District 
Jail will have to be housed in the 
present premises only.

3. The Andaman & Nicobar Ad-
ministration have instructed one of 
their officers to make out a detailed 
list of documents from the material 
available in the National Archives 
of India, New Delhi. After this has 
been done and relevant material has 
been identified, photo copies/micro 
films would be prepared and placed 
in the museum/Library of the Cellu-
lar Jail.  As regards display of pho-
tographs of martyrs who suffered at 
the hands of Japanese during World 
War II in the Cellular Jail, the 
Andaman & Nicobar Administra-
tion have, Keeping in view the local 
sentiments, decided to display these 
photographs along with those of the 
political prisoners from the mainland. 
The Member  of Parliament from 
these Islands had commended this 
decision of the Andaman & Nicobar 
Administration.

4. The Ex-Andaman Political Pri-
soners’ Fraternity Circle have de-
sired that the building in front of the 
Cellular Jail which at present is 
being used as residential quarters 
for the Jail w arders may be converted 
into a Pilgrims Rest House. This sug-
gestion will be considered after the 
proposed new jail complex  has 
been constructed and the Jail Warders 
are shifted to tlaat complex.  Simi-
larly, separate maintenance staff for 
the Cellular Jail building would be 
considered after the present Superin-
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tendcnt of the District Jail who is 
also looking after the maintenance 
of the entire building of the Cellular 
Jail, is shifted to the proposed new 
jail complex.

5. Tlie  Andaman & Nicobar 
Adimnistration have brought out 
a  booklet on  the  Cellular Jail 
National Memorial setting out his-
tory and highlighting its significance. 
The booklet is already being distri-
buted through usual publicity media 
employed by the Andaman & Nico-
bar  Administration to convey in-
formation about these Islands.

6. The  estimated cost of cons-
tructing a new jail complex so as to 
vacate Wing No. I of the Cellular 
JailisRs. 1.63 crores. The financial 
implications of implementing  the 
other  suggestions have not been 
worked out.

News  item captioned  “Big 
racket in Steel unearthed”

2403.  SHRI SANAT KUMAR 
MANDAL : Will  tlxe  Minister 
of INDUSTRY be pleased to state :

(a) whether attention of Govern-
ment has been drawn to the news 
item captioned ‘Big racket in steel 
unearthed’ appearing in the ‘Times 
of India’, New Delhi dated the 5 
April, 1981 ;

(b) if so, tlie broad details of the 
organised racket and his reaction 
thereto ; and

(c) the action taken or proposed 
to be taken against the delinquent 
firms and officers of the Delhi State 
Industrial  Development  Corpora-
tion involeved ?

THE MINISTER OF  STATE 
IN THE MINISTRY OF INDUSTRY 
(SHRI GHARANJIT CHANANA):
(a) Yes, Sir.

(b)  According to a report received 
from the Delhi Administration, the

Special Cell of New Delhi District 
Police arrested one Shri Kashmiri 
Lai outside the office premises of the 
Delhi  State  Industrial  Develop-
ment Corporation on 10-3-1981 and 
also registered a criminal case u/s 
420/468/471 IPC at P.S. Connaught 
Place.

(c)  After investigation the police 
informed the Delhi  State Indus-
trial Development Corporation that 
the said case has been treated as un-
traced. The policc have not suggested 
anv action against anvone.  1

Protest by Gusus Employees
Regarding Computerisation 
of Data Processing De-

partment

2405.  SHRI  CHINTAMANI 
JENA  :  Will  the  Minister of
HOME AFFATP̂S be pleased to 
to state ;

(a) whether the  census emplo-
yees are strictlv against the compu-
terisation of the Data  Processing 
Department as it w()uld lead to large 
scale  retrenchment and afifect the 
promotional aspects of the regular 
staff of tlie department ; and

(b) if so, tlie reaction of Gavern- 
ment in this regard ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA) (a) and (b). Appre-
hensions  regarding  retrenchinent 
and erosion of promotional  oppor-
tunities have been Expressed by All 
India Federation of Census Employ- 
yees but the scheme of computerisa-
tion of Census Data envisages crea-
tion of a large number of personnel 
to act as Operators, Supervisors, etc. 
and to the extent the Census emplo-
yees possess the requisite educational 
qualification and experience, they 
will be considered for appointment to 
these posts.  There is, therefore, no 
question of retrenchment or loss of



5̂
WnUen AnsHiers  B11A0RA ,11, 1903 (SAKA)  Written AnsWen 66

promotional prospects of the Census 

staff as a result of computerisation 

and the representatives of  the  Fe-

deration have been  informed that 
tfieir apprehensions arc without any 

basis.
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Schemes for Economic Deve> 
lopment of Nagaland

2406.  SHRIjCyHINGWANG KO# 
NYAK: Will the Minister of HOME 

AFFAIRS be pleased to state :

(a)  whether  the  North-Eastern 
Council have  sponsored  various

ô NTa.atrrd“™‘=



(b) if so, the details thereof ?

. THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA) : (a) Yes Sir.

(b) A list of s\ich schemov is m- 
closed.

Skdiemes Sponsored by North 
Eastern Council for Eco-
nomic iDevelopment of 

Nagaland

A. OmOINd SCHEMES

I. Agriculture & Allie'fSihnncs:

(a) Past reclamation Assistance 
to Man glen  Catrhnvut 
Area.

(h) Watershed  M uiagcmcni 
Programmr.

(c) Setting up of Survey inves-
tigation & planning Crll.

(d) Regional Foundation  srcd 
Potato Farm,  Hcllpong.

(e) Regional Orchard-cum-Nur- 
sery for Citms Fruit Long- 
nak.

(f) Coffee Nurseries.

(g) Farmers  Training  Pro-
gramme.

9.. Eislmies :

Regional Fi‘'>li S(̂ed  Farm 
I'ezama.

3. IVaterand Pozoer Developjueul:

Transmission Project  for 
supply of Kopili Power.

4. Serkulture-.

(a) Grainage-cum-Training Cen-
tre for Oak Tosar.
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(b) Establishment  of  Mul-
berry Nursery-

(c\ Scheme for Preservation rf 
Oak Tasar Seed Cocoon.

5. Transport &Cnmmunicatio)i :

(a) Namtola-Mon Road.

(b) Amguri-Mokokchvmg Road.

(c) Merapani-Wokha Road.

fd) Kohima-Lnika-Lai.sang Road.

(e) Improvement of Tadobi Pfut- 
sero  Chethoba  Road, 
(Nagaland Portion̂

('f') Approach Road to Agricul-
tural College.

6. Marifwivrr :

(a) Fellowship and short-term 
training programme.

n)) Training of Personnel in 
Sericulture.

B. NEW SCHEMES :

T. Agriculture & Allied ProQramm"s :

fa) Expansion  of  Foundation 
seed for Potato Production.

(b) Produĉif)u of Horticultural 
crops.

(c) Tea demonstratirn Plot.

fd) Survey &  Demarcation of 
Land fit for Coffee.

(e) Opening of shade tree seed-
ling Nurseries fcr Cofilre.

(f) Bud Wood Nurseries for Ru-
bber.

(g) Regional  Exotic  Beef 
cattle cros:' breeding Farm.
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(h) Broiler chick production Sub-
station.

(i) Refresher training course of
fish farmers and officials.

2. Industries & Mines :

(a) Detailed  exploration  and
proving of Bcrjan Coal.

(b) Setting up of 50 TPD Mini 
Cement Plant Wazeho.

3. Sericulture :

Ambar Charka Unit.
4. Transport & Commiincation :

(a) Yishi-Zephu Moilen-Molha
Road.

(b) Pungro-Moya-Nimi  Road.

(c) Laika-Chemukdima Road.

5. Railways :

(a) Amgur-Tiili.

(b) Surv'cy of  New Railway 
Line from Dimapur to Che-
mukdima.

6. Completed Scheme :

I. Agricultural & Allied Prog-
ramme—Regional Hill Cattle Breed-
ing Farm.

2.  Water & Power Development 
Investigation of Micro-Hydel in two 
sites.

3. Sericulture—(a) Survey  and 
Test Rearing 
of OakTasar.

(b) Production 
oriented  in-
tegrated pilot 
cxtention 
centre.

Lifebuoy Soap

2409.  SHRI  SUBODH SEN : 
Will the Minister of INDUSTRY
be p!eased to state :

(a) whether it is a fact the Gro- 
vernment do not know whether Life-
buoy soap produced by Hindustan 
Lever, a subsidiary of Uni-Lever, 
U.K. is a Laundary soap or a toilet 
soap;

(b) if so, the reasons for this want 
of knowledge ;

(c) whether his attention has been 
invited to the surreptitious reduction 
iu weight of Lifebuoy by Hindustan 
Lever from lime to time, if so, the 
action taken thereon;

(d) whether his  attention has 
l)een invited to the surreptitious re- 
ductio in T.F.M. content of Lifebuoy 
by Hindustan Lever from time to 
time ; if so, the action taken thereon ;

(e) whethei Hindustaj* Lr̂ver has 
claimed 20 per cent or more of mois-
ture for purposes of calculation of th(. 
net weight of lifebuoy ; and

(f)  if so,  the reaction 
Government thereto ?

of the

THE MINISTER OF STATE 
IN THE MINISTRY OF INDUS-
TRY  (SHRI  CHARANJIT 
CHANÂ!A) :  (a) and (b) : Both 
for statistical purposes, ay well as for 
payment cf excise duty, Lifebuoy is 
treated as toilet soap.

(c)  and (d). Under the provisions 
of the  Standards of  Weight̂s ,& 
Measures  (Package  Commodities) 
Rules, 1977  ̂manufacturer has the 
option to manufacture toilet soap ca-
kes weighing rsg, sog, ?5g, 85g, loog, 
i20g,i50g,an(i thereafter in multiples 
jog-  Pre:.; ntly, Lifebuoy is sold 

as a cake of 15̂1 grmas(when packcd).

The ISI Certification Marks Sche-
me is voluntary.  M/s. Hindustan 
Lever Ltd., does not subscribe to the 
Scheme. Hence,  the Total Fatty
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Matter (TFM) contcnt of Lifebuoy 
hav not been analysed in relation to 
this Scheme.  Presently there is no 
requirement to maintain minimum 
TFM content.

(e)  and (f). The tolerances on 
the declared net weight of packaged 
commodities,  including soaps, are 
governed by the Standards of Weight 
and Measures (Package Commodi-
ties)  Rules.  Soap is a commodity 
which undergoes Significant  varia-
tions in weight due to environmental 
conditions ; hence the net weight 
is to be qualified by the expression 
“when packed”.  No punitive action 
is to  ̂taken against the retail 
dealer/wholesale dealer if the defi-
ciency in weight is due to environ-
mental conditions. The tolerances 
permitted on net wiehgt of soaps are 
provided in  the rules; no claim 
is required to Ix* made by the manu-
facturer in this regard.

Manufacture of £lectl*ic 
Typewriters

2410.  SHRI S.M. KRISHNA : 
Will the Minister of INDUSTRY 
be pleased to state ;

(a) whether the Remington Rand 
has secured a liccnce to make 15,000 
electric typewriters a year over the 
head of Hindustan Teleprinters des-
pite the protests from the Ministry 
of Commerce and Bureau of Public 
Enterprises ;and

(b) if so, the reasons therefor and 
whether the Hindustan Teleprinters 
is not geared  to  imdertake the 
manufacture of such Typewriters ?

THE MINISTER OF STATE- 
INTHE MINISTRY OF INDUS-
TRY  (SHRI  CHARANANJT 
CHANANA) : (a)and(b). Though 
M/s. Hindustan Teleprinters Limi-
ted  are licensed to manufacture
4,000 electric typewriters per annum 
presently there is no production of 
this item in the country as they had 
suspended production and wanted

to manufacture  a better  quality 
product for an enhanced capacity of
10,000 numbers per annum initially. 
Considering that electric typewriter 
is an improvement over conventional 
typewriter and that there was a need 
to create capacity for production of 
these typewriters, it was decided 
that a capacity of 15,000 numbers per 
annum each should be allowed to 
M/s. Remington Rand of India. 
Limited and Hindustan Teleprinters 
Limited.  Letters of Intent as also 
approval to their foreign collabo-
ration proposals have accordingly 
been issued to both.

Disposal of obsolete Centurian 
Tanks

2411. SHRI D. S. A. SIVAPRA- 
KASAM;  Willl the  Minister  of 
DEFENCE be pleased to  state;

(a) how many centrurian tanks 
are kept obsolete on this date;

(b) whether  Government have 
taken any steps to dispose of them; 
and

(c) the conditions  presceribed 
for disposing of the tanks ?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) 
to (c). Centurian  tanks  as they 
become obsolte have to be phased 
out. Such tanks are presently being 
held in stock pending a final decision 
of alternative uses. The question of 
their disposal does not arise at present. 
It will not be in public interest to 
disclose their number.

Denial of legal rights to Rail-
waymen under Industrial 

disputes act

2412. SRI A.K. ROY ;  WiU 
the Minister of LABOUR be pleased 
to state :

(a)  whether the attention  of 
Ministry  has been  drawn to the
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news  published in the ‘Hirawal’ 
dated 7th July, 1981 regarding the 
denial of iegal rights of Railway- 
' men to resolve their disputes under 
the provision of Industrial Disputes 
Act, ' 1947  ;

(b)  if so, the reaction  of the 
Ministry on the actual fact  and 
situation prevailing  in the field of 
Trade Unions and Industrial relation 
in Railways  as highlighted in the 
said  news ; and

(c)whethcr the Ministry in app-

reciation of the actual fact, is pre-

pared to ensure the legal right of 

Railway workers to resolve thoir 

disputes under Industrial  Dispute 

Act in the interest of hamonoues 

Industrial relation  ?

THE MINISTER OF STAT E 
IN THE MINISTRY OF LABOUR 
(SHRIMATI  RAM  DULARI 
SINHA) : (a) and (b) , Govern-
ment have not seen this particular 
publication.

(c)  Workmen in the Railways 
are covered bv the provisions  of 
Industrial  Disputes  Act,  1947. 
Railway employees  also have the 
benefit of a three-tier Permanent 
Negotiating Machinery set up by the 
Ministry  of  Railways  for 
dealing with the disputes between 
the Railway workers and the Railway 
management. The  All India Rail- 
waymen’s Federation and the Na-
tional Federation of Indian Railway- 
men are represented on the Per-
manent  Negotiating  Machinery. 
Besides, the Railwaymen are also 
participating  in the JCM Machi-
nery to have their disputes settled. 
VVTien the Departmental Machinery 
IS  not  successful,  the Central 
Industrial Relations Machinery under 
the Ministry of Labour intervences in 
the disputes concerning  Railway 
workmen.

Prodaction of Tractors

2413.  SHRI A.C. DAS : WiU 
the Minister of INDUSTRY be 
pleased to state :

(a) the total number of tractors
produced by  various private and 
public sector factories in 1979-80 and 
1980-QI  ;

(b) whether it is a fact that the 
production of tractors both in private 
and public undertaking sectors as 
been increased in the first six months 
of this year ;

(c) if so, the total percentage 
of the production increase in both 
private and public sectors during 
the above first six months of 1981; 
and

(d) the details thereof ?

THE MINISTER OF STATE 
IN THE MINISTRY OF INDUS-
TRY  (SHRI  CHARANJIT 
CHANANA) : (a) The production 
of tractors in the organised sector 
by various private and public sector 
units  during 1979-80 and 1980-81 
was as follows:—

i979"8o  62,553 Nos.

1980-81̂  71,120 Nos.

(b) : Yes, Sir.

(c) and (d). The total production 
of tractors during the first six months 
of 1981 has been 40,443 nos. as 
against  31,281 nos. during the 
corresponding  period of last year 
which indicates an increase of over 

29%-

Setting up of a National And 
Ecodevelopment  board  for 
Eco-logical preservation and
restoration in hilly areas.

2414. SHRI  HARIHAR
SOREN  : Will the Minister of 
PRIME MINISTER be pleased to 
state ;

(a)  whether Government  pro-
pose to set up a National Eco-
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development Board to identity criti-
cal ecosystem  and prepare bluc-cai ecosysiciii  aiiu picpaic 
prints of projects for  ecological 
preservation  and restoration  in 
hilly areas ;

(b) whether a similar Eco-deve- 
lopment  Board is propc)sed to be 
set up for the preservation of air 
from pollution in  the  factories, 
industries and minin-r areas ;

(c) if so, whether the proposed 
Eco-development board wil] be set 
up in various states; and

(d) the details about the im-
plementation of the above proposal 
m Orissa ?

THE MINISTER OF STATE 
IN THE DEPARTMENTS  OF 
SCIENCE  AND TECHNOLOGY 
ELECTRONICS AND ENVIRON-
MENT  (SHRI C.P.N. SINGH) :
(a) Yes. Sir, A National  Eco- 
development Board has been consti-
tuted  recently.

(b) and (c) No, Sir.

(d) Does not  arise.

Merger of Koraput development 
Authority  and Dandakaranya 

Project

2415.  SHRI K.  PRADHANl : 
Will the Minister of PLANNING 
be pleased to state :

(a) whether there is any pro-
posal  under the consideration of 
Goverrmient  to form  Koraput 
Development Authority and merger 
the Dandakaranya Project in the for-
mer project as has been done in case 
of lister (Madhya Pradesh) ;

(b) whether the State Govern-
ment of Orissa has approched the 
Union Government in diis regard ; 
and

(c) if so, the reaction of Central 
Government in this regard ?

THE MINISTER OF PLANN-
ING (SHRI S.B.  CHAVAN)  :
(a) and (b) : No, Sir.

The Planning Commission  has 
not receiv̂ed any intimation from the 
Orissa  Government aljout  the 
setting up of Koraput Devclompent 
Autority by them, nor is there any 
proposal  for the merger of Dand-
akaranya Project with that Autho-
rity. No such merger of Madhya 
Pradesli  portion of the Dandaka- 
ranaya Project v̂ith Baster Develop-
ment Authority has  been done.

(c) Does not arise.

Shortage of Paper

2416.  SHRI  MOHAN BHAI 
PATEL : Will the Minister  of 
INDUSTRY be pleased to state :

(a) whether  Government are 
aware that there is a great shortage 
of paper due to which there is a 
great scarcity of notebooks  for 
students  throughout  the country; 
and

(b) if so, the steps taken by 
Government to ease the situation ?

THE MINISTER OF STATE 
IN THE MINISTRY OF  IN-
DUSTRY  (SHRI  CHARNJIT 
CHANANA) : (a) and (b) . There 
is no shortage of paper in the country 
at present. Apart from higher pro-
duction by the paper mills, Govern-
ment are also importing paper to 
meet the requirements  of consu-
mers.

Pulling  out of Jaguar Deal

2417.  SHRI  JANARDHANA 
POOJARY : Will the Minister of 
DEFENCE be pleased to state :

(a)  whether Government  have 
decided to pull out of a £300 million 
deal to build the British Jaguar 
strike aircraft;
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(b) if so, the reasons therefor ; 

and

(c) the number of Jaguar air-
craft  acquired b>' Government ?

THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE 
(SHRI  SHIVRAJ  V. PATIL) :

(a) No, Sir.

(b) Does not arise in  view of

(a) above.

(c) II is not in public interest 
to disclose the details.

Acquisition  of Lands of Gada 
and Ajani village near Kamptee

2418.  SHRI  SURAJ  BHAN : 
Will the Minister of DEFENCE be 
pleased to refer to the reply given 
to UnstarrecI Question No. 7493 on 
15th April, 1981 re. representation 
from villagers of Gada and Ajani 
re. firing practice in Kamptee and 
state ;

(a) whether  Government have 
finally made a decision not to acquire 
the lands of the xallages ol‘ Gada and 
Ajani near Kamptee, district Nagpur 
for firing range; and

(b) if so, when and the detasil 
thereof ?

THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL) : (a) 
No,  Sir,  The  matter is  still 
under consideration.

(b) Does not arise.

Haryana districts declared 
Industrially backward

2419.  SHRI GHIRANJI  LAL 
SHARMA :  Will the Minister of
INDUSTRY be pleased to state :

(a)  the names of the districts 
in Haryana which had been declared 

as industrially backward;

(b) the basis adopted for declar-
ing so; and

(c) the action proposed by the 
Ministry to improve the conditions
11 the said declaied areas ?

IHE MINISTER  OF STATE 
IN  THE  MINISTRY  OF 
INDUSTRY (SHRI CHARANJIT 
CHANANA) : (a) Bhiwani, Hissar, 
Jind and Mahindergarh districts in 
Haryana  have been declared as 
industrially backward for purposes 
of eligibility to concessional finance 
facilities from All India Term Lend-
ing Institutions.

Further, the following areas have 
been declared industrially  back-
ward for purposes of clî bility to 
Capital  investment  subsidy :

Bhiwani  district  (comprising 
Bhiwani  and  Dadri  Sub-divi-
sions and one  ‘area’ compris-
ing 8 blocks viz., Hissar Block 
No,  I and  Barwaoa  BJock 
(of Hissar Tehsil),  Hansi Block 
No. I (from Hansi Tehsil), Bahmia 
Block  (from Fatehabad Tehsil), 
Tohana  Block/Tehsil  (fi-om 
Toliana Tehsil) from district of 
Hissar-Jind Block Julana Block 
(from Jind  Tehsil),  Uchana 
Block (Narwana Tehsil)  from 
the district of Jind and re-orga-
nised Mohindergarh district (com-
prising Monindergarh and Rewari 
siil>di visions),

(b)  In pursuance ot the decisions 
of the National Development Counc'l 
Committee of the State Chief Minis-
ters, the  following set of criteria 
was circulated to the State Govern-
ments and Administrations of Union 
Territories to be adopted as ‘guide-
lines’ for idcndfication of industrially 
backward  districts to  qualify  for 
concessional  finance  facilities :

(i) Per  capita foodgrains/com- 
mercial crops production de-
pending on whether the dis-
trict is predominently a pro-
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ducer of foodjEjrains/cash crops. 
(For inter-district  compari-
sons  conversion  rates 
between  foodgrains  and 
commercial  crops may  be 
determined by  the  State 
Gk)vernment  on a  pre-de- 
termined basis where neces- 
ssary).

(ii) Ratio of population to agri-
cultural workers.

(iii) Per capita industrial  output 
(gross).

(iv) Member of factory employees
per lakh of population  or
alternatively number of per-
sons  engaged in secondary 
and tertiary  activities  per 
lakh of population.

(v) Per capita consumption 
electricity.

of

(vi) Length of surfaced roads in 
relation  to population or 
railway mileage in relation 
to population.

The statistical data furnished by the 
State Governments in respect of the 
criteria  adopted by them for the 
purpose of indentification of indus-
trially backward districts, were con-
sidered by the Planning Commission 
in consultation with the concerned 
Ministries.  On the basis of the data 
furnished  mostly the districts with 
their indices below the concerned 
State average, have been selected as 
industrially backward to qualify for 
concessional finance.

(c)  For the promotion of indus-
tries in industrially backward areas, 
Central Government offers the follow-
ing concessions and fiscal incentives ;

(i) Central  Scheme of Invest-
ment Subsidy.

(ii) Concessional Finance faci-
lities from All India Term 
Lending Financial  Institu-
tions.

(iii)

(iv)

(V)

Written Answers 

Tax concessions.

8o

Hire purchase of machinery 
by small scale industries.

Consultancy  for  technical 
services.

(vi) Interest Subsidy.

(vii) Special facilities for import 
of raw materials.

(viii) Rural  Industries  Projects 
Programme.

(ix) Rural Artisans Programme.

(x) Distict  Industries  Centre.

(xi) Seed/Margin Money assis-
tance.

Financial assistance to war 
widows

2420.  PROF. NARAINCHAND 
PARASHAR : Will the Minister 
of DEFENCE be pleased to refer 
to the reply given to Unstarred 
Question No. 5957 on ist April, 
1981 regarding financial  asistance 
to war widows and state ;

(a) the total amount in war 
bereaved  and disabled servicemen 
special  fund as on 30th June, 
1981 ;

(b) the amount given to war 
widows as  recurring/non-recurring 
grants  during the past  years 
including  the current  financial 
year. State-wise  ;

(c) the number of complaints 
received from the  war  widows 
regrading  harassment in  regard 
to allotment of land etc., State-wise, 
during  the past  3  years;  and

(d) the action taken to redress 
them ?
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THE MINISTER OF STATE 
IN  THE  MINISTRY  OF 
DEFENCE (SHRI  SHIVRAJ V. 
PATIL)  ;  (a) Rs. 8,07,32,864.22.

(b) A statement is: attached.

(c) and (d) . Land is a State 
subject and complaints relating to 
it arc essentially to be handled

by the authorities  of the Stat e 
Government. However,  whenever 
any complaints are received in this 
Ministry  from the war widows 
rejrarding  harassment in regard 
to allotment of land etc., they are 
t̂iken u]> with the concerned autho-
rities of the State Governments with 
a view to redressing the grievances 
of war  widows.

Statement

The grants given to various Slate Governments from War Bereaved Fund during  197B-79,  t979-f̂ o, 

1980-81 and 1981-82 {uplo 30-6-81).

S.

No.

Name of State

1  H aryana

•2  Punjab

3  Him achal  Pradesh;

4  M aharashtra

f,  Delhi  .

G  M izoram

7  Karnataka

8  M adhya  Pradesh

9  Sikkim   .

10  Nepal  .

T o t a l

•97«-79

Years 1980-81

---------—---------------------(tipto"'
1979-80 1980-81  30-6-ffi)

Rs. 

14,904- 80 

1,00,000  00

9,59>«îi 34 

‘21,825- 00 

48,o(K) • 00

Rs.

45,000  00 

5.97̂392 • 43 

H,495- 5»

5,10,OCX) - 00 

2,52,000  00

16,926- 00

Rs. Rs.

32,94̂-39  01-46

1,60,706- 27 

15,000- 00 

10,490-79 

3,{}9,472-8o  8,726-70

4,107- 00 

7,000  00 

2,400  00

11,43,840-14  12,47,429  44  6,22,123  25  8,808  16
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Crores  (pi jvisional). The value of 
production Kiss during January to 
March, 1981 is not available.

(c)  Industrial relations situation 
remained under constant watch ol 
the Government. Ii.du'Jtrial  Rela-
tions Machinm̂ ])oth at the Centre 
and the States  continued to nrake 
cirort;; to minimise work stoppages 
and tlnie losses due to them through 
preventive  mediation, conciliation, 
adjudication  or  arbitration,  as 
necessary  under existing statutory 
]jrovisions  and/oi’  v̂oluntary
iirraugements.

Mandays lost during 1980 and 
1981

2422.  SHRl  KAM  Sl.\(ill 
YADAV: Wi.U the Minister  of 
LABOUR 1 )e pleased to state ;

(a) is it correct to say that 
strikes and lock-outs caused a loss 
of 8 million mandays dining the 
year 1980, and also ^̂.45 million 
mandays d\iring the firsi  tliree 
months i.e.  January to March, 
1981 ;

(b) how much loss in leinis of 
money,  if calculated,  has  lieen 
caused to the c<juntr\  by these 
strikes and lock-outs : and

(c) what steps (iovernment luul 
taken or intend to take to  ofniate 
a huge  loss to the nation  in this 
regard ?

THE MlNlsniR OF S'l'A'li: 
IN THE MINIS rR̂' OF LABOUR 
(SHRIMAII  RAM  DULARI 
SINHA)  : (a) Xo, Sir. According 
to tlie available pro\ isioiuil  infor-
mation,  21 91  million mandays 
were lost d>ic U> strikes and lock-
outs during the year 1980 and 4.75 
million mandays were lost during the 
first  threo months of 1981.

(b)  The  value of production 
loss  during  i()8o is Rs.  296.9<)

Use of Atomic Radiation Pro-
duce by Radio Isotopes in 

Oceanography

SHRI  MANPHOOL 
SIMGH  CIHAUDHARY :  Will
the PRIME MINTSrER be pleased 

to state ;

(aj whether any j>rogramme has 
been  evolved to promote the use 
of atomic radiation by the produc-
tion and use of radio-isotopes in 

(jceanographv; and

;l)i if so, the result thereof ?

IHE MINISI'ER  OF STATE 
IN THE  DEPARTMENTS  OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS AND KNVIOl̂ - 
MENT  (SHRI  C.P.N. SINGH):
(a) and (i)). A programme for the 
appUcation  of  radio-isotopes lor 
study of sediment transport on the 
seabed has been imdertaken during 
the last two decades at various 
ports in the couiitry. This has helped 
the p'>it authorities in selecting 
suitable sites for dumping of dred- 
<rcd  silt in existing ports and m 
deciding on the suitability ol channel 
alignment at new ports. The ques-
tion of further use of radio-isolopes

in oceanography „ *1,  f
sion  between BARC.  and  the 
concerned research mstitutioru and
the Oil & Natural Gas Commission.
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News  itein ‘Plot to create 
tension*

2424. SHRI  SUBHASH
CHANDRA  BOSE  ALURI  : 
Will the Minister of HOME AFF-
AIRS be pleased to state :

(a) whether the attention of 
Government has been  drawn to 
news  appearing  in Hindustan 
Times dated 5 August, 1981 under 
Heading “Plot to create tension” ;

(b) if so, the reaction of Gov'crn- 
nient thereto ; and

(c) the steps  Government jjro- 
pose to take in the matter ?

FHE MINISTER OF STATIC 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA) : (a).  Yes, Sir.

(b)  and (c).  Government keep 
a constant watch on the communal 
situation including the activities of 
communal  organisations and con-
sult the State Governments about 
tlic  communal situation.

Pension to Freedom Fighters 
of Amritsar

2426. SHRI R. L. BHATIA : Will 
the. Minister of HOME AFFAIRS 
be jDleased to state :

(a)  whether any applications of 
the freedom fighters of Amritsar grant 
of District for the grant of pension 
under the Pension Scheme of 1972 
were rejected during 1980 by the 
Union Government;

(I)) if so, particulars thereof ;

(c) what evidence was furnished 
by the each one of them ;

(d) whether it lias been the policy 
of the Union Gov'crnment to point

out deficiency in the evidence fur-
nished and give the chance to the 
freedom  fighters to make up the 
deficiency in evidence furnished; and

(e)  if so, whether such an oppor-
tunity was given to  each of the 
persons referred to above in part (a); 
if not, the I'casons therefor?

THE MlNIS'l'ER OF STATE 

IN THE MINISTRY OF HOME 

AFFAIRS  (SHRI  YOGENDRA 

MAKWANA): (a) to (c). No separate 

list of rejected applications for grant 

of Svvatantrata Sainik Samtnan Pen-

sion from Amritsar District is main-

tained.  Applications for  Samman 

Pension wore invited after 1-8-1980 

onwaixls consequent upon the libera-

lisations of the Freedom Fighters 

Pension Schenic and persons are still 

sending their applications.

(dj and (e).  Applications  for 
Pensions arc scrutinized on the basis 
of the information furnished by the 
applicant  and  the  verification 
report thereon by the State Govern-
ment.  The claims arc rejected on 
one or more  of  the  following 
grounds ;—

(i) Applicant being not a gen-
uine freedom fighter.

i;iiij Sufiering being less  than 
.six niontlis (;̂ months  in 
case  of  women/SC/ST 
applicants.)

(iii) Suffering not in connection 
with freedom movement.

(iv) Submission oi  ̂a 
nientary evidence.

(v) Internment externm 
abscondence being 
supported by evidence.
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(vi) Underground suffering daim- 
med was voluntary.

The concernecd applicants  arc 
informed accordingly.  Cases  are 
reopened if the applicants subsequent-
ly furnish reliable and  complete 
documentary evidence to establish 
clearly their bonafides and title to 
Samman Pension.
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Costs of Industrial Labour in 
Rural and Urban Areas

2429.  SHRT A.T. PATIL : Will 
the Minister of L.\BOUR be pleased 
to state :

(a)  average cost of  industrial 
labour in urban and rural areas res-
pectively, at present ; and
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(b)  the extent to which the diff-

erence in cost of labour in rural areas, 

if any  exists;  and  the  industrial 

growth in rural areas, with special 

reference to production and employ-

ment ?

THE MINISTER  OF STATE 
IN THE MINIST̂  ̂OF LABOUR 
(SHRIMATI  RAM  DULARI 
SINHA)  :  (a) According to the
Annual Survey of Industries, the 
average cost of labour per man day 
worked for all industries for the year 
1977-78 was Rs. 25.70.  Separate 
figures for url̂an and rural areas are 
not being woi ked out.

(b)  Tlic village and ihc small 
industries sector consisting broadly 
of traditional industries (handlooms, 
khadi and village industries, sericul-
ture, handicrafts and coir); and mod-
ern small scale industries including 
‘tiny’ units and powerloom sectors are 
pre-dominant in the rural areas. 
According to the Sixth Five Year 
Plan document, tlie average employ-
ment in the village samll industries 
sector increased from 176.36 lakhs 
in 1973-74 to 233.44 lakhs in 1979- 
80; the value of output increased 
from Rs. 136.00 crores to Rs. 30935 
crores during the same period.

Opening of a Hospital for Bidi 
Labours at Biharsharif

2430.  SHRI  VIJAY KUMAR 
YADAV :  Will the Minister of
L.̂ BOUR be pleased to state :

(a) whether it is a fact that about 
fifteen thousand Bidi Workers are at 
Biharsharif, the  Distt, Headquarter 
of Nalanda Distt. in the State of 
Bihar;

(b) whether it is a fact that the 
workers sufl̂er a number of diseases 
having no financial status to get proper 
treatment; and

(c) if so, whether Government 
have a suitable plan to open at least 
a ten bedded Hospital from Bidi

Labourers  Welfare Fund for them 

if so, the details thereon ?

THE DEPUTY MINISTER IN 
THE MINISTRY  OF LABOUR 
(SHRI P. VENKATA REDDY) ;
(a) and (b). Yes, Sir.

(c)  A mobile medical unit has 
been established  there.  The ques-
tion of setting up a hospital at Bihar 
Sliarief for Beedi Workers is  also 
under examination.

Quality and purity of Salt

2431.  SHRI GHULAM MOH-
AMMAD  KHAN : Will the Min-
ster of INDUSTRY be pleased to 
state ;

(a) whether the quality and purity 
of salt in our country is set up to the 
requisite standard;

•

(b) whether it is also a fact that 
there is a large amount of wastage 
in salt production; and

(c) the steps Government proposes 
Lo take to develop vast potential avai-
lable for jiroduction of salt improve-
ment in salt technology and bring 
the quality to internaiional level ?

THE MINISl’ER OF STATE 
IN THE MINISTRY OF INDUS-
TRY  (SHRI  CHARANJIT 
CHANANA) :  (a)  I’he quality
and purity of .salt produced in the 
country, by and large, conforms to 
standards prescribed.

(b) No, Sir.

(c) Government  have  already 
taken steps to increase salt production 
by bringing more saline areas under 
salt manufacture.  Improvements in 
technology are  being  constantly 
encouraged to increase the yield and 
improve the quality of salt.
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Domm̂ nce of Messrs Hindastan 
Lever Limited

24:̂2. SHRT  MOHAMMED 
ISMAIL: Win  the  Minister  of
INDUSTRY be plc is.' I to refer to 
the rciily given tc Uastarred ques-
tion No. 3180 on the 10 December,
1980 regrardin̂ detergjent nnnufac- 
turlng units in public and private 
Sector, and State:

(a) whether Hindustan T.ever is 
the only comoany with a  foreign- 
tie-up in the field of production oT 
synthetic detergents, while there are 
hundreds of Indian units operating 
in the country both in thi" organised 
and small s-'ale sector;

(b) if so, thf* steps (T)vernmeni 
propose to take to case out tĥ domi-
nance of this foreign sul)isdiary in 
this field:

(c) the grounds on wb.icli this 
company  has been able to  secure 
such a preferential treatment from 
Governmmt in the field of synthetic 
detergents; and

(d) whether in view of the fore-
going synthetic detergents are lobe 
listed out of the core sector ?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI GHARANJIT CHANANA):
(a)  Of the industrial units which 
manufacture synthetic  detergents, 
M/s Hindustan Lever Ltd. is  the 
only FER.̂ company in this field.

(b) A number of schemes from 
non-MRTP and  non-FERA com-
panies for manufacture  of syn-
thetic detergents have been approved 
by the Government recently.

(c) The  manufactare  of syn-
thetic detergents is an activity in-
cluded in Appendix I to the Industrial 
Licencing Policy' of 1973. As such 
activity is oix̂n to  MRTP  and 
FERA companies,  no preferential

treatment lias been given to M/s, 
Hindustan Lever Ltd.

(d) Nr, Sir.

Welfare of Tribals Living in 
Forests and Hilly Tracks

2.133. SHRI man mohan  
TUDU: Will the Minister of HOME 
AFFAIRS be pleased to  state:

(a) whether it is a fact that his 
Ministry is making all possible effo-
rts for the welfare of the tribals living 
in the forest area' and hilly tracks;

(b) if so, whether Government 
have a proposal to allocate additional 
amount of money for the BOND A 
Development Projcct which is meant 
for the welfare of the  BONDA 
tribes living  in the  Phulabani, 
Kalahandi  and Koraput  districts 
of Orissa ; and

(c) the steps taken so far in this 
regard ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA); (a) Yes, Sir.

H)) and (c). The Bonda tribe is 
living only in the Khnirput Block ol 
Koraput district. For their develop-
ment, a micro-project cov('ring 31 
villages and 1200 Bonda families has 
been constituted since 1977. Develop-
ment programmes like agriculture, 
animal husbandry, horticulture, irri-
gation, drinking  water  supply, 
communications and education are 
under implementation. Till the end 
of 19B0-81, Rs. 21.79 lakhs  have 
been sanctioned for the different 
schemes out of which up to the end 
of June, 1981, Rs. 21.77 lakhs are 
reported to have been utilised. The 
State Gov'ernment have informed 
that during the current year, addi-
tional funds will be made availal)lc 
to meet the requirement on the basis 
of the approved projcct  report.



93 Written Answers  BHADRA 11, 1903 iSAKA)  Written Answers 94
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Fabrication of reactor Vessels 
contracts by Bharat Heavy 

Vessels and Plates

2435.  SHRI  SATYENDRA 
NARAIAN SINHA : Will the Minis-
ter of INDUSTRY  bo ])lcasccl to 
state:

(a) whether Bharat Heavy Vessels 
and  plates  had  undertaken  to 
do various contracts for fabrications 
of heavy reactor vessels and other 
equipment for the Department of 
Atomic Energy;

(b) whether it has failed in fulfil-
ling some of these contracts; and

(c)  the contracts it had under-
taken and the  currrnt  position 
of these contracts?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA):
(a)  Bharat  Heavy  Plate  and 
Vessels had not undertaken fabrica-
tion of heavy reactor vessels  for 
Department of Atomic Energy. How-
ever, items of equipment like high 
pressure and other conventional types 
of heat exchangers,  columns and 
pressure vessels required for the heavy 
water projects at  Kota, Tuticorin 
and Talcher were manufactured and 
supplied to them in 1976 and 1978.

(b) BHPVhasnot failed in fulfil-
ling any of the contracts except for 
delays in the execution of contracts 
due to late redeipt of free issue and 
other materials from the Department 
of Atomic Energy and from abroad.

(c) Details of contracts BHPV 
had imdertaken and the date of' 
supply of the equipment are as under;

Name of Project

1. Kota

2. Tuticorin

3. Talcher

Date of Order Actual receipt of 
material

January, 1973

April, 1972 to 
September, 1972

November, 1973 to 
March, 1974

October, 1974 to 
January, 1975

April, 1975

October, 1974 to 
September, 197G

Date of 
Supply

June, 1976

March,
1976

March,

>978

All the past orders have laready been executed in toto.

Consumer Goods Exempted from 
Sales Tax in Delhi

2436.  SHRI  K. RAMAMUR- 
THY: Will the Minister of HOME 
AFFAIRS be pleased to rtate:

(a)  the names of consumer goods 
that have been exempted from sales 
tax in the Union Territory of Delhi; 
and

fb) the considerations therefor?

THE MINISTER OF STATE IN 
THE MINISTRY  OF  HOME 
AFFAIRS  (SHRI YOGENDRA 
MAKWANA):  (a) and .(b).  The 
Delhi Administration has stated that 
there is no such term ‘Consumer goods’ 
under the Delhi Sales Tax Act, 1975. 
However, a list of goods which ̂ e 
exempt from Sales Tax under this 
Act is contained in the Third Sched- 
dule (Schedule of exemjited gwds) 
to the Dellii Sales Tax  Act, 1975 
as in force in the Union Territory 
of Delhi. The  exemptions  have 
been allowed in the public interest.
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Commissioning of New Project 
Trivandrum by I. S. R. O.at

2437.  SHRI A. A. RAHIM : Will 
the PRIME MINISTER be pleased 

to state:

(a) what is the progress of nfw 
project contemplated by I. S. R. O. 
at Trivandrum District Valayamala, 
Ncdumangad; and

(b) when the project is expected 
to be commissioned?

Data on mith?r tongue and bilingua-
lism will be available only after this 
tabulation which will take some time.

Expenditure incurred on Natio-
nal  Police Commission

2̂39. SHRI JITENDRA PRA-
SAD; Will the Minister of HOME 
AFFAIRS be pleased to state the 
total v)N;;)enditurc incurred by Gov-
ernment on th' National  Police 
Commission ?

THE MINISTER OF STATE IN 
THE  DEPARTMENTS OF SCIE-
NCE AND TECHNOLOGY, AND 
ELECTRONICS AND ENVIRON-
MENT (SHRI C. P. N. SINGHS:
(a) and (1)). Some of the activities 
related to  Polar Satellite Launch 
Vehicle Project, and related  sul)- 
systems such as Liquid Engine Dev-
elopment, Launch Vehicle Control 
System, Launch Vehicle Mechanisms 
and sonv*  specifically  associated 
support  facilities  are  planned 
to be set up in phases, in the Valia- 
mala area in Kerala. Work connected 
with setting up these facilites will be 
started after the projects arc formally 
approved.

Number of Persons speaking 
Various Languages in Bihar

240,8.  SHRI  BHOGENDRA 
JHA: Will the Minister of HOME 
AFFAIRS be pleased to state the 
latest p3sition with regard to  the 
total  Di?trict-wise  number  of 
persons  speaking  various langua-
ges as their mother tongue and as a 
second language in Bihar as reflected 
during the latest survey operations 
undertaken in 1981?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFF-
AIRS:  (SHRI  YOGENDRA
MAKWANA) ;  The 1981 Census 
returns arc boing tabulated by stages.

1786LS—4

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  HOME 
AT̂ttairS:  (SHRI  YOGENDRA
MAKWANA):  The total expendi-
ture incurred by Government on 
the  National  Police  Commission 
during the period 1977-78 to 1981- 
82  (upto  August,  1981) is  Rs. 
62,26,627.63.

Pension to freedom fighters in 
Tamil Nadu

2440.  SHRI N. DENNIS: Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) the total number of persons 
to whom Central Government pension
■for freedom fighters is given by the 
Central Government in TaniU Nadu 
state; and

(b) hcwmanyare (i) women and
(2) men?

THE MINISTER OF STATE IN 
THE  MINISTRY OF  HOME 
AFFAIRS:  (SHRI  YOGENDRA
MAKWANA):  (a)  :  4568.

(b) Women 

Men

944

3624
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Losses in National Rubber Manu> 
facturing  Ltd.  and Incheck 

Tyres Limited

2441.  SHRl S.R.A.S. APPALA 
NAIDU; Will ihc  Miaister of IN-
DUSTRY hi  plê’soJ tu stae:

(a) whether  Government  had
t?ken over the National  Rubber 
Manufaciuring  Ltd.  ;>.nd Iricheck 
Tyrê L‘d. in 1977  0̂7̂ *'CS'
pectively;

(b) if so, whether there is any 
improveineû-S in the  woikiuiJ of 
these coni'Ttnies or a»'e they still 
runniug into losses;

(c)  in r.i'-.e they are incurring 
losses, the total  accumulated losses 
of th'ise  companies  in respect of 
po5t-takenover  period and  the 
reasons therefor; and

(d) the remedial measures pro-
posed to be t.iken by Government ?

THE  MINISTER OF STATE 
IN THE  MINISTRY  OF IN-
DUSTRY  (SHRI  CHARANJIT 
CHANANA): (a) Yes, Sir.

The da'ci of management take-
over being us under:

National Rubber Manu- 23-12-77
fa tourers Ltd.
(Calcutta Unit)

National Rubber Manu-  10-2-78
facturers Ltd.
(Kalyani Unit)

Incheck Tyies Limited  13-4-78

(b) The companies continue to 
incur losses.

(c) The tr)tal  accummulatcd 
losses (including  interest  and de-
preciation for pre-take over liabilities) 
incurred by the Incheck Tyres Ltd. 
and the National Rubber  Manu-
facturers Ltd. in the post-takeover 
}>crlod  (upto 30-6-1981)  are  Rs. 
1143 lakhs and Rs. 974 lakhs respec-
tively. The  reasons for continuing 
losses arc:

critical  power  situation, high 
incidence  of interest burden as 
units are being run solely on 
borrowed funds,  prjor condition 
of plant and machinery, man? ge- 
ment  deficicncy  and lack of 
work culture, increase in cost of 
production on account of raw 
material price increase etc.

(d)  Detailed schemes for rehabi-
litation of these two  units are in 
advanced sta*̂ê of consideration.

Representation from the Chair-
man, Kolhapur Engineering 
Association, Kolhapur 

(Maharashtra)

2442.  SHRI N. K. SHFJVVAL- 
KAR: Will the  Minister of IN-
DUSTRY be pleased  to state;

(a) whether Government  have 
received a representation dated 18th 
Anril,  1981  from the Chairman, 
Kolhapur Engineering Associatioix, 
Kolhapur (Maharashtra) regarding 
some problems in regard to their 
smaU  industries;

(b) the details of demands made 
in the said representation;

(c) the action taken with respect 
to each of the demands made;

(d) if no action so for taken, the
reasons for delay; and

(t) when the action proceedings 
shall be concluded ?

THE  MINISTER OF STATE 
IN THE  MINISTRY OF  IN-
DUSTRY  (SHRI  CHARANJIT
CR\NANA) ; (a) Yes, Sir.

(b) The  representaion mentions 
some  difficulties of the industry at 
Kolhapur in getting pig iron, coke, 
steel, cement and power.

(c) The shortage of some raw
materials like steel, pig iron, cement 
etc. is a general  phenomenon.
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Government  has  been taking all 

possible steps to prrange equitable 
distribution of these raw  materials. 

The problems pointed out in the 

memorandum have also been taken up 

with the authorities concerned.

(d) and (e). Docs not arise.

SC ST  Translators and Hindi 
Officers working in Ministry of 

Home  Affairs

2442.  SHRI  BHEEKHABHAI: 
Willthp Minister of HOME AFFAIRS 
be pleased to state:

(a) total  number of Translators 
?nd Hindi Officers workin  in the 
Aiinistry of Home Affairs proper 
and its other departments separately;

(b) the number of SC and ST 
Translators and  Hindi  Officers 
amongst them  and  whether the 
quota reserved for SC and ST is 
comjjletG in both the categories of 
posts;

(c) if not, the reasons for not 
filling the reserve quota when the 
qualified and suitable  Scheduled 
Caste Translators fit for promotion 
as Hindi Officers are available there; 
and

(d) the steps taken or  being 
taken to fill up the backlog ?

THE  MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS:  (SHRI  YOGF̂ NDRA
MAKWANA): (a) to (d). The in-
formation is being collected and will 
be  placed on the  Table of the 
House.

Retir̂ metat age of Class TV
Government  En!ipl6yês

2444. SHRI  NITYANANDA 
MISRA:  Will  the  Minister
of HOME AFFAIRS  l)e  pleased 
to state:

(a)  whether the  retirement age 
of Class IV Government employees 
in Central Government is 60 years;

(b)‘ whether' option is asked from 
the Class IV employees before they 
are promoted to Class III posts other 
than clerical ones for which the ?ge 
of retirement is- 58 years;

(c) whether a large number of 
Central  Government  employees 
have  since  been  refused 
permission to stay as the Class IV 
employees and if so, what are the 
reasons therefor; and

(d) if answer to part (b) above be 
in negative, what are the steps Go-
vernment propose to take is order 
that such  Government employees 
retire at the age of 60 years ?

THE  MINISTER OF STATE 
IN THE MINISTRY OF  HOME 
AFFAIRS  AND  DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATA SUBBAIAH):
(a) Yes, Sir; except in the case of 
Group ‘D‘ employees of the Secre-
tariat Security Force who initially en-
ter service on or after 15-9-69 for 
whom the retirrment age is 58 
years,

(b) No, Sir.  It is open to an 
employee  to refuse promcrtion to 
higher grades, which will debar him 
from asking for promotion for a 
specified period.

(c), and (d). The Department of 
Personnel and  Administrative Re-
forms has no information regarding 
the alleged refusal of permission to 
Group ‘D’ employees, to continue as 
Group ‘D’ employees. As stated 
above, an employee is free to refuse 
promotion to'ftigher grades if he wahts 
to continue as a Group ‘D* em-
ployee.

Fixation of Ratable Value of 
HouseiS in Ashok Nagar, 

New Delhi

3435. SHRI  KESHAORAG 
PARDHI  : Will the Minister of 
HOME  AFFAIRS Ix: pleased tô 
refer to the reply given to Unstarred
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question No. 2196 on 29th April,
1981  re: fixation of ratable value 
of houses in Ash ok Nagar, New Delhi 

and staie:

(a) whether  the  infcmnation 
asked for has been collected and 
compiled, if so, whether he would 
lay a copy tl̂reof on the Table of 
the House; and

(b) if not, the reasons therefor 
and by wliat time it will be laid on 
the Table of the House ?

THE  MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA); (a) The  Statement 
fulfilling the assurance  given in 
reply to Unstarred  question No. 
9106 has been laid on the Table of 
the Lok Sabha on 24-8 1981 by the 
Department of Parliamentary Affairs.

(b) Docs not arise.

Deaths caused due to open 
Manholes in Delhi

2446. SHRI RAJESH PILLOT: 
Will  the  Minister  of HOME
AFFAIRS be pleased to state;

(a) how many persons acciden-
tally fell into open manholes in DcUii 
during the last three  years;

(b) how many persons died and 
how many could be saved;

(c) what action lias bc*en taken 
against the guilty- ofiîals responsi-
ble for keeping the manholes open;

(d) whether  Government have 
ordered any inquiry into the case of a 
child who fell in the open manhole on 
loth  August, 1981  near  Jama 
Masjid, Dellii; and

(e) if so, what action has been 
Uken against tlic  officiab found 
ipuilty ?

THE MINISTER OF STATE IN 
THE  MINISTRY OF  HOME 
AFFAIRS (SHRI  YOGENDRA 
MAKWANA): (a) As per cases regi- 
tered with the Delhi Police during the 
years, 1978 to 1980 and up to 15th 
August, 1981, six persons fell acci-
dentally into open manholes in the 
Union Territory of Delhi.

(b) Five persons died, while one 
child was rescued.

(c) Out of these, 4 cases have been 
registered under section 304-A IPC. 
In one case, a Junior Engineer of 
Delhi  Development Authority w'as 
arrested and he is facing trial. The 
other three cases are under investiga-
tion and no arrest has so far been 
made in these cases.

(d) and (e). A case vine F.I.R. 
No. 513, dated loth August, 1981 
under section 336 I.P.C.,  Police 
Station, Jama  Masjid  has  been 
registered agains the Municipal Cor-
poration of Delhi  authoiities and 
is under investigation.
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Distribution of Wrapping and 
Packing Papers

2449.  SHRI  S. A. DOR AT
SEBASTIAN: Will the Minister of 
INDUSTRY  be pleased to state;

(a) whether  Govenimeiit  f)f 
India have formulated any modalities 
for distribution of wrapping and pack-
ing papers from  manufacturers;

(b) if so, the details thereof;

(c) whether  Government  are
aware that the SSI Units producing 
packing  ^̂nd  wrapping products
have to depend upon the middlemen 
who are the monopolies very often 
selling the paper on high premiums; 
and

(d) if so, whether  Govertiment 
should formulate new nKxlalities to 
distril)ute the wrapping and jxicking 
paper directly to the SSI units in 
near future ?

MINTS'FKR OF STAFi: 
IN Tlir MINISTRY OF INDUS-
TRY (SHRI CHARANJIT CHA- 
NAN'N); (a) and (b). No Sir.

(c)  and (dj.  '1 aklng into ac-
count thf;  catnple cities of the dis- 
trilnition system, it would l)e dillicult 
to ensure that the wrapj)ing and 
pacKing paper is supplied directly to 

units.  Government  are how-
ever encouraging; the gro-\th of small 
paper n'ills and the increased ])ro- 
duction has lêJ to _ easy avaibbility 
.̂fpapeF.
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I
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THE  MINISTER OF STATE 
IN THE  MINISTRY OF  DE-
FACE  (SHRI SHIVARAJ  V. 
PATIL}: (a) and (b). In December, 
i977>  90 obsolete and unservicable
Centurian tanks were sold to a Spa-
nish firm for cannaballsation and re-
covery of quality steel in the forging 
plants against import  permission 
by the Spanish Government. As per 
the shipping documents the port of 
destination was Barcelona (Spain).

According to the press some 
foreign firms reportedly are alleged 
to have diverted  the cargo to South 
Africa.  The concerned Govîrnments 
are enquiring into this mat'er.

Despatch of Centurian Tanks 
to Barcelona

2V)V SHtll  ATAL BIHARI 
VAJi’AYEK:

SHRI SURAJ BHAN :

SHRI RAJMATH SONKAR 
SHASTRl :

SHRI RASHEED 

M \SOOD :

SHRI RAJESH KUMAR 
SIMGH ;

SHRI RAM VILAS 
PASWAM ;

SHRIMATI PRAMILA 
DANDAVATEl

Will the Minister of DEFENCE 
be pleased to state:

(a) whether  Government atttn- 
lion has been  drawn to the press 
reports that 90  Centurian tanks 
described as “Scrap” were loaded at 
Bombay for Barcelona and  other

'  place> wh'le a cDnfidential addendum 
disclosed the real  destination as 
South Africa thereby undermining 
Security  Council’s  arms embargo 
ag\inst South  Africa; and

(b) details of facts in this regard 
and I ction taken ?

Tapping of Sources of Energy 
other than Coal

2454. SHRI EDUARDO FAL- 
EIRO: Will the Minister of SCIENCE 
AND TECHNOLOGY be pleased to 
state:

(a) wJiethcr in view of the higii 
cost involved in the import of petro-
leum, Government have drawn up 
any Schcmes for tapj)ing, apart from 
other energy resources;

(b) if so, the details of the same; 
and j

(c) the results aclxieved so far?

THE MINISTER OF STATE 
IN  THE  DEPARTMENT  OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N.  SINGH) : 
(a) to (c).  A  detailed  Statement 
is laid on the Table of the House.

Statement

r. The Department od Science 
and Technology (DSTy, has had a 
New Energy Sources Programme 
which covered research, design and 
development pertaining to the utili-
sation of new energ\" sources, both on 
a short term and long term basis 
The broad-base integiated programm.
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involved the participation of research 
institutions, industry, user and exten-
sion agencies. Considerable expertise 
was generated through this, and various 
systems, devices and products develo-
ped.

2. During the last two years the 
development of appropriate technolo-
gies for harnessing New and Renewa-
ble Sources of Energy for a wide 
range of applications has hccn accord-
ed high priority liy tĥ ̂Government 
and the pace of fiêld  installation 
significantly accelerâ êd. Government 
has set up a Commission for Additional 
Sources of Energy (CASE), on the lines 
of the Atomic Energy Commission to 
expedite these programmes, and for a 
well-coordinated approach  in  the 
area in new and renewalile sources of 
energy. A broad based  Advisory 
Committee exists to  advise  the 
Department on all mitters relating 
to new and renewable sources of 
energy. An allocation of Rs. 50 
crores has been provided for the 
Department of Science and Technolo-
gy during the Vlth Plan period for 
this arei; it has also l)een indicated 
that additional allocations could pos-
sibly be made nt the time of mid term 
Plan appraisal, depending on the 
progress made in the programmes and 
in expenditure. In addition, Rs. 50 
crores have been allocated to the 
Ministry of Agriculture to cover 
subsidies on large scale installation of 
biogas plants during the Vlth Plan.

3. In the area of solar thermal 
technologies activities cover applica-
tions such as water and space heating, 
refrigeration and airconditioning, crop 
drying, desalination, pumping, decen- 
traliscd, power generation, Demons-
tration water heating systems have 
been installed at a hotel, bakery, 
hospital, textile mill, dairy, etc. and 
arc presently  under instaUation at 
several locations including a Brewery, 
and an Electronics Factory. Demons-
tration cash crop dryers have been 
installed at various locations; and 
dryers  for tobacco drying, veneer 
drying of plywood, grain drying and 
cash crop drying, arc currently under

installation. The  installation  of 
Solar timber kilns is being expanded. 
A Solar Thermal Energy Centre 
(STEC) is being taken up with a view 
towards large-scale prototype develop-
ment, evaluation of know-how  and 
products, demonstration and  com-
mercialisation.

4.  In the area of sokir photovoltaic 
technologies the programme': initiated 
by the Central Electronics I.iinited 
under the Department of Science and 
Technology for the production of 
silicon solar cells are being fully 
supported and enlarged. The Commis-
sion for Additional Sources of Energy 
is placing emphasis on increasing the 
scale of fabrication and improvemen’̂s 
in process technologies and efficien-
cies of solar cells to reduce costs; as 
also the development and indigen-
ous production of low cost solar grade 
silicon material. It is only through 
these developments and cost reduc-
tion that very large scale applications 
can truly take place. A precommer-
cial pilot jilant (NASPED) project for 
upscaling the production of silicon 
photovoltaic cells to i MW level by 
1985 and wide-spread field lev'el 
demonstration pumps have been in-
stalled at several locations for micro- 
irrigation and drinking water supply. 
The use of photovoltaic modules is 
also being demonstrated in projects 
relating to community lighting, in 
Community Radios and television 
in villages; a radio beacon instru-
ments for ship navigation, and, for 
communication equipment in remote 
areas.

5.  In the area of bio-mass produc-
tion, conversion and  utilisation, 
emphasis is being placed on the in-
stallation of demonstration community 
size biogas plants, and the use of 
other types of solid wastes/material 
like water hyacinth, kachra, vege-
table wastes and agricultural resid-
ues in addition to  animal dung 
as input. Demonstration community 
plants are under construction at 
f various locations in the country 
and will provide motive power and
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electricity apart from a gas for cooking 
and lighting, and organic manure. 
Ministry of Agriculture is embarking 
on a programme for installation of 
upto 400,000 biogas plants during 
the Sixth Plan period with Central 
financial subsidy. Two  Biomass 
Research Centres have been set up 
in the country at Lucknow and 
Nfadurai. These will deal with screen-
ing of plant types for fast growth, 
for growing  under various agro
i Umatic and soil conditions etc., and

- ilien through processes of tissue cul-
ture multiplying them for large scale 
. plantation. Tiie species will cover 
petro crops, fuel wood varieties etc. 
particularly varieties like leucaenia, 
euphorbia, guaylue and jojolia.

6.  A widespread field demonstra-
tion programme for different types 
of windmills has l)een initiated to get 
experience for large scale ixtilisation. 
Prototypes of sail-type windmills and 
metal vane windmills are being in-
stalled at sev'eral locations in the 
country. Two Wind Energy Centres 
are being set up to act  as the 
focal points for various tasks connec- 

f  ted with wind energy technology, and 
for implementation of programmes 
and policies in this area. Windmills 
are being considered for provision of 
local motive power (for pumpsets, 
power for agricultural operations, 
etc.) and for generation of electricity.

7.  The programme is also being 
expanded in respect of energy cons-
ervation, energy storage and to cover 
other renewable energies such as geo 
thermal energy,  hydrogen energy, 
ocean thermal energy, small hydro- 
technologies etc. In these various 
areas  there  are  appropriate 
expert groups set up to plan and 
monitor programmes.

8.  In the Sixth Five Year Plan, the 
Commission is giving particular empha-
sis to demonstration and commercia- 
lisati >a of t::chnôogiej ah’cady deve-
loped, leading u wider  utilisation 
of renewable energies in the country. 
It is proposed to  cover every dis-
trict of the country with one pilot 
demonstration unit based on renewa-
ble energy devices and systems during 
the plan. Fiscal and promotional in-
centives are being introduced so that 
barriers to rapid commercialisation 
of renewalile energy equipment can 
be overcome. Among the incentives 
already announced are an enhanced 
depreciation allowance on machinery 
or plant installed for manufacturing 
or using renewable energy equipment 
in business or profession; exemption 
from excise duty; and subsidies to 
users particluarly in rural areas 
biogas plants, solar cookers, water 
pumping devices, etc. Financial in-
stitutions have agreed to treat institu-
tional credit on the same terms and 
conditions applicable to the priority 
Sector so tliat loans will be provided on 
suitable terms both for manufacturers 
and users. State Governments have 
have been asked to provide exemp-
tion from such levies as sales tax and 
octroi.

9.  It must be stated that work in 
these areas has been carried out at 
various locations in the country over 
a long time period on a systematic 
basis, as well as sporadically; various 
types of claims have also been made 
from time to time. Government’s 
efforts have been to create an in-
stitutional frame work, with financial 
backing, to support, coordinate, eva-
luate  and promote the various 
activities, across the whole spectrum 
of research, design, development, de-
monstration, production and mass 
installation of systems based on new 
and  renewable  energies.  From 
what has been stated in the earlier 
paragraphs it should be clear that 
a systematic major start has been 
made in this direction.
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Bonded Labourers Rescued

2455.  SHRI SAMAR MUKHE- 
RJEE: Will the Minister of LABOUR 
be pleased to state:

(a) how many bonded labourers 
have so far been rescued during the 
last one year; state-wise;

(b) whether it is a fact that Har-
yana Government has obstructed the 
rescue operation; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRIMATI RAMDULARI SINHA)
(a) A Statement is enclosed.

(b) Central Government has no 
such information.

(c) Does not arise.

Statement

Memorandum by E. I. G. and I. 
G. P. Employees Union, Galcutta

2456. SHRI  MUKUNDA
MANDAL: Will the Minister of 
INDUSTRY be pleased to state:

(a) whether Government have re-
ceived a memorandum dated 8 April, 
1981 from the EIC & IGP employees 
Union, Galcutta

(b) if so,  points raised in the 
memorandum; and

(c) the steps taken in this matter ?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTR.Y 
(SHRI CHARANJIT CHANANA}:
(a) Yes, Sir.

States

No. of 
bonded 
labour 
Identified 
and freed 
from 
1-4-80 ’o 
31-3-81

Andhra Pradesh 197
Bihar  , 285

Gujarat . •

Haryana

Karnataka 10

Kerala

Madhya Pradesh  .

Maharashtra

Orissa .
543

Rajasthan

Tamil Nadu . 46

Uttar Pradesh 500

Total: 1581

(b): The memorandum (h'ew atten-
tion to  the  steadily detcrioratiiû 
condition  of the unit and  other 
matters pertaining to procurement 
of raw materials, default in payment 
of electricity bills, curtailment of 
Canteen  facilities, non-deposit of 
E.S.I. & provident fund contributions 
to the concerned authorities  etc.

(c)  The company is  in private 
sector. The allegation  have  been 
referred to the State Government 
for verification and report.

Transfer of l.B. Employees

2457.  SHRI  JYOTIRMOY 
BOSU. Will the Minister of HOME 

AFFAIRS be pleased to state: .

(a)  whether it is  a fact that in-
spite of the matter being sub judice 
and  a  contempt  petition  pend-
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* ing, Government were transferring 
those fmployees of the I,B- Peptt. 

'  who were active  for  their lawful

assessment;

(b) Whether  those who  have 
aitaincd  the age of 52, thOLgh 

should  not have been transferred 
against their will,  have also been 
tnmsferred ; and

(c) if so, details thereof ?

THE MINISTER OF state IN 
THE MINISTRY OF HOME AFFA-
IRS (SHRI YOGFNDRA MAK-

- WANA) (a) Transfers in the Intellie- 
gence Bureau have been made on acc-
ount of administrative reasons and 

 ̂ in public interest.  The decisions 
regarding transfers were not influ- 
( need by any p; nding Court  cases. 
Certain  transferer.  have,  how-
ever, been challanged  in  Court 
and  are suh—judice.  Government 
hav *  been acHng  in accordance 
with the int r'm directions of the 
Court  with  rê;ard  to  these 
tran'fer*-’.

(h)  a'.i'.l (c) There ai'e no orders 
forb̂idin;’; trajisfer of persons above 
52 years of aĵ,e.

Testing  of Bullets by Army 
Personnel near Jagtpuri, U.P.

2458.  SHRIIMATI PRAMILA 
DANDAVATE : Will tlie Minister 
of DEFENCE Ije pleased to state:

(a) whether it is a fact tJiat the 
Army personnel have been practi-
sing testing of bullets at a forest about 
25 Kms. near Jagtpuri at C handmari 
in Uttar Pradesh;

(b) whether it is a fact that during 
the testing over 500 adivasis haye 
been victims of these bullets; and

(c) if so, what are the details 
thereof ?

j  THE  MINISTER OF STATE 
IN THE MINISTRY  OF DEF-
ENCE  SHRI  SHIVRAJ  V. 
PATIL) : (a) There is no firing range 
of the description given by the 
Hon‘ble Member in the question.

(b) and (c). Does not arise.

L.T.C."Availed by RAW 
Employees

2459.  SHRI A.U. ASMI :

SHRI HARISH KUMAR 
GANGWAR :

SHRI  RAJNATH SON- 
KAR  SHASTRI :

Will the PRIME MINISTER be 
pleased to state :

(a) how many employees of the 
RAW availed of the LTC in May- 
June tliis year including their parents;

(b) whether the department is 
satisfied with the declaring of the 
parents as dependents or will it 
order discreet enquiry into  the 
matter to check to bonafide of the 
statement with regard to the parents’; 
and

(c) the details of the action taken 
in tlic matter ?

THE  PRIME  MINISTER 
(SHRIMATI INDIRA GANDHI) :
(a) The information required cannot 
be givtrn in the public interest.

(I)) and (c).Should any material be 
received that throws suspicion on the 
genuineness of any claim, tlie matter 
will 1x5 inquired into and approj;riate 
action taken.

Army  Welfare  Housing 
Organ isation

2460. DR.  VASANT KUMAR 
PANDIT ; Will the Minister of 
DEFENCE Ije pleased to state :

(a) whether the Army WcJjtire 
Housing Orgr.nisr, i n VAas set  uj) 
to provide accommodation for Junior 
Officers and lower ranks in 1978;

(b) whether  the  Organisatio 
was allotted [a plot in R.K. Puram 
New Delhi, named  “Som Vihar” 
after Maj. Som Nath Sliarma, a 
posthumous Param  \̂ir  Chakr 
award;



fig  Written Answers  SEPTEMBER 2, 1981 Written Answers 120

(c) how many applications were 
received by the Organisation and 
how many were provided plots as 
per the rules;

(d) whether it is a fact that higher 
officers  changed their  addresses 
to Delhi and got the allotment of 
plots by putting out junior officers 
for wliem the scheme was meant;

(e) whether it is a fact that 
hundred and fifty Colonels  and 
Brigadiers, 50 Major-Generals and 
ao higher rank officials have cornered 
his area in preference to anpli-
atction of junior officers; and

(f)*the action taken by Govern-
ment to fulfil their commitments to 
junior officers ?

THE MINISTER OF STATE 
IN  THE MINISTRY  OF DEF-
ENCE  ( SHRI  SHIVRAJ V. 
PATIL) : (a) to (f). Army Welf̂jre 
Housing Organisation is a society 
registered under Societies  Regis-
tration Act,  i860.  jMinistry  of 
Defence is, therefore, not concerned.

lity to test nuclear bomb besides 
giving valuable raw-material  and 
equipment; and

(b) if so, reaction of Govern-
ment with  regard thereto parti-
cularly in the context of the recent 
talks held in Delhi with the Foreign 
Minister of China  to normalise 
relations ?

THE MINISTER OF STATE 
IN  THE MINISTRY OF DEF-
ENCE  (SHRI  SHIVRAJ  V. 
PATIL)  : (a) Government  have 
seen press reports to this eiTect. 
There is, however, no confirmed 
information in this regard.

(b) Government closely  watch 
all developments in  our security 
environment and take appropriate 
measures  for up-dating our de-
fence preparedness.

Number of Visitors from Gulf 
Countries

Chinese help to Pakistan for 
a  Nuclear  Explosion

2461. SHRI JAPGAL SINGH :

SHRI TRILOK GHAND :

SHRI RAJESH KUMAR 
SINGH :

SHRI B. D. SINGH :

SHRI RASHEED MASOOD:

Will  Tthe  Minister  of 
DEFENCE  be pleased to state :

(a)  whether attention of Govern-
ment has been drawn to the recent 
press reports  (Hindustan  Times, 
dated 9  July,  19B1)  regarding 
Ghinâs offer to Pakistan the fad-

2462.  SHRI  SATISH AGAR- 
WAL : Will the Minister of HOME 
AFFAIRS be pleased to state :

(a') the number of visitors from 
the Gulf  countries  (month-wise 
country-wise)  who  visited  India 
from January, 1980 to April 1981; 
and

(b) the declared purpose they 
came for?

THE  MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA)  :  (a) The required 
information is given in the attached 
statements.

(b)  They came for various pur-
poses viz study, tourism, business 
etc.
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Nationalifymse, Monthwise Number of Visitors from the GulfCountries, Tear 1980

Name of Country Jan.  Feb.  Mar.  Apr.  May  June Nov. Dec. Total

611 799 10493

91 143 2391

757 1096 20757

378 354 2438

151 202 1854

187 220 3103

94 74 1098

465 732 7864

293 274 6197

1526 1635 21750

81 80 779

««
6

td

g
>

(D
O
09

CO

I.

CO

s

a

Bahrain .

Iraq 

Iran

Israel  .

Jordan  .

Kuwait •

Lebanon 

Oman  •

Qatar  •

Saudi Arab 

Syria  .
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1289

1324

2764

40

438 476

931 1231 978

232 296 213

2960 2108 1363

180 206 185

273 163 132

264 398 218

107 61 92

717 872 726

390 963 824

1637 3408 1611

71 68 40

1

2646 2756 1620

466 566 381

689

143

870

401

138

210

129

421

246

1985

26

6

907  924

423  363

876

425

6

1

15523

4956



Nationality-wise, Monlh-uise Number of Visitors from Gulf Countries Tear 1981

Name of the Cbuntry January February March April Total

Bahrain 785 346 1065 841 3037

Ira q............................................ 179 305 340 283 1107

Ira n.................................... 1280 1052 937 933 4202

I«rael............................................. 226 287 104 '135 552

Jordan............................................ 111 220 178 115 690

Kuwait............................................ 319 431 374 232 1356

Lebanon . . . . 60 94 73 73 300

Oman . . . . . 882 485 606 610 2583

Qatar  .  .  . * . • 598 265 563 376 1802

Saudi, Arab « 1619 2228 1772 1821 7440

Syria • 75 106 98 190 469

Sharjah . . . . 1 2 2 4 9

South Yemen . . . . 1 2 3

United Arab Emirates  . 1228 742 776 812 3558

Yemen  .  .  .  .  . ' . 480 364 526 499 1869

K>
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Ship Repairing Project for 
Haldia

2464. SHRI R.P. DAS :

SHRI  SATYAGOPAL 
MISRA :

Will the Minister of DEFENCE 
l)c pleased to state :

(a)  wlicther his Ministry pursued 
the matter about the Ship Repairing 

_  Project for Haldia with the Ministry 
of Finance ; and

 ̂ (b) if so, the details thereof ?

THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ  V.  PATIL) :
(a) to (c). The number of foreign 
trawlers sighted and apprehended 
during 1981 shows a decline as com-
pared to 1980 figures.

Coast Guard personnel have been 
giveii necessary legal powers of arres-
ting poachers in territorial waters.

Employment  of Girijans by 
Kerala Pharmaceutical  Cor-

poration

THE  MINISTER OF STATE 
IN I’HE MINISTRY OF DEFENCE 
(SHRI  SHIVRAJ V. iWriL)  :
(a)  and  (b). The feasibility and 
viability of the Project submitted by 
Garden Reach Slupbuilders and En-
gineers Ltd. is being examined in 
consultation with various appraising 
agcncies  of the Government  of 
India, including the Ministry of 
Finance.  The matter is being pur-
sued with them.

Poaching of Foreign Trawlers 
in Indian Waters

2465.  SHRI K.P. SINGH DEO: 
Will the Minister of DEFENCE be 
pleased to state :

(a) whether it is a fact that poa-
ching by foreign trawlers into India’s 
territorial waters for the purpose of 
smuggling has of late increased sub-
stantially ;

(b) whether the coast guards do 
not have adequate powers to arrest 
these poachers in the territorial 
seas ; and

(c) if so, the extent of increase in 
poaching and the steps taken to pro-
vide adequate legal powers of arrest to 
coastal guards ?

2466.  SHRI  V.S.  VIJAYA- 
RAGHAVAN : Will the Minister of 
HOME  AFFAIRS  be pleased to 
state :

(a) whether it has come to the 
notice of the Central  Government 
that the Kerala Pharmaceutical Cor-
poration has given up tlie much acclai-
med scheme of helping the Girijans 
]jy en\ploying them to collect forest 
produce such as roots, herbs, honey 
etc. and  selling them in small 
packets;

(b) if so, the reasons for giving 
up this  scheme by the said State 
agency ;

(c) whether the Centre is pre-
paring any scherne on the basis of this 
project to popularise it in other 
States ; and

(d) whether Central  Govern-
ment will advise the State Gr>vern- 
ment to resume the scheme ?

THE MINISTER OF STATE 
IN THE MINISTRY OF  HOME 
AFFAIRS  (SHRI  YOGENT)RA 
MAKWANA): (a) The Kerala Phar-
maceutical Corporation has discon-
tinued the purchase and disposal of
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minor forest producc from the Girijan 
Cooperative  Societies as the State 
Government have, by an order dated 
12nd February, 1981, transferred this 
work to the Forest Department'of 
the State.

(b) This step was tekcn in order 
to save the Girijan Co-operative 
Societies from financial difficulties 
as arrears were pending payment 
from the Kerala Pharmaceutical Cor-
poration to them.

(c) and (d). No. Sir.

Allocation of Funds for Cons-
truction of Residential Buil-
dings for Avadi Clothing 

Factory, Madras

2467.  DR. A. KALANIDHI ; 
Will the Minister of DEFENCE be 
pleased torstate :

(a)  whether adequate funds w ill 
be allocated for the construction of 
residential buildings for the Avadi 
Clothing Factory near Madras in 
the Sixth Five Year Plan ; and

(b)  if so, when and how 
funds will be allocated ?

much

THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE 
(SHRI  SHIVRAJ  V. PATIL) :
(a) There is no proposal at present 
for  allocation  of  funds  for 
construction of residential buildings for 
the  Avadi Clothing Factory  near 
Madras in the Sii th Five Year Plan.

(b) does not arise.|

Production of Cement

2468. SHRI T.R. SHAM ANN A:
Will tlie Minister of INDUSTRY be 

pleased to state :

(a)  the quantity of cement pro-
duced lor the last 3 years i.e. 1978,
1979, 1980 and 1981 ;

(b)  the quantity of cement im-
ported for the last 3 years ; and

(c)  the State-wise allotment of 
cement during the last 3 years ?

THE MINISTER OF STATE 
IN THE MINISTRY OF INDUS-
TRY (SHRI charanjit CHA-
NANA) : (a)

Years Production
(Million
Tonnes)

1978  . 19.62

1979  » 18.30

1980  . 17.90

1981 (uptojune) 9 94

(b)

Year Qiiantity 
imported 
(In  lakh 
tonnes)

1978-79 16.55

1979-80 15-47

1980-81 19-74

(c)  A  statement  showing the 
State-wise allotment of cement for 
the last years is attached.
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Allocation

SI.
No.

State 1978 X9T9 1980

I 2 3 4 5

Eastern Region

1 253,5 219-0

2 Bihar • . • . .11160 1109.1 914-6

3 Orissa 362-0 394,1 431-9

4 West Bengal 1419 0 1195-6

5 43 0 46-5

6 Nagaland . 43.0 46-5

7 Arunachal Pradesh 7-0 45.0 52 0

8 Tripura  . • 31-3 43.0 49-0

9 Meghalaya • . 45-0 64.5 66-0

10 Sikkim 43.0 44-6

11

Westnn Region

25,8 26-3

1 Gujarat  . • 1462-5 1692-5 1539-3

2 Madhya Pradesh • 825-0 784-1 746 1

3 Maharashtra • 2412-4 2213-5 2103-5

4 Goa, Daman & Diu  . • 1120 •127-3 120-2

5 Dadra, Nagar Havelli. 

Northern Region

• 8-6 10-9 11-6

1 Haryana . . 699 0 689-5 619-5

2 Rajasthan  .  . • 607-0 629-3 571-6

3 Uttar Pradesh 2175*0 2238-0 1952 0

4 Himachal Pradesh . 132-0 135-3 118-0

5 Jammu & Kashmir  . f 182-5 196-0 184-4

6 Punjab • 1000-0 985-1 911-9

7 Chandiguti • . ■ . 82-0 84-9' 83-6

8 Delhi • 539-5 536-5 527-0

1786 LS—5
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1  9 3 4 5

Southern Region
*

1  Andlira Pradesh 1555-5 1533-5 1551-5

2  Tamil Nadu 1467 0 1523 8 1529-9

1‘232 • 1 1025-7

4  Kerala . . . . 5̂5 0 SSi 9 933 • 7

5  Pondicherry . 390 43-0 45-0

6  Andc-man & Nicobar Island 12 0 12-9 18-3

7  Laccadive . 5 1 5-7 7-6

"HnT % '7̂"

2 4 69.  5T5T>R

r?' :

( )̂ 1̂ s q I 3
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Con struction of bridges over
J3 ai and  Balaul nalas

2470. SHRT G.L.  DOGRA  : 
Will tl)c Minister of DEFP.XCE be 
])leased to state :

fa) whetlxer during th'* months 
of July and August, the national 
highway  between  Jammu  and 
Pathankot  used to remain closed 
for hours together due to fi >dds in 
nalas ]iai and Balaul ;

(b) whether e\-ery year  bridges 
over these nalas arc sanctioned but 
not  constructed ; and

(c) \vhen will these bridges be
constructed ?
THE MFNISTER  OF STATE 

IN THE MNISTRY OF DEFENCE 
(SHRI  SHIVRAJ V.  PBTIL) :
(a) During  monsoon  the road 
remains  clcjsed for short periods, 
normally about  2  or 3  hours 
because  flash floods overflow the 
existing causeways.

(b)  and (c).  No sanction has 
y< t been  issued for construction 
of bridges over these nalas. Collec-
tion of essential hydrological and 
ground data is in hand. A  pro-
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gramme for construction of bridges 
can be drawn up  only after  the 
data arc analysed.

Renewable Sources of Energy held 
at Nairobi  in August, 1981 ;

(b) if so, the salient features of 
the Conference  ; and

(c) the  action  proposed by 
Government  on its recommenda-
tions ?

24 7 1. m ^

^  fir-:

(w) I

f-fzrir g’̂f f̂Tcr »FT I 

Tnf'T̂ if iTfmm f̂rr 771T

(̂) qf?  rft nĉĵotr

q̂r I  ;  qtr

(̂) TW q if

5r?.Tr̂i  ̂ % 'PrriT  f

q’̂riJT'i it f̂FnnT ^

*p:WT=rnT  | ?
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 ̂ XrsiJŴy (<jy 'fto 5̂pjg5w:«ir) :
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'TT  f?qr  I

India’s  participation in U.N. 
seminar on renewable sources 
of  Energy in Nairobi

2472. SHRI  JAGI3ISH 
TYTLER :

SHRI H.\RISH KUMAR 
GANGWAR :

Will the Minister of SCIENCE 
and technology be pleased 
to state :

(a)  whether India participated 
in the United Nations’ Seminar on

THE MINISTER OF STATE 
IN THE  DEPARTMENT  OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS  AND ENVIRO-
NMENT (SHRI C.P.N. SINGH) :
(a)  and (b). India  participated in 
the United Nations Conference on 
New and Renewable Sources  of 
Energy held at Nairobi from io-2ist 
August, 1981. The Prime Minister, 
gave a key note  address  in  the 
opening scs ion of the Conference. 
The President  of K(Miya and the 
Prime Ministers of Canada, Jamaica 
and Sweden  also  addressed  the 
Confwcnce  which  was attended 
by high-level delegations from most 
Member-States of  the U.N. The 
Conference  adoi'fed a Progîamme 
of Action in  the area of new 
and renewable  sources of energy 
which cover?  policy and specific 
mf*asures  and identifies areas of 
priority action.  There  areas  in-
clude energy as<;(‘ssment and plaiin- 
ing,  research, development and 
demonstration  relating to rural 
and tirban energy requirenients ; 
transfer, adaptation and application 
of matiire technologies ; exchange 
of information  and training of 
personnel.  Tbe  Programme  also 
identifies  the  need for  regional 
cooperation and for economic and 
technical cooperation among deve-
loping countries in the field of new 
and  renewable sources ol energy. 
The Conference recommended sett-
ing up of an intergovernmental 
body in the U.N. specifically ccn- 
ceined with new and renewable 
sources of energy and consultative 
meetings of donors and interested 
countries for generating additional 
financial  resources for implemen-
tation of the Programme of Action
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Apart from  the Prop̂ammc of 
Action, tht Conference also adoptt̂d 
several  resolutions. One of  the 
resolutions,  introduced by  India 
and Kenya and  co-sponsored "by 
several  other countrieŝ calls for 
acceleration of  afforestation pro- 
gramnres and promotion of renewable 
energy technologies in the context 
of rural  development.

(c)  Grovernment  will  carjcfuliy 
examine the recommendations con-
tained  in the Report of the Con-
ference after it is received from tlie 
U.N. Many of the m'̂asc.res idemî d 
by the Conference are already being 
implcniented  in India as part of 
tlie national programme for the 
development of new and renewable 
sources of energy. Where necessary, 
new programmes will be initiated &nd 
on-going  progrnn,mes accelerated 
Government  will also participate 
fully in the international activities 
recommended bv the Conferrncc.

iVnmber  of Man days lost 

daring last three years

247̂ SHJRI E. BALANANDAN : 
SHRI  SUBHASH  CHAN-
DRA  BOSE  ALLURI : 
SHRI CHINTAMANI JAINA 
SHRI MOHAN LAL PATELi

Will  the  Minister  of 
LABOUR  be pleased to lay  a 
statement  showing the man days 
lost due to lock-outs in the country 
during the last three years, (year- 
wise and State-wise) ?

THE MINISTER OF STATE 
IN THE MINISTRY OF LABOUR 
(StHRIMATI  RAM  DULARI
SINHA)  : A Statement showing 
the man days lost due to lockouts in 
the country during the period t97B-
1980  (State-wise is attached).

SI.
No

statemeat

The number of Mondays lost due to lockouts during the period 1978—80, by States

Name of the States/Union Territories
Number of Mandays lost 

(in thousand*)

1978 1979 1980(P)

J 2 3 4 5

I  Andhra Pradesh 123 68 15

2  A»a m .............................................

3  Bihar . . . . . 346 764 6i9

4  Gujarat . . . . . 62 128 352

5  Haryana . . . . . 130 197 101

6  Hiimachal Praderfi

7  Jammu & Kashmir 8

8  Karnataka . . . . 124 588 I83

9  Kerala............................................. . 163 493 294

10  Madhya Pradesh . 57 404

11  Mtharashtra 1,031 1,229 1,830
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. . .

1 2 3 4 5

12 Manipur .  .  .  .  .

13 Meghalaya . • •

14 Negaland............................................. • •

15 Orissa  .  .  .  .  . 22 I 102

16 Funjib  ,  .  .  .  . 7 102

.17 Rajajthan . . . . 36 4 240

18 Sikkim . . . . . .

19 Tamil Nadu 485 601 925

20 Tripura..............................................

21 Uttar Pradesh 1,649 640 230

22 West Bengal 8,632 3,085 4,427

23 Andaman &. Nicobar . . 6

24 Arunachal Pradesh

25 Chandigarh

26 Dadra and Nagar Havel i . ,

27 Delhi  .  .  .  .  . 50 223 18

28 Goa, Daman & Diu  . 3 35

29 Lakshadweep  .  ' .

30 Mizoram . . . . .

31 Pondicherry 5 ••

Tota l 12,917 8,050 9,907

(P) = Provisional.

(-) = NIL.

N.B.=Totals may not necessarily tally due to rounding of figures.

Introduction  of work permit 
system in the country

2474.  SHRI V.  KISHORE 
CHANDRA S. DEO : Will 

the Minister of LABOUR be pleased 
to state :

(a)  what is the attitude of the 
Government about the introduction 
of work permit system throughout the 
country ;

(h)  whether it has been intro-
duced in any State, if so, the details 
thereof ; and

fc) whether any State  have 
been  considering the proposal vvith 
a view to introduce it ; if so, the 
details  thereof ?

THE MINISTER OF STATE 
IN THE MINISTRY OF LABOUR 
(SHRIMATI  RAM  DULARI
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SINHA) : fa) to (c).  There have 
been  newspaper reports that the 
Maharashtra  Government were 
contemplating introduction of work 
permits  in tĥ City ri' Bombay. 
However, according to informaritn 
received from the Government of 
Maharashtra, no proposal for intro-
ducing tlie work permit system is at 
present undei their consideration.

In view of the above, the question 
of any policy attitude on the subject 
does not arise.

Creation  of a cominon police 

cadre

2475. SHRl R.L.P.
Will  the Minister of  HOME 
AFFAIRS be pleased to state :

(a) wheth(‘V there is a y)ropo';al 
to create a commr>n ]n)li("e  cadre 
upto ihe rank of Inspectors of all 
the Unicn Territoric" of  Indî 
whicli will serve ps a deterrent to 
corrupt and imscrupulous police-
men  thereby improving the law 
aiul order situation and bring down 
the rates of rrinies whic h a»r on the 
irûn'«,sc  and ;

(b) if so, wl’.at steps Government 
envisage to take in this direction ?

THF MINISTER OF STATE 
IN THE MINISTRY OF  HOME 
AFFAIRS f SHRI  YOGENDRA 
MAKWANA) : (a) No, Sir.

(b) Does not arise.

Capital in Indian Industries

247G. SHRI  CHIN’rAMANI 
PANIGRAHI : Will the Minister 
of INDUSTRY l)c pleased to state :

Ta) wiiether Governn̂ent  are 
aware  that the Indian industries 
are being  overcapitalised and the 
ca])ital out]>ut ratio is going from 
bad tr) wo"se in the Indian indusirios 
between  1950s to 1980s ; and

(b'l if so, whether Government 
are seriously  considi'rin.g tliis pro-
blem and are contemplating stdps to 
overcome lais ?

THE MINISTER OF STATJ'. 
IN THE MINISTRY OF  jN- 
DUSFRY  (SHRI  CHARANJIT 
CHAN AN A) : (a) and fb).  An 
analysis of the incremental capital/ 
output  ratio in the manul'acturing 
and mining sectors oi the economy 
reveals that  the ra+io  has not 
been uniform  in  different  plan 
periods as w'ould bo seen ̂rom the 
table given  below :

Manufacturing and Mining 

(1979-80 Prices)

Flan

First Plan 

Second Plan 

Third Plan 

Fourth Plan 

Fifth Plan

Period
Incremental 
capita]/ 
out put 
ratio

1951-52—
1955-56

5.25

1956-57—
1960-61

7*49

1961-62—
1965-66

6-67

1969-70 — 
1973-74

11-46

1974-75_

1978-79
8*73
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However, the higher capital/output 
ratic may not necessarily be always 
due to over capitalisation.  For 
exrrnnlc at tinies, this may reflect 
the impact of  shortage of raw 
materials n.nd other inputs.  Various 
steps arc being taken to augment 
and co-ordinate the supply of infra-
structural  inputs so as to achieve 
better utilisation of capacities in 
indu'itries.  At  the same  time, 
great stress has also been laid on 
the development of village and small 
indu'itrie':. As a result of various 
steps that an  being taken, the 
incremental  capital/output  ratio 
in the manufacturing  and mining 
sertor.q in the Sixth Plan is estimated 
at n.01% as against 8.73̂0 in the 
Fifth Plan.

“On the Job Traimng” Scheme

2.17“. SHRT  M.  V.  CHAN- 

DRASHEKARA  MXJRTHY: WiH 

tlie  Minister  of DEFENCE '" be 

pleased to state:

(al whether the Director Gene-
ral of the R.esettlement of Ministry 
of E>efence has launched “on  the 
job training” scheme in an  en-
deavour to find out suitable em-
ployment for some of the 60,000 
jawans and 900 commissionerl offi-
cers \vho retire every year from the 
three defence services;

(b)  if so, the details of the scheme 
so far launched;

(c)  to what extent these schemes 
have provided job to ex-servicemen;

(d)  whether  Government are 
aware that all these ex-servicemen who 
have retired uptill now have been 
given alternative jobs; and

(e)  how many will be provided 
jobs during the curreat  fin ancial 
year ?

THE  MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE 
fSHRI  SHIVRAJ  V.  PATIL):
(a) and fb). “On the Job Training” 
Scheme has been launched recently 
for providing taining to  Defence 
Servicx*/ personnel in  the bst 18 
months of their service for enabling 
them to build up their skills in ro 
selected trades.  The  duration of 
the training is nine months.  The 
training is being  imparted bv De- 
nartmental  and  Public Sector 
Undertakings.  Tn its first ]ihase, 
the <)l)jective of the ScJiemf is to 
.gradually cover 2000 Defence per-
sonnel.  At present the scheme is 
confined to the training of ‘Other 
Ranks’ of Dofence Scrvice?.

(c) At present the first batch of 
trainees  is inidergoing  training. 
It h exTiected that, with the im- 
prov'emcnt of tficir skiU, the trainees 
would he able to rehabilitate them- 
scKes througii  roemployment or 
self-employment after retirement.

(d) All the  retiring Defence 
Services personnel do not seek em-
ployment assistance from the Go-
vernment.  Mrmy of them prefer to 
rehabil'tote  themselves  through 
self employment, some others are able 
to get jobs through their own efforts. 
Information is not available with the 
Government abf>ut such cx-service- 
men who are  able to get alternative 
jobs without seeking assistance from 
the Go\̂rnment.

(e) The number of ex-service- 
men, who would be  provided jobs 
by  Government after retirement 
during the ciu'rent fin?ncial  year, 
would depend upon the number of 
ex-rervicemen who would like to 
seek employment assistance from the 
Govemraent and the position of 
vacancies available for absorption 
of ex-servicemen.
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Action taken Reports of Com-
missioner for SC and ST

2478.  SHRI D. L. BAITHA: 
Will the  Minister of  HOME 
AFFAIRS' be pleased to state;

(a) whether the  Commissioner 
for Scheduled Castes and Scheduled 
Tribes presents his reports to the 
Ministry of Home Affairs for taking 
action on the pomts suggested by 
him, if so, when the above reports 
for 1977-78 and 1̂)78-79 were pre-
sented to the Ministry and what 
action was taken by the Ministry on 
those reports giving a brief summary 
of the action taken by them; and

(b) whether statement showing 
action takenon the reports for 1977-78 
and 1978-79 are going to be  placed 
before the Parliament during this 
session, and  if not, the  reasons 

therefor ?

THE MINISTER OF STATE 
IN THE MINISTRY  OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA): (a) and (b). The 
Commissioner for Scheduled Castes 
and Scheduled Tribes submitted his 
annual reports for the year 1977-78 
and 1978-79 to tlie Government on 
39th  December, 1978 and  31st 
March, i98<), respectively.  Copies 
of the Report for 1977-78 were 
laid on the Table of the Lok Sabba 
on 1st  February  1980 and in 
Raiya Sa))ha on 2nd  February, 
1980.  Similarly, copics of the Re-
port for the  year 1978*79 were 
aid on the Tabic of Lok  Sabha 
and Rajya Sabha on 22nd December,
1980.  The  recommendations 
made by the Commissioner in these 
reports have bf'cn taken up with 
the State Governments/Union Terri-
tory  Administrations  and  the 
concerned Central  Ministries/ De- 
prtments  and their  comments on 
all  the  recommendations  have 
not  yet  been  received.  After 
receipt of their comments  on all 
the recommendations, action taken 
statement on  these reports will be 
laid on the Table of the  House,

Supply of  Cement

2479.  SHRI NIREN GHOSH: 
Will the  Minister of INDUSTRY 
be pleased to state:

fa)  please give figures for the 
monthly  supply of cement to the 
States and  Union  Territories of 
India fcr the last 7 months;

(b)  on what basis the quantum of 
supply cf cement to the States -are 
determined;

(c"̂ have there been complaints 
from the States about rupply and 
quota allotted to them;

(d) which States have made com-
plaints ;

(e) have those complaints been 
rectified; and

(f) if not, why not ?

THE MINISTER  OF STATE 
IN THE  MINISTRY OF  IN-
DUSTRY  (SHRI  CHARANJIT 
CHANANA): (a) Monthwise state-
ment indicating  despatches of ce-
ment to the States/Union Territories 
for the period January to July, 1981 
is attached.

(b)  to ff).  The allocation of 
cement to the States are fixed on 
norms of past consumption and 
overall  availability of  cement. 
There are  general complaints of 
short availability of cement in the 
country.  Due to general scarcity of 
cement in the country it has not yet 
been possible to meet the requirement 
of cement of all the States in full. 
The Government are making every 
effort to increase the availability of 
cement in the country by way of 
better utilisation of existing capacities, 
sanctioning new capacities and im-
ports.  Enhanced allocation to the 
States will be  possible only when 
the availability position of cement 
in the country imjiroves.
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Hindustan Paper Corporation

2480.  SHRI  RAJESH  KU-
MAR SINGH: Will the Minister of 
INDUSTRY  be pleased to state;

(a) the date on  which the 
Hindustan Paper Corporation was 
set \i]j ;

(b) the names and nnml)er of 
paper manufacturing plants wliich 
havr since ly'cn set up by the Cor- 
])riratioa since it was set up;

(c) whether anv plant hiis l)oen 
completed;

(d) the financial implications in 
each ])!ant; and

(d)  The final anticipated capita 
costs of the projects are indicated 
below:—

Rs. in
crores

(i) Kerahi Newsprint
Project 15'-9̂*

(ii) Nagaland Paper
Project «3-73

(iii) Nowgong Paper
Project 228.44

(iv) Cachar Paper
Project 226.32

(e)  the total expenditure on the 
administration of the Corporation 
since it was set up ?

ITfE  MINISTER OF STATE 
IN THl':  MINISTRY OF IN-
DUSl̂ RY  ŜIIRI CIIARANJIT 
CHAXANA):  (a) The Hindustan
Tapi'r  Corporation was set up in 
May, 1970.

(I)) The Corporation is engaged 
in tiic: setting up of tlie following 
proj('cts:

(i.) Kerala Newsprint Project at 
Meveiloor, Kerala.

(ii) Nagaland  Paper  Project at 
Tidi, Nagaland.

(iii) Nowgong  Paper  Project at 
Jagi Road, Â.sam.

(iv) Cachar  Paper  Project at 
Panchgram, Assam.

(c)  The Nagaland Paper Project 
is undergoing trial runs and will 
coinnience commercial production 
in a few months.  The Kerala News-
print Project is also expected to be 
commissioned by the end of 1981. 
The Nowgong & Cachar Projects are 
expected to be  completed only by 
1983-84.

(e)  The total expenditure on the 
administration ol the Corporation 
since it was set up was Rs.  917 
lakhs.

Bengal  Government alert 011 

Foreign  Relief Agencies

2481.  SHRI  SHIBU SOREN: 
Will the  Minister of  HOME 
AFFAIRS  be pleased to state:—

(a)  wliether Govei'nment’s atten-
tion has been drawn  towards the 
news item published in  Hindustan 
Times dated 4 August, 1981 cap-
tioned ‘Bengal  Government alert 
on foreign  relief agen  cics’:and

(b)  the alleged undesirable acti-
vities of the  Relief Agencies wor-
king in tribal areas of West Bengal ?

THE  MINISTER OF STATE 
IN THE MINISTRY OF  HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA):  (a) Yes, Sir;

(b)  The facts are being ascertaind 
from  the  State  Govern-
ment.
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{̂ ) îr 1=\ q-̂Tt  ĵ:TR?Tf % 
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News Item “Resiirgence  Left 
Eirtremist’* Activity

2483.  SHRI  MOHAIvlMAD 
ASRAR  AHMAD : Will the Mi-
nister of  HOME  AFFAIRS be 
pleased to state:

(a)  whether  attention of Go-
vernment has been drawn to a news 
item  under caption  “Government 
alerts  States-Resurgence  of left 
extremist  activity”  appearing in 
Sunday  English Daily “Pioneer” 
Lucknow city edition dated 26th 
July, 1981;

(b)  the reaction of Government in 
this respect  and the steps taken 
to check this menace;

(c)  the number of cases of violence 
during the last three years and the 
current year separately because of 
this menace (state-wise and year- 
wise) ; and

(d)  the action taken by the Go-
vernment to meet this situation arising 
out of the increasing cases of vio-
lence ?

«nr *T?TFTa if 
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THE  MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA):  (a)  and  (b). The
Government have seen the  Press 
Report  referred  to.  Law and 
order primarily concerns the State 
Governments.  The  Central Go-
vernment  keeps in touch with the 
State Governments and offers such 
guidance and assistance as may be 
necessary from time to time.

(c)  and (d). The  information 
is being  collected from the State 
Governments and will be laid on the 
Table of the House.
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2484.  SHRI  DAULATSINHJI 
JADEJA: Will the Minister of IN-
DUSTRY  be pleased to state:

(a) what is the  requirement of 
cement sent for by the Govern-
ment of Gujarat for the years 1980 
and 1981;

(b) the actual quantity supplied 
during the year 1980 and upto June,
1981, separately  against their re-
quirement;

(c) whether it is a fact that the 
quantity supplied was far less than the 
requirement due to that important 
projects of the State  Government 
and private construction and rural 
construction suffered; and

(d) if so, the steps taken by the 
Government to meet the requirement 
of cement of Gujarat  State in 
future ?

THE MINISTER OF STATE 
IN THE  MINKTRY OF  IN-
DUSTRY  (SHRI  CHARANJIT 
CH.AJVANA): (a)  and  (b). Go-
vernment of Gujarat  have  indi-
cated recently that their require-
ment would  be  7.5  lakh tonnes 
of cement per quarter.  The alloca-
tion and despatches of cement made 
to  Gujarat during the year 1980 
and the first two quarters of i98r arc 
as follows:

(in tonnes)

Year Alloca-
tion

Des-
patches

1980-81 14,32,000

Jan-June ’81  7,35,000  7,36,800

(c)  and  (d) . Due to general 
scarcity of cement in the country 
it has not yet been possible to meet 
the requirements of cement of the

States in fuU,, , yTo this extent the 
possibility  construction activities 
bfting adversely afFected. cannot be 
ruled out.  Enhanced allocadon to 
the States  including the State of 
Gujarat will be possible only when 
the availability position of cement 
in the country improves, for which 
every effort is being made.

1808 (iSilltA)

Issue of Letter of Intent for 
Paper  Pulp  Factory to A.P.

2485.  SHRI P.  RAJAGOPAL 
NAIDU: Will the  Minister of 
INDUSTRY  be pleased to state:

(a) whether  Government have 
given a letter of intent to Andhra 
Pradesh  Government to start a 
pulp and paper factory; and

(b) if so, at what stage it is ?

THE MINISTER OF  STATE 
IN THE  MINISTRY  OF  IN-
DUSTRY  (SHRI  CHARAMJIT 
CHANANA):  (a) Yes, Sir.

(b)  A preliminary assessment of 
the viability of manulactuHng paper 
pulp and printing & writing paper 
from  Andamans  iiardwoods at 
Kakinada has been  carried out. 
A detailed feasibility study is to be 
undertaken for setting up a paper 
mill project.

Allocation of Cement

2486.  SHRI SOMNATHCHA- 
TTERJEE :  WiJI the Minister of
INDUSTRY be pleased to state :

fa)  ?tate-\̂se allocation of cement 

in 19̂ ;
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, . (V)) state-wise clcspatcli  and per 
p̂ita consumption of cement du-
ring 1979;

Statement—

(c) the basis of allotting 
quota for the States ;

cement

(d)  whether the Minister ir aware 
that the per capita consumption of 
cement allowed for West Bengal is 
extremely low and il is lovvf̂r than the 
All India av('rage  of  ]:>ei' capita 
consumption of cement in 1979 which 
stood at 30.07 l<g.; and

(e'i if so, what steps have  l)een 
taken for redn's of this îross injustice 
to this State and to increase tlie allo-
cation of cement to  5,00,000  MT 
j)er quarter which is the minimum 
requin'ment rf West Rengnl?

rill'; MlNISTl.R OF S'lWl’E 
IN THE ministry OF INDUS-
TRY (SHRl CHARANjrr CHA- 
NANA) : (‘0 Slalenient-I showing
state-wise alIocatif)n of cement made 
to ĥe S*̂ates during the year 1980 
is attnched.

fh') Statement-TI 'liowing  state- 

wise dffspatche* and ]>rr capita  con- 

simiption of cement during the year

1979 is attached.

(c)  'Die Slates arc given alloca-
tion of cement every quarter on the 
basis of past a)U5umpUon and keep-
ing in view overall  availabili<y of 
cement.

(d) While it i‘ true that per capita 
consumption of cement in West Bengal 
is less than tlie All India average, 
th(Te are a number of States where 
the per capita ctinsumption of cement 
is still lower.

(e) Increased allocations of cement 
to States are possible oul/ with better 
availability of  cement for which 
every effort is l>eing made.

81.
No. State

Cement 
allocated 
''in ‘000 

tonnes) 
1980

I Assam . 219.0

2 Bihar  . 914.6

3 Orissa . 431-9

4 West Bt;nga] . 1195.6

5 Manipur 46.5
f) Nagaland 46.5

7 Aninachal Pradesh 52.0

8 Tripura 49.0

9 Mĉghalaya 66.0

10 Sikkim . 44.6

11 Mizoram  , . 26.4

12 Gujarat 1539-3

13 Madhya Pradesh 746.1

14 Miiliarashtra 2103.5

15 Goa, Daman & Diu 120.2

16 Dadra Nagar Haveli -9

17 Haryana >̂'9-5
18 Rajasthan 571 -7

»9 Uttar Pradesh 1952 - 3
20 Him.Tchal Pradesh 118.0

21 Jammu & Kashmir 184.4

22 Punjab 91̂-9

23 Chandigarh . 83.6

24 Delhi  . 527.2

25 Andhra Pradesh 1551-5

26 Tamil Nadu . 1529-9

27 Karnataka 1025.7

28 Kerala 983.7  '

29 Pondicherry . 45.0

30 Andaman & Nicobar
Islands 18.3

31 Laccadives 7.6
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Statewise despatches and percapita consumption of cement during  1979

SI.
No. Region/State

Total 
Despatches 
(in ’000 
tonnes)

Per capita 
despatches 
in Kgs. 
1979

 ̂I  2 3 4

Korth

89 192-22

2  D e lh i............................................. 702 121-45

3  Haryana . . . . . 722 59-98

4  Himachal Pradesh  . 127 30-99

5  Janimu & Kashmir  .  .  .  , 228 39-72

6  Punjab . . . . . . 872 55-87

1  Rajasthan . ... . 723 22-51

8  Uttar Pradesh  .  .  .  .  . 2,083 20 39

Tota l 5546 31-07

East

1  Arunadial Pradesh  .  .  .  . 31 51-16

2  Assam . . . . . . 283 14- 92

3  liihar . . . . . 1033 15-60

4  Manipur . . . . . . 43 30-87

5  Meghalaya  .  .  .  .  , 47 37-12

6  Mizoram . . . . . . 9 20-50

45 66-27

8  Orissa . . . . . . 462 17-03

9  Sikkim . . . . . . 25 10-21

10  Tripura . . . . . . 28 13-96

11  West Bengal  .  .  .  .  . 1377 25-50

Tota l 3383 19-67
West

1  Dadra & Nagar Haveli . 9 104-65

2  Goa,Daman & Diu . . . . 85 76*78

3  Gujarat . . . . . . 1666 52-14

4  Madhya Pradesh . . . . 1133 22-12

5  Maharashtra  .  .  .  .  . 2213 .. 37-43

Tota l 5106 35-58

■----
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1

Smtb

1  Aodaman & Nicobar.......................................................

2  Andhra Pradesh . . . . . . .

3  Karnataka . . . . . . . .

4  Kerala . . . . . . . . .

5  Lakhsdwoep . . . . . . . .

6  Pondicherry....................................................................

7  Tamil Nadu . . . . . . . .

Tota l 

Grand Tota l

12 68-67

1858 37-11

1163 33-68

877 34-76

3 85-71

37 64-69

1590 34- 32

5540 35.3

19575 30.07

Dismal Price Situation

2487.  SHRI  SAT\'ASADHAN 
CHAKRABORTY: Will the Minister 
of PLANNING be plca.sed to state 
what is the view of the Planning 
Commission in regard to the present 
dismal price situation in the country?

THE MINISTER OF PLAN-
NING (SHRI S.  B.  CHAVAN); 
Although  the  inflationary  press-
ure has persisted, there has been a 
significant declaration in the rate of 
inflation in the current year. Recently, 
the Government has adopted a series 
of anti-inflationary measures. These, 
togetlier with sustained improvement 
in infrastructure, uptrend in industrial 
production and good crop prospects, 
are cxpected to have a further moder-
ating effect cii the rate of inflation.

CSiecking of illegal Hunting of 
Private Carriages by Delhi 

Traffic Police

2488.  SHRI HARISH KUMAR 
OANGWAR: Will the Minister of 
•HOME AtTAIRS be pleased to 
state: •«

(a) whether it is a fact that the 
Delhi Traffic Police is not chec-
king the illegal running of a large 
number of privately owned contract 
carriages as chartered buses in Delhi 
which do not have the sanction of the 
law; and

(b) if so, what are the reasons for 
this; and

(c) whether a concerted drive 
would be launched to b(x>k the offen-
ders and indicate the results thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFF-
AIRS. {SHIU  YOGENDRA 
MAKWANA):  (a)  to  (c).
It is not correct to say that the 
Delhi Police does not check the pri-
vately owmed contract carriages runn-
ing as chartered buses. During the 
period 1-1-1981 to  31-7-19&1, 23 
private buses were prosecuted for 
contravention of permit conditions. 
7,018 other prosecutions were laun-
ched against them for violation of 
v’arious. other provisions of Motor 
Vehicle Act. During this period 39 
private iDuses were also impounded. 
Checking of traffic ofCienders is on« of 
the regdiar activities of the Delhi 
Police.
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Scarcity of Cement

2490-  SHRI  RATANSINH 
RAJDA: Will the  Minister  of 
INDUSTRY be pleased to state:

(a)  whether  Government  arc 
aware of the acute scarcity of cement 
1786LS—6

in the country consequently affecting 
various developmental and construc-
tional activities;

(b) have the Government recei-
ved .complaints about malpractices 
and corruption prevalent in the dis-
tribution of cement in the city of 
Bombay and seen press report publis-
hed in Pravasi, a claily from Bombay 
regarding tliese malpractices; and

(c) what steps, if any, arc taken 
by Government to meet the <nitire 
demand for cement in the country 
and ensure its eqtxitable distribution ?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI GHARANJIT GHANANA) :
(a) There  is  a  general  scarcity 
of cement in tlie country including 
Bombay. To this extent, it is possible 
that some of the developmental and 
constructional work might have l)een 
affected adversely.

(b) Cement is a statutorily con-
trolled commodity. Powers have been 
delegated t(i the Slate Governments 
including Goverinnent of Maharash-
tra who are fully comĵetent under the 
Essential Commodities Act to deal 
with sucJi comjjlaints.

(c) The Government are making 
every effort to increase tlie availabil-
ity of cement in the country by way 
of better utilisation of existing capaci-
ties, sanctioning new capacities and 
imports.

Licences and Letters of Intent to 
States

2491.  SHRI SUDHIR KUMAR 
GIRI: Will the Minister of INDUST-
RY be pleased to state:

(a)  che number of Lidustrial Lic-
ences and the letters of intent issued 
State-wise during the year 1980-81; 

and
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(b)  the industrial growth rate 
during the year 1980-81  and in 
the period from April, 1981 to June, 
1981 ?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA):
(a)  A statement is enclosed.

(b)  On the basis of the general 
index of industri?! production (pro-

visional) compiled' by the Central 
Statistical Organisatioa, the rate of 
growth during the year 1980-81 was 
4‘ I per cent over 1979-80. Based on 
the G. S. O. provisional indices of 
industrial production for April and 
May, 1981 and the  Quick Index 
for June, 1981, the overall r?te of 
growth for April-June, iq8i compared 
to the same period a year ago works 
out to 11 • r per cent.

Statement

Stale-zoisf Break ut> of letters of Intent {Lis)  and Industrial Licences {ILs) hsutd 
during 1980 & 1981 [Upto June, 81)

State 1980 1981 (Upto 

June 80

Letters  Industri- 
of Intent a 1 Licen-

ces*

Letters  Industri- 
ofIntent aI Licen-

ces

(0  (2) (s) (4̂ (5) (6)

I. Andhr Pradesh 78 42 25 16

a. Andaman & Nicobar

3. Assam . . . . . 2 5 5 I

4. Biliar 4 8 7

5. Ghaiidigarh I I

6. Delhi . . . 2 5 3 I

7. Gk)3, Daman & Diu 9 2 2 5

8* Gujarat . . . . . 148 85 68 33

9. Haryana 59 20 21 11

10. Himachal Pradesh II 2 8 I

II. Jammu & Kashmir . 12 I 4

12. Karnataka . . . . 73 40 26 9

13. Kdrala 22 11 6

14. Madhy? Pradt.sh  .  ... 47 18 i6 6
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(0  c») (3) (4) (5) (6)

15. Maharashtra • • 175 107 60 5a

16. Meghalaya • 5 ••

17. Manipur • •

18, Orissa • • 14 8 14 2

19. Pondicherry' • I

20, Punjab . 38 18 15 6

21. Rajasthan 45 15 25 12

22. Tamil Nadu  . • 52 37 35 14

23. Uttar Pradesh • 80 3« 26 12

24. West Bengal  . • ■iS 23 18 16

25. State not Indicated . 4 I 4 I

Total 946 475 402 212

Non-implementation of Minimum 
Wages Act and Trade Union Act 

by J & K Government

2492.  SHRI  K.A. RAJ AN ; 
Will the Minister of LABOUR be 
pleased to state :

[i\) whether tl»e Minimum wages 
Act and the Trade Union Act have 
not been  implemented by the 
Jammu and Kashmir Government ;

(b) if so, the details and reasons 
thereof ; and

(c) the steps being takttn to get 
these  implemented ?

THE MINISTER OF STATE 
IN THE MINISTRY OF LABOUR 
(SHRIMATI  RAM  DULARl 
SINHA) : (a) to (c). Tl»e Trade 
Urion Act, 1926 and the Miuimum 
Wages Act, 1948 were extended to 

X

the State of Jammu and Kashmir 
with effect from i-9-1971 by Act 
51 of 1970.

As per  informatK)n available 
the Government  of Jammu and 
Kashmir  arc considering tlie ques-
tion of fixation of minimum wages 
under the Minimum Wages Act for 
employments in (i) ricc, flour and 
dal  mills  and  (ii) hotels  and 
restaurants. Further, the  Govern-
ment of Jammu and Kashmir have 
added emplovTnents in—

(i) embriodery, including chain 
stick, gabba embroidery and Namda 
making,

(ii) wood carving, \

(iii) workshops,

(iv) bricks  and tile making,

(v) shops  and establishments,

(vi) private transport industry; 
and
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(vii)  forest  industry  to  the 
Schedule of the Minimum Wages 
Act, 194.8, under Section 27 thereof.

The Trade Union Act, 1926 is 
enibrced entirely in the Sta'es and 
powers of the C.;n‘ral Government 
have been delegated  the State 
Governments in rcspect  of trade 
unions  whose  objec ives are not 
confined to one State.

Issue of Licences to Multi-
nationals

2493.  SHRI RASA BEHARI 
BEHERA: Will the Minister  of 
INDUSTRY be pleased to state:

(a)  how many industrial licences 
have been issued to Multinational 
companies during the year 1980-81 
and 1981-82 ; and

(b)  which of the multinational 
companies have been given such licc- 
nces and in respect of which indus-
try; the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) :
(a) 12  Industrial  Licences  were 
issued under the Industries (Develop-
ment & Regulation) Act, 1951 to 
Indian subsidiaries of ffjreipn com-
panies (as per Department of Com-
pany Affairs’s list of Indian Subsidiaries 
of foreign companies as on 31-3-1980) 
during the years 1980 and 1981 (upto 
June, 81).

(b)  Tiie names of Indian Su1)si- 
diaries of Foreign companies and 
the items for which they hav̂e been 
licensed are given below:

Name of the Party Item of Manufacture

Gyanamid India Ltd. (i) Abate

The General Electric Co. ol India (i) Higl speed D.C. Circuit Breaker in
Limited the range of 2000 amps to 3000 amp,

660 to 1500 volts.

(ii) Special  purpose transformers up̂o 
33  KV etc.

Siemens India Limited (i) L.T. (Air)  Circuit 
Breakeis  (above 100 amps)

Ciba-Geigy of India Ltd. Hydrochloric  acid (33%)  Methyl 
Chloride  (as by product from the 
effluent  streams at Santa Monica 
Plant)

(n) Sintamil substance and formulations 
based  thereon—

(iii) Trimethyle Phosphate

Ingerso 11-Rand (India) Ltd. ] Feeder crushers along with accessorise 
for bieaking and transporting broken 
rocks in Ferrous and Non-Ferrous 
Mines (500-1000 tonnes capacity)

Indian Foils Ltd. Aluminium foils

Indian  Alxxminium Go. Ltd. Aluminium foils

Union Carbide India Ltd. Processed marine products

Sandvik Asia Ltd. Specialised tools.
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35th  Meeting of the Small 
Scale  Industries Board

2494.  SHRI  MADHAVRAO 
SCINDIA : Will tlie Minister of 
INDUSTRY be pleased to state :

(a) whether at the 35th meeting 
of the Small Scale Industries Board 
held in second week of July this 
year, he  had  indicated  several 
measures to give a b(XJst to small 
industries;  and

(b) if so, the details thereof and 
tiu; steps being taken to implement 
the same ?

THE MINISTER OF STAIE 
IN THE MINISTRY OF  INDU-
STRY  (SHRI  CHARANJIT 
CHANANA) : fa and (b). In this 
meeting, the  Minister  of  State 
for Industry  outlined several mea-
sures for giving a boost to small 
industries.  These  include  the 
establishment of niirleus  plants 
witli  ancillary linkages, backward 
and forward, in industrial backward, 
districts,  generation of neM' tech-
nology'  and its transfer to small 
industries,  liberalisation of imports 
of certain categories of sairce raw 
materials, buffer stocking of certain 
scare/raw materials, modification in 
tlie staffing pattern  of  District 
Industry  Centres and further res- 
S(;r\’ation of items for exclusive 
purchase  from the small scale 
scctor. The,se schemes/proposals arc 
under various stages of implemen-
tation.

Creation  of senior post of 
Hindi  Officers in Ministries

2495.  SHRI T.S. NECI : Will 
the Minister of HOME  APFAIRS 
be pleased to lay on the Table of 
the Sabha, a copy of their communi- 
catinos  Nos. 6/59/64-O.L. dated 
19th December, 1964 and E. 11020/ 
8/72-OL  dated 8 January', 1973

regarding  creation of the p>osts of 
Hindi Officers in the Ministries and 
State :

(a) the special work  proposed 
to be assigned to the Senior Hindi 
Officers and

(b) whether Government propose 
to create the posts of Senior Hindi 
Officers at least in those attached 
offices which have more than 50 
subordinate offices  under them.

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS (SHRI  YOGENDRA 
MAKWANA)  : Copies of Office 
Memorandum  No.  6/5 9/64-OL 
dated 19-12-1964 and Letter No. E. 
11020/B/72-OL  dated  8-1-73 
laid on tlie Table ol the House. 
[Placed  in library See Ko. LT"

2771IS1]

(a)  The major functions being 
discharged  by the Senior Hindi 
Ollicers  in the various Ministries 
are as under:—

(i)  to  supervise and co-ordinate 
the work of Hindi staff work-
ing  in tlie Ministry and its 
attached and subojxlinate offi-
ces,  with particular reference 
to translatio]!  work ;

(ii)  to monitor the implementation 
of the Official Language Act 
and  the Rules framed there-
under. For that  purpose, to 
carry  out office  inspecions, 
where necessjiry, and to prepare 
periodical progress reports regar 
ding the implementation of 
the  annual  programme 
prescribed by  the Official 
Language Department.

(iii)  to prepare papers  for  and 
to generally assist in the con-
vening  of the meetings of 
the Hindi  Salahakar Samiti 
and the Official  Lanĝ ge 
Implementation Committee of 
the Ministry.
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(b)  Guidelines  have  already 
been issued with regard to the mini-
mum number of Hindi posts re-
quired to be created  in different 
Ministries/Departments  and  their 
attached and suboidinate  offices. 
Higher  posts or posts in excess of 
the above minimum can be created 
if the work load, after proper assess-
ment, justifies such creation. Action 
in this regard is to be taken by the 
different  Ministries/Departments 
themselves and no general directive 
is proposed̂to l)ev issued in this 
behalf.

Production  of Electronics 

watches

2496.  SHRI  BAGUN  SUM- 
BRUI :WillthePRIME MINISTER 
be pleased to state ;

(a) whether there is a proposal 
for production of elect! onic watclies ;

(b) whether any study has been 
made about tJie (loniestic market 
in India for electronic watches ;

(c) whether any study in regard 
to the final cost ol'an olctronic watcli 
has been  worked-oiit ;

(d) what arrangement  are en-
visaged  for marketing of those 
electronic  watches ; and

(e) the details in legard there-
to  ?

THK MINISTER OF Sl.VI’E 
IN THE  DEPARTMENTS  OF 
SCIENC;E AND TECIHNOLOCiY, 
ELECTRONICS AND ENVIRON-
MENT  (SHRI C.P.N. SINGH) :
(a)  Letters  of Intent hav'e been 
issued to 13 units in the large scale 
sector and 25 units in the small 
sciile sector for the assembly r>f 
Digitil  Electronic Watches.

(b)  In 1978, a Technical Group 
constituted  by the Department of 
Electronics  studied the domestic 
market for watches, both maechni- 
cal and  electronic.

(c) Based on the present duty 
structure it Is estimated that the 
final  cost of digital electronics 
watclies would range from around 
Rs. 300 to Rs. 600 depending on the 
features/functions  of the tvpe of 
digital  watch concerned.

(d) and (e)  As per the E/ec- 
tronic  Watch Policy, marketing of 
Digital  Electrc.iic Watches h to 
be undertaken by Hindustan Mvichine 
Tools  (HMT) and by approved 
public  sector companies of State 
Electronics/Industrial  Development 
Corporations.

Working of  District  Industries 

Centres

2407. SHRI HARISH CHANDRA 
SINGH RAWAT : Will the Minister 
of INDUSTRY be pleased to state:

(a) how many district industries 
centres have been planned from the 
inception and how many have ])cen 
set up, year-wise;

(b) whethf̂r there has been any 
indepth examination ol‘ the use-
fulness of these District Industries 
Centres through some higli leve 1 
committee: if so, what was its 1 ej)f)rt;

fc) what is the latest thinking of 
Government iii regard to enhance/ 
stop the idea of district industries 
centres in the country;

(d)  whether there has been cri-
ticism in the newspapers on  the 
working of district industries centres 
and

(e)  which are those district in 
dustries centres and wh?''  ŝeps 
Government have takan in checking 
the short-falls ?

THE MINISTER OF STATE 
IN the ministry of INDUS-
TRY (SHRI CHARANJITCHAN-
NA) : (a) It was planned iocovcrall 
districts of the country under the
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District Indbtrics Centres Programme. 

The number of Centres  set up year- 

wise are as follows :

The programme would Itc mt3ni- 

tored both at ihe Stale and Central 

lievels suitably.

Year

i97«-79

I 979-Bo

1980-01

No. of 

Dies.

34S

26

10

Total 382

These

districts

382 Centreii covrr 392

(b) Yes, Sir. Following  the 
announcement of Industrial Policy 
Statcmcat of July, 1980, au evaluative 
study of s(jine Îistrict Industries 
Centres was undertaken about tbe 
effectiveness of the existing arran-
gements in consullatiou with the 
State G >ver,'imcnts. The study reports 
rc-»;n:ncnded restructuring  of the
• District Industries Centres to increase 
' their project formulation and imple-
mentation capability.

(c) It has been decided to modify 
tliJ o.'g I lisationil structure of the 
District Industries Centres.

(d) and (e) Yes Sir, some of the 
shortcomings of the woiking of the 
District Industries Centres programme 
ŵre s lid to relate to staffing pattern 
of the DIG, the qu ility of p:soanel 
manning the  DICs,  inadequate 
delegation ofpowersand inadcaquacy 
of the monitoring system.

In the  restructured  District 
laduitries Gsntres the staffing pattern 
has been made more flexible instead 
of the present rigid pattern. Each 
Die will liave an General Manager, 
four Fuactional Man xgers and three 
Project Managers  in  disciplines 
considered  relevant to the needs 
of the district.

Gitixensliip Rights to Refugees 
from Pakistan in J. and  K.

2498. DR. KARAN SINGH: 

SHRI R.K. MHALGI.

Will the xMinister of HOME AFFA-
IRS be j)lcased to state:

(a)  whether over 25,000 refugees 
from Pakistan, at present residing 
in the Janmiu region of Janimu and 
Kashmir State are still denied rights 
of citizenship;

b) whether this does not, in the 
view of the Government of India, 
constitute a serious breach of funda-
mental rights; and

(c)  if so, vvliat steps Government 
have taken to persuade the State 
Government to grant full citizenship 
rights to these I'cliigees

THE MINISTER OF STATE IN 
the MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK- 
WANA) : (a) t(j(c). No reliable figures 
are available in l espect of such refu-
gees. However, those persons of Indian 
origin who mi rated to India (in- 
cluding J  &  K State)  in  1047 
from the territories now included in 
Pakistan were deemed to be citizens 
of India under Article 6 of the Con-
stitution. There is, therefore, no 
question of denial of Indian citizen-
ship as such. However, tiiere is  ̂
constitutional restriction in respect 
of acquisition ofimmovab'e property 
in the State of J. & K. The constitu-
tional position is tliat only‘permanent 
residents’ of that State as defined 
in Part. Ill of the Constitution of 
J & K can acquire immovable pro-
perty there. This restriction applies 
to all India citizens who are  not 
‘permanent residents* of J, & K.
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Collaboration with U.K. in 
Satellite  Launching

2501.  SHRI  LAKSHMAN 
MALLICK Will the PRIME MINI-
STER be pleased to state :

(a) whether  U.K.  is keen to have 
collaboration with India in satellite 
launching; and

(b)  if so, w'hat arc the details in 
this regard ?

THE  PRIME minister  
SHRIMATI  INi:>lRA GANDHI :
(a) The United Kingdom has 

exjircssed interest in collalxiration 
with India in the use ol's]).iee technology 
for a peaceful purposes.

(b) No specific collaboration for 
satellite launching has been contem-
plated although many studies on 
possible areas for cooperation are 
in progress.

News Item ‘Government Con-
cerned over Industrial climate’

2«i02. SHRI PIUS TIRKEY : 
Will the Minister of LABOUR be 
pleased to state:

(a) whether he has gone through 
the news appeared in the Indian 
Express dated the 29th July, 1981 
‘Government  concerned  over 
Industrial climatc’;

(b) if so, how many strikes have 
come to the knowledge of the Govern-
ment in the last one year; and
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(c)  what steps are likely to be 
taken by the Government in this 
r egard ?

THE MINISTER OF  STATE 
IN THE MINISTRY OF LABOUR 
(SHRIMATI  RAM  DULARI 
SINHA): (a) Government have seen 
thp news report,

(b) According to th"  available 
information, 2,055 strikes have taken 
place during the j)erioci from July,
1980 to June, 1981.

(c) Industrial relations situation 
remains uuJci. v̂>..j(:ant watch of the 
Government. Industriral  Relations 
Machinery botli at the centre and 
the States continue to make efforts 
to minimise work stoppages and time 
losses due :.o them, ihroxigh ])reventive 
medi.uion, conciliation, adjudication 
or arbitation as accessary under the 
ex’‘;t)n;̂ st:’.tutory provisions aud/or 
voluiiLiiry.ii'raugcmcuts.

Exploitation of Contract Labour 

by the Contractors

250-i. SlIRl  SATYAGOPAL 
MISHRA ; Will the  Miui.Lcr  of 
î ABOUR be ,)lcast?d to state :

(;i) whether Central  Go\ern- 
ment are aware of the fact that there

Statement

(i) or raising-cuin-sclliiig of coal.

'ii)  C'o.il  loa ling aad  unloading. y

(iii)  Ovcr-burdea  removal  aad  carili  cutting. J
(iv)  S-jft  C )kc maiiuracturliig

(v)  Driving of stone  drifts  aad  miscellaneous  stone

cutting U'l Icrground.

vvii  S.v"|)ing, d'ĵ tiag aiiJ Nvatchiiig of Lh-̂ biildings owne.i 

or  ojcapicj  by  csL.iblishmcnts  in the Central sphere.

is a large number of contract labour 
who are being exploited by the con-
tractors and are deprived of the var-
ious benefits ;

(b) if so, the reaction of Govern-
ment thereto ; and

(c) what ste ,'S G .verument have 
taken for the abolition of contract 
Labour ?

I’HE MINISTER OF STATE IN 
niE MINISTRY OF LABOUR SH- 
(RIMAIT RAM DULARI SINHA): 
(a) and (b) : Tlie Contract Labour 
(R ‘gulation aad Abolition) Act, 1970, 
contains adequate  prov̂isioiis for 
dealing with eases of default. Action 
rests with the  “Appropriate  Go-
vernment” in each case.

(c) In cases  wliere the Central 
Government is the  “Appropriate 
Government”, Notifications  have 
been i.ssued for aI)olishing contract 
labour in the occu))atioiis/operations 
listed in the statement enclosed.

Ill  coal  mines  with  effect  from 

the 1st  February, 1975.

W ith  effect from 1st M arch, 19 77

(vii) (')ver-burden removal

(viii)  Drilling and blasting.

(ix) Float  ore operation*.

(x)  Over-burden removal.

(xi)  Drilling  and  blasting.

In  iron ore mines with  effect 
from the lOtli June, 1980.

In  Limestone,  Dolomite  and 
Manganese Mines with eff ct 
from the 22nd June, 1980.
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Deferring of Implementation 
of New Plan projects

2505. SHRI SAKARIA THO-
MAS : Will th? Minister of PL AN-
NING be pleased to state :

(a) whether Planning Gomm'ssion 
is con̂ êmplating defeiring  imple-
mentation of new plan projects ; 
and

(b) if so, the reasons thereof ?

THE MINISTER OF  PLAN-
NING (SHRI S. B. CHAVAN) :
(a) No, Sir .

'b) Does not arise.

Representation from Ladhakhis

2-)o6.  SHRI P.  MAMGYAL; 
Will the Minister of DEFENCE be 
pleased to state :

(a)  whether  Government have 
received any repres;'ntation from the 
people of Zanskar  (Lfulhakh) to 
link Zanskar with LEH via “Ghaddar 
Road” i.e. tliroii'fli tlie Z inskar 
river l> isin ; and

(l)'l if so, when the wo'-ks wili be 
taken in liand ?

THE MÎ ÎS'̂ ER OF STAFE 
IN THE MINISTRYOF DEFENCE 
(SHRI  SHIVRAJ  V. PATIL) :
•(a) and (b) A request liav been re-
ceiver! in this regard from certain 
residents of Ladakli.  An aiipraisal 
of all relevant facror*, iuclu liug de-
fence  needs ;.nd coit effecliveness, 
ha> not yet been coinolcled.

Proposal to establish Caal Based 
luduSTry ia Rauiganj

2507.  SHRF KRISHNA CHA-
NDRA HALDER : Will the Minister 
of INDUSTRY  be pleased to 
state :

(a)  whether LnduUry Ministry, 
'Government of India, has received

a representation from  Industry 
Minister, GDvernment of West Ben-
gal to establish G)al based industry 
in Raniganj Coal Field area ; and

(b)  If so, what is the decision of 
Industry Minister, Government of 
India ?

THE MINISTER OF  STATE 
IN THE MINISTRY OF  INDUS-
TRY (SHRI GH/VRANJIT  GHA-
NANA) : (a) and (b). An applica-
tion for the grant of an Industrial 
Licence has been received from the 
West Bengal Industrial Development 
Goqx>ration, Calcutta, for setting up 
an Tudusti'ial Unit in. T'lv'il Jatgoria, 
District  Burdwan of West Bent̂ai 
for the manuHicture of Methanol 
and Pi]>e-line Gas  based on Coal 
from the Raniga ij C tal-field.  The 
application is under consideration.

Salt Production

2508.  SHîI R.P. GAEKWAD: 
Will t}ie  Minister of INDUSTRY 
I)e jjleased to state :

(a) whether ŝl' p-xl'acMon in 
our countrx'has not n*ached larger 
capacity and th'-re is scopi- for tap- 
])ing the sea with modern technf>]ogy 
for salt in view of' its vast iiotential;

(b) whether it is alsf) a fact that 
the P.ann <-f Kutch ofiers good scojoc 
l(jr salt dev'elopment ; and

(c) wliether  Crovemmeut  p-o- 
pose to use modern scientific m.efhod, 
in ])l:ice of traditional method to 
tap salt waters in this arê'- ?

THE MINISFER OF STATE 
IN THE  MINISTRY  OF  IN-
DUSTRY  (SHRI  CH.\RANJIT 
GH.A.NAMA) : fa) Salt production in 
1980 was an all-time record of 80 lakh 
tonnes.  Production can be further 
increased by adopting improved te-
chnology.

(b) Yes Sir.
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(c)  Sub-soil brine in the Rann of 
Kutch is being tapj>cd by several 
salt mannfactiirer* using mechani-
cal means. Further improvement in 
technolog>' is being constantly encou-
raged.

Raising of Additional Resources 
as a result of High Prices and 

Increase in Popnlation

2509.  SHRT  R.P. YADAV : 
Will the Minister of PLANNING 
be pleased to state :

(a) whether it Ik a facl that in-
flation and higher growth in popula-
tion have neces»;itated  the  need 
for additions.! resources ;

(b) whether the  Plaimiîg Co- 
mniission have considered th«' ques-
tion of raising additional rcfsourc/'s; 
and

Arab robes, interviewed atleast 118 
candidates for various posts majes-
tic five-star hotel surroundings; and

(c)  if so, whether Govemment of 
India have gone in To details  in 
this regard and if so, witii what 
result and the reaction of Govern-
ment thereto?

THE MINISTER OF STATE 
IN THE MINISTRY OF lABOUR 
(SHRIMATI  RAM  DULARI 
SINHA) :(a)and (b) Government had 
taken note of the pi'ess report to this 
effect.

(c)  A case of cheating has been 
registered by the Delhi Police and 
investigation into the matter is being 
conducted vigorously.

(c)  ii‘ so, tlie n.Tturo of ni(*asan'<; 
taken and the additional resources 
exjiectrd from them ?

THE MINISTER OF  PLANN-
ING  (SHRI  SB. CHAV AN) :
(a) The implications of )ising jjrirc's 
since January I I and tlv ]kv])uIi- 
tion growth rate as revealed by if)8i 
census are still being analysed.

(b) and (c). Do not arise.

Cheating of Job-Seekers by a 
Casual Labourer

2-210. SHRT N.E. HORO : Will 
thf Minister of LABOLU be pleased 
to state :

(a)  Whether Government’s at-
tention has l)een inv'ited to the Hindus-
tan  Times dated and June 1981, 
that Punjabi casual labour went to 
the United Arab Emiratt*s* returned 
to India as *Shiekh’ and cJieaied many 
gulible jx̂rsons of several lakhs;

(b)  if so, w’hether it is also a fact 
that the ‘Sheikh’ ‘Sahib’  Manjit 
suporting a French beard and wearing

Regional E.P.F. Offices sanc-
tioned and opened from

1980 onwards

2511. SHRLXAVIER AFAKAL; 
Will  the Miniker of LABOUR be 
pleased to state :

(a)  how many Employes Provi-
dent Fund Regional Offices  are 
sanctioned and opened from 1980 
onwards; and •

(b)  how many employees  and a 
industries are covered by these new 
regional offices and  the amount 
of arrears yet to be collected ?

THE  DEPUTY  MINISTER 
IN THE MINISTRY OF LABOUR 
(SHRI P.  VENKATA REDDY)
(a)  No Regional Office has been 
opened since 1980.

(b) Docs not arise.
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Cases for increase in property 
Tax of House owners in 
Sonth Zone of D.M.G.

2513. SHRI PHOOL  GHAND 
VERMA : Will the Minister  of 
HOME AFFAIRS be pleased  to 
state :

pf (a) whether a large number  of 
cases under section 126 of the Delhi 
Municipal Corporation  Act,  1957 
for increase in property tax of house 
owners in South Zone and  New 
Delhi South Zone of the Delhi Muni-
cipal Corporation are pending ;

(b) if so, number of the house 
owners concerned locality wise whose 
cases are pending in these two zones 
under the above section and for how 
many years each case is pending;

(c) whether delay in disposal  of 
these cases will lead to the denial of 
benefits of the latest Supreme Court 
Judgement to the house owners cx)n- 
cerned; and

(d) how  many  such  CA5»es 
have been disposed of so far during 
the year 1981 ex-parte by the South 
Zone of the Municiy)al Corporation 
of Delhi and how much time till be 
taken in disposing of all the pending 
cases under section 126 of the Delhi 
Municipal Corporation Act by the 
two’̂zones of the Corporation ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA) : (a) and (b). Appro-
ximately  17,000 cases  f»f assess-
ment arc pending under Section 126 
of the Ddlhi Municipal Corporation 
Act, 1957 for South Zone and New 
Delhi  Zone  of the  Municlpa I 
Corporation of Delhi. The  Muni-
cipal Corporation  of  DclW. has 
stated that compilation  of loca-
lity-wise and year-wise information 
about each property covered in these 
cases, is a time consuming prcx̂s 
as no such compilation has been made 
so far.

(c) No, Sir.  The Corporation 
will decide all pending cases in accor-
dance with law.

(d) The Municipal Corporation 
of Delhi has stated that 132 cases 
have been decided ex-parte during 
the current financial year.  Time 
taken in disposing of cases depends 
upon the produciton of requisite 
document* and information by the 
assesses.  The  Corporation  has 
Stated that all efforts are, however, 
made for expeditious disposal of 
cases.
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Pay and other Allowances to 
Prhnary  School Teachers of
Gantt. Board, Lebong and 

Jalapahar

2514. SHRTANANDAPATHAK: 
Will the Minister of DEFENCE be 
plcasrd to state :

(a) whether it is a fact that Pri-
mary school Teachers of Canton-
ment Board Lebong and Jalapahar 
were not getting the pay and other 
allowances as per Calcutta Gazette 
Notification No, 5212-F 1970 under 
w'hich pay scales of the state Govern-
ment Primar\ school teachers are
revised;

(b) whether under N.T.T. Award 
the teachers of Cantonment B̂>ards 
are entitled to get the same pay and 
allownaces at par with the state 
Government teachers; and

(c) if so, the action proposed to 
be taken for granting the pay scale 
mentioned in Calcutta Gazette ?

THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V.  PATTL) :
(a) to (c). Teaching staff of Canton-
ment Boards are entitled under the 
National Industrial Tribunal award, 
to pay and allowances, at ]>ar with 
state Government teachers,  In West 
Bengal, state Government is  not 
running any primary schoo’s; but 
primary school? aided by the Govern-
ment are run by other  agencies. 
It was, therefore, decided tha* the 
teaching staff of primar\’ srhoolv run 
by Cantonment Boards in  West 
Bengal would be given thr same pav 
scales a«? are admissible to teachers 
of state-aided primary schools.  The 
Government of West Bengal revised 
the pay self's of state-aided primary 
schools teachers with effect from
1-4-1970.  These pay scales w«re 
sanctioned to teachers of primary 
schools of Cantonment Boatds In 
West Bengal, but th- teachrrs of 
primary schools  of  Cantonment 
Board Lebong and Jalapahar refused 
to accqDt the reviiied pay scales and 
insisted that tlxey should be given the

pay scales applicable to Government 
primary school in Gooch  Bcihar. 
Director of Primary Education, West 
Bengal has confirmed that there are 
no separate Govenment  primary 
schools in the state and that the 
primary school teachm of Cooch 
Behar were employees of the then 
Maharaja before its merger with 
West Bengal, and consequently only 
those tearfiers who served before 
merger have been treated af Govern-
ment servants althought they might 
be  working  in  non-Govemment 
aided schools.  The  teachers  of 
Cantonment Board,  Lebong and 
Jalapahar are, therfore, continuing 
to draw the pre-April  1970 pay 
scales and are sanctioned DA from 
time to time as has been sanctioned 
by the State Government for those 
opting for the old scale.

25 15.  rn? :
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Organisations Receiving Fund
From Foreign Countries.

2517. PROF. K.K. TEWARI : 

SHRI BHIKU RAM JAIN:

Will the Minister of  HOME 
AFFAIRS be pleased to state :

(a) whether the following orgiin- 
isations have been and are receiving 
funds from foreign countries viz (i) 
Sevagram  Ashram  Pratisthan, 
Sevagram, WardJia, (ii) Mahatma 
Gandhi Seva Ashram Joara, Morena, 
(Madhya Pradesh);

(b) if so, how niuch money has 
been received by each of these instit-
utions; and

(c) whether the leading members 
of these instittitions are also office be-
arers of Gandhi Peacc Foundation and 
Association of Voluntary Agencies 
for Rural Development (AVARD) ?
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THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
[AJ’FAIRS (SHRI YOGENDRA
MAKWANA) : (a) and (b) . A 
statement is enclosed.

(c)  A list showing the  office 
bearers of these organisations, Gandhi 
Peace Foundation and Association 
of Voluntary Agencief'  for Rural 
Development (A\’'ARD) is attached.

Statement

The AmnurU-s of Foreign Contributions Received by the organistations.

S. N. Name of .Association Amuonts in Rupees.

1978  1979 1980

1 2 3 4 5

1. Sevagram .\shram Pralisiilhan, Sev'agram, Wardha .. 47,975

2. Maliatma Gandhi Seva Ashram Jo;ira, Morena (M P ) 2,00,180  5,72,813 6,71,278

List hr>;ving the .Yams of O/ga-iisatiori'i and the Names of their Office Bearers

SNo Name of Organisation Name of office bearers

1 2 •  • 3

2.  Mahatma Gandlii Seva Aiiiram, Joara,  Morena (M P)

3.  Gaadhi Pcacc Foundation, Nnw Delhi.

1. Sevagriun Ashram I’ratishthan, Se\ agram, Wardha  .  1. Shri Ghiman Lai Shah,
Chairman

2. Shri Kanak Gandhi. Secretary

1  Sliri S. N. Subba Rao Presi 
dent ~

2  Shri  P.  V  Rajagopalan   ̂
SecTCtary.

3  Sliri  Damlian  Lai  Gocl 
Treaisurer.

1. Shri R .R. Divakar, Chairman

2. Shri  K.  S.  Radliakrishana,
Secretary.

3. Shri D. Ramachandran Potti  • 
Joint Secretary.

4. Shri Ram Lai Parikh Treasurer.

‘4. A»i)ciation of Voluntarv Agencies for Rural Development  1. Shri Radhakrishna President.

(AVARD) New Delhi. i

2. Shri  Panna  Lai  Dasgupta { 
Vice-President.

3. Dr. Balbhadra Prasad, Treas-
urer.

4. Shri  A.  C. Sen.  Gk;neral 
Secretary.
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Strike in Public and Private 
Sectors in the Conntry daring 

Jannary-Jiily 1981

2520.  SHRI  RAMJIBHAI 
MAVANI : Will the Minister of 
LABOUR be pleased to state ,

(a) whether it is a fact that a 
number of strikes rnd  lock-outs 
were held in the country in various 
private and  public  sectors during 
I January to 31 July, 1981;

(b) if so, the number of strikes 
and lock-outs held during thr above 
period in public and private sectors.

(c) the reasons foi the said stri-
kes and lockouts  and how many 
m?ndays Iosl due to above strikes 
and lockouts;

(d) whether the mandays lost 
in private sector is comparatively 
higher than public sector;

(e) what is the percentage of 
loss of the same;

(f) what was the percentage o'" 
the same during 19P0;

(g) when was the highest year 
of  the  same during the  decade 
and the reasons thereof; and

(h) what steps Government have 
taken or proposed to take to boost 
production and no such strikes and 
lock-outs happen in future P

THE MINISTER  OF STATE 
IN THE MINISTRY OF LABOUR 
(SHRIMATI  RAM DULARI 
SINHA) : (a) and (b) . Yes, Sir. 
According to the available provisio-
nal  information 368 strikes and 
lock-outs took p'ace in public sector 
and 494 strikes and lock outs in 
private sector during the period from 
i*t January to 30th June, 1981.

Similar information for the month 
of July, 1981 is not available.

(c) The reasons for the said 
strikes and lock-outs were disputes 
regarding ‘Wages and allowances , 
‘PereonfT,  ‘Retrenchment*, ‘Indis-
cipline  and  ‘violence,  ‘̂Bonus, 
‘Leave and hours of work’ etc. 
Due to these strikes and lock-outs, 
8.36 million mandays were lost 
(Provisional).

(d) No,  Sir.  According  to 
available information 4.89 million 
mandays were lost in public sector 
and 3 .47 million mandays in private 
sector.

(e'l Percentage of  time  loss 
over the total time loss in public 
and private sectors during January 
to June, 1981 is 58,48 rnd 41.52 
respectively.

(f) Similar percentage for the
public and private sectors in 1980 is 
18.84  81.16 respectively.

(g) During the last decade i.e. 
from 1971 to 1980 the year 1979 
accounted for the highest time loss 
of 43 -̂5 million mandays.  This 
was due to major strikes in Jute 
Mills in West Bengal, Mazagaon 
Dock L’mi:ed,  Bombay,  Cotton 
Textiles Industries in Tamil Nadu 
and Coir Spinning establishment 
in Trivaadrum, Kerala, etc.

(b)  In order to minimise loss in 
production due to strikes and lock-
outs the industrial relations situation 
remained under constant watch of 
the Government.  Industrial  Re-
lations Machinery both at the Centre 
and th<̂ States continue to make 
efforts t) minimise work-stoppages 
and time losses due to them through 
preventive mediation,  conciliatioa, 
adjudication  or  arbitration as 
necessary under the existing statu-
tory provisions and/or  voluntary 
arrangements.
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Modification  of Industrial 
Disputes  Act by the Govern-
ment of Maharashtra to Pre-
vent Glousre of Factories.

2521.  SHRI  QAZI  SALEEM : 
Will the Minister of LABOUR be 
pleased to state ;

(a) whether  the  attention of 
Government has been  drawn to 
the decision taken by the  Maha-
rashtra  Government for  making 
provision in the Industrial Disputes 
Act to prevent clo-JUre of factories 
employing 300 or more persons and 
to award stringent punishment to 
the erring managements,

(b) if so, the details thereof ;

(c) whether the State Govern" 
ment has asked the Centre to approve 
the  proposed  Legislation ;

(d) if so, the decision taken  by 
the Centre and the outcome thereof;

(e) whether  Government have 
setn the newspaper reports  publish-
ed in  ‘Patriot’  (Delhi  English 
daily) of 2nd August, 1981 ; and

(f) if so, the reaction of Centre 
thereto and wh ther  the  Centre 
proposed to send directives on these 
lints to States if sO, when?

THE MINISTER OF STATE IN 
THE MINISTRY OF  LABOUR 
(SHRIMATI  RAM  DULARI 
SINHA) : (a) to (d). The State Govern-
ment of Maharashtra has proposed 
certain local amendments to Sec-
tions 25— and 25 R of the Industrial 
Disputes Act, 1947 in so far as its 
applicability in the State ô Maharas-
htra is concerned; so as to safeguard 
the interests of the workers in the 
event of unfair, unjust and malafide 
closure of industrial establishments. 
These suggestion?? are under examina-
tion.

(e)  and (f). Government have taken 
note of the contents of the news- 
papei report.

Thermal Power Plant in Bihar

2522  SHRI GEORGE FERNAN- 
DES: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether BHEL and Bihar 
State Electricity Board have signed 
a contract for erecting the Muzaflar- 
pur Thermal Power Plant;

(b) ifso, the [terms of the contract;

(c) when the plant is expected to 
be commissioned; and

(d) what is the present estimated 
cost of the project

THE MINISTER OF STATE IN 
THE ministry OF INDUSTRY 
(SHRI CHARANJIT GHANANA):
(a) Yes Sir.

(b) The terms of contract pro-
vide for setting up a Thermal Power 
Station of two units of no MW 
each on a turnkey basis.

(c) As per contractual commit-
ment the plant is expected to be 
commissioned as follows:

Unit I—August, 1983

Unit II—February, 1984

(d) Rs. 146 crores.

Request from J.C.B. Staff Mem-
ber̂ to Raise promotion quota

2523. SHRI  HIRALA  R. 
PARMAR; Will the Minister of 
DEFENCE be pleased  to state:

(a)  whether some of the staff 
members of JCB had  requested 
in 1978, 1979 and February, 19̂0 to 
the authorities to raise the promo-
tion quota of Deptt. candidates from 
10% to 50% nd also waive the condi.

test for
the promotion of Technical Assistants;
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(b) if so, the numbers of representa-
tion received by Government;

(c) the details of action taken by 
Government thereon ; and

(d) if no action has been taken so 
£̂, the reasons thtjrefor

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
fSHRI  SHIVRAJ  V.  PATIL):
(a) In 1978 and 1979, no represen-
tation was received.  Representations 
were  received in February, 1980.

" (b) 45.

(c) The demands made in the 
representations were examined but 
could not be acceeded to.

(d) Does not arise.
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Creation of Funds by B<H.E.L.

2525.  SHRIMATI  KISHORI 
SINHA: Will the Minister of INDU-
STRY be plê d to state:

(a) whether Bharat Heavy Elec- 
tricab Ltd. has created a fund for 
research in power generating equip- 
merit;i

i
(b) if so, the details thereof;
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(c)  . whether, ithe BHEL reaearch 
complex.  Hyderabad  c»uld .-nbe 
used to evaluate various foieign coUa- 
' baraf ioa offers in regard to sophisti- 
; cated technology.in power equipment 
design and manufactrre

THE MINISTEILOF STATE IN 
THE MimSTRY OT INDUSTRY 
(SHRI GHARANJIT CHANANA):

(a)and(b). Bharat Heavy Elec-
tricals Ltd. have not created a fund 
for research in power igenera-tion 
equipment. However a p̂rtion of tbe 
profits earned by BHEL is plouglied 
back into the R & D efforts of the 
Company. The following expenditure 
was incirred on research and deve-
lopment by the Company in the last 
three years:

Year Expendi-
ture (Rs. 
lakhs)

1978-79

1979-80

1980-81

587

986

1183

(c)  Y<-.s, Sir. BHEL’s Jl & D 
complcx at Hyderabad has the facili-
ties for technical evaluation of the 
products, processes, mateiials and 
engineering data provided  under 
technical colloboration offers.

Effect of United Arab Emirates 
New Labour Laws on Indians

2526.  PROF.  P. J. KURIEN: 
Will the Minister of LABOUR be 
pleased to state:

(a)  whether  Government ,are 
aware of the  report in press that 
the new  labour laws, in UAE are 
going .to  affect  adversely  ithe 
thousands of Indians already em-
ployed there and also those seeking 
employment; and

-(b) : if so, the det̂iils of the action 
Grovemmcnt so fer have f  and 
propose to take to protect the interests 
of Iiidians working  in UAE and 
seeking employment thereto ?

.THE  MINISTER OF STATE 
IN THE MINISmY OF LABOUR 
(SHRIMATI  RAM  DULARI 
SINHA): (a) Yes, Sir.

fb)  Aiccording to the  available 
î ormation, there is no likelihood 
of immediate adverse affect on the 
intCTests of Indian workers t«cause 
of the implementation of these laws. 
The Indian Missions in the UAE ĝre 
in close contact with local autho-
rities in  order  to  protect  the 
interests of the Indian*  working 
there.

Inquiry about Flow of Arab 
Money in India

252/. SHRI  VIRBflADRA 
SINGH : Will the  Minister  of 
HOME AFFAIRS be pleased to 
state:

(a) whether intelligence agencies 
have  conducted a comprehensive 
inquiry about flow of Arab money 
into India; and

(b) if so, the detail5: thereof ?

THE  MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  fSHRI  YOGENDRA 
MAKWANA) r (a) No such com-
prehensive  inquiry has been  con-
ducted, although the flow of foreign 
money into the country is monitored 
under various rtatutary provisions.

(b) Does net arise.

Allocations  under the Special 
component Plan for the Welfare 
of  Scheduled  Castes

2528.  SHRI  BHAUSAHEB 
THOR AT : Will die  Minister of 
HOME AFFAIRS  be pleased  to 
state:

(a)  whether the allocations have 
been  made imder the  Special
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Component  Plan for  Welfare of 
Scheduled  Castes  State-wise;

(b) if so, the total amount allo-
cated from the Central funds;

(c) the share of the Maharashtra 
State in this Plan;

 ̂(d) whether Government of India 
intend to frame or have  already 
framed  the  individual  schemes 
on which the amounts of special 
component plan can be util’sed;

(e) if so, the scheme-wise amount 
provided f(.'r by the Government of 
Maharashtra; and

(f) the share of  tJie  Central 
Government on these schemes ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA): (a) and (b). All the 
States/UTs witli a sizeable popula-
tion of ScJieduled Castes have for-
mulated Special Component Plans. 
These Plans are part of the res-
pective State Plans.  The concept 
of Special Component Plan envisages 
identification  of schemes from the 
State  Plans  under general sectors 
of development  which would be 
of benefit to Scheduled  Castes; 
qualification of funds from all rele-
vant  programmes  under  eacJh 
sector; and determination of specific 
targets as to the number of families 
which are to be benefited  from 
these programmes. •

The Government of India gives 
an additive to the S]x;cial Component 
Plans in the form of Spccial Central 
Assistance. For  1981-82,  an allo-
cation of Rs. 110 crores has been 
made  towards  Special  Central 
Assistance to the Special Component 
Plans.

The  size of the  Special 
Component Plan of Maharashtra for
1981-82 is likely to be of the order 
of Rs. 4239.69 lakhs.

(d)  As the schemes and the cor-
responding outlays included in the 
Special Component Plans for part 
of the State Plan, the question of 
Government of India evolving indi-
vidual  schemes on  which  the 
amounts of Special Component Plan 
can be utilised, does not arise.  The 
Special Central Assistance is not 
based on schematic pattern of assis-
tance.  As a guideline, it has been 
laid down tha<̂  Special  Cent-
ral Assistance  should  be  used 
only for programmes of Economic 
Development  for enabling  the 
Scheduled Castes families to cross 
over the poverty line.

fe) The  scheme-wise  outlays 
from State Plan schemes brought 
into the Special  Component Plan 
are sliown in the Statement laid on 
the Table of the House. [Planed in 
library.  See  no. LT-2772/81].

(f)  A  tentative  allocation of 
797-50  lakhs has been indi-

cated  towards  Special  Central 
Assistance to the Special Component 
Plan of Maharashtra during 1981-82.

News Item  “Chinese F-6 for 
Pak”

2529.  SHRI  BALASAHEB 
VIKHE PATIL: Will the Minister 
of DEFENCE be pleased to s tate :

(a) whether his attention has beea 
drawn to a press report published 
in the Business Standard of 8 June,
1981 under the heading ‘Chinese 
F-6 for Pak’;

(b) if so,  whether Government
have any  information  about the 
supoly of F-6 Combat Aircraft by 
China to  Pakistan; and what is 
their numbei; t ̂

(c) whether it is also a fact tliat 
China has given to  Pakistan F-6 
rebuild factory so that aircraft no 
longer have to be  returned  tO’ 
Chinese for overhauling; and
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(d)  what is  Gk)vernment’s re-
action thereof?

THE  MINISTER OF STATE 
IN THE  MINISTRY OF  DE-
FENCE  (SHRI  SHIVRAJ  V. 
PATIL): (a) Yes, Sir.

(b) Government are aware that 
Pakistan has got F-6 aircraft from 
China.  The exact number of air-
craft supplied is not  known.

(c) Government  have seen re-
ports to this effect.

(d) Government  have  taken 
cognizance of this while preparing 
for our defence  preparedness.

Survey  of  Atrocities on 
Harijans

2530.  SHRI  R. N. RAKESH. 
Will the  Minister  of  HOME 
AFFAIRS be  pleased to state:—

(a) whether Central Government 
has conducted any study regarding 
the  atrocities on Harijans during
1980-81, so far, State-wise;

(b) if so, the details thereof;
and

(c) the steps Government have 
taken to protect the weaker sections 
of the Society ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA); (a) to (cj. The Go-
vernment is fully  alive  to  the 
problems faced by  Harijans and 
want  to  put  an end  to this 
phenomenon  of national shame. 
To keep itself informed, the Gk)- 
vemment have taken steps to collect 
information  regularly  from  all 
the State? and U.Ts.  regarding 
monthly  crime  statistics  where 
Scheduled  Castes are victims and 
non-Scheduled  Castes  are  the 
accû d. Besides, reports arc called 
for from the concerned State Go-
vernments in respect of  crimes 
against Harijans appearing in news j

itcms/ViP references/Social Welfare 
Organisations and other  represen-
tations received from the general 
public.  This gives us a fair idea 
about the dimensions of the prob-
lems and the nature of crime being 
committed on  Scheduled  Castes 
by non-Scheduled Castes.

Matters  are  discussed  tho-
roughly with the  State Govern-
ments at regional conferences from 
time to time and the  implemen-
tation of the comprehensive guide-
lines of precautionary,  preventive, 
punitive and rehabilitative measures 
to be taken for effectively  dealing 
with the atrocities against Scheduled 
Castes is reviewed and monitored.

Consumer  Price  Index of 
Delhi

2531.  SHRI  SUSHIL BHAT- 
TACHARYA: Will the Minister of 
LABOUR  be pleased to state:

(a) whether  Government are 
aware about the I'aulty and mis-
leading  consumer price index of 
Delhi; and

(b) if so, what steps have been 
taken for  correcting the  Delhi’s 
Consumer Price Index ?

THE  MINISTER OF STATE 
IN the  MINISTRY  OF 
LABOUR  (SHRIMATI  RAM 
DULARI  SINHÂ; (a) and (b). 
The Consumer Price Index Number? 
for centres in the 1960-100 series 
are  compiled  in  accordance 
with the methodology  prescribed 
by the Technical  Advisory Com-
mittee on Statistics of Prices and 
Cost of Living, constituted by the 
Department of Statistics of the Go-
vernment of India. This method is 
followed in compiling the index for 
the Delhi centre.
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Gompbnent Plan fot;. Sĉ edal<̂  
Castes in Delhi

2533. SHRT ,. AMA.R  ,ROY- 
PR̂ DHAN : Will the Minister of 
HOME  AFFAtRS l>e pleased to 
state:

(a)  whether it is a fact  that 
Home  Ministry had given Rs. 63 
lakhs to thê Delhi  Administration 
for 1980-81 under the Cojnporient 
Plan for Scheduled Castes;

fb)  if so, the details in this re-
gard ;

(c) whether this entire anxount 
had been used for the V)enefit of 
Scheduled  Castes; and

(d) if so, what are the details and 
if not, the reasons therefor ?

THE  MINISTER OF STATE- 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA):  (a)  and (b).  An 
amount of Rs. 63 lakhs was released 
during 1980-81 as  Special Central 
Assistance to the Special Component 
Plan of UT of Delhi.

(c)  and (d). From out of the 
Special  Central Assistance,  the 
Delhi Adn’nistratlon has released;

fi) an amount of Rs. 50.23 lakhs 
to the DDA for  construction 
of shops to be allotted to 
Scheduled Castes on nominal 
rent;

(ii) an amount of Rs. 9.41 lakhs to 
Delhi Small  Industries De-
velopment  Corporation for 
construction  of  industrial 
sheds to be allotted to Sche-
duled Caste ITI  Diploma 
holders; and

(iii)  an amount of Rs. 3,96 lakhs 
to Director of Transport as 
rnargin money for purchase of 
matador vans by  Scliedule 
Ceistcs.
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on

Report of . Sikkim Gpwrnmcnt 
I Grant 'of Indian CŜzensltlp 
to Stateless Areas in Sikkim

2534. SHRI CHITTA 
TCIAHATA : 

SHRI N. E. HORO:

Will the  Minister of HOME 
-ATFATRS  be pleased to state:

(a) whether a high  powered 
official committee apoointed by the 
Sikkim  Government has submitted 
its  report to the Government of 
India for  granting Indian citizen-
ship to Stateless persons in the 
State to be fixed at 1970; and

(b) if so, what are the main 
points of the report and what action 
has been taken so far in the matter ?

THE  MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA): (a) No, ̂ Sir.  Since 
the Committee was appointed by the 
State  Government of Sikkim, they 
will submit their report to the State 
Government.

(b) Does not arise.

Allotment of  Cement to 
Bombay

2535- E>R- 
SWAMY: Will

SUBRAM.\NIAM 
the  Minister of 

INDUSTRY be pleased to state:

(a) whether  Central Govern-
ment have agreed to allot additional 
cement to Government of Malxa- 
rasthra for slum rehabilitation in 
Bombay; and

(b) if so, the details thereof ?

THE  MINISTER OF STATE 
IN THE MINISTRY OF INDUS-
TRY  (SHRI  GIL\RANJIT 
CHANANA): (a) and (b). A're-
quest from  the  Gov'ernment  of 
Maharasthra  for  allocation of 30 
lakh tonnes of cement for slum im-
provement during Sixth Plan Period.

5 lakh  tonnes  for reconstruction 
of old building fias bwn received. 
It has also been proposed that fir̂t 
instalment of two lakh tdnnw niay 
be released in the quarter beginning 
October,  1981. The  reqiiest is 
imder consideration in the context of 
oveall availability of cement in the 
relevant quarter.

Crimes Against Women

2536.  SHRI P.K. KODIYAN : 
Will  the  Minister of  HOME 
AFFAIRS be pleased to state :

(a) whether there has l̂een a 
spurt in the crimes committed against 
women in  different parts of the 
country in recent times ;

(b) if so, the reasons therefor ;

(c) the nature of crimes being 
committted against women ; and

(d) the action taken to prevent 
such crime ?

THE MINISTER OF STATE IN 
THE MINISTRY  OF  HOME 
AFFAIRS  (SHRT  YOGENDRA 
MAKWANA).  (a)  There  is  no 
information  or  report with the 
Government to  conclude  that 
there has l)een  a  spurt  in  the 
crimes  against  wom.en  in 
different parts of the country in 
rcccnt times.

(b) Does not arise.

(c)and(di. .Abduction, kidnapp- 
ins-, molestation rajDc etc. arc.  some 
of the crimes committed against 
women. Provisions of the Indian 
Penal Code cover these crimes. StSte 
Governments and Union Territor\- 
Administrations are rcsjjonsible for 
enforcing the law relating to these 
offences. In additioi), the Suppression 
of Immoral Traffic in Women and 
Girls Act and the Dowr\ Prf)hibition 
Act arc also there. Apart from die 
vigilance to be exercised bv the Police
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to prevent crimes on women prompt 
action to bring the offenders to book 
will also help. The matter is kept 
under constant review and guidelines 
have been issued regarding crimes 
against  Scheduled  Castes  and 
Scheduled  Tribes  as  well  ŝ 
regarding dowTy deaths.

National policy on employment 
to ensure Balanced economic 

growth

2537.  SHRl NAWAL KISHORE 
SHARMA :  Will  the  Mini-
ster of  LAFOUR liepleased  to 
state ;

(a) whether GK)\ciiiH’.ent  pro-
pose  to formulate a  national 
policy on employment to ensure 
balanced  economic growth ; and

(b) if so, the outline  lliercof 
and the time by which it is likely 
to be enlbrced  ?

THE MINISTER OF STATE 
IN THE MINISTRY OF LABOUR 
(SHRIMAl'I  RAM  DULARI 
SINHA) : (a) and (b). The Sixth 
Five Year Plan (1980-85) which 
wa.‘' finalised tliis year give details 
of Government’s  approach in thi?

regard.
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recommendations  made in  the 
Report of the Backward  Classes 
Commission (Mandal  Commission) 
are  under  examination  of  the 
Government.
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Opening of training centres in 
tribal areas of States
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2540. SHRI  HARIHAR
SOREN :  Will  the  Minister
of HOME  .APFAIRS be pleased 
to state  :

(a)  whether Government have 
a proposal to open training centres 
in the tribal areas of various States 
to educate and enlighten the tribals 
about the various welfare schemes 
which are under  implementations 
in their  area ;

(h)  if so, how’ many training 
Centres are proposed to be opened 
in Orissa ; and

(c)  and the total number of 
such  training centres are going 
to be opened in Keonjhar ?

Report of mandal Commission

2539. SHRI CHITTA BASU ; 

SHRI  BAPUSAHEB 
PARULEKAR :

SHRI UTTAM. RATHOD:

Will -the Minister  of  HOME 
AFFAIRS be pleased to state :

(a) the main  recommendations 
of the report of the Mandal Commi-
ssion on the backward communities ; 
and

(b) the decisions of the Govern-
ment thereon ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA) : (a) and (b).  The

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA) : (a) No, Sir. How-
ever,  some Tribal Research Insti-
tutes in States conduct courses for 
in-service personal as also selected 
non-ofTicial groups in Tribal areas 
as a part of their regular training 
programme. Details of welfare pro-
gramme  for  tribals  are  also 
explained. In addition, under the 
National  Scheme of Training of 
Rural  Youth for Self-Employment 
(TRYSEM)  training is imparted 
to rural youth including  those 
from  tribal areas ff>r self-employ-
ment. The course contents of adult 
education classes of some  States 
also include  reference to welfare 
schemes.

(b) and (c).  Do not arise.
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Basis for classificatioii of 
Government offices

2541.  SHRT  AJOY BISWAS ; 
Will  the  Minister  of  HOME 
AFFAIRS be pleased to state ;

(a) whether  he will give full 
details of ,the basis for classifyinj? 
Government  offices as “attached 
offices” ; and

(b) list of sucli  offices ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS AND IN THE DEPART- 
MENT OF  PARLIAMENTARY 
affairs fSHRI  P. VENKATA- 
SUBBAIAH) : (a) Offices in the
Secretariat have been classified as 
“attached offices” on a functional 
basis. Offices  whidi are closely 
and d’rectly associated with the 
Ministries or Departments  of the 
Government of India in the shaping 
of policies by furnishing  essential 
technical data or advice and provid-
ing executive directions to the De-
partments etc., which are responsible 
for implementing  the policies or 
decisions of the Government  arc_ 
regarded as “Attached Officer”.

(b)  Information is being collec-
ted and will be laid ori the Table of 
the House.

Expansion of Sugar Industry

2-,42- SHRI RAJESH KUMAR 
SINGH ;

SHRT CHHOTEY SINGH 
YADA\’ ;

SHRI RASHEED MASOOD: 
SHRI RAM  \̂ LAS 
PASWAN

Will the Minister of INDUSTRY 
be pleased to state ;

(a)  whether sugar  niachinery 
mannfacturing  sector is capab'e 
of meeting the demand of machi-
nery  for the propo'.ed programm,c 
for setting un new factories expansion 
and modernisatioa of existing unit 
etc. ; and

(b)  if not, the mmner in which 
the programme it proposed to be 
carried out ?

THE MINISTER OF STATE
IN THE Ministry of in-
dustry  (SHRI CHARANJIT 
CHAN AN A)  : (a) Yes, Sir.

(b) Does not arise.

Backward state in the country

2343. SHRI SAMAR MUKHER- 
JEE : Will the Minister of PLAN-
NING be pleased to i tate;

fa) whether he i? aware .that 
about 60 per cent of India’s popula-
tion lives in backward areas which 
constitutes 71.3 per cent of the total 
area of the country;

(b) whether he is also aware that 
the States of Jammu and Kashmir, 
Maniour,  Meghalava,  Nagaland, 
Tripura and all Union Territories 
except Dslhi and ChandigaT-h are 
totally backward as per Government 
classification and States th"ee-fourths 
of who'«e area is l)ackward include 
Himachal Pradesh, Madhya Prade>h 
and West Bengal ; and

fc)  if so, what steps have been 
taken in this matter?

THE MINISTER OF PLANN-
ING  (SHRI  S.  B.  CHAVAN):
(a) and (b). The figures quoted by 
the hon’ble Member probably refer 
to the area and population covered by 
the industrially backward  districts 
selected for concessional finance from 
financial institutions.

(c) Apart from the scheme d’rcc- 
ted for the development of industrially 
backward districts, there are several 
area development proga’-ammes for 
the purpose of rural development 
which are selectively operating in 
these areas. These arc drought prone 
area  programmes,  the  desert 
development programme, the sub-
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plan for the hill areas and areas of 
tribal concentration. Besfdes,  the 
Integrated Rural Development Pro-
gramme, the National Rural Employ- 
raent Programme and the Special 
Component Programme for Schedu-
led Castes are also operating to im-
prove the socio-economic conditions 
of certain dis-advantaged groups.

Revision of the prices of impor-
ted papers

2544.  SHRI B. V. DESAI: Will 
the Minister of INDUSTRY be 
pleased to state:

(a) whether in view of the s'uggish 
demand in the major paper markets, 
Government are considering of revi-
sing the prices of imported papers;

(b) if so, whether the reduction 
will be of the order of Rs. 300 per 
tonne;

(c) whether it is for the first time 
during the years that the prices of 
imported papers are bieng s'ugged 
down;

fd)  if so, the main reasons for the 
same; and

(e)  to what extent this reduction 
has happened in disposing of the im-
ported paper?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJITCHANANA):

(a) The Hindustan Paper Corpor-
ation Ltd. which has been entrusted 
with the distribution of imported 
writing and printing paper has recen-
tly reduced the selling price of im-
ported writing and printing paper, 
as the pajjer has been purchased at 
a lower price.

(b) and (c). Yes, Sir.

(d) The  prices of writing and 
printing paper have gone dowTi in the

international market and consequen-
tly the paper has been purchased at 
a lower price. In order to pass on the 
benefit to consumers, the selling prices 
of imported writing and printing 
paper has been reduced correspon-
dingly.

(e)  The reduction of the selliner 
price has not been effected with a 
view to disposal of stocks as the off-
take of imported paprr is normal and 
there is no selling problem.

Per capita income in States

2545.  SHRIMATI SANYOGITA 
RANE; Will the Minister of PLANN-
ING be pleased to state:

(a) the Central investment in 
in various States;

(b) the per capita incomc in 
various states; and

(c) the steps proposed to remove 
the imbalance ?

The minister  01*  PLANN- 
ING(  SHRI  S.B.  CHAVAN) :
(a) State-wise  break-up of invest-
ment (value of Gross BlfKk ) in the 
industrial and commercial under-
takings of the Government of India, 
as on 31st March, 1980 is given in 
Statement I. It does not include the 
department ally  managed  under- 
talungs and banking institutions.

(b) Per capita income of different 
States at current and constant prices 
prepared by the various State Statis-
tical Bureaus for 1977-78, 1978-79, 
9̂79'8o  is given in Statement II.

(c) To reduce tht  imbalance, 
greater consideration is îven to the 
needs of less-developed States while 
allocating central assistance Favoura-
ble treatment is given to the 8 Special 
Category State? which are less-develo- 
ped namely Assam, Himachal Pradesh,. 
Jammu & Kashmir, Manipur, Me-
ghalaya, Nagaland, Sikkim and Tri-
pura.

Under the modified Gadgil for-
mula,  20 of the total allocable
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Central assistance to the non-special 
States is distributed onlv among the 
States whose per capita income is 
below the national average. Under 
the lATP (Income Adjusted Total 
Population) formaula, less developed 
States automatically get weightage in 
allocation of Central assistance.

Special assistance is also given for 
the development of HILL Areas, 
Tribal Areas and North Eastern 
Council, which  are comparatively 
backward.

In respect of allocation of market 
borrowings also, States with per capita 
income l̂elow the national average 
have been accorded favourable treat-
ment.

Statement

Investment in Central Public Sector Under-
takings

(Kjs. crores)

States/Umon Territories Value of 
Gross 
Block as 

on 31-3- 
1980

1 2

1.  Andhra Pradesh 775.12

2.  Assam  . 490.37

3.  Bihar 3151.07

Tota l  .

21. Unallocated

Grand Total

1 2

4. Gujarat . . . . 879.80

5. Haryana . . . . 252.97

6. Himaclial Pradesh 127.02

7. Jammu & Kashmir  . 7.05

8. Karnataka 746.45

9. Kerala . . . . 422.84

10. Madhya Pradesh 2230.77

11. Maharashtra  . 1313.94

12. Orissa . . . . 928.37

13. Punjab . . . . 362.52

14. Rajasthan 337.62

15. Tamil Nadu 747.74

16. Uttar Pradesh . 802.28

17. West Bengal 1540.39

18. Delhi  . . . 501.89

19. Goa;  .  .  .  . 6.37

20. Other States/Union Terri-
tories i  . 150.24

15775.42

2385.72

18161.14

Source  : Public Enterprises Survey 1979-80 
Vol. I.

(Bureau of Pbulic Enterprises, Minis-
try of Finance)

Statement-II

Per Capita Net Statt Domestic Product

(Rs.)

State At 1970-71 pricesAt current prices

1977-78  1978-79  1979-80  1977-78  1978-79  1979-?0

1

1. Andht a Pradesh

2. Assam .

3. Bihar

1018

912

728

1083

953

773

1176

960

629

577

429

678

557

438

648

536
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I 2 3 4 5 6 7

4. Gujarat 1462 1505 1623 846 884 854

5. Haryana 1600 498* 537*

6. Himachal Pradesh . 1178 1295 1317 729 742 688

7. Jammu & Kashmir 986 1145 355* 386*

8. Karnataka  . 1129 1136 1267 723 723 722

9. Kerala . 1004 1091 556 569

10. Madhya Pradesh  . 900 860 828 494 463 367

11. Maharashtra 1637 1694 1903 527* 536* 542*

12. Manipur 808 814 822 499 454 438

13. Orissa . 820 860 843 500 514 435

14. Punjab 1966 2088 2278 1231 1308 1321

15. Rajasthan %9 1023 913 572 591 498

16. Tamil Nadu 1051 1116 1350 661 682 711

17. Tripara 862 861 558 558

18. Uttar Pradesh 949 965 981 511 534 441

19. West Bengal 1263 1253 1330 802 765 723

* Ti.'i cstimites are at  1960-6i  priccs.

Not available

Note; Owing to differences in source 'material used, the figures for different 
states are not strictly comparable.

SOURCE: State  Statistical Bureau.

Plant species in the state  of 
extinction

2546.  SHRI GIRIDHAR GOM- 
ANGO: Will the PRIME MINISTER 
be pleased to state:

(a) whether her Ministry is aware 
ofthe fact that some plant species had 
becoin extinct and more number of 
plant species were facing extinction 
from forest;

(b) if so, whether any study and 
survey has been conducted by Govern-
ment to know the number and names 
of the plant species which are in the 
stage of extinction:
(c) if so, the names and numbers

of the plant species therefor; and

(d) the measures taken by the 
States and the Centre to preserve ihe 
species which are of vital importance 
for the enviro iment ecology, medicinal, 
fodder, fuel and the like so fai ?

THE MINISTER OF STATE 
IN THE DEPARTMENT OF SCI-
ENCE  AND  TECHNOLOGY, 
ELECTRONAICS  AND  ENVI- 
RON/EExNT (SHRI C.P.N. SiNGH): 

(a) and (b). Yes, Sir.

(c) A State of the Art Report on 
Threatened Plants of India compiled 
and published by the Botanical Survey 
of India, Calcutta, contains  this
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information and copies of this publi-
cation are available in Parliament 

Library.

(d)  The Department of Environ-
ment is taking steps with the coopera-
tion of State Governments to take 
legal and administrative measures for 
conservation and protection of endan-
gered plant species through creation 
of Biosphere Reserves. A network of 
National Parks and Sanctuaries excee-
ding 2C0 are alreiidy in existence for 
ensuring protection to the coimtrys 
biological resources.
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Colgate Palmolive

2548.  SHRI SANAT KUMAR 
MAÎ AL; Will the Minister of 
INDUSTRY be ple?sed to state:

(a) whether the American mul-
tinational Colgace-Palmolive is div- 
cisifying into  synthetic detergent 
and toilet soaps;

(b) if so, the quantity licensed and

capital involved; its export commit-

ments;

(c)  tht considerations which h'.w 
weighed with Government in boosting 
this multi-national Co.; and

I'd) whether it has recently raised 
the prices of its products like tooth 
pastes by  to 6 per cent and if so, 
the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANÂ:
(a) to fc).  M/s. Colgate Palmolive 
(India'' Ltd. is neither a FERA nor 
MRTP company. This company has 
been granted a Letter of Intent for 
the manufacture ô 10,000 tonnes per 
annum of synthetic detergents. This 
company has also been registered 
with the Directorate General of 
Technical Development for the manu-
facture of 12,000 tonnes per annum 
of toilet soap. These activities invoWe 
a capital investment of Rs. 280 lakhs
& Rs. 190 lakhs respectively.  No 
export commitment has been giv̂en by 
the company.

(dl The company has reported .he 
following increase in prices of tooth 
paste effective from May, igSi: —

Colgate Dental Grcam 
(To o-th pastes)

0̂ incre-
ase in 
prices in 
May’81 
ovtr
March's I 
prices

200 gms. 5-55

150 gms. Nil

100 gms. 4.6

50 gms. Nil

__

There is no sUtutory price control 
in relation to tooth paste.
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T.P.D. Plant at Wazeho Nagaland

2549.  SHRI  GHIM:iWANG 

KO'̂ Y'AK.: Will  the  Minister  of 

PLAMNTMG  be pleased  to  state:

fa)  whether it is a fact that the 

clearance for the 50 TPD pi lit at 

VViz ho in NTagiland is awaitiag from 

the Planning Commission; and

(b) if so,  the  details  thereof?

t h e mi mist r r  o f  pl a v n-

IMG  fSHRI S. B. GHAVANO  :

(a'l and (b).  A proposal  for  the 

estab'ishin-nt of a 50 TPD  mini 

cement plant  based  on  VVazeho 

lini", stone dci) )>its has been roceiv'-ed 

from 'Iv̂ Morth Ivist-om C>uncil. The 

sctv; nc is b isc 1 >n t'lc Vcrticri shaft 

Kiln process tlovcioprd  by Cement 

R'scir'h  Tnstitufo of India and is 

presently  u-idr.r oKniinition in con-

sul'ation with the concerned Minis-

tries.

Pension  to freedom fighters 
from Maharashtra

0550. SHRI R. K. \TII\LGT : 

Will th(5 MUlster of l I(3Vfl'̂ AFFA-
IRS b'; pleased to infer lo the re])ly 

given to Unstarreil Question No. 997 

on  h May, 1981 ro'̂ arding pension 

'o frefxlom  Fiîhtors  fiorn  M;jha- 

rashtra and state :

(a) whotlvir  Govemm'̂ nt  have 

t.ikcn decision on  remaining 1701 
cases of freedom fighters from Maha-

rashtra ;

(b) if not, how many cases are 

still pendin'̂ with Government and 

what are the reasons thereof; and

(c) when  a  decision  on  these 

cases is likely to be taken  ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENT:)RA 
MAKWANA) : (a) Yes, Sir.  Out

1786 LS—8

of these 1701 cases, decision has 
beeji taken in 135 cases.

(b)  and (c). In the balance of 
1566 cases, final decision will be taken 
after receipt of state verification and 
entitlement reports.

IMS (SAKA)  Written Answers 226

Plan for Developitient of Back-
ward Districts in Maharashtra

2551.  SHRI R. K. MHALGI : 
Will the  Minister of INDUSTRY 
be pleased to state :

(a) whether it is a fact that a 
comĵrehensive jjlan for de\'elopment 

of Centrally barkAvard districts 

in Maharashtra was  r(;cently dis-

cussed by him with the State Chief 

Minister recently ;

(b) if so, the st<;ps t;ik(;n by Gov- 

rnment of India for spctrdh' ( icaiance 

of Industrial  projects in those dis- 

tj’icts ; and

(c) tlie  names  of the  j)rojects 

which have since been dccleared as 

a r(;sult of the high level discussions 

referred to al)()vo ?

THE MINISTER OF STATE 

IN i'HE MIN IS FRY OF INDUS-

TRY  (SHRI  CHARANJIT 

CHANNAN): (a) Yes, Sir.

(b)  and  (c).  Three industrially 

backward districts, namely, Auranga-

bad,  Ratru'igiri  and  Chanderpur 

have been identified by  the State 

Government  for  initiating  nucleus 

plant  programme  for  integrated 

industrial  development.  A  task 

force  consisting  of  Central  and 

State Government officials has since 

been set up to identify  project pos-

sibilities  in  these  districts for 
intensive  industrial  development. 

The work of the task force is in pro-

gress.
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Action Plans for Industrialisation 
of backward area

2552.  SHRI  JANARDHANA 
POOJARY : Will the  Minister of 
INDUSTRY be pleased to state :

(a) whether an action plan  for 

industrialisation of backward regions 

was being formulated by Government; 

and

(b) if so, the details thereof ?

I'Hr: MTNISl'ER OF S I’ATE IN 

THE MLNIS l'RYOF INDUS TRY 

(SHRI CIIARANJITCHANANA) :

(a)  and ib).  Under the  nucleus 

plant  i)rogranune  initiated  l)y 

Government in  cerf.ain industrially 

backward  districLs/areas  identified

by the State  Governments, project 
possibilities with scope for forward 
and backw'ard  linkages are being 
identified by joint task forces of 
Central and State officials.

So far in respect of 51 districts/ 

areas identified'by the various State 

Governments  for  this programme, 

19 sucli task forces have been set up; 

the present stage of progress is at 

SUitement.

Further, the recommendations of 

the  National  Committee  on  the 

Develojiment  of  Backward  Areas 

in its re{X3rt on ‘Industrial Dispersal’ 

are under examintion in tlie Planning 

Commission in consuhation with the 

State  Governments,  concerned 

Ministries and financial institutions.

Statem ent

The Districts!Areas  IcLntifieJ by State Goverwnents  for initiating 

the JVuclcus Plants Programnus.

integrated  Industrialisation  under

Slate District (Area  Suggestion Re/narks

Andhra  Pradesh 1.  Anantapur**

2.  M edak**

3.  Srikaulam *

Ta k̂  Force  set  up  for 

the  three  districts.

5.  Palainau*

Tâ k̂  Force  set  up  for 

botli  the  districts.

Gujarat . . . . f).  Kutchf?^

7.  Am rreli@

8.  Sabarkantlia®

No  reply  has  been 

received  from  State 

Governm ent.

Haryana 9.  M ahendrafiarh*

10.  Parts of Hissar 

District*

11.  Parts  of Jind  District*

T.;sk  Forcc  set  up.

Him achal  Pradfs\i  . 12.  Kangra*

13.  Solan*

14.  Sirmiir*

Task  Force  set  up  for 

all  the  three  districts.

Jam m u  &  Kashm ir 15.  Baram ula*

16.  Udliam pur@

Task  Forcc  set  up  for 

Baram ula district only.

Karnataka 17.  Tum kur@

18.  South  Kanara@

19.  Gulbarga@

20.  Bclgaum @

Tiisk  Forcc  has  been  set 

up  for  all  the  four 

districts.

Kerala . . . . .  21.  Alleppcy* 

22.  M alapuram *

Task  Forcc  set  up  for 

both the districts.

M adiiya Pradesh .  23.  Sidhi** 

24.  Jhabua**

Task Force set up for botk 

the district*.
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State DistrutlArea Suggesttd Remarks

M aharashtra

Nagaland

OrîKa

Punjab  .

Rajasthan

Tamil Nadu

Uttar Pradesh

West Bengal

25- Aurangabad * Task  force  net  up  for  all

26. Ghandrap ur* the  districts.

27. Ratnagiri*

28. M on* Task Force set up for both

29- Teunsang* the  districts.

BO. Puri  (Chandak  Area) Task  force  set  up.

31- Bolangir*

32. Kalahandi*

33- Dhenkanal*

34- M ayurbhanj*

35- Am ritsar Task  Force  set  up  for

(Govind  Saliib) both  the  the  districts.

30. Hoshiarpur*

37- Jodhpur* Task  Force set up for all

38. Ghuru* the  districts.

39- IMiilwara*

40. Nagaur*

Ta k̂  Forcc set ip  ‘"or

41. Puddukotai**  in  Puddukotai 

D strict

both  areas

42. Dandigul**  in M adurai.

43- Kallia* Task  Force set \ip  for  all
44. Jhansi* the  districts.

45- Alm ora*

46. Basti*

47- Faizabad*

4ii. Rae-Barelly*

49- Lalitpur*

50. Jalpaigurii® Task Force set up for both

51- Bankura@ the  districts.

(51 districts  have  been  identifietl  so  far  for  N uclcai

Plant  Program me)

No t e :  •W hole district  eligible for Capital Investment Subsidy.

♦ ♦ Designated areas within the  district  eligible for Capital Investment Subsidy. 

@   District eligible  for  concessional finance.

Cement Plants in North East 
Region

2553. SHRI JANARDHANA 
POOJARY :

SHRI MUKUNDA 
MANDAL :

Will the Minister of INDUSTRY 
be pleased to state :

(a)  whether Government have 
decided to set up cement plants in 
the North-Ba&t region ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IX 
THE MINISTRY OF INDUTRY 

(SHRI GHARANjrrCHANANA) :

(a) arcl (b) . Noith Eastern Council 
has reported that four Mini Cement 
Plants of capacities ranging from 30 
to 200 tonnes jxn* day arc planned 
to be »et at a total estimated outlay 
of Rj. 9 crores. The first of these 
plants at Taju (Arunachal Pradesh) 
is under constrtKrtion.
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Industrialisation of Snnderbans

2554.  SHRI SANAT KUMAR 
MANDAL : Will the Minister of 
INDUSTRY be pleased to state :

(a) whether  the  Sunderbans 
District in West  Beneral has been 
included in the list of backward area 
in the country ; and

(b) if not, the reasons therefor 
and whether Government would 
consider the need for includinof this 
District also in the investment subsidy 
scheme ?

THEMINTSTEROF STATE IN 
THE MINISTRY OK INfOUSTRY 
(SHRI CHARANirrCHANANA) :
(a) No, Sir.

(b)  Sunderhans  District  did 
not qaulifv  bf  declarcfl indiis- 
trialK’ backward when evaluated by 
the Planniu" C':ominission on  the 
basis of (lata supplied bv  tlic State 
Governmeut aloiî criteria laid down 
for this puipDse,

The R{;port of the  National 
Committee ou tlu; Dovelo])ment of 
Backward Areas on Industrial Disp-
ersal be iriu'̂ ou n;vqscd criteria for 
declaration of industrially backward 
districts/:ircas is uuder cousid;'ratIon 
in the Planniu" Commission in con-
sultation with State Govcrnmejits, 
concerned  Ministries and financial 
institutions.  Anv  chanŝe in the 
existing districtŝireas would depend 
on t>ie decision taken ou the rccom- 
mcndations of the  Committee and 
order of Gov̂ernment  thereon.

Packing  Bags for  Cement

2555.  SHRI  SANAT KUMAR 
MANDAL : Will the Minister of 
INDUSTRY be pleased to state :

(a)  whether  the cement manu-
facturers  are at present usintj old 
and mutilated bags for packing of

cement with the result that lot of 
cement is not only lost and wasted 
in transit but also these bags are 
susceptible  of being pilfered easily 
thus creating black-market for this 
scarce commodity ;

(b) whether the jute mill indiistry 
which is presently facing an acute 
demand recession will be benefited 
if Government makes it mandatory 
for the cement manufacturers to 
use new bags apart from plugging 
wastage of this construction material 
which  is in short supply; and

(c) the steps which Government 
propose to take in the matter ?

THE MINISTER OF STATE 
IN THE MINISTRY OF  IN-
DUSTRY  (SHRI CHARANJIT 
CHANANA) :(a) to (c). Under the 
provisions of the Cement Central 
Order, 1067, as amcMided from time 
to time the Government of India 
permits  tlie use of serviceable 
seconfl-h ind  heavy cement bags 
for packing of ceuif'nt. The percen-
tage of use of servirea])le Second hand 
jute bags for packing cement for 
the quarter commencing ist July,
H)8i is only20̂{,. With a view to 
minimising  seepage  of  cement 
through use of jute bags for packing 
cement. Cement Research Institute 
has devclopĵd an improved version 
of such bags wnth better weaving 
pattern  which is proposed to be 
adopted  for packing cement. With 
the adoption of the improved version 
of jute liags by the cement industry 
seepage is expected to be minimised 
substantially.  Any increase in the 
use of new bags for packing cement is 
likey to benefit the jute industry.

VIP Industrial Centres

2.r,56. SHRI SANAT KUMAR 
MANDAL : Will the Minister of 
INDUSTRY be pleased to state ;

(a)  whethei his attention has been 
drawn to the write-up captioned 
‘VIP Industrial Centres’ appearing 
under the heading‘TRADE WINDS’
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Meeting demand of paper from 
Indigenous sources

(b)  if so, whether he proposes to 
set up any such Centre in  West 
Bengal  also  particularly in  the 
Sunderbans area, whicJi is the most 
Backward in the country ; and

(c)  if not, the reasons therefor ?

THE MINISTER  OF STATE 
IN  THE  MINISTRY OF  IN-
DUSTRY  (SH1<.I  CHARANJIT 
CHAN ANA) : (a)  Yes, Sir.  Tlie 
fiiCis are tliat the Minister of  State 
for Industry, addressed  letters to 
CMs of all tlic Suite Governments 
on 15th  November,  19B0 asking 
them to identify at least  two in-
dustrially  backward areas/districts 
under the nucleus plant programme 
for intensive  industrialisation  of 
those  areas/districts.  Out  of 
responses  received from 17 State 
goverrmients, 51 districts/areas have 
been  identified foi  lanching the 
nuccleus  plant  programme.  Foi 
these  areas, 19 Task Forces have 
been set up to identify  project 
possibilities for industriaJisation, out 
of which 5 Task Forces have sub-
mitted report in respect of Goindwal 
Sahib  in  Amritsar  district, 
Cbandak in Puri district, Medak in 
Andhra Pradesh, Kangra,  Solan 
and Sirmur  districts in Himachal 
Pradesh.  The  recommendations 
made by the task forces are being 
processed. The task  forces set up 
or other areas are at work.

(b)  'and (c). Government  of 
of West Bengal have identified two 
disti'xts,  viz,  Jalpaiguri  and 
Bankura for which  a task foice 
consisting of Central Government 
and S'ate Government officials has 
been constituted and is at work. 
Sunderbans area was not identified 
by the Government of West Bengal.

2557.  SHRI CHIRANJI LAL 
SHARMA: Will the  Minister of 
INDUSTRY be pleased to state:

(a) the steps been taken to meet 
the demand of paper from indigenous 
resources; and

(b) howlongitwill ake to become
self-sufficient  in this respeci ?

THEA4INISTEROF STATE IN 
THE MINISTRY OF INDUSTRY 

(SHRI CHARANjn’ CTIANANA): 

(n) Government have been encoura-
ging tlie growth of furtJier capa-
city in the Paper Industry. Some of 
the steps taken for increasing tlic 
indigenous production ol paper are 
as follows:—

(i) Promoting the setting up of
paper mills based on secon-
dary law materials  which 
does  not  involve foreign 
exchange exj)enditure  has 
been delicensed.

(ii) The import of pulp has been 
liberalised.

(iii) The import duty on waste pa-
per used for paper making 
has been waived.

(iv) Excise rebates have been off-
ered to new large integrated 
pulp and paper mills, and 
small  paper  mills base*d 
on the use of unconventional 
raw materials.

(v) Paper manufactured fiom a 
furnish conLiining not less 
than 75 O/, bagasse has been 
exempted from excise duty.

(b)  So far as writing and Pi initing 
paper is concerned, the indigenous 
production is by and large adequate
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(O meet the demand  and  imports 

are being res cr ted to my on a limited 
fcale.  Adequate capacity  is  also 
likely  to materialise in  the Sixth 
Plan to attain self sufficiency.  As 
regards newsprint, however,  even 
with increased production, the country 
would not attain self sufficiency in 
the next few years.

Pension  to  Freedom  Fighters 

from Haryana

2558.  SHRI  CHIRANJI  LAL 
SHARMA : Will tlie  Alinister of 
HOME AFFAIRS be pleased  to 

state:

(a) how many applications from 
freedom fighters from Haryana have 
been received by Government since 
the new policy was dcclarcd in July 
1980;

(b) how many of tlieni have been 
sanctioned for pension and rejected; 

and

(c) when decision  in  the case 
of pending applications is likely to 

be taken ?

the minister  of  STATE 
IN THE MINlS'l’Y  OF HOME 
affairs  (SHRI  YOGENDRA 
MAKWANA):  (a) 270.

(b) Sanctioned 4. Rejected 6.

(c) The remaining cases would 
be finalised on rcrcipt of  State’s 
\rerification report and their recom-
mendations thereon.

Levy of House Tax in Delhi

2559.  SHRI  GHINTAMANI 
JENA : Will the Minister of HOME 
AFFAIRS be pleased to  refer to 
tlie reply given to Unstarrcd Question 
No. 1205 on 25th February,  1981 
re; lev̂y of House Tax in Delhi and 
State:

(a)  whether any follow-up action 
was taken by the Delhi Municipal 
Corporation to instruct the Zonal

Offices particularly the West Zon« 
not to press for the payment of pro-
perty Tax for the period prior t© 
the date on which the physical po- 
session of the flat was taken over 
the allottee from the DDA; and by 
if so, what;

(b) whether the autliorities in 
the West Zone, Rajaori  Garden, 
D.M.C. are not carrying out the 
iastructions issued by the  DMG 
in this behalf;

(c) whether the West Zone con-
tinue to show the Tax prior to this 
period in their books and include it 
in the Bills issued for the current 
year; and

(d) if so, the action Government 
propose to take to set matters right ?

THE MINISTER OF STATE IN 
the MINISTRY OF HOME AFF-
AIRS (SHRI YOGENDRA MAK-
WANA (a) and (b). The Municipal 
Corporation of Delhi has reported that 
instructions already exist to the effect 
that Dellii Development Authority 
flats are to be assessed to Property 
Tax with effect from the  date of 
handing over first possession bv the  ” 
D.D.A. Tliese instructions are known 
to all the officers of tlie House Tax 
Department  including  those  in 
the West Zone.  As sucli there is 
no quc'̂tion of pressing for tlic pay-
ment of Property Taxes for th' period 
prior to the date bv which, first 
physical possession of th'' Pat was 
taken over by tlie allottees from the 
D.D.A. No in'’tances of flouting these 
instructions have come to the notice 
of the Corporation.

(c)  .and (d). According to the 
Municipal Corporation of  Delhi 
there are no case's where authentic 
proof of taking over first possession 
from the D.D.A. has been given by 
the allottees and still tax prior to the 
date of taking over first possession 
is being demanded. Wlierever objec-
tions are raised by the  assessees, 
the tax prior to the date of taking
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#vcr possession would be  deleted 
en receipt of authentic proof of the 
fliate of taking ov-i possession by the 
assessees from the Delhi Development 
Authority.

Recovery of Arms and Am muai- 

tion in Gauhati

2560.  SHRI  GHINTAMANI 

JENA ;  Will  Mie  Minister  of 

HOME  AFFAIRS  be  pleased  to 

State:

(a) whetlacr Government’s atten-

tion is drawn to the Hindustan Times 

dated 7th y\urrust, iqSi that prjlicy 

have recovered  i sizeiljle quantity 

of arm̂ and ain"n'mition in Gauhati 

(Assam);

(b) whether it is also a fact that 

some persons were  arrested in tliis 

regard; and

(c) if S'), th'i d̂t̂ils thereof ?

THE MINISTER OF  STATE 

IN THE MINISTRY OF  HOME 

AFFAIRS  (SHRI  YOGENDRA 

M\!̂ vY\N[.\) : ra) Yes, Sir.

(b)  and  (c). According 'o  thf: 

Government of Assam, Sul)-Inspector 

of Policc inchari;:; of Tulsibari out 

Post  while  rcturjiing  home  was 

scri()U>!v injure:! on Jiilv  i')8r

wlien some rniscccan s fired at  him 

pistol ?;hr)ts. A case has be ;n registered 

in this connection and iwo persons 

Jaave  I)e(;n  arrcs'̂ed.  Du’-ing 

‘?earch  of  one  of  llie  anesred 

person’s liouse, a sîca!)!e (■[uintity 

of exolosive and exolosive substance 

including 'ime boml? and mat(‘rials 

for preparation of explosive devices 

were recovered. The case is  under 

investigation.

Ban on Hindi Book ‘Kal Vijay’

2561.  PROF. NARAIN GHAND 
PARASHAR ; Will ihe Minister of 
HOME AFFAIRS be pleased to 
st»te:

(a)  whether  Government  have 
received the demand of the National

Convention of Buddhists held in 
April 1981 at New Delhi for imposing 
a ban on the publication and sale 
of the Hindi Book ‘Kal V|jay‘ written 
by Lakshmi Narayan M’shra,  for 
carrying derog?tory material about 
Bhagwan Budha;

(b) if so, the action taken by 
Government so far; and

(c) if not, die action proposed to 
be taken by Government and the 
time by which it would be taken ?

THE MINISTER OF  STATE 
IN The MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAICWANA): (a) Yes, Sir,

(b)  and (c). Under section 95 Cr. 
P.G. powers of proscription of publi-
cations which, with deliberate and 
malicious intention of outraging the 
religious feelings of  any class of 
citizens of India, insult or attempt 
to insult the religion or the religious 
b liefs of that class vest in the State 
Government. The matter had there-
fore, been brought to the notice of 
the Gavernment ol Uttar Pradesh 
for appropriate action.

Grant  of  Pension  to  Indian 

National  Arm  Persons

25G2. SHRI A. NEEÎ LOHI- 
TILVDASAM NADAR : Will the 
Minister of DEFENCE be pleased 
to state :

(a) the total number of appli-
cations from the Indian National 
Army persons received from 1972 
till now for grant of pension;

(b) the number for which pension 
has been granted and not granted;

(c)  the details thereof in which no 
action has been taken so far; and

(d)  the details thereof calendar 
year-wise ?
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'  THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL) : fa) 
and (b). No pension ’s sanctioned 
to any one for being a personnel of 

the ibmier Indian National Army 
of pre-Independence  period.  How-
ever, Ministry  of* Home  Affairs 

consider  claims ol  eligil̂le persons 

who satisfy  the  prescribed criteria 

for  grant  ol  pension  under  the 

“Swatantrata  Sainik  Samrnan 

Pension Sebeme”. Under this scheme 

freedom  fighters  including  ex- 

INA and  cx-Iudian  Independence 

Leagu(  per sound  w ho  suffe red 

im})risonmcnt'(k l< nlion  in  Lritish 

Jalls/( amyis lor nore tlian 6 n ontVis 

arc sauctioiu d  “Swatiuitrata  Sainik 

San ri au  I’cnsioi.’’.  So i;>.r  33,280 

a]>]ili('Jil iiUiS ioi gnuit ol ])i'Usioii luidrr 
this Si lu'Tne lia\ r b< ( ii r( reived Iroin 

tViose who chiini to have i artiei] at( d 

in tin INA, ill' Ti:cii;ui Ind( p( nd< nee 

L< a, ue  and  sufl< red  detentioi. ini- 

prisonmenl  in  I'ritish Jails Can.ps. 

Oi ihesr, i7,oP.i h-'ive Ixcn sanctior.ed 

SwatantratJi  Saiiiik  Pensi(ni  while 

th< elain sol 9,12̂5 lun e 1k ( n rejectrd. 

R<nuiining  /074  cases  are  i.nder 

difi(rent  stages oi scrutiny.

(c) and (d). Do not arise.

Policy  for  take  over  of  Sick 

Industrial Units

2563.  SIIRl  DESAI ; Will 
the  I'.iinister oi  INDUSI'RY be 
pleased to state;

(a) whether the Central propose 
to formulate a long term policy on 
take over of sick indnstrial units;

(b) whether  Government  had 
appointed a committee to go into 
the question of the  problem of 
sickness of industries and suggest the 
approach  of the Government in 
respect of taking over tlu; industries;

(c) if so, whether they have also 
submitted their report to Govern-
ment;

(d) if so, the main details of the 
same; and

(e) the steps being taken to iaoi 
plementthem ?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
rSHRI CHARANJIT CHANANA) :
(a)  The  policy on sick industries 
was aiuiounced on the 15th May,
1978 in both th( Houses of Parliament 
by the then Minister of Industry. 
The ])oUcy is jiresently being reviewed 
by the Government.

(b) No, Sir.

(c) to (e) Do not arise.

Sanction to  Karnataka  Electro-

nics Development Corporation’s 

Collaboration ŵilh U.K.  Firm

2564.  SHRI 15.V. Di:SAI : Will 
the PRIME MINIST1:R be pleased 
to state:

(a) w'he her i' is  a  fact  that 
Cen re has cleared technical col- 
labora ion be ween Kaniarjika Elec-
tronics  Deve lopment  Corpora lion 
and he UK firm ibr he manufactuie 
of liigh vol a/e resisiors;

(b) if so, he main poin's of the 
agreement reached  between  ihe 
Karnaiaka Electronic Development 
Corportation;

(c) the main production of the 
Corporation;

(d) what amount of help and 
assistance will be provided by the UK 
firm; and

(e) when the production is likely 
to be started ?

THE MINISTER OF STATE 
IN  T4E  DEPARTMENTS OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH) :
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(4)  The party has been approved 

for foreign collaboration, to be im-

plemented in following two phases

(8) 1 st Phase: Manufactui e of High- 
Voltage Resistors upto 14 K.V. 
rating.

(ii) 2nd Phase: Manufacture of High- 
Voltage Resistors above 14 K.V. 
rating.

Out of the above,  the party has 
submitted the Agrecnifut in respect
ol  1st Phase only and the same has 
been  cleared  (taken on  record').

>  The agreement involves the payment 
of  u(-t of taxes to the U.K.
firm by the Ipclian company,

(c) At ])resent, the main production 
of the (>)rporati()n is T.V. sets and 
ancilliary prcxlucts,

[d) The following help/assistance 
will be providf'd by the' U.K. firm:—•

(i) Techiiiêil  assistance,  advice 
and iuformatiou for manufacture 
and ])roc('ss of manulacture of 
the Resistors;

(ii) Testing of'Resis'tors, manulactu- 
red by Indian comj)any, at the

*  U.K. firm’s works;

(iii) Supply of technical document-
ation  including lists ol plant 
and equipment required, details 
of suppliers and in the case of 
equipment  requiring  special 
manulacture, workshop draw-
ings sliall also be suppUed by 
the U.K. firm;

(iv) Details of formulation list.s of 
ingredients and materials for 
use in the manufacture  of

*  Resistors and also indentifi- 
cation of appropriate suppliers 
of  such  ingredients  and 
materials; and

(vj Training  to  three  Indian 
technicians at their works.

{e) The Corporation is cxpccted- 
to start the production of Resistors 

under this Â ecment by the end of 
1982*

Indigemsation in Public Sector

2565.  SHRI B.V. DESAI : Will 
the  Minister of INDUSTRY be 
pleased to state:

(a) whether the Industry Minister 
has asked tJie public sector under- 
takin'̂s under its aegis 10 prepare a 
list of improved items for purposes 
of indigenisation;

(b) if so, whether any such list
has been prepared by these industries • 
and ’

(c) the main reasons for the same ?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANjri' CHANANA ;
(a)  to (b).  Indigenisation  i,  g 
necessary el('nu at of the Government 
policy on industrial development. 
The public sector undertakings under 
this Ministiy also follow it as a 
continuous process. 'Fo s})eed up the 
process of indigenisation, selective 
public sector undertakings have been 
asked to identify the items which 
are currently being infjiorted and to 
examine the  possib litics of their 
indigenous development either in their 
own plants or through ancillaries.

Alienation of Tribal Land

2566.  SHRI ARJUN SETHI: 
Will the Minister of HOME Ai'TAIRS 
be pleased to state:

(a)  whether it is a fact tliat tltere 
are regulations in tribal areas to 
prevent alienation of lands to non- 
tribals by tribals;
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(b) whether it is also a fact that 
in many States with tribal population 
more than half of these cases brought 
to courts were decided against the 
tribals;

(c) if so, whether Government 
have come to any conclusion after 
examining the reasons and if so, 
what arc the reasons; and

(d) the steps Government have 
taken to rcctify these regulations ?

THE MINISTER  OF STATE IN 
THE  MINISTRY  OF  HOME
AFFAIRS  (SHRI  YOGENDRA
MAKWANA): (a) Yes, Sir.

(b) As per aviibl)le infornnLion
(i) in the States of Maharaslitra, 
Rajasth'in, Tripu'-a and Wes. Bengal 
more than h ill’the cases were dccided 
against the tribal iietilioners,  (ii) 
in the Statrs of Andhra Pradesli, 
Assam, Biha’*, Gujarat,  Himachal 
Pradesh, Orissa, Uttar Pradesh and 
Sikkim more than half' tlic- cases were 
decided in favour of the tribal jiet- 
itioners, (iii) no cases liave been 
registered in the States  of Mani 
pur .md Ta'iiil Nadu and fiv) in 
in th<' States o' Karnataka ;vtk1 iv̂r.ila 
most of tlie  eases  are  awaiting 
dis]V)sr*l.

(c) TU" main reasons for cases
in th'-  'aw c nirls bring decided 
ag.i'uist  apjK';ir to b;- iguorauce
of law, lack of  awareness of the 
admiuistrativ-  and  lethal  system, 
inhrrcnt dislikr  to  litigalr,  l.tck  of 
resources to pur.'U'' tl̂e matter iji 
the  courts, etc, on tli- part o! the 
scheduled trib'̂s. Fvu'ther, in many 
cases, the legal impediine.nts created 
by non tribal contestants in the form 
of repeated adjournments, appeals, 
revision of cases in higher courts 
lead to failure  or cases of trib?] 
petitioners.

(d) The Government of India 
have requested the Gov'einmcnts of 
the States and Union Territories

to review the existing sta tutes. Such 
reviews are also conducted jointly 
by representatives of Government 
of India and State Governments at 
tribal sub-Plan meetings. The State 
Governments have beer taking steps 
to effect amendments of the statutes 
wherever required as per suggestions 
emergin ̂ at such meetings, with the 
object of making the statutes simple 
in procedures and effective in operat- 
tion.

News Captioned “BEL to  make

Digital Electronic  Watches

2567. SHRI  K. MALLANNA:

Will the PRIME MINISTER be 
pleased to state;

(a) whether Government’s attent-
ion is invited to the Hindustan Times 
dated 20 July, 1981 that the Bliarat 
Electronics Limited (Bangalore) has 
produced prototypes of the country’s 
first indigenous  digital electronic 
watcJies made  with  sophisticated 
components manufactured in its own 
computer aided facilities;

(b) whether it is also a fact that
the BEL lias submitted to Govern-  ^
ment tliat with the exjxTtise and  '
experience in the manufacture of 
the vital cornporients for electronic 
watches of standatdised qualify, there 
is no need to wait for arrangements 
to imiiort \vaLcli modules; and

(c) if so, die reaction of Govern-
ment thereon ?

THE MINISTER OF STATE IN 
THE  DEPARTMENTS  OF 
SCIENCE AND TEĈ HNOLOGY, 
ELECTRONICS AND ENVIRON-
MENT  (SHRI G.P.N.  SINGH):
[a) Government  hi ve  not  been 
informed of any si ch claim by Bharat 
Electronics Ltd., (BEL).
{b) No, Sir.

(c) Does not arise.
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I4famber of Industrial Licences

25G8. SHRI K. MALLANNA: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) the details regarding the num-
ber of industrial licences and letters 
of intent issued in 1980; and

fb)  the details regarding the pro-
duction in comparison to the targets 
fixed for the year 1980 and how far 
it has been achieved.

THE MINISTER OF STATE IN 
THE MIVISTRYOF I.NTDUSTRY 
(SHRI CHARAN JIT CHANANA): 
la) 946 letters of intent and 475 
industrial licences were granted under 
the  Industries  (Development  and 
Regulation) Act, 1951 during the year
1980.  Details of both the letters of 
intent and industrial licences in-
cluding name of the party, location, 
item of manufacture, etc. are avail-
able in the Parliament libray in the 
“Mon-hly News  letter” published 
by the Indian Investment Centre.

(b) The si'cih Five Year Plan 
(igBo-Oj) envisages an average annual 
rate of grovvili of 8 per cent of in- 
dustrlr’l productiion during tJie five- 
year period. During 1980-81, industrial 
pro iuctioa, as !TiMsur(‘d by ih : G'-neral 
Itid(‘x of  Iridusirio!  Prod uci ion, 
recorded an incrcasr of ■ i per cent 
cornp ir""d to a decline of i .4 per 
cent ip the preyiaus year.

S:;j53  t'/ ’9r lalist.'ial
Units

2569. SHF̂I K. MALL ANNA: 
Will the Minister of INDUSTRY be 
pleased to state:

(a)  whether some cases liave comc 
to the notice of Government regard-
ing persons who set up lillegal cxcess 
capacity either by way of expansion 
of existing units or by setting up 
new units ;

(b) if so, the details thereof durinff 

1950-81; and

(c) whedier Government would 
like to have more powers to punisk 
such persons

THE MINISTER OF SFATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI GHARANJIT CHANANA):

(a)  and (b). Though no survey as 
such lias been made. Government is 
aware that certain units have been 
producing more than iheir licensed 
canacity.

(c)  Government is arming itself 
with requisite powers  to  combat 
deliberate violation ol coiditions of 
licence through unauthorised creation 
of  capacities  without  required 
approvals.

Small Scale Foundry Industry

2̂,70. SHRI S. ]i. SIDNAL : 
Will the Minister of INDUSTRY be 
pleased to state :

(a) wiietlier tlie sia ill scale foun-

dry industry is faf'ing a critical  sit-

uation due to sliortat̂ ê of raw naater- 

ials and ]>f)wcr-cut; and

(b) wliat  immedian;  steps  are 

pr<>])oscd to be taken to make avail- 

a!>l •  power  and  raw  niaiirrials  in 

sufBcimit quantity to tin* industry ?

THE  MINISTi’.R OF STATE 

IN TIIÎ: MINISTRY OF INDUS- 

TRY (SHRI  CHARXjl l’ CHAN-

ANA)  :  (a)  No,  Sir.  Howevi r

some reorf̂ sentations have l)ei;n  rec-

eived tliat foundrv units in th(? small 

scale sector are facing difTic'uIiif̂ in 

procuring pig irf>n and tliat tliey iiave 

been experiencing sltortâ c of ]>ower,

(b)  Pig iron is being supplied 
to small scale units through  State 
Small Industrie Corporations where-
ver they have shown willingness to 
handle the item.  In order places, 
direct supplies of pig iron are being 
made to small scale units from the
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stock-yard'! of SAIL. The Import only and the financial benefit will be
policy for actual users of pig iron has admissible from the date of issue of
also-been liberalised to allow import the Government orders.
of Pig iron against Open General
Licences (OGL). Steps to increase
the general availability of power in
the country have also been initiated.

Pay Scales of'B' Grade Civilit!.n
Clerks of Indian Navy at Bornbay

257I. Pro[ MADHU DANDA-
VATE : Wll tht>Mir.ster of DEF-
ENCE he pka~ec! to state :

(a) whcthor ;ti~ a fact that des-
pite a cal:(~.!!,,")'·:c;oljucl<7emf'nt of the
Bornbav High C'III'"t ,'hr,;.e wh- were
emnloved dIP';};!!" thf' Sr,col'd WorldWar as 'R' gl-ad~~C\·;Fa!1 clerk: of
the Indan ;';'<1'"Y at nO)1'lbay in the
unified scale wer'e not P;;V('.il. tho
gr.ide Pc". PO-220 T)rf'S(Tihed for
the Upper Division Clevks ;

(b) if sr>, when will this grade be
given to Ihe cIlnc(',q,d crnp'ovccs
in conforrntv w-rh the Bombay High
Co~rt Jllclgement; and

(c) whether the concerned em-
plovees fnllnwing Ih(';,. classifica.t-on
as Upner Division Clerk-. W;l! he- , ,
paid the revised emoluments ret ros-
pectivelv with interest OD. the arrears?

THE MINI~TER OF STATE IN
THE MT)\'TSTKY OF DEFF,1'\CE
(SHRI SHIVRAJ V. fATJL)
(a) and (b). Having regard to the
implications of the Judgement of
the Bombay High Court in a case
pertaining to employees of. the Tex-
tile Commissioner's Office, Govern-
ment orders were issued on 19-5-l98l
under which such of the erstwhile
'B' Grade Clerks of the Indian
Navy as could not be classified as
Upper Division Clerks with effect
from l- 1-1947 are to be placed in
Upper Division Clerks Grade
from the same date and their
pay refixed .in that grade after giving
benefit of mcrcments for the past
period. Such a placement is how-
ever, to be done on national basis

(c) Does not arise.

Reverification of Cases re.Pen-
sion to Feeedozn Fighters by

Punjab GoverulDent

2572. SHRI R. L. BHATIA
• Will the Minister of HOME AFF-
AIRS be pleased to state :

(a) what is acceptable evidence
for the grant of pensions from the
Cen tral Revenues to the freedom
figh ters under the Pension Scheme
of 1972;

(b j wnether ~my records of the
cases of the h"echm fi,(h 'en; were
sent to rh- Covemn-ent of Pur '.jab on
their demand in May I978 for re-
verification; if so, the details rherec f;

(c) what. evidence was furnished
by each of these freedom fighters on
the basis of which they were granted
pension in the first instance;

(cl) whether any of the' . cases
referred to ;n rant (h) above were
sent to the Polce Department be
by the Punjab State for verification
in the first instance; if so, their pan-
iculars ; and .

(e) whether a copy of the docu-
mentary or other evidence referred to
in the Police report en the basis of
which the State Government had
recorrunended their cases wi be
pleaced; on the Table ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) The following
evidence is required for establishing
the claims of freedom fighters pension:

(i) In case of claim of imprisonment <,

detention etc. certificates
from the jail authorities failing
which certificates of eo-prise-
nership from sitting or former
Members or parliament or
legisla tors.
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(ii) In case of ĉaim of under- 
l̂round/suffering/internment or 
ext̂rnment,  documentary 
evidence bv wav of Court/ 
Gwt. Order procHim’n̂ the 
apolicant as an offend"̂r, an-
nouncing an award on his head, 
or for his arrest or ordenn̂ h'S 
detention,  and  where  such 
ĉ molete records â-e not ava-
ilable], cerificites from veteran 
freedom fiîhtet s who h id tliem- 
selves undergone imprisonment 
for 5 years or more.

(iii) Orders of confiscation of 
property.

(iv) Orders of dismissal from 
Governm<'nt Services.

(])) and  No records are nor-
m'lllv rc'i'iired to he sent to t!ie Strife 
G >ve’'nm'"iiN  f »r  reve>'ifi.ra(ion. 
Und'T the Freed >mFio;ht(Ts’ Pension 
Sch-'me now renamed as Swatantrata 
Sainik  SamniiM  Pension  Sc!ieme 
appli-.ants f >r p 'nsi >n are required 
to submit their apo’icatious com-
plete  with  required documentary 
evidence throu<;h coucerucd State 
Gove'-nm-jnts, -;im;iltaue >usly scnading 
an advMuce co]jy to thi; Frôdom 
Fisjhters’ Diasion of Ministry of Home 
AfT-urs,  State G tv'cTnm'‘nts v(*rify 
the tenability of the evidence aloiigj- 
with the application raruislicd by 
them.  A final decision on thes(‘ app-
lications is taken after receipt of the 
veri ication anrl title to ]>easiou re-
port's from the State G >v"ernment. 
Furtlier claiification may be sought 
from  State  Governments where 
the claim is not full / established under 
the provisions of the Pension Scheme.

(d)  and (e).  The State Govern-
ment decides the anoroo’-iate pro-
cedure for soeedilv venfvino; the auth- 
enticitv of the claims and coni'̂s of 
the docum'̂ntary evidence furnished 
by the aoolicants.  Ai the number of 
applicants for Punjab State excceds 
15,000, it would not be feasible to 
place a list with particular of such a 
larsje number of applicants on the 
Table.

Restoration  of  Pension  to 
Freedom Fighters of Punjab, 

Haryana and H.P.

2573. SHRT  R.L. BHATIA : 
W’ll the Minister of HOME AFF-
AIRS be pleased to state :

(a) whether  pension  of  any 
freedom fighters were cancelled on 
account of their income in excess 
of the nrescn’bed limit of Rs. 5000/- 
in Punjab, Haryana and Himachal 
Pradedi  States respectively  uptil 
31 July, 1980;

(b) if so, their list;

(c) whetlier anv of the pensions 
referred to in part (a) alcove were 
restored; and

(d) if so, their r)arfir)ilar<.-and the 
reasons for rcstr,rati')n in each case ?

THE MI\TSTRR OF STATE 
IN THE MTNIS rilY OF HOME 
./VFFAFRS  rSTFRI  )Oi:NDRA 
MAKVVANA)  :  Ta)  Aft(M-  the
removal of rinnunl imronif̂ ceiling 
from as a n̂-̂ult of libera-
lisation of Freedom Fi .filters Pf'Tision 
Scheme, vunv n'uanu'd as Swatan-
trata Sainik Samman Pension Sfheme, 
the oensions wliirh were eai lier sus-
pended or stoy)])ed/canrfdled on i,Tou- 
nds of i!iconi(“ exceedincf the ])rescri- 
bed liniit hav (r Ijcen restored.  The 
Accountants Gt̂nera' concerucd have 
been instructed to resume jiayments.

(b) to (d). Do not arise.

Grant of Pension to  Freedom 

Fighters of  Punjab

2>i74. SHRI  R.  L. BHATIA:
Will tixe Minister  of  HOME
AFFAIRS  be pleased to state:

(a) whether any  apĵlicationg
from  freedom fî l̂uers were sub-
mitted to his Ministry for the grant 
of pensions under the Pei’sion Schemc 
of 1972 by the Punjab  State Go-
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Vcrnment after  due  verific.ition. ; 

if so, when they were received in 
the Freedom fighters Division of 
his Ministry;

(b) whether a hst witli particulars 
of freedom fighters referred to in 
part (a) will be laid on the Table;

(c) the date on which the final 
decision taken in eadi case and the 
natu'-e of action lakeu and com- 
munic'vted to the  freedom figliter 
concerncd;

(d) wli<'ther  there  were any 
cases which  remained luitouched 
uptil 7 June, 197B; and

Ce) il'so, their particulars and the 
reasons thcrcfoi ?

THI-: MINISTER OF STATE 
IN I'ME MINISl’RV OJ' HOME 
AIT'AIRS  (SHRI  YOGENDRA 
MAKVVANA) : (a) and (1j). More 
titiii fifteen  tliousand ajjplicatlons 
for grant ol' Fieedom Fighters J\-n- 
sion  now  renamed  Swatantra 
Sainik  Samman  Pci\siou Jiave so 
far been received from Punjab and 
more applications  are still  being 
sent.  It would not be r('asil)]e to 
place a list with particulars of sucli 
a large number of applicants on the 
Table.

(c)  to (e). A fuuil  decision to 
the eligibility of the ap]>licants for 
Pension is taken after the receipt of 
the Slate  verification and entitle-
ment reports.  Sucli  State n'ports 
continue to 1)C received from time 
to time.  (!̂ases wliieh are found 
to be eHgll)le under the Scheme 
are sanctioned and tiie a])j)Iic.inis 
inforn\ed.  Similarly  reast)ns for 
rejection ure comnumicated to each 
in-eligible applicant.

Car Project in  Public  Sector

2575. SHRI S. M. KRISHNA: 
Will the Minister of INDUSTRY 
be plea.ed to state:

(a)  whether it is a fact that 
Govcrnmrnt have opted for Renault 
for the Car Projcct in the public 
sector;

(b)  if so, whether it will be a dicsd 
car or the one driven by petrol;

fc) what are the terms of colla-
boration with the French firm manu-
facturing Renault;

(d) when  its  manufacture  is 
likely to be take up and when the 
first car is likely to be put on the 
road; and

(e) what will 1)C its likely cost on 
road as per current level of prices 
and taxation ?

THE  MINISTER OF STATE 
IN THE MINISTRY OF INDUS-
TRY  (SHRI  CHAR.ANJIT 
CHANANA): (a) No, Sir,

(b)  and (c).  Negotiations are in 
progiess with  various foreign auto-
mobile  manufacturers  including 
M/s Renault for  collaboration in 
the Public  sector project for the 
manufacture ol' passenger airs and 
commercial  veh cles.  A  decision 
on entering into an airreement with 
an appropriate party and on the 
type of vehiclê to be manufactured 
will be taken on merits after evaUM- 
ting their offers.

(d) It is expected tliat production 
of automobiles in the public sector 
proj'cL may comvncnce in 19O3.

(e) The cost of the car would de-
pend on the model to be selected, 
investment  made and other rele-
vant factors.

Better  Technology  for  Salt 

Production

?576. SHRI S. M. KRISHNA: 
Will the  Minister ol INDUSTRY 
be pleased to state:

(a'' the steps being taken to apply 
better technology for salt production 
to avoid wastages and ensure savings 
in cost and also to improve its qualitf 
and purity; and
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(b)  wheth’lr there is any dinereiice 
in the purity and value of the Indian 
Sah vis-a-vio rock salt imported I'rom 

j Pakistan ?

THE  MINISTER OF STATE 
IV THE  MINISTRY OF IN-
DUSTRY  ŜHRI  CHARANJIT
vJH/\NANA):  (a) Stcjjs  taken  to
adopt improved tecJinology in Salt 
production to improve its yield and 
quality arc: —

(i) rendering advice to Salt manu- 
fiicturers in regarding scientific 
layout of salt works;

(ii) providing  technical  assis-
,  tance to Salt  manufacturers

for survey of potential  areas 
o*' salt  manufacture  and in 
preparation of layout p'ans of 
Salt works;

’iii) spat supervision of alignment/ 
re-alignment  of salt  works;

(iv) undertaking analysis of samples 
of Soil  brine, salt and  bitt-
erns and advising salt manu- 
factui'ers on process control;

(v) use of  polythene  sheets to 
cut down wastages  during 
manuf-̂ture  and storage of 
sah; and use of polythene bags 
for  package in place of jute 
liags to cut down transit Josses.

A
f'b) Due  to variation in composi-
tion, the Rock salt imported from 
Pakista i is purer than sea/lake salt 
'uanufactured in  India,  The re- 
T̂il price of the imorted Rock salt 
is Rs, 2 pei Kg as compared to the 
average price of 60 paise per  kg.
• of Indian salt.

Licences  for  Razor  Blade 

Industry

 ̂ 2577. SHRI S. M. KRISHNA:
Will the  Minister of INDUSTRY 
be pleased to state;

(a)  whether his  ministry has 
decided to throw open the razor 
W*dc industry  for new Jiccucca;

(b) whether a number of large 
business houses are interested in 
entering the field and some of them 
have already tied up with some 
inter-national  manufacturers  for 
technical  collaboT̂ation; and

(c) if so, the names of these 
houses and the international/razor/ 
blade  carte' or fu'ms with whom 
they pro])ose to collaborate and on 
what terms and  conditio
equity aipitals export of the finislicd 
product and repatriation of royalty 
and profits ?

THi: MINISTER OF STAl’E 
IN I’HE  MINISTRY OF IN- 
DUS'l’RY  (SHRI  CHARANJIT 
CHANANA) : (a) Projios.-ds lor addi-
tional  capacity for tl\c  manufac-
ture of a safety razor blades were 
being considered on merits in the 
contcxt of the  approved cajwcity 
not materialising  and also keeping 
in view the need for incirasrcl availa- 
biltiy of quality blades.  This policy 
continues to be in force.

(b)  and (c). An  Indusi.r al  li-
cence has been granted in January
1980 to  M/s.  Karnataka  Blades 
Limited for the setting u}) of a new 
unit for  manufacture of safety 
razor blades as a joint sector project 
undertaken by the Karnataka State 
Industri.’.l  &  luvestnK’ut Develop- 
meiu  Corporation  Limitf'd along 
with  Asian  Ĉaljles  Clorporation ' 
Limited.  Foreign  tecJmical  a>ll?- 
boration with M/s Wilkinson Sword 
Limited. U.K. on ])ayment of lump-
sum and royalty has also been aj)- 
proved for this project.

A letter of intent has been issued 
to Andhra Pradesh  Industrial De-
velopment Corpn. Limited for the 
setting up of a new unit for the 
manufacture of safety razor blades at 
Medak in the State of Andlira Pra 
desh. This propose 1 entails foreign 
collaboration and the  collalx)ration 
proposals arc  awaited from the 
applicant.
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Messrs House of Poddar Enter-
prises,  Calcutta have filed a com-
posite application.for the grant of 
an  Industrial  Licence for a new 
imit at Alwar  (Rajasthan) for the 
manufacture of  Sta'nless  Steel 
Razor Blades and for foreign colla-
boration with Messrs Gillette of USA 
involving technic? 1  collaboration 
and financial  parcicipation.  This 
application is under  process and 
no final decision in the matter has 
yet been taken.

Organisations  receiving 

Funds from Foreign 

Countries ’

2578.  SHRI  BMIKHU  RAM 

JATN ': Will thr Miiiivur f.j'HOMR 

AFFAIRS l)C; i)lê'.sed to stafc :

(a) wlif'tlicr tl'c ori'aiii-

salions ha\'<‘  and arc r<?c' iving

fmuls  (roin for(‘’p;n c.oururics vijs- (i) 
Institute  lor  S()ci;ij  (Change  and 

Social Studies (now call'xl J.P. Insti-

tute for Social Change  & Social 
Studieŝ  Calcutta,  f'i)  Rayal- 
seema Vikas Parishad Tirupati> and
(iii) A ian Institute for Rural Deve-
lopment, Bangalore;

(b) if so, how much money has 
been received by each of these insti-
tution ; and

(c) whether the leading members 
cf these institutions rre also office 
bearers of Gandhi Peace Foundation 
and As'iociation of Vo’untary Âen- 

clê  f or  Rural  Development 
(AVARD) ?

THE MINISTER  Of  STATE 

IN THE MLMISTRY OF HOME 

AFFAIRS ŜHRI Y ) iL 

MAK WANA);

('a'l and Hj). A  statement  is 
â t̂aclied.

(c)  A ’ist showing  tlic  office 

bearer f>f these organi'̂ ntions Gandhi 

Peace F( uudation and Association of 

Voluntary Agencies for Rural Deve-

lopment (AVAlvD) is attached.

statement

The amount of Foreign Ccntribution received  by these Associations  dirlig the years 1978,
1979 & 1980.

S .No. of Associations  Am ount  received  in (Rupees Remarks.

1978 1979 ig8o

1.  Institute  of  Social

change and Social 

W elfare,  CalcuUa. 34,050 40,800  2,09,877

2.  Rayalaseems  Vikas 

Parishad, Tirupati. Docs not figures on the 
records of this Ministry.

3.  .\sian  Institute  for 

Rural  Developm ent, 

Bangalore. 88,360 4,40,856  20,95,617
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of the Associations and 

their oTfice-b carers.

Institute of Social Change & Social 
Welfarê  Calcutta.

1. Shri Radlia Krishn'̂;

2. Shri Kshiti'̂h Roy Ghofwdhary.

3. Hon’ble Justice Shri Sabya- 
sachi Mukherjpr.

4. Shri Rabiiidra Mukhopadhyay.

5. Prof. Suguata Dasgupta.

Asian Institute for Rural Development, 
Bangalore

I. Slxri A. T. Ariyaratna.

Q. Dr. Pucy Uiigpliakorn.

Mr. JvI.V. Rajasekharan.

Gandhi Peace Foundation̂ .Yew Delhi,

1. Shri R.R. Divakar.

2. Shri K.S. Radhakrishiia.

3. Sliri D. Ramchandran Potti.

4. Shri Ram Lai Parikh.

Association of Voluntary Agencies for 
Rural Development [AVARD), S'ew 
Delhi.
j. Sliri Radlia Krislina

2. Shri Panna Lai Dasgupta.

3. Dr. A.C. Balbhadra Prasad.

, 4. Shri A. C. Sea.

Organisations Receiving Funds 
from Foreign GounMes

2579.  SHRI BHIKHU  RAM 
JAIN :  Will  the  Minister  of 
HOME AFFAIRS  be pleased to 
state ;

Ta) whether tlxe following organi- 
satioa<? have been and are receiving 
funds from foreign countries :—

(i) Centre for Agrarian Reforms,
Training & Education, Gha- 
ziabad (U.P.) ;

(ii) Appropriate Techuf)logy As- 
sociation, L\icknow ;

'ii') Gr̂ ni  Niyojaii 
(Miaziabad;

Kendra.

fb)  if sOj how much money hâ 
been received by each of these  insli- 
tutions; and

(c)  whether the leading menxbcrs 
of tlaese institutions are also ofTico 
1)earers of Gandhi Peace Fovmdation 
and Association of \̂)hmtary Agen-
cies  for  Rural  Development 
(A\̂ A.RD)

MINISTER OF STA FE I \ 
TIW. MINISTRY OF  HOMi: 
AFFAIRS (SHRI  VOGENDRA 
MAKVVANÂ ;  (a) and rb'.  A
statemf nt is attaclied.

(c)  A list showing the names of 
olfice-bearers of these organisations, 
Gandiii Peace Foundation and Asso-
ciation of Voluntary Agencies  lor 
Rural Development (AVARD;  is 
attaclied.

Statement

The Amount of Foreign CorUribution receii>ed by tiuse Associations during the years, 197̂,
1979  &:  1980

SI. No.  Name of Associations  iPAmouul rrccived (in Rupees) Remarks

1.  Centre for Agrarian
Research Training 
and  Education, 
Ghaziabad.

2.  Appropriate Technology
Association, Lucknow.

3.  Gram Niyojau Kendra,
Ghaziabad.

197S

6q,Go6

7,26,196

1979

I,60,489

7.50,5'9

1980

29 >95" 

4.B.-).+79

Docs not figure on the 
records of the Ministry,
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Names of the  Associations 
and their office-bearers

Cenhr for Agrarian Research Training 
and Education̂  Ghaziabnd

1. ShriR. K. Patil.

2. Shri Satish Chandra.

Appropriate TecJinolôy Associalian, 

Lucknow

1. Dr. Kaiu Das.

2. Shri A.K. Karan.

3. Shri M.K. Garg.

4. Shri M. !vr. Hoda.

5. Shri Darbari Lai Gu])ta. 

dandhi Pcnce Foundation. jYav Delhi.

1. Shri R.R. Divakar.

2. Sliri K. S. Radhakrishua.

3. Shri D. Ramarliandran Potti.

4. Shri Ran) Lai Farikh:

Association oj Vuluntary Agencit's for 

Rural  Dfvelopmcnt  (AVARD\,  .Xnv 

Delhi.

1. Shri Radlui Krishna.

2. Shri Panna Lai Da.«gui)ta.

3. Dr. A. ( :. lialhluuha Prasadj

4. Siiri A. C. S<‘n.

tfT fo  «ITfo

%i\x

:ls80. «ff «TR

qT f O 1̂ 0  O

vihTTt  f̂rf̂  ̂̂r̂TRT ttTut

vm   ̂TT̂  (viWrd

XTR  |n*Tff

TT̂q-

t r̂r -̂fTT
r>

%  ¥<T ii  24,772-24  ^

*J?T X\f̂   ̂ ^

snrm̂  fr 

irn; I  ^

TT̂ 'TTfq’SR'jfi % TT?T  rrfel Tf t I

fn̂rfn’T  %

25 81-. ̂

4̂=qTTf7:qT  ̂ %

18 'TTqfr, 1981 %  ?TrfRif̂^

3 7 5 %   ̂ H  ^

irqT  f% ;

(̂) ?ffqtr f-n̂ T

5FT  ̂ I;

(<9) iiftTT

JPTT t ?

«m  T̂STFW 5T  TTW

Tm  prnr>  .) :

(̂)  ?fk  (̂ ). ?Tw 5iTt;;i

H t I



f

(̂r)  (®) :  ̂ ?reJTraR

t  ^ ?fiT«r»T !iT̂ I I f̂ FW  ̂  ̂ ̂   I :-

(1) T̂TT̂RT 194 8

(2) r̂rtrfwr 1947

(a) ?̂rr̂?T), «fsrf̂, i94 6

(4)  fjr?:iT  .̂5R=̂fV (w-vr )̂ f̂rBrfjmi  1076 1

(5) ?ifiTF:Wq', 1 9 261

((j)  JT3T  ̂ ?r^5T  r̂fuf̂ ^F,  ii>3t;  1

( 7) h 9 65 I

(h) TT̂ jfrq-r i948 1

(9J  SRTf̂njT 19 61 1

(10) 4̂WT'̂'i vrf̂TT f̂ftr  !T?r,̂ ̂3T̂'cJ itrfiir̂ W, 195 2

(11)  f̂̂nr  1972 1

{12) 5̂f ^  ?rfyffT̂JT, 1970 1
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■̂*1 (̂f) .

Tf7̂  ;s’R‘ %i n̂T

1. r̂fRn:? (̂:) :̂4̂'rf'7Tf  ̂ '̂'ŝr 22,G99

(??) 1

2. ('1?) -tT̂r̂'ffT̂TT  f'-'f TOT (i, 0 0 0

(?y) T̂vl'-VJ nSf

3. j (hO Hr̂f̂Tf̂ f̂f  pf A 4 (S

(̂) -̂'̂i 272

5ir<aTf  74

4. (m:) ?̂4-frf̂qr 3 4

t«rrf/?ir4Tf n?r 1

5. P̂rqnTTT (̂.) HfwfTzfr ?T| f'T TOr 914

{̂) IV'TS"̂  T̂f 1
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ft

6  f^r  (̂)  ̂ ^

(»sr) ?«rrt :̂3

28

7. %<rr̂? 5T?5r  (̂.) 4̂-̂rfV̂ff T̂r

(̂) ?«rrf  ^

54

8. Ttr̂ d̂  (̂) f-T

(̂)

9. (̂)  ̂f-̂T Wif

(̂j)  5cq7f 2 03

15

10. (̂)  ('f)

11 f̂=ffr̂iT ?rr  .

12 f-Rf̂ r̂q- . . . .

13 Tf̂fl ̂'P: nfiT̂

14  fWTir . . . .

•15 -̂r̂rr .  .  .  .

1 1 .  5T̂3T . . . .

17. . . . .

18. .  .  .  .

61

54
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I

 ̂  ̂  ^  Trf̂

 ̂ 2FTT, t,

TTf?r f̂ T t I

(9)  ̂w TTftr Tm‘

sm  »rrr f̂ qR 

'TTr ftqzm   ̂sfrq-  ̂ i

Marketing incentives to rural 
Industries

258s- SHRl  A.T.  PA'riL  : 
Will tlic Minister of INDUSTRY 
1)0 pleased to state ;

(a)  the  marketing  inxiciitives 

])roviclcd to indvistires in rural areas; 

and

(I)) the extent to  which they 
turned out to  1)C  performance
()iient(̂d ?

THE iMINLSTER OV Sl’Al’E 
IN THr: MINISTR̂  ̂OF INDUS- 
I’RY  (SHRI  CHARANjrr 
( IHANANA) : (a) Marketing assis- 
i.uicc to certain types of village 
iiidiistries is provided in the form 
<'f gi-ants and loans to Gramdyog 
Sale? Depots and  Gram  Shilpa 
f oinpwsite sales units, and  also for 
<irs;anisiug exhibitions  of  \illage 
uiida«tries ])roducts.

(!)) Tlic value of sales of village 
industries products has  increased 
IVom Rs. 190,29 Crores in i 1977-78 
to Rs. 358.97 Cror<?? in 1979-80.

Setting up of Industries in 
Nalanda District of BiJiar

5  2584. SHRI \TJAY  KUMAR
. ‘VADAV : Will the Miniiter of 
K̂XDUSTRY be, pleased to state :

(a)  whcdier it is a fact  that 
Silka Mines,  bonnes,  leather, 
IJOtatoes  and trained weavers are 
in abundance in Nalanda District in 
the State of Bihar;

(b) is it also a  fact that this 
District has no big indastry and 
hencc a backwaid one; and

(c) if so, vvhctiier Government 
have any plan to instal any Centrally 
administered industry in the said 
district, if so, the details thereof ?

THE MINISTER OF STAFl- 
IN THE MINISTRY OF INDUS-
TRY (SHRI GHARANJIT GHA- 
NANA) : (a) According to the Action 
Plan prepared by Nalanda District 
Industries Gentrci the district has 
a substantial production of potatoes 
and in hides and skins and bones and 
has a fevv units engaged in crushing 
stone Ships.  At present Filica stone 
IS being sent to Dhanbad for manu- 
tacturing silica brikc.-’.  The action

Plan also reveals that there arc 8̂r8
weavers.

(b)  Ihe total number of small 
scalc vmits existing  in  Nalanda 
district as per action plan prepared 
by the DIG in the year 197̂ was 
385.  It is a fact that iu Nalanda 
Distric tlierc is no unit ujider medium 
or large scale sector.  Nalanda has 
been declared as a backward dis-
trict eligible for concessional financc

(c) No, Sir.

Closure of Agricultural Oper-
ation Depot of Hindustan 

Lever

MOHAMAIED

T AR̂ TTP i 1 Minister of
1.ABOUR be pleased to refer to the
r̂'y given to Unstarrctl Question
No. 3193 on nth March,  1981
regarding c'osurs of  Agricultrual
Operation Dcpf>t of  Hindustan
Lever and state :

(a) whether  the  information 
indicated in tJie answer Jias been 
col>ected;

(b) if so, details tliereof;



(c) whether a ’arge number of 
employees who were made to se- 
n-irate themselves from the Hm- 
duslaii  Lever I.td. under  false 
pretext have represenled recently 
t.. tlK'  appropriate  Government 
(Uttar Pradesh) for permission to 
rejoin or alternatively sought refer-
ence to their disputes to an Indus-
trial 'I’ribunal for adjudication; and

(d) what  action  Government 
l>ropo,e to take by itself or through 
the State Government of  Uttar 
Pradcih to secure justicc for the 
aforesaid workers ?

rHi: MINISTER OF STATE 
IN I'HE MINISTRY OF LABOUR 
(SHRlMAri  RAM  DULART
SINHA'' ; (a) Yes, Sir.

(b)  'I’he  Company  declared 
closure of its  Agricultural  Oper-
ation Dcjjot (Peas Operation)  in 
Glia/.iabad in October, 1972.  As 
a result, services of 17 workmen en-
gaged in this Operation were ter-
minated.

The Company is reported to have 
renewed  the  licence  No. FPO/ 
GZB-13B6 from year to year on 
payment of prescribed fees and the 
last renewal is valid iipto 31-12-H1.
The employers have reported that 
they have not claimed or received 
taxation reljate in respect of Agri-
cultural Operation Depot for the 
period after the Depot w'as closed.

fc) The  Operation  connected 
with agriculture had actually closed-
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After closing the Operations, the 
Company offered alternative em-
ployment to all the 17 workmen 
affected by the c'osure.  The offer 
was accepted by 12 w'orkmen who 
were  consequently  absorljed in 
other units of the company,  'fhe 
compensation in accordance Avith 
the j)rovisions of the  Industrial 
Disputes Act was ofl'ered to tin re-
maining 5  workmen who did not 
accept alternative employmen*.

(d) The disjju'es bav̂e been 
referred by the State Government 
to the Eal)Our Court.

Countries particmated in Trade 
Fair held in February, 1981

2586. SHRT NIHAL  SINGH : 
Will the Minister of INDUSTRY
l)c pleased to state :
(a)  the  country-wise number 

of the representativt s w'ho  ]iarti- 
cipated in the tracU* fair oîanised 
from and Febmrry, 1981 by Indian 
l’jngineerii\g  Indu'̂tries Asi«ociation 
in New Delhi; and

(1)) the value of tlu* export agr-
eements  concluded with foreign 
countries separately?

THE MINIS lER OF ST APE 
IN THE MINISFRY OF INDUS-
TRY (SHRI CHARANjrr CHA- 
NANA) : (a) and (b). ()n the basis 
of the data furnished by the Associ-
ation of Indian Engineering Industry 
who had organised the fair, tlic 
required  information  lias  been 
compiled and is giv̂en in the state-
ment attached.
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Statement

S. No. Name of Country No. of Rcprcson- 
Utivcs who 
visited the fair

Orders booTted 
(lls.inlaklis )

Inquiries 
Received 
(Rs. in laUis)

(0  (2) (3) (4) (5)

1. Algeria . . . . 9 60

2.  .\rgrnlina 1 ••
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1 2 3 4 5

3 Australia • •  • 1

4 ]{.iliuriii • •  • 4

c ]ianfiflacl»;sh 14 440

6 H'li'ium • • •  • 12

- ]5 ii iua 1

8 (!iuada • • •  • 26 10

9 (lliina • •  ft • 6

10 (’ul).i • • •  • 3

1 1 I'gvpl • 1

i: I'-thiopia • •  «  • 3 760

1? Francc •  •  • 10 — 250

14 liana  .  . • •  «  • 1

15 Ci.D.R.  ,  ^ • • 4 • 12

16 (runihia • •  •  • 1

17 West Cicrniany  • • •  •  • 19

18 Hungary • •  •  • 14 -

V) Iran .  ,  « • • •  • 27 320

20 Ira([  .  .  • • •  •  • 1 — 20

21 Italy • •  •  • *1

ivryy Coast • • t • 2

Japan • • t  t 3 — —

24 Jordan .  • • •  •  • 1

25 Kuwait .  . • «  •  • 6 f — 10

26 K('nya • •  • 5 4000

27 D.I’.R. Korea . • •  •  • 9 50

28 Îcbanon • •  m  d I

29 Madagascar • • •  • 2 ..

30 Malayasia • • 8

31 Mauritius . 1 70

32. Nrpal • •  •  • 6

33 Xrthrrland •  •  • 3 »«•

34 Nigeria / 39 8.10 110

35 Norway •  •’  • 1 ••
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1

36  Pakistan

37  Papua New Guinea

38  Phillipincs

39  Poland

40  Saudi Arabia

41  Singapore

42  South Africa

43  Sri Lanka

44  Sudan

45  Sweden

46  Syria

47  Tanzania

48  Tluiiland

49  Uganda

50 U.K. .

51  U.S.A.

52  U.S.S.R.

53  Venezuela

54  \'ictnani

55  Zimbabwe

56  Zambia

57  Yugoslavia

58  Zuire

59  Other Countries*

Totai

♦Includes West Germany, Japan, Bur ma 
Rumania, Sierra Leone.

Pre-Investment Study of 
Nagaland

5̂87. SHRI  CHINGWANG 
KONYAK : Will the Minister of 
INDUSTRY be pleased to ŝtatc:

(a)  wl\at is the latest position in re-
gal̂ to the pre-investment study for 
settingup » lime plant;

6

1

1 

3 

12 

1 

1

11

2 

V 

2

5-

2-

6

21

16-

12 

2.

11 

1 

2 . 

3 .

380

66.80

30.00

0.51

105.41

50

10

100

380

180

170

20

2070

16

90

30

9230

Nepal, Denmark, Malaysia, Indonesia, Zinib«liwe,

(b) feasibility study  for Cement 
Plaot in Nagaland based on the Nimmi 
lime stone deposits; and

(c) investigatiojx of the Tezu mini 
cement plant ?

I’HE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
fSHRICHARANJIT CHANANA) :
(a)  North  Eastern  Council has
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informed that a. rcpwt on pre-invest-
ment survey for lime plant in Jaintia 
Hills is expected to be received by 
October, 1981.

(b) The  Report on feasibility 
study for setting up a mini cement 
]>lant is being considered by die 
Government of Nagaland.

(c) The ini 111 cement plant at 
Tezu is under cousfruction.

Stateless Persons in Sikkim

2588.  SHRI EDUARDO FALl-:i- 
RO: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether there are a number 
of Stateless persons in Sikkim; and

(b) if so, whether they Jjave been
identified and a solution lias been 
found to sol\'’e  the  Statelessness
of such persons ?

THE MlNlS rER OF STAri-: IN 
THE  MINISTRY  OF  HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA):  (a) An  order was
issued on i6th  May  1975  under
Section • 7  of  the  Citizenship
Act, 1955 providing  tliat  every
person who immediately before a6tJi 
April, 1975 (date when Sikkim became 
the 22nd State of the Indian Union) 
was a Sikkim subject under the Sikkim 
Subjects Regulation, 1961 wcuild be 
deemed to have become a Citizen 
of India. Those who were not registered 
under the aforesaid Regulation of 
1961 or were not eligible to be so 
registered arc among tJie persons who 
may be regarded as Stateless, unless 
they have a  claiin to any other 

 ̂ nationality.

(b)  The problem is engaging tiie 
attention of the State Government who 
have set up a Committee to advise 
in the matter.

Memorandum  from All India 

C.R.P.F. Ministerial and Hosphal 
StajQT Association

2589.  SHRI VIJAY  KUMAR 
\ ADAV: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a)  w]i*:thcr tiie All India CRPF 
Mmistenal and Hospital Staff Asso-
ciation has submitted any mrjuoran- 
dum on 19 April, 1981 ; '

(I)) if so, their demands and the 
mam issues raised; and

(cj the decisioii taken tlirrron ?

FHE MINISTER OF STAri-: IN 
THE  MINISTRY  OF  HOMJ’ 
AFFAIRS  SHRI 
MAKWANA): (a) Yes, ,Sir.

(b) Their demands were :

(i) that th'̂y were not consulted 
beibre final decision was taken 
on combatisation thougl) they 
had intimated that only 5% 
of the ministerial staff oi CRPF 
was in favour of combatisation;

(ii) that non-optees may be savTd 
from h'lrassmeiit; and

(iii) that tlieir service interests be 
protected. The  combatisation 
scheme liad remained  under 
consideration for almost 8 years 
and all the issues involved wen* 
examined in depth. The Ali 
India CRPF Ministerial and 
Hospital Staff Association was 
consulted in 1979. It had then 
claimed that only 5% of the 
ministerial staff of CRPF \\as 
in favour of the scheme.

(c)  However, the DG, CRPF liad 
found on verification that this claim 
was not valid. After the scheme came
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into force, about 90% of the ministerial 
employees of the GRPF have so far 
volvmtarily opted for combitiŝtion. 
ClRPl’ have stated that absolutely 
no pressure was exerted on employees 
at any stage to opt for the scheme. It 
was also made clear in the combati- 
sation order that those of the existing 
staff who do not opt for comhati- 
sation will l>e continued Under the 
rxisting rules.

Combatisation of Civilian  staff 

of C.R.P.F.

SHRl VIJAY  KUMAR 
YADAV: ̂ Vill the Minister ol HOME 
affairs 1k' pleased to state:

(a') whether the question of com-
bat vsaliou of civilian stalT of CRPF 

(Uficussed or communicated to 
th'j All Indij CRPF Ministerial and 
Hoijiitid Association for their opinion;

('!)) il’so, whether the Association 
in its' reply had stated that 95 per 
crui of the civilian staff are against 
tlic combo t isation;

(cj it'so, tiie details tlr-reof;

fcl) whether tlve question of com- 
bati'sation was rejected b)' tiie Minis-
try (Jovenunent in the past; and

(c'l if so, the details?

']’HF minister  of state
IX THE MINISTRY OF HOME 
affairs  (SHRl  YOGENDRA 
iNlAKWAKA) :  (a)  The question
of combatisation of  civilian staff 
was  communicated  to  the 
All India CRPF  Ministerial and 
Hospital Staff Association for tlieir 
opinion in September, 1979.

(b)  atid (c). The Â ociation in its 
replV in October, 1979 claimed that 
ihe inajority, which constituted not less 
than 90“o of the ̂ înisterial staff had 
refused to  accept  combatisation. 
According to th-e Association only 5%

of the staff was willing to opt for 
combatisatioil. However, the views 
of the staff as ascertained by the DG, 
CRPF, through subordinate oflice?, 
disproved the claim of the Association. 
In fact following the adoption of the 
scheme about 90% of the ministerial 
staff liave voluntarily opted for com-
batisation.

(d ,1 jmd (e). The question of com- 
batisation of civilian staff of CRPF 
\v.is taken up in January, 1973. In
1979 the Government had suggested to 
the CRPF that in view of the financial 
implications, the scheme may not be 
])resscd. The CRPF however, revived 
the scheme in July, 1980 stating that it 
\̂'as necessary in the inteiest of the 
force. The scheme for combatisation of 
non-gazetted ministerial staff was 
finaU\ approved in February, 19R1.

Arabisation  Process  by  Gulf 

Countries

2591. SHRl A.C  DAS ; Will 
the Minister of LABOUR be pleased 
ti) state;

(aj whether Government are aware 
of the fact that the Indians working 
in the Gulf countries as un-skilled, 
labourer  and  low paid employe-
es are facing uncertain future following 
the imposition of new restriction and 
by the introduction of Arabisation 
jjrocess by tlie Gulf countries;

(1j) if so, the reaction of Govern-
ment tliereon; and

(c)  the steps Go\'ernment propose 
to take to safeguard the future of 
Indians working in the Gulf countries 
as unskilled labourers and other low 
paid employees.̂

THE MINISTER OF STATE IN 
the MINISTRY OF  LABOUR 
(SKRIMATI  RAM  DULARI
SINHA): (a) to (c) No, Sir. Govern-
ment have not come across cases of
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Indian expatriate workers holding valid 

documents facing any difficulty in Gulf 

couatries. However, those expatriate 

workers, including Indian natioriftls, 
who arc staying in these countries 
williout proper authorisation, have 
been facing some problems due to the 
slricr implemehtation of local emigrit- 
ion laws/regulitions.  Government 
have been making continuous efforts 
to ensure tlît no undue hardship and 
Irirascmcut âc caused to such workers

Assaults on Harijans during 
Fifth Plan period

oy)2. SHRI ATAL  BEHARl 
VAJPAYEE:

SHRI SURAJ liHAN :

Will the  Minister of HOMf̂ 
Al’l'AIRS 1)C ])leased to state :

(a)  the  rnmiber of incidents of 
assaults on  Harijans and Tribals 
daring the Fifth Plan period and 
afterwards;

(h)  tlie numl)cr of Commissions 
ill id Inquiries  appointed by the 
Clolitral and State Governments to 
in(|uire into serious cases out of 
them;

(r) the findings of how many of 
them werf: made public in how many 
cases culprits were punished through 
courts, as follow-up action; and

(d)  in how many cases the pro-
visions of the Social Rights Protec-
tion Act vv̂re  invoked and with 
what results ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA):  (a)  to (d). The
requisite information is being collec-
ted and will be laid on the Table of 
the House.

Number of Air Violations and 
firing incidents across Indo;Pak 

Border

2593.  SHRI  RAM  VILAS 
PASVVAN;  Will  the Minister of 
DEFENCF̂ be pleased to state:

(a)  tlie number of air violation by 
Pakistan from across the Indo-Pak 
border  (stating the areas) after the 
recent talks in Islamabad between 
the Foreign  Minister of the two 
countries; and

n̂) how GovTrnmcilt view these 
violations ?

THE  MINISTER OF STATl'. 
IN THE  MINISTRY OF DE-
FENCE  (SHRI  SHn̂ RAJ  V. 
PATIL):  (a) After the recent visit
()l  the  Indian  Foreign Minister 
to Pakistan, there have been three 
violations of Indian air sjjace by 
Pakistani  aircraft, oru; in  the 
Amritsar Sector and two in the 
]&K Sector.

(!j) (ioveriuiient Jiave lodged pro-
tests with the  (Jovernment of Pa-
kistan and Inve called upon them 
to make necessary  precautions for 
])reventing recurrence of such inci-
dents.

Ill-Treatment with Indians 
in Oman

2594.  SHRI  BHIKU RAM 
JAIN: Will  the  Minister  of 
LABOUR be pleased to state:

(a) whether it is a fact that com- 
jjlaints of ill treatment of Indians 
in Oman have been received by the 
Government;

(b) whether it is also a fact that 
Indian  employees  in Oman were 
denied Air-Conditioning  accom-
modation and they were made to 
perform duty not stipulated in the 
contract; and
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(c)  tlift steps taken by Govern-
ment*̂ to solve the problems of Indian 
employees in the Sultanate ?

THE  MINISTER OF Sl'ATE 
IN THE  MINISTRY  OF LA-
BOUR  (SHRIMATI  RAM DU- 
LARI  SINHA):  (a) Complaints
oI‘various nature including ill-treat-
ment of Indian  vvorkcis in Oman 
arc received  from to time.

(b) 'I'he exĵatriate \vorkei*s, in-
cluding Indians, (except En.ĉineers, 
Foremen, Public Relations Officers, 
etc.) who arc engaged in construc-
tion works and other outdoor duties 
are not normally provided with air- 
conditioned accommodation. Gene-
rally, tlie Indian workers are as- 
sî ed duties as per thcii contracts.

(c) As and when complaints ai e 
receiv̂ed, the  Indian Embassy in 
Oman makes all efforts to p;et the 
workers their lawful dues and other 
facilities as per the contracts  and 
local labour laws.

Growth Rate of Industry

2595. SHRI CHITTABASU:

SHRI RAM SIXGII 
YADAV :

SHRIEDUARDO 
FALEIRO :

Will tlie Minister of INDUSTRY 
be pleased to .state;

(a) whetlier  Government fixed 
the gro\vth rate of industry in 1981-82 
at 10 per cent;

(b) if .so, what has since been 
the actual growtli rate during the 
f»st fe.A\r months in this year; and

(c)  if the results arc not satis-
factory, \s'hat steps Government 
propose to take to improve  the 
situ ̂ tion ?

■ THE  MINISTER OF STATE 
IN THE MINISTRY OF INDUS - 
TRY  (SHRI  GHARANJIT 
GHANANA)  : (a) to (c).  The 
Annual Plan 1981-82  states tlxat 
with the concerted measure.̂ that are 
being taken to bring about necessary 
cooraination in the three vital sec-
tors, namely, power, coal and trans- 
jx>rt, substan<̂ial  increase in agri-
cultural output in 1980-81, improve-
ment in industrial relations,  ini-
tiation of varioiLS other steps to sti-
mulate investment and  growtii 
in industry as also the new environ-
ment that has been created to step 
up indmtrial production, it should 
be possible to achieve growth rate of
8 per cent during the year.  The 
momentum of growth would, however, 
depend on the speed with which the 
infrastructural  constraints  are 
overcome.

Based on die G.S.O. jnovisional 
indices of  indastrial production for 
April and May, 1981 and the Quick 
Index for June 1981, the  overall 
rate of growth for April-June  1981 
1981  compared to the same period 
a year agf) works out  to ii.i per 
cciit.

sTTT  frnil »rf

2596. TT*T  :

ftriTir fiTR irm :

:pn  ̂frqr

’fefr 7̂ «ft;

(̂ ) I ft?

nit
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(»i)  q? 1̂r ^ t ft? ^

 ̂ 7TRt5?: r̂cvRt

«t;

(̂ ) ^̂l ^   ̂ ^

 ̂  ̂I,

r̂f? r̂,  a> srtt  qrPoirTTr

?

*T5 ’FRrma r̂ Tr?*?  («ft 

«ftn?jr >7Jp2rmr)  :  (̂)  ̂ t̂;

>4tJTR I

(g-)  feilr  %  'tPĉr  ̂ 5 50

îr̂rf̂fTTa 8.50

10  f̂ ?fr  r̂   ̂  5̂5rr

^qr i? wf  ̂ »TCr  ̂I

(it) fwi 5q-f̂cf̂

r̂  ŵsrrfr

t, r̂nsffiT f?«ra %

r̂«£T 5̂ r wftf ?rf̂ f̂ r̂r

T̂  I

(̂ )  TT wrk %

wrT  TT sirft ^  ?rr̂
CN

T̂r̂ f̂‘T m?:  qr?r«̂ s?̂,

r̂t̂ rf %  f̂tr

’Tf I

1978 between the workers of Bharat 
Heavy  Plate 8c Vessels Ltd.,-Vi- 
shakhapatnam  (Andhra)  and the 
Management;

(b) whether it is also a fact that 
the said agieement was settled in 
presence of Secretary of Ministry of 
Industry to the CJovernment of 
India;

(c) whether it is a fact that Go-
vernment have communioa ted their 
refusal of approval after a period 
of one year from the date of the im-
plementation of the major part of 
agreement

(d) what arc the reasons of re-
fusal ; and

fc)  what would l)e the financial 
inijjlication if the Gov'̂ernment pro-
pose to give consent to the above- 
said agreement ? j

.* ■̂wstirTT' * ■ j|

THE MJNISrivR OF STATE 
IN  THE MINISTRY OF  IN-
DUSTRY  (SHRI  CHARANjrr 
•CHANANA) : (a) _ No, Sir.  The 
agreement readied in August, 197H 
between the workers of BHPV and 
the Management was approved on 
3-9-1979 with the exception of the 
clause in the settlement that the 
wage structure agreed upon would 
be further revised as and when 
BHEI agreed to revise the settlement 
for their workers. I'he  agreement 
as a whole was subject to Govern-
ment appro\al.

Non-approval  of Agreement 
between Government and Wor-
kers of  Bharat  Heavy Plate 
Vessels,  Vishakhapatnam

2597. SHRI  R. K. MHALGI: 
\ViIl tlie Minister of INDUSTRY 
be pleased to state:

(a)  whether it is a fact that the 
Government  of India  refused to 
approve the agreement reached in

(b) No, Sir.

(c) The agreement reached  on 
24th  August, 1978 was approved 
on 3rd  Scptemljer, 1979 substan-
tially in the original  form Vkrith 
the exception of the clause men-
tioned in (a) above.  Therefore, 
the question of refusal to grant aj>- 
proval does not arise.

(d) Does not arise.
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fe) The lii>lfage claîp has not 
be?n fcy the Government
in the Bangalore enterprise? antj the 
reasons were explained in both tlie 
Houses by the Minister of Com- 
n̂ n̂ieation on 8-5-1981; the ques- 
tipri of computing financial  impli-
cations, therefore, docs not arise.

Efforts to increase Sale of cottage 
industries in Haryana

2̂98. SHRI  CHIRANJI LAL 
SHAJRMA: Will the  Min̂sJer of 
INDUSTRY be pleased to state.;

(a)  whether any orŝanised efu rts 
have been made to manage rotta?o 
industries like  brass-mctâs  and 
woollen blanket! in Haryana  and 
increase these sales and  provide 
reasonable wages tc the artisans; 
and

(li) if so, the (letaiU tl'crcot

(3) An Institute c f Design is being 
run at Chandigarh for giving 
technical assistance  to  the 
brass industry.

(4) For  providing  training to 
artisans, a Brass Art waiT- 
Centre is being  set \ip at 
Rewari by the Haryana Hand- 
loom & Handicrafcs Corpora-
tion.

(5) Haryana State Handicrafts & 
Handloom Corporation is 
considiring the setting up of a 
woollen  finishing  plant at 
Panipat with a view to provi-
ding common faciliMes for tlic 
woollen  blanket industry.

(6) Minimum  races of wages for 
skilled  and unskilled workers 
engaged in brass metals anti 
woollen blanketf  industries 
have been fixed and the<(; 
wage  rates have been linked 
to the comsumcr pricc Index.

THE  MINISTER OF STATl’. 
IN THE ministry  OF IN-
DUSTRY  rSHRl  CHARANUT 
CHANANA): (a) Yes, Sir.

(b)  Amongsi the vari<.,usmeasurr? 
iKing taken by the Government if 
Haryana to devflop cottage iji'his- 
tries like brass metals and woolicn 
blankets in the State are:

(i) Marketing prsistanre is bein'? 
rendered through the Haryana 
State  Handlo<'ms & Handi-
crafts  Corpora cicn and the 
Haryana  Sta»e  Sm̂ U  Ip. 
das-tries and  Export Corpo-
ration which has ? net wcrk c' 
district  nmrketing offices and 
Fmporia,

(â AsMVanee iii pr-ijcrinp rawn-'a- 

tsrials  in< lading  in iniDor- 
tin̂r br«ss !*crap is bt'ug pro-
vided to ‘be various ntenii'" 
manufacturers by the Haryon̂i 
State Small  Industries  De-
velopment  C.orpcration,

Production of Laundry Soap by 
M/S Hindustan Lever

2599.  SHRI  MOHAMMED 
ISMAIL;  Will  the  Minister 
of INDUSTRY be pleased to state:

(a) whether i)roduction of Laun-
dry Soap is one of tlie items reser\ ed 
lor the small scale sector;

(b) whether in view of (a) abov(T 
any directions have been giv'en to 
Hindustan  Îever, a subsidiary of 
Uni-Lcver,  London to  specify 
]>roduction  of laundry soap and 
toilet soap in the  balance  sheet 
r«»pectiv̂ly;

(c) if so, when and the details 
thereof;

(d) if not tlie reasons tliercfor;

(e) whether production capacity 
of laundry soaps by tlie company 
has ̂ been frozen; and

(f) if so, when and at what lowls
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THE  MINISTER OF STATE 
IN THE  MINISTRY OF IN- 
DUSTY  (SHRI  CHARANJIT
CHANANA): (a'l Yes, Sir.

(b'l  to  (d).  No, Sir.  M/‘>. 
Hinduf.tan  Lever  Limited hold 
Registration  Certificate  issued 
under Scction 10 ô the Industries 
(Development & Regulation) Act, 
1951 for the marufacture of “Soam”. 
No capacity has been indicated in 
the  Regis*ration  Certificate. The 
company has applied for endorsf- 
inent of capacity on the Registration 
Certificate. The  mattei* is under 
consideration and a decision will be 
taken in the light of the existing 
policy  on  the  subject.  Once 
this is done, tliere  will  be  a 
specific  capacity indicated on the 
Registration Certificcate for toilet 
ôap and loundry  soap fcparate y. 
Tt win then be necessary for iIk* 
company to indicate in its Annual 
Report the capacity and ]>roductioii 
tor each item separately.

(c) No, S'r.

(f) Does not arise.

Licenced  Capacity of  M's, 
Hindttstan  Lever

' 2600. ’SHRI  MOHAMMED 
ISMAIL:  Will the  Minister of
INDUSTRY be pleased to refer lo 
the reply given to UnFtarred ques-
tion No.  5894 on 1st April, 1981 
regarding licenced capacity ol M/s. 
Hindustan Lever and state;

â) whether the infornialion re-
lating* tc item-wise; licenced capacity 
rf Hindustan liCver Ltd., lias l)e<'ii 
collected;

• Cl)) if J-'o, the details thereof; and

(c) if not, the reasons thereof ?

THE  MINISTER OF SrAl’i: 
IN THE  MINISTRY OF IN-
DUSTRY  (SHRI  CHARANJIT 
CHANANA):  (a) ancl  (1>). Yes,
Sir.  The reqin’red details arc iriven 
in the Statement.

fc) Does not arise.

Statement

S. Item 
No.

1 vocation of 
the unit

Âiuuial  Licciistil/ 
Approved  Capacity

I 2 3 4

I.  Synthetic Detergents .  Bunibay tonnes

Calcutta i6,o:)o tonnes

Jammu i(»,o(K) lonnes

No cpacity lias
been lixctl.

Calcutta No  capacity  has 
Ijocfv fixed

3. Glyccrine . . . . .  Bombay 5.353 tonnes

Gjilcult̂ 3,033 tonnes



287 Written Answers S E P T E M B E R  2, 1981 Written 'Answers 288

I a 3 4

4- (a)  Cosmetics . * • • • . Bom bay N o  ed acity  has 

been  fixed

(b)  D ental  Preparations « . . . Bom bay 250  tonnes

(c)  Vanishing  Cream  .  . . .   . Bom bay 40  tonnes

(d)  H air  O i l s ................................................................................. Bom bay 138  tonnes

(e)  Cosmetics  &   Toilet  Preparation?  , Calcutta N o  capacity  has 

been  fixed

(f)  Dental  Pi'cparations  ,  .  .  . Calcutta 339  tonnes

(g)  Vanishing  Cream   .  .  ,  .  . Calcutta 58  tonnes

(h)  H air  Oils . . . . . . Calcutta 350  tonnes

(i)  A m la  Hair  O il  ‘Shobha’  .  .  , Calcutta 600  tonnes

(j)  ‘M aharani’  brand  Talcum   &  Face  Power Calcutta 9,192  gross  units

(k)  ‘M aharani’  brand  Vanishing  &  Gold 

creams . . . . . . . Calcutta 8,790  gross  units

(I)  ‘Sunsilk’  brand  Shampoo Calcutta 36,000  gross  units 

(Unit  weight  :

60  gram mes)

(m)  Trin’  brand  H air  Cream Calcutta 145  tonnes

5’ 2,621  tonnes

(b)  Baljy  Food . . . . .  Etah 1,000  tonnes

(permitted  within 

the licenced  capa-

city of 2,621  tonnes 

of M ilk Powders)

6. Sulphuric  Acid H ildia 54,000  tonnes

7- I’iioiphnric  .\cid . . . . . IlildU 19,500  tonnes

8. ()Mcin Taloja 3,000  tonnes

9- Di-Calcium   Phosphate  (Boproduct)  .  , '̂ loja 6,000  tonnes

lO. S(xlium  Tripoly-phosphate  •  .  *  . Haldui 30,00  tonnes

*i I. .\rom alic  Clieinicals  •  •  »  •  . Bom bay

Group *A'
(i)  Cinnanuic Alcohol
(ii)  Paracrcsolc  and  Phenyl  Acetate

(iii)  Pomerol

(iv)  Bcnzyldehydc
(v)  P.  Crcsol

35  tonnes
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Group
(i)  Cliam pakol

(ii)  Ginnanic  Aldchydr

(iii)  Cyclaim inc  Aldehyde

(iv)  Gylom rchonc

(v)  Fatty  Aldehydes

(vi)  Cardi-nolcnc 

(vii'i  Hinolcne 

(viii)  lonoyl  Farm ate

(Ix)  Kastrone

(x)  M etaxolene

(xi)  Stryrallyl  A cclatc 

(xii)  Vctcster

50  tonnes

<7roM/> ‘C’

(i)  Cieraniol  &  Esters

(ii)  Citr(»ncllol

(iii)  H ycroxy  Gitronellal

(iv)  Phenyl  Ethyl  Alcohol

(v)  Banzyl  Alcohol  Estrri

(vi)  Garuone  &   its  drrivalives

(vii)  Gitral  Acetal 

(viii)  Gitronellal

60  tonnes

!2.  Linalool

13.  Industrial  M achinery

Rom hay

Bom bav

50  tonne* 

24 Nos.

14.  Solvent  Extracted Oils Taloja Solvent  Extraction

Plant  for  a  Capa-

city  of  100  tonnei 

per  day  in  terms 

of  oil  cakes

15.  O il  M illing Hoiabay lOi)  iD’.uics  per  day

16.  Van:ispati* . . . . . . .

(including  M argarine,  Refined  Oils  &  Indus-

trial  Hard  Oil)

G hiziah.i'1

Tiruchirapalli

Sham nagar

Bom bay

20,71)0  toiirins 

15,000  tonnei 

4‘i,2or>  tonnes 

70,i$0(>  tonnes.

♦ Part of the  licensed c.apacity of  vanaspati  is  utilised  for the in-inufacture  of  margarine, 

refined  oils  and  industrial  hard  oil.

17. Fruit & Vegetable Processing Industry

M/s. Hindustan  Lever  I.im ited,  Ghaziabad are holding  a  licence  since  1955  utider  the  Fruit 

Product  Order,  1955 for protluction of  dehydrated  fruit  and  vegetaliles  and  c.anne<l  fruits  and 

vegetables.  This licence has been issued  to them  under  large  scale  category  i.e.  factories  w ith 

installed capacity of more than 2  m etric tonnes of fruit  products per tlay  or  having  total  annual 

production of more than 250  m etric  tonnes.

1786 LS—10
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MR. SPEAKER : Yes, Sir.

^ toifi

(sjîgrnr)

MR. SPEAKER : What do you 

want to say ? Arc you on a point 

of order ?

(scr̂rOT̂r)

WS77W IT  ^

(«IT2T!JTIT)

WCT7«T »T̂i7 :  >7̂7

 ̂  ̂I  f̂rr  iTn

I

??r7 »rt  ^ I I I

I have allowed him on a point of 
order.

STrTW  ?T*Tf :  ) :

5T%̂ %  TO Tf̂,  ?jfr

fiTR T̂f:̂r % wr'̂ R %

rr ir%  iTT5r̂ f̂qi | . . ..

(«37̂BTR)

MR. SPEAKER ; I have  not
allowed you.  I have allowed him.

rrrf̂ ?ST̂fT (̂KfĵrT ) ; ^

Îf'TfTt  f̂JTT I I  7̂̂

 ̂ f=rVf %  «TT..................................

MR. SPEAKER ; It is under my 
consideration.

SHRI TARTQ AXVVAR : Is it 
under your consideration ?

ssff  fsr̂rfr

WT ....

MR. SPEAKER: I am consider-
ing it,

«t1[ r̂TTH Tfwrr

|, I

(sT?̂!JR)

r̂t̂rr

I 51 Tq ^̂i  ?

It  is  under  my consideration.

53 iq’ I

(sctctstr)

I I -r,-̂ n̂T 11  tfeiT I 

I have* not allowed you ik)w. 

(sv̂ OTt)

»75t?K  :  f5t7̂?r

% f̂7 uft   ̂ ff  ?

Who has told you that T have said 
it  ?  No, not allowed.  I  have 
allowed Mr. Bahadur.

SHRI HARIKESH BAHADUR 
(Gorakhpur): Sir, we have given an 
adjournment motion.

Mr. SPEAKER  : No adjour-
nment  motion.  Not  allowed. 
No. No question. J,

(sÛcTh) 

wetrer :  forâ  -4'̂
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\

?ft 7a T fT̂lr m'r  ?TT̂»rr?r

I

(̂ Hq-ETR)

:  q̂i r̂a ̂  1 

it r̂'TF,  îrrr  f̂rqr 11..
I have not allowed.lt is under the 
Election Commission.

3qq'̂ ̂ ir ̂pft 

% f̂cr  ^  I ?

f̂ T

!T6l/?T  :  sfZfT  ^

5RH  ̂?

TTR?r>lf  :  ’SIT'T  ^

f̂ci g;?ft ?

wwEjijT »T  ̂:  r̂ ?

n̂T JT% \   ̂ ^

iT>r;i f̂ T I ̂   qr 

 ̂ r̂  I  I

That is  what  I  told  them. 

m'l ^   ̂JT̂  ^ f̂ r I

y

(wsrTif)

srrct 1

iTS!i«T  : T̂%   ̂f̂irr 1

I am not to reconsider it.

f̂fhcw ^

|qr  t I

T̂ t ?

«T6tr«[T  »T̂ q  :

f'Tqr  t ?fV?: f̂ T 11

1 have given my ruling. I am not 
^̂oing to discusss my ruling here.

(«iOTR)

/*

WŜTW »r?t?£/ : 75̂ ff̂nZ ?1TV%

<aTT̂ f̂CT ̂ 1  q? ?t1t ̂

(Bq̂Brrsr)

... ...

«ft

I  ?rm 5̂rn̂ ^

?.T%  ̂ ?

?TS17QT : 3f5T  srra

rff  ̂5fqr ^ ?

. . (̂qrsrSTTJT) . . .

’ITKJTST  ̂ ^̂TT

=?rfar I

... («iîaT?T)...

sft

T'r  ^

388STFft̂Ta I . . . . (aiTarirr̂) 

^  ^ fm-

n.̂r̂ ?fTTT . , («iT ;̂t) . .

îrf  nfr%   ̂ ?fT %?: 

f5TT ?

wcuepr % f%tT

f?nrtT ̂  3q?rr%r €\ 

ir̂r̂ ̂ Rr  4' ^  jprar
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T̂TSTnr ^

B I

5=r?vyTm  :  m

?r?r :̂t  |  ftpr g-~T̂
* V ^

t  T̂  '̂TnT 51 I

... (3?T̂£n?r). ..

TT̂rt̂cf :Thcr« is no idea
ihci'e is no i'un.

’TST ̂ ?  ÎTT 

TT̂ t ?

I'Tf̂rr fiT ?|/a-'TR if   ̂ ?

. . . (5t?5farH). . .

«fr Tf.-f><T77 ̂ vfrii : m   ̂^  

:̂rq-̂r  f̂.  jfi-sr̂i

r̂#f r̂ nT̂T  ̂ .̂T ....

sjTfcT̂̂T  : îff Tft 4'%

i

No, I did not make it. Not allowed.

K  T̂T̂T f h  ̂ q̂ RF

i f5f«a "̂t 3? f

sfrrr   ̂fjr-n̂i if

n̂?T̂r l̂ TA I  ?TT

rf1  'T̂rfi  I  IT  M 

% î\x  ?
CN

. . , (ci,W(?r). . .

?̂fr STF'T

I

. . . .  (sifcfEnTr)...

. . , (oîarsTFf). . .

Mr. speaker : No. Not allow-
ed. Papers to ]je laid on the Table.

12 09 hrs.

PAPERS LAI]) ON THE TABLE 

Notification exempting printing

OI' ADVER'l ISEMEN l  OR PROPAGANDA

material Calendars, Diaries etc.
I-ROM OPERATON OF PaPER (CONSER-

VATION  AND  Regulation of use)

ORDER, 1974

THi:  DEPUTY  MINISTER

IN  THE  MINLSTRY
OF R.\TE\VAYS AND IN THE 
DEPARTMENT  OF PARI.IA- 
MENTARY  AFFAIRS  (SHRI 
ALVLLIKARJUN)  :  On  behalf
of Sliri  Narayuu  Datt Tiwari, 
I  bej; to lay on the  Table a 
copy of NotiHcaion No. S.O.  316 
(E)  (Hindi and English versions) 
published in Gazette of India dated 
the 23rd April, 1981 exempting the 
printing of advertisement of jiropaga- 
nda niaterial calendar., diaries and 
invitation or greeting cards from the 
operation of tl\e provisions of clause
3 of the Paper (Conservation and 
Regulation of Use) order, 1974, for 
a period upto and inclusive qf 31st 
March, 1982, iinder sub-section (6) 
of section 3 of the Essential Comm-
odities Act, 1955. [Placed in Library 
Sec. No. LT-2729/81]
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IAS (I?ixation  of  Cadre 

Strength)  i 2th  Amendment 

Regulations, 1981 

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  HOME 
AFFAIRS  AND  DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBATAH) :

' Sir, I hciT to lay on the Tablf* ̂ copy of 
the Indian Administrative service 
Fixation of Cadre Strength) Twelfth 
Amendment Rcîiilatious iq8i (Hindi 
and Englisli versions) published in 
L Notification No.G.S.R.75n in Gazette 
, of India dated tlie 15th August,'1981 
I under subsection (2) el section3 oftlie
* All India Services Act, [Placrd

in Library See No. LT-2730/81]

ChARI*TABLE EnDOWMK NTS(GliN'l RAL
Amdt.) Rules, 198', Notifications 
UNDER  Customs  Act,'  h)62  &

Central Excise  Rules, 1944 and 

Assa m Finance (No. H) ordinance,

1981

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
Sir, I beg to lay on the Table—

(1) A copy of the Charitable Endow-
ments (Centra) Amendment) 
RuleSj 1981 (Hindi and English

*  versions) published in Noti-
fication No. S.Q. 661 (E) in 
Gazette of India dated the 
21 St August, 1981 issued mider 
the Chai'itable Endowments 
Act 1980. [Placed in Library 
See No. LT- 2731 '81]

(2) A copy 'of Notification No.G.S.R.
491 (E) (Hindi and English 
versions) published in Gazette 
of India dated the 24th August, 
1981, together with an expla-
natory memorandum making 
certain amendments to Noti>

>  fication No. 333 Customs
dated the 2nd August, 1976̂ 
substituting revised guidelines 
laid down by I.S.I. for identi-
fication of finished leather, 
vmder section  159 of the

Customs Act, 1962, [Placed in 
Library Sei No. LT-2732/81]

(3) A copy of Notification No. G.S. 
R. 787 (Hindi and English ver-
sions) published in Gazette of 
India dated the 22nd August 
1981 together wich an explana-
tory memorandum making cer-
tain amendment to Notification 
No, 34/73-CE dated the  ist 
March, 1973, in order to extend 
the concession thereimder to 
benzene and  toluene used in 
the mannl’acture of Malatluon 
(Technical), issued under the 
Central  Excise Rules, 1944. 
[Placed in Library-  No. LT- 

7̂33/81].

z'4)  A copy of the Assam Finance 
(No. II)  Ordinance,  1981 
(Assam Ordinuiu:o No. IV of 
1981)  (Hindi and  English 
versions)  promulgated Ijy the 
Governor of Assam on the 8th 
August,  19B1,  under article 
213(2)(a) of the  Constitution 
read witli clause (c) (iv) of the 
l̂rocl mation dated the 30th 
June, 1981, issuctl by the Presi-
dent in re'ation to ilic State 
of Assam. [Placed in Library 

See No. LT-2734/81 ]

Notification re. establish ments

ENGAGED  IN  ReDRYING  ETC,  OF

Tobacco  Leaf Employing 50 or
MORE  PERSONS AND EMPLOYEES’ FA-

MILY Pension (2nd Amdt .)  Sche me,

1981.

SHRI  MALLIKARJUN : On 
behalf of Shri P. Venkata Reddy I 
beg to lay on the 'I’able—

(i) a copy of Notification  No. 
G.S.R.  47̂>(E) (Hindi and 
English versions) published in 
Gazette of Indii? dated the 7th 
August,  1981,  notifying the 
cstyblishmcnts which  are en-
gaged in the stemming or re-
drying of tobacco leaf and in 
which fifty or more persons arc 
employed, as establishments to 
which the  first proviso  to 
Section  6 of the  Employees’ 
Provident Funds and Jvliscella-
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neous  Provisions Act, * 
shall apply, issued under sec-
tion 6 of th said Act. [Plaad 
in Library. SeeNo. LT-2735/81.]

fa)  A opy of the  Employees* 
Family Pension (Second Am-
endment) Scheme, 1981 (Hindi 
2nd English versionŝ  publi-
shed  in  Notification  No. 
G.S.R.. 701 in Gazette of India 
dated  the  25th July, 1981, 
under Sub-section (2) of section 
7  of the  Employees’ Provi-
dent Funds and Miscellaneous 
Provisions Act,  1952. Placad 
in Library. S?e No. LT 2736/81.

COMMITTEE ON PRIVATE
MEMBERS’  BILLS  AMD 

RESOLUTIONS

Twenty Seventh Report

SHRI  G.  LAKSHMANAN 
(Madras North) : Sir, I beg to pre -
sent the Twenty-seventh Report of 
the Committee on Private  Mem-
bers’ Bills and Resolutions.

i2.iihrs.

RE. CALLING ATTENTION

MR.  SPEAKER :  Now, Call
Attention. Mr, Shcjwalkar.

PROF. MADHU DANDAVATE 

(Rajpur) : Rose—

 ̂ ^  I  ̂ 5ft

 ̂?f1 I

PROF.  M/\DHU  DANDA-
VATE :  I am raising a pomt of
order. Please  listen to me, Sir...

SHRI  HARIKESH  BAHA-
DUR (Gorakhpur) :  On a point of
order. {Interruptions)

MR. SPEAKER : No. This is a 
point of disorder. No point of order.

PROF.  MADHU  DANDA-
VATE : Nov̂ the Calling Attention 
Motion is going to be taken up. I have 
raised the point of order regarding 
the same. In relation to thf matter 
that is going to be discussed, I want 
to lay on the Table of thf» House. .

MR.  SPEAKER :  I have ex-
plained to you...
[Interruption̂) Why are you trying to 
do this. Why do you take up on your 
shoulders my job ? It is my job. 
Not yours,

PROF,  MADHU  DANDA-
VATE : I have given notice. .

MR. SPEAKER : I will allow 
you to do. . [Interruptions)

PROF,  MADHU  DANDA-
VATE :  Under rule 369 I have
given notice. Here is a document in 
which the  Government of Maha-
rashtra has admitied that the Indira 
Pratibha Pratishtan was set  up by 
the  Maharashtra  Government.  I 
want to ky the document on the Table.

MR. SPEAKER : If you were 
to take part in the debate, th m you 
would have been allowed. But you 
aie not taking part in the debate. 
So, you are not allowed.

PROF.  MADHU  DANDA-
VATE : This has nothing to do with 
that,Sir,. .

MR. SPEAKER : Any body 
who can take it up.

PROF.  MADHU  DANDA-
VATE : I want a clarification of the 
Rule.

MR. SPEAKER 
Clarification.

I will give the
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PROF.  MADHU  DANDA- 
VATE : Look at Rule 369...

MR.  SPEAKER :  Professor, I 
h;vve studied that.  Only the Member 
who takes part  in the debate can 
do it.

PROF.  MADHU  DANDA- 
VATE : The rule only says that the 
documents must be connected wtih 
'hat particular subject.. .

[Inlerruptiom)

PROF.  MADHU  DANDA- 
VATE : Have you gone t'lrough the 
Rules, Sir ?

MR. SPEAKER : I havt seen 
it.. . I have gone tlirougli it. Only 
the Member who is taking part cz.n 
do it.

PROF.  MADHU  DANDA- 
VATE :  Will you quote that ? . .
I have read tha: rule very well—not 
once but liundred times. ..It is about 
laying on the Table a document.

I  Mere is the dociment of the Maha-
rashtra Government  which adniits 

 ̂thit Indira Gandhi Pratisthan was 
set up by the Maharashtra Govern-
ment. -

A

(Int-.rruptions)

AN HON. MEMBER ; He has 
given dut notice.

[Interruptions)**

MR.  SPEAKER :  Notliing is
allowed without ray permission.

It is unparliamentary on the part 
of anybody who does it.  I can not 
allow.. .

(Inlerruplions)

MR. SPEAKER : Hon. Members, 
for two days we h»ve been wasting 
the time of the House for a certain dis-

>

cussion. Now it is coming up. That 
means only for making some noise 
you want to do it.  That is the only 
importance. Otherwise,  no impor-
tance is attached.

I would like Mr. Shejwalkar to 
take it up. .

{Interruptions)

MR. SPEAKER : I am not going 
to budge.  No, no.. .

I cannot be cowed down.  You 
cannot intimidate me.. .

[Interruption'i)

MR. SPEAKER : I cannot be 
cowed down.

| 1

Mr. Shejwalkar.

PROF.  MADHU  DANDA- 
VATE :  You have given a wrong
reference.  I am on Rule 369.

MR. SPEAKER ; I have gone 
through it.

PROF.  MADHU  DANDA- 
NATE : It says :

“A Paper or document to be laid 
on the Table shall l̂e duly authenti-
cate. d by the Member presenting it.

(2)  All papers and documents 
laid on the Table shall be considered 
public.”

5rar?f1?  ̂  ̂ 1

(siTsriTH)

12* i|hrs.

{Shri Mani Ram Bagri and somt 
other hon. Members then  leji 
the House)

MR.  SPEAKER :  Mr.  Shej-
walkar.

**Not recorded.
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PROF.  MADHU  DANDA- 
VATE : You have given a  wrong 
interpretation.

MR. speaker : I liavc seen 
it and I am satisfied...

When you particip«\tc, you quote 
it and I will allow.. .

{Inlenuptions)**

MR.  SPEAKER :  Nothing is
going on record without my per-

mission.. . i.

{Interruptions)

MR.  SPEAKER :  Mr.  Shej- 
walkar.

PROF.  MADHU  DANDA- 
VATE : I am on a point of order.., 
I am on r. very strong ground. Rule 
360 says..

WWW  :  sfl'sqT

T I I

But when you are taking part in 
tho debate, then you can place it. 
Any private member, while taking part 
in any debate, can authenticate and 
lay it on tlu Table of tJie House.

{Interrifptions)

PROF. MADHU DANDAVATE: 
Let me formulate my point of order, 
Sir. Then you can give whaterver 
ruling you want.

Sir, the rule is very dear, {Interruptions) 

MR. SPE.\K£R: Please sit down.

fTTTT  : (f̂TT̂Fq-r? )

f̂qr

MR. SPEAKER: It is under my 
consideration. I will allow a Call 
Attention for that.

PROF. MADHU DANDAV.\TE: 
Sir, I am raising a very relevant point. 
Your interpretation is that only the 
|)erson who is connect(‘d with any 
subjrct under discussion can lay any 
docvmient on the table ol the House,

Sir, in fact even before a  Call 
Attentif»n had been tabled, yesterday 
only 1 had given a notice. It is very 
relevant for discussion if documents 
are laid on the table of the House. 
{Interruptions)  I  am not speaking 
irrelevant things.

Sir, I am very clear that when any 
discussion is on, I had given a notice 
{Interruptions)

MR. SPEARER: Order, please. 
I hav̂e allowed him.

PROF, MADHU DANDAVATE: 
Whenever any discu5sion is to take 
place, any Member of the House 
whether he participates in the debate 
or not, if he wants to assist the debate, 
he can lay on the tabh; of the House 
anv document which will be help- 
I'ul to the House irres])ective of the 
political parties to which he belongs. 
And, therefore,Sir..........{Interruption.'̂)

I’HE MINISTER OF STATE 
IN THE MINISTRY OF SUPPLY 
AND REHABILH ATION (SHRI 
BHAGWAl’ JHA AZAD) :  Under 
what Rule ?

PROF, MADHU DANDA\̂ ATE: 
Under Rule 369. But I am not obliged 
to give information.

MR. SPEAKER: Why should you ?   ̂
You leave it to me.

PROF. MADHU DANDAVATE:
Sir, RuJe 369 is categorically clear.

♦♦Not rcairded.
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MR. SPEAKER: I know that.

PROF. MADHU DANDAVATE: 
The only condition is that I have to 
authenticate it; the Speaker has to 
examine it and then he can permit me 
to lay the document. I will present 
it on the Table—this is Mr. Antulay’s 
publication—‘The Maharashtra Mar-
ket Survey.’ {Interruptions)... .It says. 
{Interruptions) Sir, I am on my legs 
with yf)ur permission.

MR. SPEAKER: Read rule 117, 
then the Manual and the Directions 
])y the Speaker. There is Manual of 
Business and Procedure which does 
not give that right to a private Mem- 
])er.

PROF.MADHU DANDAVATE: 
Please listen to me. Therefore, my 
cf)ntention is that when the debate is 
going to take place and when there 
is a question about cretain founda- 
ti()ns, here if  a document which 
says that India Pratibha Pratisthan 
\vas 5aet up by the  Maharashtra 
Government. Now,  this document 
will be useful for this call attention 
motion. That is what I am saying.

MR. SPEAKER; To the man who 
takes part. You give it to anybody.

PROF. MADHU DANDAVATE:
I want to know whether you have 
examined it or not.

MR. SPEAKER: You can give it 
to any body else.

PROF. MADHU DANT)A\'ATE: 
Have you s«en i> ?

MR. SPEAKER: I have seen it. 
You give it to the Member taking 
par*̂.

PROF.MADHU DANDAVATE:
>  Is there anything wrong ?

MR. SPEAKER: You come to me. 
Mr. Shejwalkar. [Interruptions)

MR. SPEAKER: All of you please 
sit down.

SHRl RAM VILAS PASVVAN 
Hazipur): Sir, I am on a ix)int of 
order.

I vrrj  f

 ̂5Fn W.T  I  5qiTT

r̂ft 5TT?1  ̂ 5?rn

I

(«!TgrErriT )

MR. SPEAKER :  At certain
times I have asked you to do certain 
things. You do not do it.

TT̂ tnT f I

(ijŷcTTn)

:  qn \ n̂Tnf

 ̂I

(wyargH)

SHRl ARIF  MOHAMM.\D 
KHAN (Kanpur): Sir, I am on a 
point of order under 197. According 
to the rules and conventions, the 
Speaker niay review his order or the 
ruling on good and sufficient grounds. 
On  three occasions in the Lok 
Sabha, on 3-5-6?, 1 i-i 1-65 and 1-9-66 
{Interruptions) Please listen.

I have, got the precedents with me. On 
three earlier occasions the Speaker 
withdrew the jxsrmission whicJi he 
had given to move the Calling Atten-
tion. {Interruptions) The motion as it 
says:

“reported irregularitie.s in tJie 
matter of granting income- 
tax exemptions to certain 
TriLSts in Maharashtra and 
mal-distribution of essential 
commodities like cement in 
that State.”
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[Shri Arif Mohammed Khan]

Sir, I will deal with tho first matter 
•later but as far as the distribunon of 
essential commoclitcs like cemeat is 
concerned it falls under thejuriscHction 
of the State Government.  Sir, at 
a time when thf Assembly ol Maha- 
rashta State if in Session how far it 
is proper for this House to  discuss 
a subject  which specifically f?lls 
within th(  jurisdiction of <he State. 
{Interruptions) Sir, I am net challen- 
ing your Order. I am only request-
ing you to review your order.

MR. SPEAKER ; Revie\\ed. 
Mr. Shejwalkar.

SOME HON.  MEMBERS  : 
We want to know the reasons of 
your review.

SHRI ARIF MOHAMMED 
KHAN : Sir, I will only take two 
minutes.

{Interruptions) * *

MR. SPEAKER: Nothing will go 
on record without my permission.

SHRI  ARIF  MOHAMMED 
KHAN : Let me finish.

MR. SPEAKER : Have you not 
finished as yet ?

{Interruptions)

SHRI ARIF  MOHAMMAD 
KHAN : Sir, I am a new Member.
I have been busy in the library coll-
ecting information since this morning. 
If you do n >t listen to me I will 
go disappointed.

(Interruptions)

MR. SPEAKER : Mr. Haider,
I am simply telling you why do you 
get up everytime.  It is for me to 
decide about this point  of ordtr. 
Why do you get up  ?

{Inlfrruptions)

Mr. SPEAKER : Now, all these 
gentlemen speaking all at once is 
not proper.  Have you got any more 
point, Mr. Arif Mohammad.

SHRI  ARIF  MOHAMMED 
KHAN : My point of order is this. . 
{Interruption)

TfiT fsRW it

^̂\ I I  ^

iT̂rrs; m  if

11 I  (sHafOTJT)

I

1̂ 0 q*iO ̂o m : (t̂ )

SHRI  ARIF  MOHAMMAD 
KHAN ; Mr. Speaker, Sir, Under 
the rules they can bring up a matter 
which is  a  matter  of  Urgent 
Public Importance . Now, Sir here 
it is a rn£.tter which was discussed 
about two months back in the Mahara- 
rashtra Legislature.  Now, Sir my 
point of order is this : How can it be 
urgent now, Sir? How can it be a 
matter of public importance ? If I say 
Sir, that West Bengal Government do 
not give a bag of cement without 
the recommendation of the CPI (M) 
cardholder, will you allow the matter 
to be  discussed here ? If I say 
that  Chaudhuri  Charan  Singh 
collected Rs. 77 lakhs.

MR. SPEAKER : Not allowed. 
No. point of order. Not allowed.

SHRI ARIF MOHAMMAD KHAN : 
They are  not  maidem that their 
names cannot be mentioned ;  the 
members  of the House and they 
can reply.

♦♦Not recorded.
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MR. SPEAKER: That motion will 
come when I decide about the admissi-
bility. If you have got any submission 
against my ruling you can come and 
discuss with me.

SHRI  ARIF  MOHAMMAD 
KHAN: Sir, this is a well-established 
convention and rule that such Notices 
must be given on thf same day on 
which a matter has arisen or has be-
come publicly known. Sir, this matter 
became publicly known about two 
months back. So, Sir.. .

MR. SPEAKER : Have you got 
anything more to say !

SHRI  ARIF  MOHAMMAD 
KHAN: What I submit is this.

{Interruptions)

SHRI ARIF MOHMD. KHAN: 
My final ̂submission is this Sir, the 
amount collccted by Chaudhuri Charan 
Singh for Kisan Rally, the amount 
collected by Atalji for Deen Dayal 
Trust and the amount collected by 
Mr. George  Fernandes runs into 
crores and they have given this notice 
only to hide thtir own sins, their own 
mistakes.

MR. SPEAKER :  Disallowed.
No point of order. Mr. Shejwalkar.

SHRI K.P. UNNIKRISHANAN: 
(Badagara): I rise on a point of order. 
Please refer to Rule 337. This is my 
point of order.  Rule 337 says about 
this.  Certain notices were  given 
in relation to  a  subject, already 
discussed.  Now, Sir, what I want 
to say is this  ....

{Interruptions)

MR. SPEAKER 
do that,...

[Interruptions)

You always

SHRI K. P. UNNIKRISHNAN:
I am on a point of order.  I am say-
ing about Rule 337. You have tô 
listen to me; I am on a point of order, 
Sir. You have to listeji.  Sir, 3

number of notices were given to yOu 
by hon. Members on this question 
of Mr.  Antu ay‘s collections and 
disbursements and so on. And what I 
want to know is only this.  How you 
have ust d your discretion to muliate 
our notices  Sir, you have certain 
powers under Rule 337, where, you 
can alter a notice.  Your Secre-
tariat can do it subject to rule  337. 
But you can not go beyond Rule 337 
and change the notices.  This is 
my point of order, because, it affects 
the allot.  Then I would like to 
h2vt  a  clarification  from  you 
how  you  changed  our Notices 
and  how  your  Secretarirt 
changed it without even asking us 
about ’’t.  The normal convertion 
has always been that  whenever a 
notice is changed, it is done in con-
sultation with the Member concern-
ed.  I am only saying that you have 
denied this opportunity to us,

MR, SPEAKER : May I  tell 
you  It is always done been like 
this.  It has always been done like 
this in consultation with the Member.

SHRI K.P. UNNIKRISHANAN: 
Here it is not been done in consulta- 
ti(m with the Members,

MR, SPEAKER : I have taken 
the approval of Mr, Shejwalkar, and 
done if.  We have already done it in 
consultation with Air. Shejwalkar 
and it has been approved by him. 
Yes, now Mr, Shejwalkar.

12 .30 hrs.

CALLING  ATTENTIOxN  TO 
MATTER OF URGENT PUBLIC 

IMPORTANCE

Reported  Irregularities in 
granting income tax exemption 
TO certain Trust in Maharashtra
AND MAL-DIStRIBUTION OF ESSENTIAL

Commodities in that State.

SHRI  N.K.  SHEJWALKAR 
(Gwalior); I call the attention of tbo
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[Shri N. K. Shejwalkar]

Minister of Finance to the following 
matter of urgent public impor ance 
and request that he may make  a 
Statement there on;—

“Reported Irregularities  in 
granting inconir-tax exem-
ptions to certain Trusts in 
Maharashtra  and mal-dis- 
tribution of essenti?!  com-
modities in tli3t ‘'tate.”

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN) : 
Mr. Speaker, Sir, there have beer 
press reports alleging some irre-
gularities in the matter of granting 
income-tax exemptions to certain 
trusts in Maharashtra.  The refer-
ence appcrars to mainly relate to 
Indira Gandhi Pratibha Pratislhan 
and Konkan Unnati Mitra Mandal, 
Bombay.

The first mentioned I’rust was 
established on iHth October, K)Ho. 
The objectives of this Trust, inter alia, 
are to give encouragement, recong- 
nition, promf>tion, aid and assistance 
to talented persons in the fields of 
literature and in fine arts in the State 
of Maharashtra; to give training 
and financial aid to such persons to 
start promotional activities with a 
view to giving them gainfi'l employ-
ment; to assist such persons belonging 
to the w'eaker sections and to provide 
medical treatment to the sick and 
disabled among them.

Under section 80G of the Income- 
tax Act, a tcxpayei is entitled to a 
deduction in respect f)f donations to 
certain fund and charitable institu-
tions. Speaking generally, the dedu-
ction is allowed in an amoimt equal 
to 50 per cent of the donation.  In 
order to qualify for such deduction, 
the ii\stitution or the fund should, 
among other requirments, qualify forj 
exemption from income-tax under 
section 11 or clauses (22), (22A), 
(23) or (23C) of .section 10 of the 
Income-tax Act.  With a view to 
having uniformity in the assessment 
of donors who mav be so read far and

wide, Commissioners of Income-tax 
have been empowered to give certi-
ficates to qualifying charitable insti-
tutions to enable the donors to obtain 
tax exemption in respect of donations 
made by them.  Since the objectives 
of the Trust were charitable and the 
Trust satisfied other conditions laid 
down in this behalf, the Commissioner 
of Income-tax, Bombay Citv issued 
a certificate under section BoG in 
the case of the Trust.  This certi-
ficate is valid up to. 31st December, 
iqSi.  According to standing Ins-
tructions of the Central Board of 
of Direct Taxes, exemption  certi-
ficates are initially issued for one year 
and may, after scrutiny of accounts of 
th(- first year, be renewed for a longer 
period not execeeding three years. 
These instructions have, by and large, 
])een followed in the case of this 
Trust a., well.

As regards the Konkan Uimati 
Mitra Mandal, Bombay, the main 
object of the institution is to under-
take programmes of rural develop-
ment in the districts of Thane, 
Raigad and Ratiiagiri of Maharashtra 
State.  I’he institution drew up a 
programme of rural development 
cov̂ering 4,785 villages  in these 
districts and applied for approval of 
the institution as well the programme 
of rural development under section 
35CCA of the  Income-tax Act. 
Section 35CCA provides for deduc- 
ion of the whole of the amount paid 
to approved associations and institu-
tions for carrying out rural develop- 
 ̂ment  programmes.  Ap]:>rovals in 
this behalf are granted by State level 
[ prescribed autliorities which consist 
of the Commissioner of Income-tax 
and Secretary of the State Govern-
ment.  The applications w'ere duly 
considered by the prescribed autho- 
[̂rity for the State of Maharashtra 
and the institution as well as the 
programme of rural development 
drawn up by it were approved.  The 
approved  programme  of  rural 
developihent includes construction 
of school rooms; employment of 
honorary workers for adult literacy
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and •supply of textbooks and uniforms 

to the deserving students; constru-

ction of community halls; provision 

of assistance in the establishment of 

village and cottage industries in the 

co-operative sector; establishment of 

vocational training centres; nutrition 

programme for providing medicines 

and equipment to the existing pri-

mary Health centres and constr\iction 

of buildings for 100 new primary 

health centres; providing nutritious 

food to children and expectant  and 

nursing mothers ;  drinking  water 

supply scheme,* involving contribution 

towards cost of piped water supply 

schemes to b(̂ implemonted by Go\ e- 

rnment; irrigation yirograrnme, etc. 

The estimated  cost  of  the  rural 

development projects ap])roved l)y 

the prescribed authority would amout 

to Rs. 97.32 crores over a  period 

of thn'c years.  The programme of 

rural development approved in ihis 

case is in accordance with tlie guide-

lines applicable in all such case-;. 'Flu* 

approval granted to ihc programrtie 

will be valid from 11 ih April, 1981 

to 31st March, JoPi.j.  In this conn- 

ecti(>n, it may be  mentioned that 

section 35CGA emijowers the pres- 

cril)ed authority to grant a])proval 

for a jieriod  not exceeding three 

years at a time.

"J’he Call Attention notice also 

refers to maldistribution oi‘ cement. 

This is not founded on  facts.  'Fhe 

Maharashtra  Government  have  a 

well defined system for distribution 

of cement.  At the State level there 

is a high level Conimitte(; of Minis-

ters and < fficials which reviews the 

requirments  of  the  Government, 

quasi and local Government  bodies 

and the general pubUc, and allocates 

the availalile cement between these 

sectors. At the district level theie is 

a Committee under the Chairman-

ship of District Collector to distribute 

the cement  between the I'alukas. 

At the Taluka level there are rement 

distribution  committees  under  the 

Chairmanship of the local MI,As. 

There is a regular system ()f registering 

applications and verifying require-

ments of applicants. Government have

given guidelinf s for the functioning of 
the cement distribution committees. 
All this will go to show the adequacy 
of the  distribution system.  This 
distribution system has been consi-
stently followed by the Stat( Govern-
ment and as such there is no basis 
for saying that  their has  been a 
maldistribution of cement.

Owing to inadequate availal>ility 
relative to overall needs it has not 
been possible to fulfil th(̂ require-
ments either of the public or the 
Government and semi Go\'ernment 
bodies.  Further, since the priority 
sectors substantially ])re-empt supplies 
it has not been pr̂ssible to meet the 
demand of the public.

r wish to add that the su])plies 

are likely t(j improve this year and 

this ])roblem will not aris(\

SHRI HARIKESH BAHADUR 
(Gorakhpur) : I am on a point of 

order.

MR. SPEAKER : No point of 
order.

SHRI K. P- UNNIKRISHNAN 
(Bagagara) ; You must hear the 
point of order.  This is a very im-
portant point of ord(“r.

{Interrupt ions)

SHRI HARIKESH BAHADUR: 
The Speaker, Mr, Ananthasayanam 
Ayyangar gave a decision on March 
19, 195̂-  This  is from the Lok 
Sabha Debates 1858—page 5615-16.
I would like to quote........{Interrup-
tions) I would like to quote from 
that.  This is from the Lok Sabha 
Debates on pages 5615-16.  This 
is my point of order under iiilc 

37̂-

{Interruptions)

“Whenever a Minister makes a 
statement in answer to a C'pII Atten-
tion notice he sliouJd cov̂er all the 
points that have been raised on tlie 
subject in various notices, copies of 
whicl)  would have reached him 
by then.”
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SHRI K. P. UNNIKRISHNAN: 

‘Given in various notices’.

SHRI  INDRAJIT  GUPTA 

(Basirhat) : Several notices have been 
----  rv,:. is the ruling of yourgiven.  This 

predecessor.  You 

aside like that.

cannot brush  it

SHRI HARIKESH  BAHA-

DUR :  CompuLory collcction from 

the sugar  co-operatives,  industrial 

alcohol (Iritsrruptions) and collections 
from Wine Merchants’ Association. . 

{Interruptions)

SHRI  INDRAJIT  GUPTA : 

This is a ruling of your predecessor. 

You cannot brush it aside. [Interrup- 
tiuns)

MR.  SPEAKER ;  He has ans-

wered all those things that are in this 

notice.

[Interruptions]

MR. SPEAKER : All the points 

raised in this notice he has replied to :

SHRI K. P. UNNIKRISHNAN : 

Pleased check up before you say any-

thing.  Please check up the prece-

dents in  this  House.  You should 

study the ruling. [Interruptions)

MK. SPEAKER ; I have studied 

the ruling.  Whatever  the points 

raised in this notice.

[Interruptions)

SHRI  INDRAJIT 

Thnt is not the rule. .

GUPTA

MR. SPEAKER : How can he
know whet is in the other notices ?

[Interruptions)

THE MINISTER OF COMMU-

NICATIONS  (SHRI  C. M.  STE-

PHEN)  :  Here is a later  ruling.

Here is a  later  ruling.  “ While 

replying to a Call Attention notice, 

a Minister cannot be compelled  to 

give  information  on  any  point 

which does not arise  directly from 

calling attention notice”.

This is a clear one.  This was 

given  on  7-7-1977. [Interruptions)

MR. SPEAKER : How does he 

come to know ? How does he come 

to know of the others ?

[Interruptions)

MR. SPEAKER :  Theie is no

relevance.

AN. HON.  MEMBER  :  You 

should send all the notices to  the 

Minister. [Interruptions)

MR. SPEAKER : He has given 

a comprehensive  answer,

[Interruptions)

MR. SPEAKER :  How cau he

know what are the other points ?

SHRI  INDRAjrr  GUPTA : 

That is ih;; ruling of Mr. Anantha- 

sayanam Ay'yangar.  You have over-

ruled  Mr.  Ayyangar’s  ruling. 

Let it bo  on record that you have 

overruled his ruling.

MR. SPEAKER : The Minister 

is supposed to give an answer to 

what he has been given.  That is 
all.

sfy

€  t I



an HON. MEMBER : I want
to mention. {Interruptions)

MR. SPEAKER : When I am on 
iny legs you are supposed to sit 
down. Tell this hon.  Member, 
he should know the rules. (Interrup-

iions).

AN HON. MEMBER  :  Mr. 
Speaker, Sir, .. {Interruptions)

MR. SPEAKER ; Whatever he 
says is not going on record.

{Interruptions)

MR. SPEAKER : This is the 
Gonsolfidated notice of the calling 
attention  to which the Minister is 
supposed to reply ?nd that is what 
he has done.

SHRI  INDRAJIT  GUFFA :
You are over-ruling Mr. Ayyangar ?

MR. SPEAKER ; Phis is my 
ruling, what 1 have given.

{Interruptions)

SHRI  HARIKESH  BAHA-
DUR :  What about my point of
order ?

MR. SPEAKER ; I have over-
ruled you.  Mr. Sliejwalkar.

{Intjrruptions)

MR. SPEAKER : No point of 
order now.

nft ?

SHRI SATYASAUHAN CHA- 
KRAVORTY (Calcutta South) : A 
lew moments ago, the hon. Minis-
ter, Mr. Stephen, was quoting from 
a book.  May I know from what 
book he was quoting ?
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SHRI C.M. STEPHEN : That 
was the ruling given by Mr. Hegdc. 
I was quoting the ruling given by 
Mr. Hegde.

SHRI SATYASADHAN CHA- 
KRAVORTY : Is that book authen-
tic ? {Interruptions)

No, Sir, it is not authentic.

{Interruptions)

MR. SPEAKER ; Mr. Stiejwal- 
kar. Please confine yourself to the 
subject.

SHRI N. K. SHEJW.\LKAR : 
Sir, I was rather surprised and rather 
disappointed when I read the state-
ment  given by the Minister. The 
matter  was reg?rding the Trust ; 
and regardiiig the supply of ccment. 
Mainly these two points were raised. 
Regarding the Trust, the Minister 
has been kind enough to reply regard-
ing two or thiee points.  But even 
then so many points which arise out 
of this matter have been, I think, de-
liberately suppressed.  May  I must 
know as to how many Trusts there 
are initiated by Shri Antulay  ? 
{Interruptions).  I need not reply to 
these interruptions.

MR.  SPE.4KER : You 
vour submission to me.

direct

SHRI N. K. SHEJWALKAR : 
This is a publication by the Maha-
rashtra  Government. Antariche 
Boaf.  It  was reproduced in the 
Maharashtra Tinvs recently. What 
is said by Mr. Antulay is this. This 
was a speech he give on 28th March,
1981 in Pune :

{Interruptions)

I consider it a vary serious master. 
I am trying to keep the level of the 
debate high instead of going low. I 
hope the hon. Members will also

**Not recorded.
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cooperate.  If there are other matters 
of serioits nature, they can raise 
tlicni subsequently.  If they want to 
bring them under this discussion, 
they are wclcome.  I am not shy of 
it.  But I am quoting and not read- 
•ing.

“̂ \ '̂rofr !RTaT msr

 ̂ F̂TT jft JTt’Trfl  ̂

JTT?i;qT q.TT

Ff«T

fTT3f?:-(5r'1  qrt I  ^
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jr'm   ̂  I

qr̂ T pfvrr

??i| I  JTim

^Rf 3F,r̂ >̂-vT̂

nT̂'V l"

SHRI R. \TXKATARAA1AX : 
I accept whatever you say as corrcct.

gi\'c the linglish version of it. 
VVe will accept it, becaasc we would 
not understand what it is.

ÎR.  SPIĵ VKER :  You just
translate it.

SHRI N.K. SHEJWALKAR : 
'Fwo lines more and then I will trans-
late it.

the extent of hundred per cent and 
some upto 50 per cent. You  have 
got nothing to do of your own. 
What you are going to pay as tax 
will go to the trust if you pay here. 
This is the thing which ŵe have taken 
out of these 12 trusts. {Interruptions)
I am sure that within a few months 
the amount  collected will be from 
Rs. 55 to 60 crores.” He said this in 
March, 1981. [In terruptions)
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MR. SPEAKER : What is this? 
why are you interrupting? Why can’t 
you sit and listen ?

SHRI N.K.  SHEJVVALKAK: 
Let the people judge as to what has 
been hapnening in the House and w ho 
are the people objecting. [Interruptions)

MR. SPEAKER : Let the House 
run.  If you do not want to discuss, 
let us disperse.

SHRI N. K. SHEJWALKAR : 
This is another publication, a pub- 
licatioix printed at the Government 
C'.entral Press, Bombay, published by 
the Director-General of Information 
and Public Relations, Government of 
Maharashtra.  At page 15 of this 
public?tion it ’s written.

“ Indira  Gandhi Pratibha Pra- 
tishthan to give recognition and 
and  to  encourage  talen-
ted people in the field of li-
terature and fine aris.”

'TW?r, qjy?Cs
r̂nTTT̂ I  qrjfi-

r̂-̂rr ?rr̂ I ifr  ̂

^ ft irr*raf̂  1 wr̂i mi,

I

The substance is : “When any rich 
man coup's to me I tell him that on my 
table iliej-c are 12 criLsts. Some of them 

ving income-tax exemption to

MR. SPEAKER 
in the statement.

It has come

SHRI N. K. SHEJWALKAR : 
The next sentence is important.  I 
am quoting it.  If the hon. Speaker 
does not want me to quote, I w'ill 

not.

MR. SPEAKER : It has comc 
already ; that is what I said.

SHRI N. K. SHEJWALK/Jl : 
You are not allowing me to lay it on 
the Table.  I am requesting you.
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Another question is, if it is a 

private trust, whether any enquiry 
has been made  as to what are its 
activities, what it has been doing

MR. SPEAKER ; I am not ob-
jecting; he is repeating. I do not want 
him to repeat it.

SHRI N. K. SHEJWALKAR : 
The words aie :

“The Government ol' Maharash-
tra set up a foundation lor Indira 

Gandhi.”

rhe words are :
“The Government oi Maharash-
tra  set up a foundation for 
Indira Gandhi Pratibha  Pra- 
tishthan. The  Pratishlhan will 
have a fund of Rs. 5 crorcs. . .

I need not go into that. The empha-
sis is on the words.  “The Govern-
ment of Maharashtra set up a founda-
tion” with your pcrinission, I am 
laying * this on the Table of the 
House.

MR.
into it.

SPEAKER :  I will look

SHRI N. K. SHFJWALKER; 
Recently, what has comc out is that 
this is not a public trust, ir is a pri-
vate trust; it is not a  Government 
trust, it is a private trust.  What 
is the fact ?  Is it a private trust? 
Because, somebody will say ‘‘this 
publication is not correct; somebody 
will say “Mr. Antulay’s  statement 
1''. not correct'’. ... {[ntcrruptions)

MR. SPE-AKER; Let him clarify
It.

SHRI N. K. SHEJWALKAR : 
What is the fact ?  Is it a public 
trust or a private trust or a  Go-
vernment trust ? That is very ma-
terial to judge as to what procedure 
has been followed under  sections 
80 or 35 of the  Income-tax Act. 
If it is a private trust then,  in the 
case of Section 80, the procedure  is 
entirely different; they must seek 
permission, enquiry hâ to be made 
and so on.

and whether such an exemption 
should or should not be allowed. 
So far  as  the staiemenis of Mr. 
Antulay are concerned, they are most 
confusing and they create a serious 
doubt in the minds of the general 
public.  It is not only once but 
several times...........{Interruptions)

MR. SPEAKER : Order please; 
Ministers are included in tha*.

SHRI  N. K. SHEJWALKAR; 
He said; “for party funds I have 
collected this fund”.  He lias said 
that. . . . {Interruptions)

AN.  HOX.  MEMBER;  He 
never said like that.

MR. SPEAKER: The Finance 
Minister will icply to liim, not you. 
Whether it is right or wrou!?, he 
will reply.

SHRIN. K. SHFJWALKAR;! 
have îothall' a dozen pap31s from 
which it appears. . . . [Interruptions:)

13 hrs.

Sir, he further says: “No, no. 
I did not collect llie money for 
parry iunds, but I had collected 
the money for  Trusts only.”  He 
himself has denied later on.  I am 
just pain.ing out as to how much 
reliability should be given to the 
statements of Shri Antulay.  Earlier 
he said that  T have tabled  12 
Trusts’,  Later on he said ‘I have 
tabled 6 or more.’  One or seven, 
he dons not say about that.  Aud 
similarly  here,  he  says. . . . 
{Interruptions).  Sir,  what  is  the 
nature ô the Trusts ?  I want to 
know from him.  Earlier  it was 
said that it was in the name of Indira 
Pratibha  Pratisthan.  Recently i

*  Tn  ̂Speaker not having  subjequintly accorded th; 

Sion,th^pablicatio-iwisnot tr̂at-id aj Laid on the Table.

86 LS—II.
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the  papers it appeared that the 
name of Indira has been dropped. 
Now, it is only ‘Pratibha Piaiisthan-, 
Sir, how can it be done ?  Even 
if it is a private trust it cannot be 
done just by one decision or one 
statement ol' the Chairman without 
the permission of the registering 
authority.  Sir, if it ’S a society 
registered under the  Societies Act, 
after all any change in the name is 
a very material thing and it has to 
be intimated to the concerned au-
thority without which it is not possible 
to change the name.  How it has 
been done ?  In these things and 
in so many other things why not 
they show' as the property of the 

trusts  ?

Sir, there is a cheque in the name 
of this Pratisthan.  Now, what will 
happen ?  Will the  accounts 
change or the accounts will remain 
in the same name p All these things 
are  considered  as  if it  is a

{)ersonal matt(T  and  nobody is 
ooking after  that.  Probably they 
have closed theii eyes and are not 
looking into that.

Theiefore, I want to know fiom 
the hon.  Minister, actually what 
is the nature of the Trust and how 
and when these  sanctions  Under 
Section 35 and Section 80. .. .

[Interruptions)

MR. SPEAKER: Will the hon. 
gentlemen  remain silent ?

SHRI  N. K. SHEJWALKER: 
Under  Section 35 or Section 80 
when were the applications made ? 
How many Trusts were <here ? 
The date of application is given 
here, but the date of sanction has 
been  very safely  omitted.  When 
actually  the sanction was  given 
and why if was given for three years 
and wbat is tl»e list of those  Trusts 
and  each case w'hat has hap-
pened ? The  House would like

to know. This is actually collection 
by means of Trusts.  Is it a vo-
luntary collection ?  It is extortion 
of money.  It has been forcibly got.

[Interruptions)

SHRI  HARISH  CHANDRA 
SINGH  RAW AT  (Almoia): Sir, 
I am on a point of order under Rule 

197-

[Interruptiom)

SHRI N. K. SHi;]WALKER; I 
will quote only the ex-Minister. 
When she was Minister  Shrimati 
Shalini Patil said in her statement 
that this is a sort ol '’jizia' which the 
Mughals i:ed to collect in those 
days.  S r,  what  happened 
actuaMy.  The  President of the 
Spgar  Karkhana  Sangh,  Mr, 
Madhavrao  Bora.ste, died and Mr. 
Antulay was after the money, after 
the cheque.  So  those  people 
brought the  cheque from the Co-
operative  Sugar Company,  Mrs. 
Shalini Patil got it, so  she was 
compelled on  telephone again and 
again  stating  that  ‘the amount 
should be remitted to us because the 
television people were waiting for 
her. ...

SHRI  HARISH  CHANDRA 
SINGH RAWAT:  Sir, I am on a 
point  of order.

MR. SPEAKER:  No point of
order, pleascf sit down.

SHRI  BALASAHEB VIKHE 
PATIL (Kopargaon) : I  arn  on a 
point of order.

MR. SPEAKER: Please sit down.

SHRI  BALASAHEB  VIKHE 
PATIL:  I am the Vice-President of
the organisation. The facts stated by 
him are not true.

There was no compulsion. A 
resolution was j-iassed .. . 

{Intem̂ Hons).
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MR.  SPEAKER:  Please  sit
down.

(Interruptions)

MR. SPEAKER  : He  can
come on a point of personal explana-
tion lai-er on,

{Interruptions)

SHRI N. K. SHEJWALKAR: 
Madam was so sorry that the Presi-
dent ol the....

{Interruptions)

MR. SPEAKER:  Will  you
•  please keep silent now.'̂  It is too 
much already.  Shri Shejwalkar.

(Interruptions)

SHRI N. K. SHEJWALKAR: 
I, unfortunately, cannot shout. Ma-
dam has said....

{Interruptions)

MR. SPEAKER:  No lunch.
You have not given me any respite. 
I will not let you have lunch.

{Interruptions)

SHRI N. K. SHEJWALKAR: 
The Chief Minister was not at all 

,  bothered about the death of the 
President of Sagar Karkh-anna. From 
those societies Rs. 2*5 crores were 
collected.  They were noL worried 
about his death.  They were worried 
only CO extract that amount. Do 
you know what happened.'̂  She had 
no cheque with her at that  time

•  at Nasik.  The amount was taken 
from the Apex Bank President, Shri 
Gulab Rao Pacil.  He .‘̂ent that 
amount to Bombay. .. . {Interruptions).

: iTR

• m ?fT

q:r I

Please tell your Members to behave. 
Gan anybody take care of-ii ?

SHRI N. K. SHEJWAKLAR; If 
it is not extortion or if it is not *\]azia. . 
{Interruptions).

T'TTrr 1

SHRI SATYASADHAN CHAK- 
RABORTY:  You should stop it.
{Interruptions)

SHRI  ATAL  BIHAR I  VAJ-
PAYEE:  He is an interested party.
{Interruptions)

SHRI K. P. UNNIKRISHNAN: 
He should not be allowed. {Interrup-
tions)

MR. SPEAKER:  Whatever is
without my permission will not form 
part of the record.

{Interruptions). * *
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"Not recorded.
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SHRI N. K.  SHEJWALKER: 

After all, I am going to establish the 
case. I am going to ask the hon. 
Minister whether it actually amounts to 
an offence or bribery under Section 161 
of the Indian Penal Code read with 
the Prevention ô Corruption Act. 
For that purpose, I have to demons-
trate and êt the House know that 
these were never voluntary donations 
and that these were  extortions.  If 
they admit that, 1 will not quote 
anything else.  If they admit that 
these arc extortions, I will sit down ?

MR. SPEAKER: You just put 
a question and he will reply.

SHRI N. K. SHEJWALKER: 
He said that there were certain com-
panies which liave voluntarily paid 
the amount.  I cite only two illus-
trations.  One company’s name is: 
Vriddcshwar  .Jagdamba Go.  It is 
a sick sugar mill.  Its genej-al body 
disregarded this thing andthey refused 
to pay anytl)ing as a doiiation.  But 
therê'ilter, the directors were forced 
to p<iy the amount.

Then, sugarcane growers were ask-
ed to pay Ri. 2' 25 p. to Rs. 2,50 p. 
per tonne to the instituiiou out of 
their own money. Is it from tl)c rich 
people, as was said by the hon. 
Minister ?

There is another document,  a 
telegi am, whicli was sent. The tele-
gram,  it appears, says: • Indira 
Gandtii Pratibha  Pratisl)than, Go-
vernment of Maharashtra,  requires 
youi cheque positivclv  by 21st.” 
This is the telegram \\Uidi was sent. 
Am 1 wrong fn saying tliat there 
is a confusion ?

•THE  DEPUTY  MINISTER 
IN THE MINLSIR̂' OK  COM-
MUNICATIONS  (SHRI  VIJAY 
N. PATIL) : I am  on a point of 
Order, Sir.  Under rule 197,
“There shall be no  debate....” 
He is debating {Interruptions)

SHRI  N. K.  SHEJWALKER: 

So far as this part is concerned, 

my question is, how many trusts 
exist  ?

MR.  SPEAKER: So many 
times you have repeated it.

SHRI N. K.  SHEJWALKER: 
Now, I come to the second part and 
that is regarding the supply of ce-
ment.  Under the  Essential Com-
modities Act, cement is a controlled 
commodity.  It  cannot be given 
without the permission  of the Go-
vernment.  It can be given on the 
fixed  contt oiled pace only.  The 
controlled price was Rs. 28/- per bag 
in Bombay. The black-market price 
was about Rs.  100 or near about 
that. What  happened  ? They 
reduced  tlie quota of the general 
consumers from i lakh tones  to 
53,000 tonnes.  Therefore, what 
ixappened ?  Tlie  demand was 
increased  and because of the  in-
crease of the demand, cement was 
not available and the black-market 
price went up.  Cement  was sup-
plied not to the poor, not to the 
public.

I will show the figures which indi-
cate that the  Corporation require 
lot of cement.  Last  thrê vears, 
the figure of the Bombay Municipal 
Corporation will sliow cement con-
sumption..............{Tntcrwptions)

MR.  SPEAKER:  What has
happened to \'ou ? Why can’t you 
speak ? {Interruplions)

SHRI SATYASADHANCHAK- 
RABORTY: They are saying that 
we are not  original men.  I said 
that  you are the  only ori-
ginal men.

MR. SPE.AKER: Please make 
your point so that he could answer. 
You are Just making a Iccture now. 
You have to concentrate now. {In-
terruptions).
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SHRI  N. K. SHEJWALKAR: 
The  cement  consumption of the 
Bombay Municipal Corporation in 
the year, 1979, was 82,679 tonnes 
in the year 1980 it was 76,987 ton-
nes and this year, 1981 (uptil now) 
it hardly  comes to about 40,000 
tonnes.  So, naturally,  the works 
of Bombay  Municipal Corporation 
arc boimd to suffer.  To whom the 
cement is given ?  Is the distribu*̂iou 
made properly ?  I want to show. .
(Jnterruptiom).

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAILWAYS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY  AFFAIRS 
(SHRI MALLIKARJUN): When the 
Supplementary Demands Come up, 
he can make a specch. He has to 
put only one or two questions now. 
But he cannot speak for 45 minutes. 
(Interruplion). He cannot take the pre-
cious time of the House.

MR. SPEAKER: Mr. Shejwalkar, 
are you going to speak or not?

[Interruptions.)

Please sit down. This is not a new 
thing happening in this House.

SHRI N. K.  SHEJWALKAR: 
Small societies of Bombay which 
were constructing houses were not 
iven any cement. But the cement 
was given to rich contractors. Is it 
serving the poor ?

MR. SPEAKER: The point has 
been made, now come up with other 
points.

SHRI N. K. SHEJWALKAR: Now 
the black-market price has gone to 
Rs. I 25/-.

Now, the point is, the agreement 
which was made by Mr.  Antulay 
was for Rs. 40/- per bag of cement— 
Rs. 40/- only ! Is it ever possible that 
there could be a difference of Rs. 
85/-per bag? Naturally, there was 

I  corruption also in between and that 
is being overlooked. I will say how. 
The controlled price was Rs, 28 and 
it was sold at Rs. 40 per bag. Therefore, 
under section 3 of the Essential Gom- 

. I  offence.

There was collection of money, taking 

donation  by the  Chief Minister’s

office.  This is a private trust..........

{Interruptions)

UTKVST 5fr< «rr?: ^

srm TT 11 ^

I 1̂ f̂rrr I . . .

. . . .mq‘ q'T

SHRI N. K. SHEJWALKAR: 
Under these circumstances, will the 
Government hold an inquiry? I 
demand that he should bo prosecuted
under section 151..........(Interruptions)
It is a clear case of bribery, misusing 
his office.  It is a case of corruption
under the Prevention of Corruption
Act as well as under the Essential 
Commodities Act.

; 1 5

(a  ̂

r I

SHRI R. VENKATARAMAN: 
Mr.  Speaker, Sir, I shall briefly 
meet all tlte points made by the 
hon.  Member.  At the outset, I- 
would like to clarify some misunder 
standing  which  my  esteemedl 
friend, Mr.  Shejwalkar,  seems t* 
have. He has said that it is a privat* 
trust. Apparently, he docs not know 
the law on the subject. {IntenuP'- 
tions) My vocabulary is not smaller 
than theirr.  I only restrain msBelf. 

ylnterruptioni)

MR. SPEAKER: You don’t want 
tlie Minister to answer ?

SHRI R. VENKATARAMAN: 
Under section 2, clause 15, of the 
Income-tax Act, ‘charitable purpo»c, 
isdefined. Under sections 11 and it, 
any donations made for cliaritablc 
purposes is entitled to  deduction, 
and the deduction is governed by 
section 8o(g) in this case—and there 
are other deductions f(x other pur-
poses.
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Mr.  Shejwalkai asked me what 
were the d̂les on which this parti-
cular trust had applied for and were 
register'd.  This particular trust 
were re'̂istcred under the Bombay 
Charitpble Trusts Act.  Under this 
Act, ail application has to be made. 
The application has got to be scru-
tinised.  Then,  after completion 
of the enquiry 7>rovidcd under this 
section, ‘he  Deputy or  Assistant 
Chaiity  Commissioner shall record 
his fin lings. Then,  under section 
21 of that Act, the Deputy or Assis-
tant  Ch'iritv  Commissioner shall 
make entries in the  Registei as 
Chaiit?ihle purposes’. Under sub-sec-
tion 2, the entries so made shall be, 
subject to the provisions of this Act 
and subject to clmnges recorded on 
the following provisions, be final and 
conclusive.  So  long  as  the 
charitable  trusts are  reg'«:tered 
under the Bombay Public Trusts 
Act of 1950 and they have not been
9 t aside, they qualify for being 
treated as a public charitable trust. 
And  once they  are charitable 
trusts, they are entitled to exemption 
under Sec. 80G. 80G is one of the 
smallest of the exemptions because 
out of tlie total income a person 
gets, he can give a contribution only 
upto 10%.  Even if he makes a 
contribution of 10%, 30% of that 
10% alone is entitled to tax exemp-
tion.  To  illustrate, the point, if 
a person has an income of a lakh 
of rupees, the amount of donation 
he can give  under 80G is only 
Rs. 10,000.  If he gives Rs. 10,000 
to any charity the income-tax exemp-
tion will only be Rs. 5000 because 
he is eligible to deduction  upto 
50% of it.  So nothing wonderful 
has been done in this case and hun-
dreds and huTidreds of cases of these 
exemntions Under 80G are given 
everyday and so long as it is regis-
tered as a public charitable  insti-
tution under the Bombay  Trusts 
Act or any other laws.  For iastance, 
there are instances in which they arc

♦•Not recorded.

registered under Charitable Trusts

Acts of various States or under the 
Societies  Registration  Act. 
Therefore,  this is nothing.  Still, 
if my hon.  friend wants to know 
the dates and all that—I think after 
this answer, it is irrelevant—I can 
give  the dates.

The cecond point is........

SHRI R.K. MHALGI (Ttiaae) ; 
How was the name  amended ?

MR. SPEAKER: Mr. Mhalgi, 
why have you this tendency to in-
terrupt ?  Please sit down.  He 
will reply everything.

SHRI R. VENKATARAMAN:
You know for 20 months here prac-
tically  I never avoid a question. 
If I- do not know,  I do not know 
and I will tell you but I never avoid 
a question.

Now, in this matter, the power of 
a registered society or the jjowcr of 
a Charitable trust to change its name 
is in the verv Act itself—that means in 
the Charitable Trusts Act.  Sec. 22 
of the Act says :

“Where any change occurs in 
any of the Entries  recorded in 
the Register kept under sec. ?3, 
the Trustee shall, within ninety 
days of the date of occurrence of 
the change or where anv change 
is desired in such Entries in the 
interests of administration of a 
public  trust, shall report such 
change to the Gcmmissioner. .

SHRI  SOMNATH  CHAT- 
TERJEE (Jadavpur):  How  the
changes are made  ?

SHRI R. VENKATARAMAN: 
You don’t say how. You ask me 
why.  That is the question.

SHRI
(Barasat)

CHITTA BASU



MR.  SPEAKER:  You are not 

allowed__(Interruptions)

SHRI  R. VENKATARAMAN:

All the procedures have been foUowed 
in thî case and therefore, you are on 
a weak wicket....

[Interruptions)

MR. SPEAKER: Order, please.

SHRI R. VENKATARAMAN:
I am willing to cjive everv exnlana- 
tion.  Why it was done ? Ordinarily 
the Prime Minister does not allow 
her name to be a. sociatrd with any 
such trust or anvthinĜ like that. 
GeneralIv when people ask for such 
permission, she dcse not wivrc.  In 
this ease, because thev said that it 
is all for the purpose of doing a great 
deal of service—̂she  did not agree 
to her name being p'lt in—she only 
agreed to the olijects.  Thereafter, 
when her name was being used, she 
said, “Please take it aw'ay.” And, 
in deference tr* Ixer wishe'?.. ..

SHRI  R. K. MHALGI:  She
w'as present in the  inauguration 
itself.

SHRI  R. VENKATARAMAN:
I will answer.. .

MR. SPEAKER; Why don’t you 
allow him to complete ?
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I am informed on very reliable 

authority that the Prime  Minister 

did not inaugurate this. .

{Interruption r)

Now, Sir,  I can answer  Mr. 
Sheiwalkar’s  question  according 
to the ruling of the Chair and I 
cannot  answer  anybody  else.
{Interruptions).  Sir, he has  taken 
forty minutes  to put questions. 
He cannot go on putting questionf. 
When do I answer ?

MR. SPEAKER: You go on.

SHRI R. VENKATARAMAN:
Sir, the hon. Member said that the 
Government of  Maharashtra  has 
issued a pamphlet in which they have 
said that tlie Government of Maha-
rashtra  has set up a  foundation 
called *Indira Pratibha Pratisthan’.
I would like to invite the attention 
of the hon. Members that in the 
budget speech rf the Finance Minister 
and the Budget for 1981-82 which 
the Government  of  Maharashtra 
submitted to the Legislative Assembly 
on the Qth March iqSr.  It has been 
specifically  stated- this is Finance 
Minister’s >«peerh:

“We have assisted the establish-
ment of Indira Gandhi Pratibha 
Pratisthar.  Schemes were being 
drawn uy) by the Trust or such 
persons engaged in these acti-
vities.”
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SHRI  INDRAJIT  GUPTA: 
You mean her name was being used 
without her permission and that she 
ga\̂e  permission only for the ob-
jects ?

SHRI R.  V ENKATARAMAN: 
What is you question ? You are not 

 ̂allowing me to explain

MR.  SPEAKER: You only 
reply to Mr.  Sheiwalkar.

SHRI R.  VENKATARAMAN: 
All right. Sir.

The State Government has contribu-
ted an amount of Rs. 10  lakhs 
during the current year and  pro-
vision ha« b(X‘n made for a further 
amount.  Once the Legislature of 
the State has received this informa-
tion in a budget statement, I do not 
think the Parliament in its propriety 
should consider thî matter.

[Interruptions)

Then, Sir, the next point made by 
Mr. Shejwalkar is that this money 

was  used for party fund.  This has 
been denied by the Chief Minister 
and it must be accepted. [Intir- 
ruptions)  There are certain conven-
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tions  and standard'' which Par-
liament has observed  and thi  is 
one of the Coventions that when a 
Minister, when a Chief Minister, de-
nies it. It i? not for any Member to

doubt it. He can do it.'{Interruptions)

At least you do not care for ifie

conventions. {Interruptions)

MR. SPEAKER : Please do not 
listen.

SHRI R. VENKAl’ARAMAN;
I will continue.  More import.Tntly, 
net a pie has been shown to th?ve 
been used  for  the  party  fund. 
{Interruptions) Sii, I sliali not hesitate 
to meet my hon. friends on a point of 
law.  If the fund is used for a poli-
tical purpose, even a pic, then it will 
lose income-tax exemption  imder 
Section 13.  It will not be able to 
get any exemption.  This is being 
audited.  TJie audit repoj t is scru-
tinised by the Income-tax Depart-
ment.  If the  Income-tax Uepart- 
ment finds that tne mrney ha--' been 
used for an\ purpoĴe oti'ci than for 
pubHc charitable purpose, /or which 
it has been set apart, then it will 
forfeit tlie right for the income-tax 
exemption.

Then, Sir Mr. Shejwalkar .ŝiid 
that there has been cocr.'-ion in tiie 
matter of getting  this exemption. 
Now, we have not heard  any single 
com plaint fiom any person so far. 
{Intenuptions).

SHRI R.K. MHALGI ; Shrimati 
Shalini Patil has  said.

MR. SPEAKER : Please sit downS 
Why are you talking aboui ? Why 
don’t you listen to him  ?  Mr. 
Shejwalkar you also listen do  him.

SHRI R. VENKATARAMAN  : 
This is being treat d as an occasion 
to sling  mud and defame certain 
persons. Actually, there has not 
been a single complaint either from 
sugar cooperatives who contributed 
or any of these pepole who have 
coatribtited.

Then again, it is said they have 
charged R̂s. 40/- for each bag. I 
have got the figure that about 462 
persons have been  given cement 
permits and out of that the persons 
who have contributed to this Pratis- 
than is only 12. {Interruptions)

SHRI K.P. UNNIKRISHNAN : 
We will put it at 150.  Will you 
enquire ?

r̂T ft

t 5TT̂T ?

What is this talking match taking 
place ?  Let him  reply.  Ho is 
giving  statistics  and  facts.

CN c\

{Interruptions)

SHRI R. VENKATARAMAN :
I have got the figures.  I will read 
the  figure.s.  They are all in my 
favour.  'I’hat is why I am going 
to use them. The total numbei- of 
cement allottees is  462 and the 
quantity of cement allotted is 32,225 
tonnes.  The number of donors t» 
the Pratistli'in is 12 and the quantity 
allotted to them is 2,000 and odd 
toruies.  I  can  (luote  further. 
If you calculate the amount of money 
in some cases it works out to Rs, 7 
and in some other cases it is  125. 
Therefore, there is no relation bet-
ween allotmei;t of cement and don-
ations given.  It is only an attempt 
on the part of some people to conn-
ect where there is no connection at 
all.

[Interruptions)

Then, Sir, Mr. Shejwalkar said 
that there has been bribery and s# 
on.  Well, I only W'ish to point out 
t() him ti' )t ill no.xo of these cases is 
tlxere any casual connection between 
allotment and the payment.  Yo* 
have not been able to establish it. 
You wrote so many articles in the 
newspapers.  You tried to magnify 
some trifles but you have not been 
able to establish even one single
instance of any casual connection......
{Interruptions).



33? Irregularities in BHADRA. 11, 1903 (SAKA) income-tax exemptions 33®
certain Maharashtra Trusts (CA)

Mr. Shcjwalkar said that the 
blackmarket price of cement in Bom-
bay has gone up to Rs. 12̂.  He 
seems to be an expert in knowing the 
price of black market cement. There 
is undoubtedly a sliortage of cemcnt 
in the country. And on account of 
the shortage, the allotment to various 
States has b°en cut down.  If as a 
re?ult of that prices have gone up̂—■ 
I have made it clear,—we are sorry 
for it.  Rut immediately to get up 
and sav that on account of that we 
are guilty of corruption and all that 
would not be fair to the Government.

Then Mi.  Sliejwalkar’s  last 
point was that under the Essential 
Commodities Act an offence has 
been committed.  I want to point 
this out.  Neither this  Pratisthan 
not  the  Government  sold any 
of these essential commodities at 
higher  price.  All  the  charge 
they raised was that there had been 
some -collection of donations. But 
there is nothing like a charge of the 
Pratisthan  or Government having 
blackmarketed or having sold these 
at a higher price.

SHRI N.K. SHEJWALKAR: I 
said, misuse of office was involved. 
That is what I said.

SHRI G.M. STEPHEN: You can 
say anything you like. Who prevents 
you from saying anything?

/  SHRI R. VENKATARAMAN: Sir, 
not being able to establish even a 
single point now they say, let us have 
a  lOving  enquiry;  they  -say, 
‘appoint a Commission and find cut 
something in our favour’. I am sorry, 
we cannot do that. That is all.

SHRI K. P. UNNIKRISHNAN 
(Badagara): Mr. Speaker, Sir, ĥe 
great architects of our great nation 
and the Founding-fathers of our Re-
public had given is a motto which 
said:

After listening to my good friend, 
for whom I have great affection and 
respect....

F  MR SPEAKER f Have you now
 ̂lost that*respect?

SHRI K.P. UNNIKRISHNAN: 
No, Sir, I have not lost my respect for 
him although I have Ios< it in the 
case of many others. I feci like saying 
however that he is a in mood to cliange 
this, or his party or Government 
might change it to  srw Today
after hearing him I feel sorry and I 
feel distuibed that his role is to say :

This was his performance today: My 
good friend Mr. Abdul Rahman 
Antulay may  be an  Immaculate 
Mary or a G'̂a'c Angel bvii, certain 
things have been laid are in this coun-
try in the recent weeks—a man who 
has been responsible, who holds a sig-
nificant political officcin the country 
in a kev State, has been found out 
misusing his powerful office of Chief 
Ministership to auction decisions is 
the name of the Prime Minister and 
to commit a fraud on the the Con-
stitution, an assault on tht Consolida-
ted Fund oi India [Interruptions) 
It is a fraud on thj Constitution of 
India. What has been laid before the 
country is an anatomy of a massive 
fraudtilent and corrupt operation and 
the naine of this gent/eman Alidul 
Rahman Antulay has become.**

r [Interruptions)**■

TNE MINISTER OF STATE IN 
DEPARTMENTS  OF SCIENCE 
AND TECHNOLOGY, ELECTRO-
NICS  AND  ENVIRONMENT 
SHRI C. P. N. SINGH : Sir, that 

word should not go on record.

[Interruptions]**

MR. SPEAKER: This would not 
go on record.

[Interruptions)**
MR.  SPEAKER : Wl.en I am 

on my legs, you a»e supposed to 
sit down.

[Interruptions) * *

♦♦Expunged as ordered by the Chair.
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MR. SPEAKER: Please sit down.
I am on my legs, please sit down

[Interruption':)'̂*

MR. SPEAKER: Whatever par-
liamentary  practices  are to  be 
followed are to be followed accor-
ding to the rule*?; and anything which 
goes against the rules will be expunged.
I will request the Hon. Members to 
be restrained in their approach while 
speaking. And I  will request Mr. 
Unnikrishan to please go according 
to the rules. Whatevo he has said will 
Ibe expunged. I have said it.

[Intcntiption f)

MR. SPEAKER : Why don’t you 
listen  to me ?

PROF.  N. G. RANOA; Mr. 
Speaker, Sir, I wish to draw your 

attention to the names Unnikrishnan:

MR. SPEAKER : I have told you 
Mr. Ranga. Why do you want me to 
repeat it again and again?

SHRI K. P. UNNIKRISHNAN: 
What I was trying to say was that 
there was a word called** and there 
is a word Antulay. Nothing mote.

SHRI SPEAKER : It is not 
going  on rccrod.

SHRI C.M. STEPHEN : What 
ever he lias said is imparliamcntary. 
That word is unparliamentary.

MR. SPEAKER : That is all 
right. It is not going on  record.

{Interruptions)

MR. SPEAKER : Mr. Unni-
krishnan, you come to the point. 
Let us be positive.

SHRI K.P. UNNIIKRISHNAN : 
Sit,  back in the old days of for-
gotten men of Jawaliarlal Nehru and

Lai Bahadur Shascri, we bad adopted, 
certain  norms. On 29th October 
1964,  the Government  of India
published a code of conduct for 
Central  and State Ministers. I 
should only quote briefly this para 

3 :

“No Minister shall  (a)  per- ̂ 
sonally or through a Member of 
his family, accept any contribution 
for  any  purpose,  w’lether 
political, chartiable or otherwise. 
If any  purse or cheque for an 
institution  recognised by  a 
public  authority or a political 
party is presented to  him, he 
shall pass it on as soon c»s possible 
to the organisation  for which
It  is  intended.”

That is on 29th October, 1964.

Now, Sir, not only that these 
norms  have been given a go bye, 
but the vast business of running 
Government in the State has been 
reduced to a racket. A Chief Mini-
ster,  who is considered  to be a 
custodian  of public interest, if he 
reduces it and 'ndulges in a massive 
abuse of his autliority and power 
overlooking  the interests of the 
public  lor certain vested aud** 
interest, as it has been encoui'aged 
and as it has been indulged in with 
impunity.

{Interrupiiovs)

SHRI K.P. UNNIKRIHNAN : 
I will not call you,** because that is 
unparliamentary, so,  I shall  call 
you by some oiher name.

[Interruptions)**

SHRI  C.P.N. SINGH 
all know what you are.

We

MR. SPEAKER : These words, 
will not go on record.

♦•Expunged as ordered by the Chair.
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MR. SPEAKER : I thought, 
Mr. Untiikrishnan, ihat you would 
not talk about the personalities please. 
It is very bad.

{Interruptions)

THE MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
(SHRI  VIKRAM MAHAJAN) : 
That should be  expunged.

MR. SPEAKER : What he has 
said does not form pan of the pro-
ceedings—only ihe Oiiher materiai.

[Interruptions)

SHRI K.P. UNNIKRISHNAN:
There are others  the Centre and 
States who are lucky not to be found 
cut ;  there are others of whom 
we know in taking commissions out 
of massive imports of  essential 
commodities  Hke sugar or edible- 
oils—a thousand rupees a M. Tonne— 
about  whom we shall not discuss 
today. [Interruptions)

SHRI G.M.  STEPHEN  : I 
rise on a point of order. We are 
here on a calling attention motion; 
we are not on a debate ; we are nol 
on a discussion. The type of ques-
tions  that are to be Dut is very 
strictly  defined in ihe rules. [Inter- 
rupions).  Questions  by way  of 
clarification or a calling attention are 
to be  restricted to the subject 
matter of the admitted notice. My 
submission is rhat the admitted notice 
is with respect to giving exemption 
for certain things under the Indian 
Income Tax Act. It has got to be 
restr'cted  within ihat. You cannot 
carry on with everything in the 
world.

MR. SPEAKER : Please keep 
these  things in view.

SHRI K.P. UNNIKRIHSHNAN: 
That is what  I  was  sayjing to 
prove my point further. Many people

had raised many * things. I shall 
not discuss them today, [Intirrufy- 
tions) There are also meat-eaters and 
grass-eaters  among  them ; those 
who indulge in  massive  loot  as 
in this case aud those who pinch 
every  pocket for small amount, 
[Interruptions).  We are interesteol 
at the moment in the activities of 
the Chief Minister of Maharashtra 
and its consequences for the Conso-
lidated  Fuid of India.  Here a 
Chief  Minister registers a  Trust 
on November 18, 1980 now corrected 
to October, 18, 1980—a significant 
correction by the Finance Minister— 
calls  it Tndira  Gandhi Pratibha 
Pratishthan’  and now again it 
has been  denied that the Prime 
Minister did not  inaugurate it, 
although the entire Pi ess, every where 
it was  reported, if I remember 
arigh*̂, 'he radio also reported that 
there was a function in Maharashtra 
Raj  Bhavan, in Bombay and  the 
Prime Minister  had inaugurated 
Indira  Gandhi Pratibha Pratish-
than.

MR. SPEAKER  : You put 
questions.

SHRI K.P. UNNIKRISHNAN : 
Again the Trust is given the appea-
rance of a puliHc trust or a trust 
floated l)y the Gov’̂ernment, while 
the Chief Mjnister swears  before 
a public  authf)rity that he is the 
settler of the Trust under Trust 
Deed while Abdul Rahman Antulay 
literally  converts himself into a 
lone operator and its disbursement 
having  gained powers from the 
trustees through various  means of 
the Trust  documents in  charge 
of  millions  to be milched from 
aiRluent  businessmen as well as 
the  pof)r in including sick sugar 
mills. On the top of it, he forces 
the government  of Maharashtra 
over which he presides to part with 
Rs. 2 crores. We have been just 
now told by the hon. Finance Mini-
ster that tliere was a reference to it

♦•Not recorded.
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in the budget speech. I would like 
to know ŵ? there any specific 
annropriation or was it piven from 
the  Contingency Fund ?  The 
House  is  entitled to know that. 
{Interruptions) 1 have nothing against 
the Finance Minister . {Interrup-
tions) Certainly  we are entitled 
to know if the donors have been 
given̂  whatever it is,  how the 
Trust is managed because we have 
given exemptions imder the Central 
Act, What is the role of the Prime 
Minister ? Did she  bless it and 
inaugurate it? We are entitled to 
know  that.

MR. SPEAKER : This does nô 
conern  us.

SHRI K.P. UNNTKRISHNAN : 
Did she  follow the fortunes of the 
Trust? I should have thought that 
the Gov'ernment  and  the Prime 
Minister.. .

MR. SPEAKER :  Irrelevant.

SHRI K.P. UNNTKRISHNAN : 
I should  have thought that the 
Government and the Prime Minister 
if they arc interested in unholding 
public  morality  would  come 
before the House and  clear her 
own position and that of her jmrty. 
I want to refer to the Trust Deed of 
Indira Gandhi Pratibha Pratishthan 
which  clearly says that Mr. Abdul 
Rahman Antulav—not the Govern-
ment of Maharashtra—c:an amalga-
mate this trust into any other trust 
or any  other bodv.  He can add 
trustees.,. . . .(Infrrrvp'{one)

MR. SPEAKER : They are in 
the statute. I think they are in the 
Act also.

SHRI K.y. UNNTKRISHNAN : 
and also dispose him of Having 
taken  over, through various reso-
lutions,  having taken the powr., 
now, not having been satisfied with

large amounts  collected, he ha 
also entered into an area of essential 
commodities. Our Finance  Minis-
ter  always talks  about supply 
management. He is very  much 
concerned, I know, about the essen-
tial  commodities. This  supply 
management and the Chief Minis-
ter of Maharashtra has been indulg-
ing for the last several months with 
impunity and now he comes and 
says that out of 460 donors only 12 
have given ! Now I shall  pose a 
counter  charge, if I produce from 
this  side,  produce  receipts  and 
the names f>f individuals and the 
names of donors and give a com-
parative list, would he be prepared 
for a Parliamentary probe? Would 
he  be prepared for setting up a 
commission  imder the Commi-
ssions of Enquiry Act? This is about 
an essential  commodity, indulging 
in whose black marketeering is  a 
cognizable  offence punishable up 
to two  years.

MR. SPEAKER  : Carry ont 
Point has been made.

SHRI K.P. UNNTKRISHNAN : 
Point has been made. I hope you 
understand the pf)int. What I want 
to know is whether they are pre-
pared to accept an enquiry into this„ 
{Interruptions)

MR. SPEAKER ; Go ahead, 
ahead.

SHRI K. P. UNNTKRISHNAN: 
It has almost become an auction and 
there is another trust, involves itseT 
in the activ'ities of selling industrial 
alcohol. You know what happened 
in Kerala and Tamil Nadu.

MR. SPEAKER : Please  do 
not bring them into  this. You 
cannot bring them. {Interruptions).

AN HON. MEMBER : You are 
wasting the time of... . {Interruptions.)

SHRI K.P. UNNTKRISHNAN: 
It is up to him to stop me please- 
Please leam something. It is up to



him to stop me.  I havcj not even
taken........ {Interruptions)  There
has been a spirit scandal in Kerala and 

Tamil Nadu.
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MR. SPEAKER 
to KeralJ.

Do not refer

SHRT K.P. UMNTKRTSHNAN:
,.. .and suddenly they went and they 
decided, Mr. Stenhen himself rushed 
to Kerala, appointed not one com-
mittee, but two commissions ! Some 
of us  snid (Interruption?)  What I 
want to inform the House is money 
has been. . .{Interruptions)

MR. SPEAKER : Put the ques-
tion, do not infirm the Ho i'?e.

SHRIK. p. UNNIRRTSHNAN;
To put some . . . [Interruptions) Sir, 
Mr. Abdur Rahman, favoured . . . 
Industrial alcohol from the Industrial 
Users’  quota, Rs. 2  a litre for 
restoration was collected, and that 
money has been donated bv Crown 
Distilleries, Me Dowels and Varshit, 
with which Mr. Stenhen is familiar. 
Now, w'll there be an enquiry abr)ut 
the movement of spirit and alcohol 
from Maharashtra to Kerala ? Let 
there be an enquiry to find out just 
as in the case of K'rala and  Tamil 
Nadu.  In Kerala th<;y have already 
appointed two ComiTiissions. {Intn- 
rup lions)

MR. SPEAKER : Finish it up 
please.

SHRI K. P. UNMIKRTSHNAN
Now, 120 million litres of alcoliol are 
being sold, and [Interruptions.)

MR. SPEAKER :  Essential
commodity, es-ential commodity.

80 (G) of the Income-tax Act a tax 
payer is entitled to a deduction in 
respect of donations to certain funds 
and charitable institutions.  Now, I 
take up Section  80(G).  What I 
want to know from the Finance 
Minister is, under  Section  80(G)
(2)  (a) there are (iv) and (v.)

(iv) says :

“any other fund or any institu-
tion to which this section 
applies;

(v) says :

“the Government or any  local 
authoritv to be utilised for 
any charitable purpose.”

Mr. Venkataraman, is it section 80 
G (?) fa) (iv̂i or section 80G (2)(a)(v) 
which is attracted ? T would like to 
have this clarification from the Fina-
nce Minister.

14 hrs.

MR. SPEAKER 
elude.

Please  con-

SHRT K.P. UNfNTKRTSHNAN : 
Îet me c implete mv submissions. 
You li ’.ve "is'on 25 to 30 minutes to 
Mr. Sliejwalker.

MR. SPEAKER :  The
speaker .always ̂cts more time.

first

SHRI K.P. UNNIKRTSHNAN: 
Please don’t îive an imT)n*ssion that 
you are posing  a  chastity  belt 
and shutting  out  peojjle on  this 
vital question.  It is a question of 
public morality.

.SHRIK. P. UNNIKRISHNAN: 
A  m"-] >r question arises.  Earlier 
in my speech I said and  I beg 
him for forgiveness, Mr. Venkata 
raman said, what he said was like 
'̂Ashwathama  Hataanha.̂' No where
he says...................in the .second para
of the statement that under Section

MR. speaker 
ting out ?

Is this shut-

SHRI K. P. UNNIKRISHNAN: 
The very iir,n-tant question is whther 
it is is a Government trust or a 
private trust operated by Shri A.R. 
Antulay.



MR. SPEAKER : He 
readv replied to that.

3̂7 Irregularities in

SHRT K.P. UNNTKRTSHNAN:
Then, T corne to the trust called 
Kf̂nl̂n.n  Unnati  Mitra  Mandal, 
which ha<̂ evon started a priv̂ate air-
strip.  Mr. Dandavate will be al)le 
to tell m about the private air-strip 
that has been opened.  Tt has two 
objectives.  The obj(*ctives approved 
by the  Income-tax Commissioner 
include—(a)  to  provide tempo- 
rarv  accommodation for  visitors 
from Konkan in Bonibay—in the 
city  of  Bombav,  not  in  the 
rural  area. That is promotinsjj rural 
development!  (b) to provide such 
other facilities as are necessary in the 
city of Boml)ay.  Mr. Finance Minis-
ter, did this Income-tax  Commis-
sioner or did the CBDT inform the 
trustees or the trust that  these 
were not exactly projects of rural 
development, for which they  have 
been given a concession for Rs. 97 
crores—programmes  approved  for 
Rs. 97 crores ?  Would he cite the 
names  of three other trusts or even 
one other trust which during  this 
financial year has been given any-
thing more than Rs. 20 crores  ? 
Has there been a single other trust, I 
would like to ask, which has been 
given anything, whose programmes 
have come anyu'here around Rs. 20 
crores  or more, for the last three 
years and approval given by  the 
CBDT ? He said it has been approv̂ed 
by  the Income-tax  Commissioner 
under 35CCA on the basis of the letter 
of nth April, 7981. The question is, 
these monies from the donors would 
have come into the tax coffers, into 
the Consolidated Fund of India. By 
allowing theni to float such bogus 
trusts,  there is an out-go from the 
Consolidated Fund of India.  The 
same is the case with sick mills âd 
rehabilitation loans. .

has  al- rally .  Is  this  the  way  to
treat  the  kisans  that  when 
he  cannot a.f̂ord. . (Intrruptions) 
Sir, I would conclude by saying, 
what you do with Mr. Antulav is 
your business.  But let there be a 
peace.  This mav be a small question 
which is not very imjjortant for them. 
But if the  Gangotri is polluted, 
Ganges  cannot be pure.  What 
has happened in thi? country is that 
the Gangotri has been polluted and 
so the Ganges is not pure.
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MR. SPE.\KER 
repetition, Sir.

It is just,

SHRI K.P. UNNIKRISHNAN: 
They say, they are interested  in 
kisans.  They even had their kisan

SHRI R.  VENKATARAMAN:! 
Mr. Speaker, Sir,  mv friend,  Mr. 
Unnikrishnan, is always eloquent and 
the poorer the case the greater the 
eloquence.

He said that there was a misuse of 
authority.  In my answer to Mr. 
Shejwalkar I have already said that 
the authority was not used at all. 
No  instance of abuse or  misuse 
of authority has been brought by 
anybody in the public.

Ti’e second point which he has 
made is about the code of conduct 
which  revered  Panditji  had 
laid d )wn.  In fact, the Code  of 
Conduct says that no Minister of the 
State or the Centre should receive 
any money and if it is received on 
behalf of any institution, it shoidd be 
passed on immediately to the insti-
tution.  In this  case there is  no 
mention that the Chief Minister has 
received money. All the moneys are 
received only bv the v'arious institu-
tions. (Intnruption̂)

SHRI SATYASADHAN CHAK- 
RABORT\" ; It is neither eloquence 
nor ;eason.

SHRI R. VENKATARAMAN: 
No, it is not. When it hurts, liow can 
it be eloquence or reason?  It is'the 
same thing with me when you speak.

The next point whi-.:h Mr. Unni-
krishnan has asked is whether he is 
the Chief Minister or a settler. Yes, 
Sir, this is the way in which trusts



are usually created.  There is  a
founder or a settler.  In this case, 
Mr. Antulay is a settler or a founder.
As far as law or practice is concerned, 
there is nothing wTong if a man is a 
settler or a founder.

 ̂I would like to mention that in 
this case the trustees wlicm he has 
nominated,  consist of two sitting 
judges of the High Court, one retired, 
Jud̂e of the High C.ourt and  the 
Chief Secretary. {Interruptions)

SHRI  ATAL  BIHAR I 
VAJPAYEE : Who are they ? {Interru-
ptions)

I

SEIRI R. VENKATARAMAN: 
They are Mr. Justice Agarwal and 
Mr. Justice Madodkar.  I thought 
that the opposition had a great respect 
for judiciary.  When it comes  to 
trusts  being  occupied by  judges 
of the High Court, then they laugh.
I do not understand what is the 
meaning of that.

SHRI SOMNATH CHATTER- 
JEE : Are they Additional judges ? 
{Interruptions)

SHRI R. VENKATARAMAN:
Mr. Antulay is supposed to have 

I  much  extra-ordinary  powers 
that he can amalgamate any trust.
Of course, Mr. Unnikrishnan should 
have read some trust deeds.  Every 
trust  deed  written  any where 
contains all these routine  clauses. 
{Interruptions)

MR. SPEAKER :  The  hon.
T̂inister is replying .  Have mercy 
on him.
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SHRI R. VENKATARAMAN;
 ̂He  said  something  about 
alcohol.  In my definition alcohol 
is not essential but it may be very 
essential for him. {Interruptions)

SHRI K.P. UNNIKRISHNAN I 
Is that the answer? {Interruptions)

SHRI R.  VENKATARAMAN : 
Can I not cut some joke ?  Wliat 
is it ?  Mr.  UnnikrLshnan really 
raised a very pertinent point.  He 
asked the question about grant of 
exemption  vmder 35 C'CA.  The 
Act  provides  for  exemption 
being granted for three years at a 
stretch.  The  decision is actually 
taken at the level of the empowered 
committee.  The  empowered com-
mittee consists of the Commissioner of 
Income-tax and a Secretary nomina-
ted by the particular State in which 
the  empowered  committee
is.  That Committee has come to 
the conclusion that it should have 
exemption for three  years.  We 
do not interfere in these matters.
It is only when the empowered com-
mittee refuses to give exemption 
under Section 35 CCA, then they 
come to us in appeal.  Then the 
Government considers that.

SHRI  SOMNATH  CHAT- 
TERJEE: What is the procedure ?

MR. SPEAKER: Not allowed.

THE  MINISTER OF LAW, 
JUSTICE  AND  COMPANY 
affairs (SHRI P. SHIV SHAN-
KAR) : Mr. Chatterjee is asking 
that!

SHRI  SOMNATH  CHAT-
TERJEE: The House  and  the 
people should know that.

SHRI  R.  VENKATARMAN: 
The procedure is like this. The 
trust makes an application.  Then 
the trust details all the .scheme* 
which it wants to carry out in pur-
suance of Section  35 CCA i.e. for 
rural  development.  Then the em-
powered committee examines the 
question whether these are really 
rural development schemes and are 
eligible for hundred per cent exemp-
tion.  If the empowered committee 
comes to the conclusion that they 
are rural development  schernes 
then it recommends for exemption

{SAKA) income-tax exemptions to 350
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[Shri R. Venkataramanl 

If it comes to the  conclusion that 
they are not, then it does not recom-
mend. This is the procedure.  I 
do not think there is any ĵreat point. 
All the time people have been saving 
let us have commission.  Com-
mission on what ? There must be 
some prima fade case and here no 
case has been made out.

Mr. Deputy-Speaker, Sir, this i* 
the case with Mr.  Antulay.  For-
tunately or  unfortunately  Mr. 
Antula}' happens to be a Muslim and 
the Opposition does not like him to 
continue as Chief Minister, (/n- 
terruptions). This is a. deep-rooted 
conspiracy  for  the ouster of Mr. 
Antulay from the post of Chief Mi-
nister.

{Interruptions)
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SHRT  ZATNUL  BASHER 
(Ghazipur); Mr. Speaker, Sî”, when 
our friends in thu opposition had 
ôt a chance to govern this country, 
they wee sorroimded bv tnna.  Now 
they are not in a position to see the 
satya.  For this they will have to do 
prqyaschit and do tapsya so that they 
can see the truth. (Interruption)

14.11 hrs.

[mr .  DEPin’Y-SPEAKEr in the

Chair̂

MR. DEPUTY-SPEAKER: You 
are not pennlttcd to speak in the 
Callins; Attention.  Tt will not be 
recorded.

SHRT  ZAINUL  P,ASHER: 
Their specchcs ;ire politically 
vatcd and amount to character assas-
sination.  Duriii'j; th<;ir two-and-a- 
half Year rule they were en”;a"ed in 
character  assassination of Shrimati 
Indira Gandhi.  F.ven now tli<‘v are 
engatred  in  character
a.ssiissination.  The  target  is 
Shrimati Indira Gandhi.  thcv
picked Up another  stick to licat 
her with.  This is their real motiv̂e.

Of coursc, Mr. Antnlav made a 
mistake when he accepted the post 
of Chief  Minister.  He did  not 
remember the fate of Mr. Abdul 
Gafoor in BLhar.  What happened to 
Mr.  Abdul  Gafoor?  Ail the 
agitations were  directed  against 
him.  Why?  Mr.  Javaprakash 
Narayan gave a certificte that he was 
an honest man.  But in the heart 
of their hearts the opposition did not 
like that Bihar State should have a 
Muslim Chief Minister.

MR.  DEPUTY-SPEAKER ; 
Please sit down.  Order, order.

SHRI  ZAINUL  BASHER: 
This is not a new thing. We have 
seen it in Bihar in 1975 and 1976 
and now we are seeing it in Maha-
rashtra in 1981.

So far os the Trust is concerned, 
the Finance Minist'̂rhas already 
clarified the position.  There is no 
ambiguity in it, tJie Trust  was 
created for a noble cause, for the 
service of the human beings, for the 
service of artisans and  for the de-
velopment of rural aieas.  There 
are eminent persons as Trustees in 
the Trusts. As has already been men-
tioned, Jiere are two sitting High 
Court Judges, one ex-Judge of tlie 
Hiffh Court, who is a Member of 
this august House and was a Mem-
ber of Rajya Sal)ha.  Thev are the 
Members of th’>s Trust. This sort 
of persons cannot misuse that money. 
When there ar('  fudges, enr'nent 
persons, as trustees, how is it ex-
pected that they will misuse the 
money or Mr. Antulay will use the 
monev for his c .11 personal end  ? 
This cannot be expected.

In the same wav thev are talking 
aliout cement distribution and tlte 
cooprative  donations. Every Chief 
Minister  in  Maharashtr —Mr. 
Chavan is not here, h  will agree 
with me—has  collected donations.
In  Sachivalaya or  Mantral ya, 
onlv 262 people have got cement 
allotment and out of them only 12 
]Xirsons have  contributed.  Then 
what is this hue and cry for ?



Rs. 77 lakhs were collected, but I 
find that ony Rs. 50 lakhs were 
deposited and that too in the name of 
one pei'son.
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AN.  HON.  MEMBjER:  400
people.

SHRI  ZAINUi  BASHER: 
May  be 400 or 500, but only 12 
persons  have contributed.  There 
has been a tradition in Maharashtra 
cooperative  societies.  The mem-
bers of the  societies usuatly con-
tribute funds to the Trusts or to the 
right  causes.  They have  done 
so now.  Mr. Pawar has collected 
the money in the same way. Other 
Chief Ministers  of  Maharashtra 
have also collected the money in 
the same way.

What about the money collected 
-during the Janata rule ? I would 
tike to know fiom the Finanĉ' Mi-
nister whether he has gone into it. 
What aljout the Kisan Trust ?  It 
appeared in the newspapers—I read 
in those days—that Rs. 75 lakhs was 
collected.

SHRI GEORGE FERNANDES: 
'(Muzaffarpur) : Rs. 77 lakhs.

SHRI  ZAINUL  BASHER:

SHRI  RASHID  MASOOD 
(Saharanpur): Sir,..........

{Interruptions)

MR. DEPUTY-SPEKER: Your 
name is here.  You can replv to 
him later.

SHRI  ZAINUL  BASHER: 
Rs. 50 lakhs were not deposited in 
the name of  any  Trust or  any 
society.  That money was deposited 
under the name of one person—I do 
not want to state the name, everybody 
knows.

{Interruptions)

He is Mr. Gharan Singh.  What 
happened  to  Rs.  2-,  lakhs 
which  has  not  been  ac-
counted so far ? I have got in-
formation from wJierc Rs, 25 lakhs 
have come which ĥjve not been 
accountcd for. The details of the

Yes, Rs. 77 lakhs, I stand corrected. money are—

Hissar

Jindal,  Hissar and Wine Contractors Rs. 1,50,000/-

(i) Rao Lawasia Oil Mills, Hissar.  .  .
(ii) Nav Bharat Udyog, Hissar.
(iii) Haryana Oil and General Mill Hisar.

Ambala
(1) Gaba Iron Stores, Yamunagar  .  .

Amount of Rs. 1700/- each was col-
lected from these three  Mills (as 
mentioned in (i) to (iii)  under the 
threat that if they did not pay the 
amount then cases will be fabricated 
against them.

.  Rs. 2,000/-

(2) Sh. Raj  Kumar, I-2 Railway
station , Yamuna Nagar through Gyani.

.  Rs. 2,000/-

Joginder Singh, ITO Ambala  , •

(3) Sh. Rattan Singh Dedi, 1-2, Opposite P.S. 
Jagadliri.................................................... .  Rs. 1500/-

(4) From different dealers . . . . .  Rs.  8000/- 
Rs. 25000/- 
Rs. 20000/- 
Rs.  700/-

Sh, Jang Sher Singh Malik BDO/Barara, Distt. 
Ambala

Rs. 8000/- For getting  his 
transfer cancelled.

From Wine contractor of Yamuna Nagar Rs. 5000/-

Saral Kumar, Railway out Agency, Jĵadhri, .  Rs. 80,000/- for  getting  his 
traarfcr cancellcd.

a786 LS—12.
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MR. DEPUTY-SPEAKER: He 

is coming to the question proper. 

He is preparing the background.

Nobody sits. Now it is more than one 
hour.

SHRI  ZAINUL  BASHER 
(Kurukshetra):

Sh. Bawa Singh Country wine vendor of Kaithal. Rs. 6,000/-

Sli. Sharam Singh, Inspector, Food & Civil SuppUes 

Kaitlml.

(1) Sh. Prcm Chand Sherawala of Kaithal .  .  (Rs. 500/-)

(2) Shri Surc’sh Mumarshcrawala  .  •  .  (Rs. 100/-)

All tnese names are there.  I do 
not want to read them further. 
Rs. 250,0000 have been collected. 
This money is unaccounted. Friends 
sitting on the opposition may please 
find out where has Rs. 25 lakhs 
gone ?  I vv'ould like to ask a c(iies- 
tion whether the Government lias 
enquired int o the matter of tlie Kisan 
Trust ? Have tliey  issued any 
notice of inome tax to a person in 
whose name Rs. 50 lakhs have been 
deposited ? Has any incom« tax 
been collectcd out of that money ? 
Has any wealth tax been collected 
out of that money ? What en-
quiries have been made ? Financc 
Minister may kindly give the details.

Deen Dayal Upadhiya Institute 
has been organised. TJiese  are po-
litical  persons who have founded 
the trust. Money  ha*;  been col-
lected for the rural  development. 
How was this fund collected ? We 
know all this.  As I come liom 
U.P. I knew how one person who 
belonged to that group or the Mi-
nister of Civil  Supplits collected 
thi money ? Money for Deon Dayal 
Upadhya Trust was collected in 
Delhi.  Lot of corrupt practices were 
indulged in.  Funds were raised. 
Money was collected.  Of course, 
that money was not deposited in the 
name of any one person.

{Interrtiptions)

MR.  DEPUTY 
Older, please order.

SPEAKER;

SHRI  ZAIN'UL  BASHER: 
J[ would like to know from the hong

Ministr —what about Deen DaŷJ 
Upadhya Institute ? Has income 
tax exemption been granted to that 
trust.  Have the sources of money 
been enquiied by the income tax 
authorities  ? Will  the  Minister 
kindly  give the details of all that.

It had always been the practice. 
Shri C. B. Gupta in our State, collec-
ted several lakhs of rupees on his 
birth  day.  He collectcd money. 
But I do not know whether income 
tax Dejjartment or the Finance De-
partment has jrone into the matter 
and what happened to tliat ?

From traders and other persons, 
tlie leaders have always collected 
money. What is Mr.  Vajpa\ee 
doing all these da\s ?  Whenever 
he is out of Delhi—I know, he is a 
fortunate rnau—he alwa>s receives 
ihelis-  He is an expert in receiving 
thelis.  Whenever I do not find him 
sitdng in tJic House, I know diat he 
must be receiving thelis somewere. 
Where from this inoey comes  ? 
From the traders themselves.  I 
would like to give some details about 
it.

SHRI R. K. MHALGI: Is it
relevant  ?

MR. DEPUTY-SPEKER:  He
is giving a background and putting a 
question.

SHRI ZAINUL BASHER: On 
14th April, 1981,  ot Ferozeshah 
Kotla Grounds, Mr. Vajpayee was 
presented the list of Rs. i lakh. As
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, to from where that nn ney came, I 
have got some details.  The 
following are the names of (people who 
contributed:

Shri Lâ mi Narain Poddar, Ex- 
President, Grain  Merchants’ 
Association, Naya Bazar, Delhi.

Capt.  Vasudeva,  Wholesale 
Grain  Merchants, Naya Bazai 
Delhi.

Shri Ram Bharat, Wholesale 
Grain merchants, Naya Bazar, 
Delhi.

Shri Trekani Chand, W'holesalc 
Grain Merchants.

Shri Manĵal Chand Gupta, 
Talc Wale.

Sl'iri Jai  Narain  KhandeKval, 
Saraf A lerchants, Chandni Chowk, 
Delhi.

Shri Panna Lai, Kiryana Mer-
chants, Naya Bans.

Shri Bhupinder Nath, Dry I’ruits 
Merchants, Gadodi.?  Market.

Shri Madan I,al Anazvvaia, 
Naya Bazai Delhi.

Me has not spared finy iK'dy, any 
association or trade. It is also known 
that Shri M. I.. Kumar, Land ra-
cketeer, has indiv idually paid Rs. 5

• lakhs.

From where has this  money 
come ? Will the Finance Minister 
inquire into this matter, the sources 
of money ? I am giving the details. 
 ̂Will  the institute an inquiry  ? 
{Int?rruplioni).  If they are throwing 
stones at other houses, they should 
know that they are also living in 
glass  houses.

What about  the  \̂aidyalingm 
Committee Report ? What happened

during the Janata regime ? We have 
not appointed any commission of 
inquiry as they did .

AN.  HON.  MLMBER: Why 
don’t you ?

SHRI  ZAINUL  BASHER: 
Because we aie  ovcr-gcutlemcn.
I am not ltapp\' with (hem. 7’Iiey 
should have.  The  \̂aidyalingam 
Committee report hae not been dis-
cussed in fhis House.  Our Govern-
ment has not apjjointcd that Com-
mittee.  Tlic  Janata  Govcm- 
ment itself appointed that Com-
mittee.  What was the finding of 
the Cominitlee  we all know.  Cor-
ruption charges  against two ex- 
Prime Ministers w('ie jjroved.  Why 
action is not being taken ?

DR. SLJBRAMANIAM SWAMY 
(Bombay Noith Fasi)  I ŵant to 
have a discussion.  J ha\T asked so 
many times for a discussion. But tlie 
Ab’nistei' lias refused to hold a dis-
cussion.  '̂ou ?re wrong.  Why you 
allow <his kind of a diino- ?
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SLIRJ  ZAINUL 
demand to discuss'on.

r ASHER :1

SHRI BHAGWAT fHA AZAD:
Sir, kindly consider the  request 
oi the h.on. Member to have a dis-
cussion.

DR.  SUBRAMA\L'\M SWA-
MY : I have asked the Minister so 
many times.  He only grins.  He 
does not do anything c1s(n

SHRI  ZAINUL  BASHER: I 
am demanding a discussif;n on the 
Vaidyalingam  Committee  Report. 
Thpt report should be laid on the 
Table of the House. We should discuss 
it Mr. Subraman̂am Swamy will have 
every chancc to  part’cipatt in the 
discussion.

DR. SUBRAMANIAM SWAMY* 
Don’t bring in extraneous matters. 
That is all.
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SHRI ZAINUL BASHER: It is 
an extraneous matter.

SHRI ATALBIHARI VAJPAYEE#
Let him not bring the name of Nepal
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DR. SUBRAMANIAM SWAMY: 
You hold a discuision in Parliament. 
Your Government is afraid of holding 
a discussion,

SHRI ZAINUL BASHER :  I
want to know what action has been 
taken on the Vidyalingam Committee 
report. I would like to know whether 
that report is going to bs discussed in 
this House or not. I would like to know 
specifically fro;n the Minister if the 
follow-up action 0:1 that report is going 
to be initiated.

What al) >ut tĥ afTair of the Cliief 
Minister of Madhya Pradesh ? Every-
body knows. It is publislied in the 
newspaper that he collected huge 
amounts and deposited in a bank in 
the foreign countries.

[Interniplions)

MR. DEPUTY-SPEAKER: Gome
to the question.

SHRI ATAL BIHARI VAJPAYEE.
He should not mention the name when 
he is not a Member of the House.

MR.  DI:PUTY-SPEAKER : I 
will go through the records. If any- 
b ):ly’s n un::  b’cn mentioned who
i. lot a Member of this House, I will 
u j throusjh the record.0  O

SHRI ZMMUAL BASHER: I 
not mcutioiiing the name. Tiie Chief 
Alinister of Madhya  Pradesh had 
deposited Rs. 40 crores in Nepal.
1 wonder why I he so called Members 
sitting who are perturbed over the col- 
llection of money, Ivive not initated any 
action  when  they were in power.
I am really surprised but I would 
like to know  from  the  Finance 
Minister whether he is going to probe 
the affair of the Chief Minister of Bihar 
■who has deposited Rs. 40 crores or Rs. 
40 lakhs, a huge amount, in a Foreign 
bank in Nepal. What action is going to 
be taken.

in this debate.

{Interruptiovs)

SHRI ZAINUL BASHER : This 
affair  I would ike to know from 
the Finance Minister whether he is 
going to  institute  any enquiry 
regarding these matters. These are 
my questions. Don’t mistake me. I am 
not making a speech.

MR. DEPUTY SPEAKER: You 
are only putting questions.

SHRI ZAINUL BASHER: What 
aboaut the Maharashtra  ex-Chief 
Minister ?

MR,  DEPUTY-SPEAK ER: 
Don’t mention the name of any 
person who is not a Member of the 
House.

SHRI ZAINUL BASHER: They 
have taken the names. Why should 
not I

MR. DEPUTY-SPEAKER;
Don’t mention the name.

SHRI ZAINUAL BASHER : Why 
not mention the name.

MR. DEPUTY SPEAKER: There 
is a rule. If he is not a Member of the 
House, you should not mention his 
name.

SHRI ZAINUL BASHER:  We 
are hearing reports about  ex-May 
of Delhi who has funded a large num-
ber of Trusts and the activities of 
Trusts have appeared in the  news-
papers. They indulged in certain mal-
practices. I would like to know whether 
the Minister is going to enquire into 
those affairs and I have been told that 
specific charges have been submitted 
to the Government regarding these 
things.
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What is going on in West Bengal 
and Kerala ? What is the  biscuit 
scandal in West Bengal ? Tell me all 
these things. Crores and  crores  of 
money is being collected in West Bengal 
for issuing permits, in granting of the 
licences, in Food for Work Piogramme. 
They are indulging in lot of malpracti-

ces. {Interrupimis)

SHRI SATYA SADHAN CHAK 
RAB0RT\̂ : I am speaking in sup-
port of the Hon. Member. Yes, you are 
correct. This is done by Shri Ghani 
Khan Chaudhuri. I support it. Ghani 
Khar Chaudhuri has done this.

SHRI ZAINULBASHER: There 
is a Communist Minister whose son 
is going to be an industrialist. He is 
going tc establisli—I do not know— a 
biscuit factory in Durgapur. What 
has hoppened to that ? They are 
forgetting all these things. Crores and 
crores of rupees are beinc  collccted. 
I charge tlieWest Bengal Government 
...........(Inlcrrnpliorn)

MR. DEPUT\"-SPEAKER: Order 
please. Mr. Zainul Basher, please 
complete your questions.

{Interruptions)**

MR. DEPUTY-SPEAKER: Please 
do not record these.

{Interruptions)♦ ♦

MR. DEPUTY-SPEAKER: Order 
please. Mr. Zainul Basher, please 
complete your  questions.

SHRI ZAINUL BASHER: They
cannot face the reahties...............
{Interruptions)**

MR. DEPUT\'-SPEAKER: Order 
please. Nothing is being recorded. 
{Interruptions) * *

SHRI ZAINUL BASHER: Crores 
of rupees are being collected by the 
Chief Minister of Tamil Nadu, your

State, Sir; you know about it better 
than I do; Mr. Dhandapani knows it 
well. What about crores of rupees 
collected in Tamil Nadu?

SHRI KRISHNA CHANDRA 
HAI.DER (Durgapur): On a point 
of order.

MR. DEPUTY-SPEAKER: Un-
der what rule?

SHRI KRISHNA CHANDRA 
HALDER: Rule 376, What he has 
mentioned is irrelevant to this Calling 
Attention. That should be expunged. 
The matter which he has mentioned 
and which is not connected with the 
Calling Attention should be expnng 
ed.

MR. DEPUTY-SPEAKER: I will 
take care of that. I know the rules.
I am conducting the procee.dings of 
the House according to the rules. 
Thank you for reminding me. The 
rules should be followed.

MR. DEPUTY-SPEAKER: Yes, 
rules should be followed. We are 
conducting the House under the Rules. 
The rules will be followed. Whatever 
you have said, the rules will be follow-
ed.

SHRI ZAINUL BASHER: Sir, 
what about Tamil Nadu? You know 
better; and Mr Dhandapani knows 
better. Crores of rupees are being 
collected by the Chief Minister of 
Tamil Nadu and we all know about̂ 
the spirit scandal. The Kerala Govern-
ment is also indulging. Why are 
they opposing a Central inquiry
into  these  matters ?...........
{Interruptions). If they are not guilty 
and if they have got a clean conscience 
why do they not accept a central 
inquiry ?..........

[Interruptions)

MR. DEPUT\̂-SPEAKER; We 
are not discussing all the State Go-
vernments here.. . ..

{Interruptions)

♦ * Not recorded.
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MR. DEPUTY-SPEAKER: Please 
put your question and complete............

[Interruptions)

MR. DEPUTY-SPEAKER: Order 
please. Order please.

SHRI ZAINUL BASHER: I have 
a large number of cases here and 
I do not want to take the names. They 
are unnecessarily getting angry. It 
is my public duty. I have been elected 
to this August House as they are. And 
it is my public duty to ask them and 
expose the names of those persons 
who have indulged in corrupt prac-
tices whetlier in the past or at present.. 
{Interruptions)

MR. DEPUTY-SPEAKER: He is 
putting the question to the Minister. 
If he do3s not want to reply to anyting 
raised, he netid not reply............

[Interruptions)

SHRI HARIKESH BAHADUR :
I am on 3 point of order under Rule

353.
[Interruptions)

MR. DEPUTY-SPEAKER: Tiiat 
is all right. You please sit  down. 
The hon. Member may compete his 
question.

SHRI ZAINUL BASHER: Why 
is Mr. Harikesh Baliadur getting 
perturbed ?

MR. DEPUTY-SPEAKER: If you 
are criticised, the next  person can
reply............[Interruptions). I am not
allowing . Mr. Basher, please com-
plete........[Interruptions). He is going to
Complete........[Interruptions) please sit
down.

SHRI ZAINUL BASHER : Mr. 
Harikeshji, why are you so  much 
perturbed? I have not taken  the 
name of Mr. Bahuguna although he 
had  collected  a large  sum of 
money..........[Interruptionf).

MR. DEPUTY-SPEAKER: You 
put your question and complete it. 
You have taken more time.

SHRI ZAINUL BASHER : It is 
time, Sir. that this thing is brought 
here................[Interruptions).

SHRI SOMNATH GHATTER- 
JEE: Is there anything relevant in 
his speech, Sir ?...........[Interruptions)

MR DEPUTY-SPEAKER; Please
complete...........(Jnterruplion'!). Order
plea'̂e. He is c');npleting. Please sit 
dow'i. D)ii’t spoil it further.............

SHRI ZAINUL B\SMEP.: For
the last one and a half years...........

Ŝ TRTSV̂î\  SADHAN CHA- 
KRABORTY; Oa a point of order, 
Sir.

MR DEPUTY-S?iUK'.̂ R: H;
co'Ti jli'ting his qu “Ui )n.

SFIII ZAINUL BASHER; We 
hav'(* !)?*n li>teu’i‘̂, Sir, puientlv 
w'a'M lh’'v spoke, but tliey do not
hav,’; the ])atieacc Wiica we speak........
[I'ilerrnip!ion<;)

MR. DSPUTY-SPE \KER: It is 
for the Minister tf> replv—relevant or 
irrelev.int. You are not to replv. 
He will reply.

[Interruption s)

MR. DEPUTY-SPEAKER; Hon. 
Members, please, liow much time 
are we taking? He takes 20 minutes. 
Another member takes 25 minutes 
and yet another member takes 35
minuntes...........[Interruptions). If we
conduct the House according to tlie
Rules, nothing will happen..........that
is the difficulty............(interruptions)lt
is his right. He has come inthe ballot. 
Mr. Basher, you complete your ques-
tion. All of you please sit down. He is 
going to complete his questions. This 
is a calling: attention.
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SHRI HARIKESH BAHADUR:
rose.

MR. DEPUTY-SPEAKER: Your 
name is not here. I am not permitting 
you. Don’t record.

[Interruptions)**

I am not permitting yon. Don’t 
waste the time of the House,

SHRI ZATNUL BASHER : For 
the past  years they were looking
for a scandal. They were not finding 
any scandal with the Government. 
[Interruption',)  Now they are coming 
with Antulay’s affairs.

MR.  DEPUTY-SPEAKER :
Please sit down.

[Interrrptions)**

Dont record. Onlv  his speech 
will go on record. Please complete 
your question.

SHRT ZATNUL BASHER: My 
question is . ..

MR. DEPUTY-SPEARER; Or- 
der, order. Pleaso put'your questions.

SHRI ZATNUL BASHER: I am ' 
coming to th'̂ questions. Sir, mv 
question is :  whether Government
is going to enquire the sources of 
money...

MR DEPUTY-SPE.̂ KER : Or-
der please. I know the rules. I shall 
conduct the House  according to] 
rules. I am tlie cu'̂todian of the Rules.
I shall conduct according to rules. 
Mr. Basher you continue.

SHRT  ZATNUL BASHER:  I 
want to know whether Government 
is  going  to  enquire... (Inter-
ruptions)  I hope the Finance Mini-
ster is hearing me.  I  want to 
know whether Government is going 
to enquire the sources of money 
which has come to all the trusts 
founded and managed by the leaders

of all the political parties including 
the kisan trusts, Dcen Dayal Upadh- 
yay Trust; my other questions are:

Whether Government is ging to 
take note of Vaidyalingam Committee 
Report ? What action is taken in this 
regard ?  Wliether  Government 
is going to enquire about the sources 
of money collected by Mr. Saklecha, 
ex-Chief Minister of Madhya Pradesh 
which he deposited in a bank in a 
foreign country. [Interruptions)

AN HON. MEMBER: Why do 
you allow?

MR. DEPUT\̂-SPEAKER: If it 
is not relevant the Minister will not 
reply. Everybody speaks relevancy.

Now i>ut your question. You are 
now himgry.

SHRI ZATNUL BASHER :  I 
want to know wliether Government is 
going to examine collection ofCharan 
Singh Kisan Rallv [Interruptions)

MR. DEPUTY-SPE'\RKER: If 
this is relevent, he will reply.

SHRT  ZATXUI.  BASHER :
. Whether actif>n has been l;iken in 
the matter or wliether ])rf)ceedings 
under the Income-Tax Act have been 
initiated or not; whether Government 
is going to examine the money recei-
ved by the Di*en Dayal Ul)dhyay 
Institute and used for the political 
purpose ?

MR. DEPU n'-SPE.\KER: Now 
the Minister will rej)Iy.

SHRl R. VENKATARAMAN: Mr. Ue- 
puty-Speaker, Sir̂ I think the  hon. 
Member̂ Shri Basher is qualified  to 
become a Minister.  He gave more 
information than putting any questions. 

It is the right or privilege of a Mem-
ber to put questions and the Ministei*i 

duty to answer it.  He gave a lot in-
formation.  It is snot fair for me to deal 
with all  the matters which he  haa

♦♦Not recorded.
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raised ag this is a matter concerning 
one partiuclar subject on which the 
calling attention notice has been given. 
If he wants, it is the right of any hon. 
Member to put any question in a pro-
per way. He must follow the proced-
ure. And we will collect the infor-
mation and give it. So far as this is 
concerned, as I have said  repeatedly, 
there has been no mis-conduct or any-
thing wrong in this procedure. That is 
what I have repeated.

MR. DEPUTY-SPEAKER: Mr. Chat- 
let jee, as Chairman you know the pro. 
cedure. If it is unparliamentary it will 
not go on record.  Order Order plea-
se. Nothing without my  permission 
will go  on  record, Shri Rashid 
Masood.
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ir 9TTS3r |?ir l  faifV

f̂‘ "̂1

28 0̂ I T̂ fjT̂T T̂T«rr

qf t3[f> 125   ̂ I

SR7TT 7̂̂   ?Vq'T  TT-̂  %

 ̂f?rqn ?̂r

Tfzir  ?ft>ff PI.... (wrarmsr).. .

 ̂ 125 qT̂Pt q̂-f

7ra fecfffe  ̂kTI( r irq r I

V̂¥.

I___(5U5En?T)....

MR. DEPUTY-SPEAKER; This has 
already been dealt with and he has

replied also.

: iTfTvjt:̂ ir rr?̂V 

IT ̂ ^̂iTTT=i  |

^ -̂T 80

 ̂ fei irm  q-N-

 ̂^ rTr̂J Trq’JTT  f̂ T irqT | qi 

?T̂ t̂ r TT̂n I,  ̂ fTT%̂
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I '̂f f'f:  t  5r>T irq

I 3Tj f\: T̂FT-̂ n7̂ 
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MR.  DEPUTY-SPEAKER:  Mr.

Massod', please  put the  Question. 
(Interruption) Order, please. He is 
puting the question.
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‘ ‘Whoever, by deceiving any person, 
fraudulently or dishonestly induces the 
persons so deceived to deliver any 
property to any person, or to consent 
that any person shall retain any pro-
perty...........and which act or mission
causes or is likely to cause damage or 
harm to that person in body, mind, 
reputation or property, is said to 

'  ‘cheat’. A dishonest concealment of 
facts is a deception within the meaning 
of this section.”
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£S ^

ijJli ^ >i!
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)̂4̂« *:! Uĵ 1̂ 1*3 t_Ii;| J, îJ yj 
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SHRI H.K. L. BHAGAT : (East 
Delhi) Before the Minister speaks I 
have an important point of order.
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MR. DEPUTY SPEAKER: Mr. 
Masoocl,  please  put the question 
r ■'■>''>’ )  Ordei, please. He is 
pulling the question.

 ̂ ,̂4}  *»CU

SHRI H.K.L. BHAGAT : I am 
on a very important point of order. 
{̂Interruptions)

MR. DEPUTY-SPEAKER: Things 
happen on all b̂esides. Some time it 
was your turn. It is all right. We have 
to manage.

K .J.I

MR. DEPUTY-SPEAKER: Please
listen: the Minister is going to reply.

SHRI H.K.L. BHAGAT : Before 
he answers that, I must say this on a 
very important point of order, under 

353- {Interruptions) Sir, you have 
very rightly said that you are tlie custo-
dian of rules, and this House has to run 
under the rules. I have absolutely no 
intention, through this point of order, —■
10 interfere in this debate. But I am 
raising tliis. A very very bad prece-
dent is being set in this House, Rule 

353

“iNo allegation of a delimiatory or 
incriminatory nature.

(Interruptions)

Mr. Rashced Masood and pnother 
hoa. Member quoted sec ions of the 
Penal Code. They asked for registration 
of a case. They made allegations of 
an incriminatory nature, which are 
strictly forbidden under rule 353. You 
icad it, Sir, and give a clear ruling.
If anybody foels.. . . {Interrtpptions) the 
machinery of criminal law  can be 
set in motion by anyliody.  There is 
no bar. {Interruptions) I ask Mr. Masood 
to go and invoke the courf oflaw under 
rule 353.

Sir, you I'jlease read it and give 
your clear ruling. Please give a ruling... 
{Interruptioiii) if these allegations can 
be made; if they cannot be made, 
they must go off the record. It is a 
very dangerous precedent.

MR. DEPUTY-SPEAKER: Mr. 
Bhagat, I will go through the records, 
and if I see that rule 353 has been 
infringed in any way, in any manner, ' 
I will take care of it. {Interruptions)Now 
the Minister will reply.

SHRI  SATYASADHAN
GHAKRABORTY: Was he conscious 
at that time or sleeping ? {Interruption̂.)
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SHRI R. VENKATARAMAN : 
Mr. Deputy Speaker, Sir, in the dust 
and din which was created I could 
only hear a few points and I will 
ans wer those points.The first was: why 
was the allocation reduced ? Do you 
•know that the Supreme Court has up-
held the issue ofBearer Bonds today ? 
{Interruptions) The court delivered the 
judgment. {Interruptions)

SHRI P. SHIVSHANKAR : For 
the sake of Mr. Sommnath he had 
siad. {Interruptions)

MR. DEPUTY-SPEAKER :  I
thinl; Mr. Somnath Chatterjee did not 
argue against the case.

{Interruptions)

SHRI SOMNATH CHATTERJEE: 
They are protecting them.

SHRI R. VENKATARAMAN :
I have already explained in my ans-
wer to Shri Shejwalkar that there has 
been short fall of comcnt production 
in 1979-80 and as a result of that, in
1980-81, there has been a reduction 
allocation. I admitted that and said 
that it was a very difficult situation and 
it had been cut to all the States pro 
rat::; and in that process, the Mahara-
shtra city has also suffered. But to say 
that the supply has been reduced only 
for this purpose or with a malicious 
intention of creating black marketing 
js totally imsustained by the facts of tho 
case. The second thing which he said 
is this . I could only gather; I am not 
suro whether he said this. The cement 
was allotted to the Trust. No cement 
was allotted to the Trust. I can assure 
you....

(Interruptios)

That is all right. I am sorry, j 
Kvill withdraw it. Then he said that 
actually the allocation was made by 
the high powered comjnittee of the 
State  Gk»vemment  which  makes 
allocation with regard to Bombay 

*  'contrucdon and they made the allo-
cation. CM is not a member the Chief 
Minister of Maharashtra, is not a 
member of that committee. The Min-
ister of Revenue is the Chairman of 
<if the oommlttoe. There are offidaif

on the committee. They made thii 
allocation. Then my friend also read 
somthing about Section 415 of the 
Penal Code. I think he wanted to [re-
fresh hia rflsmDry ab3Ut the Ssction 
which he must have read long ago. 
It has no bsaring on the subject.

MR. DEPUrV-SPEAKER:  I
Think he is not practising now.

SHRI R. VENKATARAM \N: 
there is a telegram in which he says 
that the Government of Mahrashtra 
was interested. But this  telegram 
was issued not either by the Govern-
ment of M ahrashtra or Trust or any-
body, but by the Maharshtra Cooper-
ative Federation; and it has said that 
money should be paid. It does  not 
menn that the Government has said 
orthatany trust has said. (Inf'̂rruptions) 
Actually, you please read the tele-
gram.  It does not say that  the 
Government had said.  In  fac<’, 
the telegram was issued by the 
Cooperative Federation. It does not 
apply to this; this is not correct.

The hon. m3m1>eralso had refer- 
ed to alcohol. Though, as I said, th is 
is not a subject which is within this 
purview, still because people had 
raised it, I would like to mention the 
position. The production of alcohol 
in Maharashtra is of the order of 1220 
lakh bulk litres. Out of this, 80 per. 
cent is  aMotted  for  industrial 
purposes and 20 per cent for the per- 
poae of potable use. This has been 
given to everybody according to 
the rules framed by the Department. 
No rule has been violated. There 
has not been any instance of any 
complaint from anybody that the 
rules have been violated. Therefore 
to say that there has been any mal-
practice in this matter is not at all sus-
tained. That is all I have to say.

MR.  DEPUTY-SPEAKER 1̂ 
Mr. ’ Sunil Maitra;
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SHRI SUNIL  MAITRA  :
( Calcutta North  East )  :
I am very sorry to begin my speech 
with  some introductory remarks. 
Irrelevantly and unnecessarily the 
Government of West Bengal has 
been  dragged in. But what have 
you done ? So far as your members 
are concerned, they abide by no 
instructions of your leaders. You 
brought  chargcs of corruptions 
against  the Government of West 
Bengal. Again,  your Giani  Zail 
Singh  while intervening in the 
debate on the No-Confidence Motion 
in the last session was on record stat-
ing tliat” communists are the most 
honest....” {Intermptiom)  I am 
telling you,  in tlie words of the 
Home Minister. {Jntcrrvptionsy\. the 
communists are the most  honest 
and  secular {Imterruplions) pecple. 
This is what your Heme Minister 
Giani Zail Singh has said. {Interru-
ptions) ■

SHRI  ZAINUL BASHER Let 
the charges  be enquired.

SHRI SUNIL  MAITRA : It 
does not be in your n\outli in tl-is 
House  to sit in judgement. (Inter- 
ruptions) We do not sustain ourseh es 
on comĵassion or cloles meted out 
by the mdustrialists,  hoaiders and 
profiteers and (Intemiptions).

MR. DEPUTY-SPEAKER  : 
1 his is sufficient. You have replied.

SHRI SUNIL  MAITRA : A 
mandate to rule in this country 
has become a licence to plunder and 
loot and today you said so may 
irrelevant  things.  Remember 
(Interruptions).

MR.  DEFUIY-SPEAKER : 
Mr. Maitra do not see Mr. Zainul 
Basher.

SHRI SUNIL MAITRA 
allowed him.

You

.MR.  DEPUTY-SPEAKXR  : 
Everybody is allowed. I 'am allow-
ing you.

SHRI SUNIL  MAITRA : I
am referring to the ex-Ambassador 
of U.S.A.to Delhi. I do not know how 
many of you have heard his name. His 
name happens to be Patrick Daniel 
Moinliin. He has  written a book. 
The name of the book is a Dangerous 
Place. In the Indian  edition at
page 42 you will come across this : 
Mr.  Moinhin says, [Interruption) 
‘‘When I was appointed.. {Interrup-
tion sY'. .. .1 was a little bit afraid. 
Whe I went to Delhi, as Amljassa- 
dor of the U.S.A. the first order I 
gave to the Embassy was to dig up 
the record and to submit a report 
to me on the number of occasions 
when  had  to  intervene  in 
the internal  politics of India. The 
first occasion when we intervened 
was when  Communists were likely 
to be elected to power in Kerala. 
And on the second occasion.. . {Inter-
ruptions)

SHRI  C.M.  STEPHEN :
I rise on a point of order, {Interrup-
tions)

MR.  DEPUTY-SPEAKER  :
I am not allowing anybody.

{Interruptions)

MR.  DEPUTY-SPEAKER  :
He is on a point of order. I  have not 
allowed anybody. Please sit down. 
He is on a point of order.

{Interruptions)

MR.  DEPUTY-SPEAKER 
What is your point of order ?

I {Interruptions)

MR.  DEPUTY-SPEAKER  :
Please  sit down. He is already
on his  legs.

{Interruptions)

MR.  DEPUTY-SPEAKER t
No, no, no. I dp not allow. Yeŝ 
Mr.  Stephen, what is your point 
of order.

{Inttirvpiioiu)
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MR.  DEPUTY-SPEAKER  : 
Mr. Chakraborty, you are a  pro. 
fessor. I should not teach you. He 
has raised a point of order. Please 
sit down. Let us hear his point of 
order.

{Interruptions)

SHRT C.M. STEPHEN : I am 
rising  on a point of  The
subject  is such that it ĥs multi-
faceted  aspects. Although some of 
my .friends are not strictly within 
the limit and are going out of the 
limit, we are bearing it knowing 
that it has certain aspects and we 
must not strictly limit it within the 
rules. {Interruptions). I am not gf>ing 
to  be  brow-beaten.  Sir, y<̂u 
know the subject of the calling 
attention. I can understand people 
saying sometliing even 3  little
outside  it. But jum.ping on  to 
Mr.  Moynihan’s  book,  ex-Am- 
bassador’s  book,  Kerala elections 
which  took place ten  years ago, 
ctc.—these things do  not  come, 
anywhere near the pur\'iew of the 
matter now before the House. Not 
that we are afraid of it. {Interrup-
tions) . There is a limit beyond which 
VT are not prapared to bear it. Not 
that we are afraid of Mr. Movnihan ; 
not that we are afraid of the alle-̂ 
gations  made in his book. That 
was the subject-matter in this House 
last  session. There is a limit to 
everything. {Interruptiovs).

MR.  DEPim̂ -SPEAKER  : 
I would request hon. meml:>ers to 
stick  to the subject and strictly 
follow the rules.

MR. DEPUTY-SPEAKER  i 
It is going to be 3.30 Mr. Maitra, 
please continue.

SHRI SUNIL MATTRA : When
he wrote this book, there were two 
occasions.

MR.  DEPUT\̂ SPEAKER  f 
Say something connected with ihe 
subject.

SHRI RASHEED MASOOD t 
Why did you not object at  that 
time, when he was speaking {Inter-
ruptions) .

MR. DEPUTY-SPr.AKER :
The next  Speaker repl’cd to that.. 
'riiat was with rejjard t(t corrujition. 
Here it is not with regard to corru* 
ption. please  take your seat.

SHRI SUNIL MAITRA

MR. DEPUTY-SPEAKER  : 
please don’t bring in extraneous 
things. These are all very bad. I 
am very sorry. No ;  no.  Don’t 
bring  in all those things. It is 
nothing  connected  with  this. 
Don’t  talk about parties. Nobody 
has  talked about par'ies. You can 
only  talk about thr Government. 
Don’t  talk  about  ]>arties.’
No;  I  will  not  allcAV  any-
thing about any jjarty. It will not 
go on record. Please sit down all 

of you. Please ' charging in  this 
august  House  that somebody gets 
money from America and somelx̂ y 
gets money from Russia—this is not 
good.

SHRI SUNIL  MAITRA i I 
■will  not  name  anyone. I  am  a 

gentleman.

SHRT  C.M.  STEPHEN  J I 

know he is a gentleman  ; he  I 

know,  he is not a lady. Madam, 

you remain  within  the limit I

MR.  DEPUTY-SPEAKER : I 

would very much appeal to the hon: 

Members not to mentioti about any 

poHtica! party getting money from 

anywhere. Otherwise, our democracy 

will  become  a  laughinif  stock; 

Don’t  Ix̂e too much political  and 

expose oixf country to die interna-

• •Expunged as ordered by the chair.
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{Mr. Deputy Speaker] 

lional  world. I am so sorry. We

should  never expose our country

to  the  international  world. Please 

dfj not mention those things.

[Interruptions)

MR.  DEPUTY-SPEAKER  : 

Please  continue. Are  you  going 
to continue or not  ? All of  you 
may  please sit down. Mr. Maitra 

only  should  speak.

[Interruptions)

MR.  DEPUTY-SPEAKER : I 
not  allowing  anybody.

[Inteerrnptions)

am

MR.  DEPUTY-SPEAKER ; T 
will not allow.  Mr.  Maitrâ you 

may  continue. AH  of you  may 

sit down.

[Interruptions)

MR.  DEPUTY-SPEAKER : I 
\vill  not allow. I wiP allow only 
Mr. Maitra. Mr. Maitra, you can 
'Speak.

[Interruptions)

MR.  DEPUTY-SPEAKER : I 
will not allow charging anybody, 
this party or that party and exposing 
our country. This is very bad.

{Interruptions)

MR.  DEPUTY-SPEAKER  ; 
All of you may please sit down. 

Mr. Maitra. may speak.

[Inttrruptions)

MR.  DEPUTY-SPEAKER : I 
will not allow. Please  sit down. 
Nothing  will go on record other 
than  Mr.  Maitra’s speech.

{Interruptions)*«

MR. DEPUTY-SPE^ER: It is 

going to be 3.30. I sim going to 
adjourn the House by 3.30. Please 

sit down.

[Interruptions)

MR.  DEPUTY-SPEAKER  : 

Please sit down. Yes, Mr. Maitra, you 

may continue.

SHRI  SUNIL  MAITRA:  Sir

the hon. Finance Minister said that 

since the Chief Minister of Maharash-

tra had denied the fact of acceptance 

of the money, it is the tradition of 

this House to acccpt such a statement. 

But the cenvention that the Ruling 

Partryh?s built up in this country is 
just the oppo ite.  Numerous ques-

tions have been raised, there is a 

strong public opinion.

[Interruptions)

AN HON. MEMBER: What about 

foreign money?

 ̂SHRI SUNIL MAITRA: Yes, I 

am coming to that. The Ruling Party, 

the party which is ruling, in  this 

year of grace 1981 .... [Interruptions) 
Early this year the Ruling Party held 

, a  Kisan  rally  . . [Interruptions).  It 
was the Ministers here who had collec 

ted money from business houses.... 

(Interruptions). Here is a paper which 

I will read. [Interruptions). I will give it 
to the press.

[Interruptions)

MR.  DEPUTY-SPEAKER: Are 

you talking on the Calling Attention ? 

What is that? Are you dealing with 

thfc Galling  Attention ?

[Interruptions)

t MR.DEPUTY-SPEAKER: What 

is that paper you are going to read?

[Interruptions) ^

** Not recorded.
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^̂ R.  DEPUTY  SPEAKER : 
Please  listen. Mr. Maitra, what is 
that you are going to read?

SHRI SUNIL MAITRA; I am 
reading this document.

MR. DEPUTY SPEAKER: You 
can place it on the Table of the House. 
You must take my permission, then 
only you can read it . I will not allow 
that.

SHRI SUNIL MAITRA: Why 
you don’t allow?

MR. DEPUTY SPEAKER: You 
%  may place it on the Talbe of this 

House. I will not allow it to be read 
here. You must place it on the Table 
of the House. I will not allow. It 
will not go on record.

[Interruptioru) * *

MR. DEPUTY SPEAKER; You 
must place it on the Table of this 
House. Then only with my permission 
you can read it. Or else you cannot 
read that. I will not allow.

SHRI SATYASADHAN  CHA- 
RABORTY: The hon. Member  is 
only quoting.

 ̂ MR. DEPUTY SPEAKER: He 
mmt take my permisssion and place 
it on the  Table of this House. I 
wil' not allow him to read.

« [Interruption!;).

MK. DEPU rV SPEAKI.R: On 
Ca.lling Attention, you cannot quote 
all the documents and everything. 
Nothing like that. I I'.ave to be very 
strict. [luterruptions)On Calling Atten-
tion you cannot quote; you cannot 
read some manuscript and all those 
things [Interruptions). I will now allow 
you.
Mr. Maitra, if you want to put 

any question, you can put. Otherwise, 
I udU not allow you; I will ask

you to sit down. {Interruptions) I will 
not allow you to read that. Even if 
you wait for the whole day, I will not 
allow you to read that. {Interruptions) 
On Calling Attention, I will not allow 
any documents to be read here. It ig 
not a discussion. You mmt first place 
it on the Table of the House and take 
my permission. Then only I will allow 
it to be read here. [Interruptions) All 
this will not go on record.

(Interruption̂)**

On Calling Attention you cannot read 
any document and all that. I will not 
allow it. I do not want any document 
to be read here.

PROF. MADHU DANDAVATE : 
On a point of order Sir. [Interruptions)

MR. DEPUTY SPEAKER: He is 
on a point of order.

They do not want to raise a point 
of order. .. . [Interruptions)

You must take my permission to read 
it. You must take my permission. He 
is quoting. He has read a document, 
I asked him why he is reading and 
from where. He did not tell me. I 
asked him from where he is reading. 
He never replied to me.

PROF. MADHU DANDAVATE: 
In this House from the first Lok Sabha 
to the this Lok Sabha a number of 
times in the del)ates quotations have 
been given from the documents. And 
if anybody. . .

[Interruptions)

MR. DEPUTY SPEAKER; I am 
not going to allow. If he places it on 
the Table, I will allow him. My prob-
lem is, that he should place it on the 
Table.  I will allow. I do not know 
from where he is quoting.

[Interruptions)

** Not recorded.



395

MR.  DEPUTY SPEARKER:

Irregularities in  BHADRA 11, 1903 (SAKA)  xnc(me~tax exemption 396
to certain Maharashtra Trusts (CAi

[MR. Deputy Speaker]

I will conduct the House according 
to the Rules.

SOME HON. MEMBERS: De-
puty Speaker  Zindabad.

PROF. MADHU DANDAVATE. 
I am on a pomt of order.

MR.DEPUTY SPEAKER: I have 
already said that the document which 
he wants shall have to be placcd on 
the Table of the House. I will not 
allow it or he nnist have taken my 
previous permission for reading the 
document.

PROF. M.VDHU DANDAVATE: 
Before you give yoiu ruling.. . 
(Interruptions)

MR. DEPUTY SPEAKER; I as-
ked Mr. Maitra from where he was 
reading. He did not tell m<’, from 
vvhere he was reading. I do not allow 
unless it is placed on the Table of the 
House. I will not allow him.

PROF. MADHU DANDAVATE: 
Is a point of order to be laid on tlie 
Tabic of the House.

MR. DEPUT\' SPEAKER: Any 
document.

PROF. MADHU DANDAVATE: 
Is it your opiuiu that if I have to 
raise a point of order, I have to lay 
it on tlie Table of (he House?

MR. DEPUTY-SPi:AKER: 1 am 
not a Professor. I have been a student 
of a Professor only. My tinal decision 
I have given.

PROF. MADHU DANDAVATE: 
I am raising on a i)oint of ortler.

MR. DEPUTY SPEAKER: 
have given mv decision.  It is final. 
It cannot Ijc questioned by any Mem-
ber of fhe Ho use.

{Intcrrupihns)

Members are preventing. I am not 
preventing. AU the Members please 
sit down. I will not allow you. 
Let them take their seats. Then I will 
allow your point of order.

PR9F. MADHU DANDAVATE: 
I will formulate my point of order.

MR. DEPUTY SPEAKER; Let 
all those Members take their seats. 
Then only I will allow you, not wlien 
they aie a standing like this; that is 
not proper.

PROF. MADHU DANDAVATE: 
You request them, Sir.

MR.  DEPUrV  ̂SPEA K ER :  I  have

requested  You  can  also  request.

S lim   S \M \R   M IJK H ERJEE 

(Ho'.vrah)  ;  You  allowed  all  otliers  to 

read...

N[R.  D E P a rY   SPEVtvER  :  No.

SH RI  SA M AR   M U K M ERJEE: 

\Vlicn  the  Firiauce  M inister  replied,  he 

gave  (luotatious.  M r  Shejvvalkar  also 

read  out.  But  you  are  preveutiiig  him.

M R  DEPUrV SPEAKER: I  asked 

M l.  Sunil  M aitra  from  which  docu-

ment  lie  wa<t  reading  and  wanted  to 

quote.  Me  did  not  urive  me  a  proper 

reply, {fnterruption̂)  Therefore,  I  said 

that,  before  he  could  read  from  that 

document,  he  must  place  it  on  the  Table 

of the  House  or  he  siiould  have  taken  m y 

permission.  Even  now  he  can  tell  me 

from  where  he  was  quoting  that  and  he  is 

also  going  to  quote.

STIRI  SU N IL  M A ITR A :  I  am

quoting  from  a  document  of  the  Go-

vernment  of  India

M R   D EPU TY  SPEA K ER :  You

must  place  it  on  the  Table  of  the  House. 

Then  I  will  allow  you.  I  will  scrutinise 

and  then  permit  you {Intcrniptions)

PRO F  M AD H U   D AN D AVATE: 

You  sho\dd  allow  him  to  read  it.

SH RI  SA M AR   M U K H ERJEE: 

You  have  allowed  all  others  to  read 

You  cannot  object  only  to  his  reading

M R.  D EPU TY  SPEAKER :  I  have 

not  allowed  anybody. (Intfrruplim̂)
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When I âked Mr. Sunil Maitra from 
where he was quoting he did not 
give a proper reply.

PROF.  M.\DHU  DANDA- 
VATE; IwIllquDte an instance from 
ihis d<3bate.  When the Galling 
Attention motion was going on.. 
(Interruptions)  I am formulating the 
point of order.,..

quoting.  Therefore  I said *you 
cannot quote it unless you place it 
on the Table of the House and take 
my prior permission*. Now Mr. 
Maitra says .hat it is a Government 
of India document.  I‘ i ‘ is a Govern- 
men* of India document it is a public 
document. I Itavc, therefore, said that 
he can quote from it. [Interruptions) 
After  quoting from it,  Mr  Sunil 
Maitra shall place it on  the Table 
of the House.
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MR.  DEPUTY  SPEAKER : 
Oil the request made Ijy Mr. Samar 
Muklieijee, I am allowing him. . ..

SHRI R. VENKATARAMAN: 
You should look at it and find out 
before he quotes.. . .

SHRI M VLLTKVRJUN
is the ruiins ?

What

MR. uDEPUTY  SPEAKER : 
Tiiat document is from G )vernment 
of India.  I asked him from whicli 
document lie was quoting and he 
has said that it is from a Govern- 
inent of India docainent.  Therefore 
I hav3 said that I have allowed him.

■  THE MINISTER OF GOMMU- 
NIGAriONS (SHRI G. M. SFE-
PHEN")  :  We are entitlod to know 

wiiai that docum'ai  is.  You  can 

give any ruling. B it what I want to 
say  i-i  that  llie  p)iilif>u  you  took 

fu':̂t wâ ])'.-fectly e irroct. What I 
am subin’tiing is lliat the queUion 

whctlicr it is a  ])ublic  docm:̂ nt or 

not. . . ,

MR.  DEPUTY-DPEAKF.R  ; 
He say> it is from a G )vernmeat 
of India publication.

SHRI G.M. STEPHEN : I do 
know whether it is a public document 
or 7iot....

MR. DEPUTY-SPEAKER: Mr. 
Stephen I hav2 requested him to 
place it on the Table of the House. 
First when I a<?ked Mr. Sunil Maitra 
he was not good cnou'̂h or gracious 
enough to tell me from wliere he was

{Interruptions)

SHRI G. M. STEPHEN : Sir, I 
am not speaking in the air. Merely to 
say that it is a Government of India 
document would not make it a public 
documsnt.  There is a difference bet-
ween a Governmsjit document and 
a public document. A Gover-ament 
documcni can be.soincthwig-el.se tlian 
a public document. Here is quotat'on 
from Shakdher “ Die point *3 that 
normally a mcmbar 's not expected 
to spr-ng a surprise01 the Speaker, 
the House and the Govenunent by 
quotMigfrom a document whxh is not 
publx...”

SHR.1  K.  P.  UNMIKRISH- 
N.\N  :  That  vs ab )Ut  secret
docuaients.

SHRI G. M. STEPHEN ; “In 
fa'rness to all and 'u .acccordance 
W'th parliamentary a>:iventions he is 
cxpected  to inf)’'tn  the  Speaker 
in advance so that li' is in a position to 
deal with the matter oa ihe floor of 
the House w;?en it is raised.  If this 
requirement is not complied witli.... 
{Interruptions)  If  this requirement 
is not complied witli, th*' Speaker 
may stop th'* Member froai quoting 
from such docaments and ask him 
to make available to tl'C Gh?.ir a copy 
before he may be aHow.'d (0 procced 
with any quotation thereof.”

So, what I wanted to submit is 
that the ruling you gave was perfecfly
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on all fours with the nrecedents which 
have got acceptance ?n ĥe parlia-
mentary procedures. The point is : 
wheiher it is a public document or not 
I have not got an answer to that.
I have been told that it is a Govern-
ment of India document, but merely 
because it is a Government of India 
document, it does not become a public 
document.  It has to be a jpubl'c do-
cument and then he has got a right 
to quote and, when he quotes, we 
have got a right to demand that it be 
placed on the Table of the House. 
But before he quotes the conventions 
demand—ŷou must know the conven-
tions—that you must be satisfied.  Sir, 
this is a matter which does not con-
cern you only. The point is that the 
Government has goi a right to know 
in advance what the document is, 
so that they may be able to answer 
to that. They  have no right to 
spring a document on the Government 
and ask the government to make a 
reply to that. This is not permitted. 
It is against all conventions. You 
will have to satisfy yourself that the 
document is quotable and notice must 
come to us so that we may know 
about it and give a oroDer jeply to 
that.

MR.DEPUT\-SP£AKER ; Mr. 
Klaitra, he has raised a point of order 
... .\Interruptions) Please listen. If your 
conscience feels that it is not a proper 
document or something like that which 
may create  confusion, you cannot 
spring it on the Minister and get a 
reply to that.. . [Interruptions)

MR.  DEPUT\-SPEAKER  : 
What is the document ? I want to 
know.. . [Interruptions) WTiat is the 
document ?

MR.  DEPUTY-SPEAKER  : 
This  I do not allow.... (Interruĵ 
tions) I do not allow it...This will 
not be placed on the Table of the 
House., . [Interruptions)

SEPTEMBER 2, 1981 income-tax exemptions 400
 ̂certain Maharashtra Trusts (CA)

SHRI SUNIL 
this is dated

MAITRA : Sir,

SHRI  SATYASADHAN CHA- 
KRABORTY :  Under what rule
you are not permitting ?

MR.  DEPUTY-SPEAKER  : 
Are you going to put any question or 
not ? .. Please don*t do that. Don‘t 
read it.  I am not allowing you to 
read...

{Interruptions)

SHRI SAMAR MUKHERJEE: 
It is related this subject.

MR. DEPUTY-SPEAKER :You 
may place it on the Table of the 
House.  Let me  first scrutinise 
it  and  then  I  will  allow... 
[Interruptions) It will not go on lecord. 
Mr. Maitra, are you going to put 
any question ? Then put your ques-
tion.

m
I am notfallowing you to read that 

document. Please put your questions.

SHRI 
have read 
tions)

SUNIL  MAITRA ;  I 
the document. [Interrupt

‘27th April 1981. It says;

MR.  DEPUT\'-SPEAKER  : 
You cannot quote, you must  first 
lay it on the table of the House. 
After scrutiny w'e will see.  I am 
allowing you to read.  I am allowing 
you to put the questions to the Mi- 
nister.  It is already late. [Interrupt 
tions) Please sit down. Mr. Maitra, 
You put your questions.

SHRI SUNIL MAITRA : Be-
cause the Chief Minister denied the 
acceptance of this money from the 
business organisations, we cannot 
accept the statement.  Your party 
is in the habit of seeking donations 
from the business houses for political

**Not recorded
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purposes. {Interruptions) Now I am 
putting  Certain  question to the 
Finance  Minister.

(1) What was the date when the 
Trust was registered ?

(2) What was the exact date when 
this Trust applied for the exem-
ption from the Income-tax De-
partment?

(3) What exactly or what precisely 
was the date when the exemp-
tion was granted to this trust ?

(4) What is the usual time taken by 
the  Income-tax  authorities 
to grant  exemptions to sucli 
registered trusts ?

(5) In the year 1981, did the Com-
missioner  of  Income-tax, 
Bombay  receive any  other 
application  for  exemption 
from the operation  of  the 
income-tax  laws  ?  If so, 
in how many months or how 
many days the cases of these 
registered trusts were disposed 
of ?

know how much of industrial alcohol 
was distributed and to how many 
States  ? What was the quantity 
distributed ? Please let us  know that 
statewise.
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(6)

(7) Is it a fact that the Chief Minis-
ter gave 6,000 bags of cement 
to one particular M.L.A.  of 
Maharashtra ?

(8) Is it not a fact that the Central 
Molasses Board [Interruptions) 
decided  that  Maharashtra 
State  Government  would 
supply the  industrial alcohol 
to the states ? [Interruptions)

MR.  DEPUTY-SPEAKER  : 
It is for the Minister to reply.

SHRI SUNIL MAITRA : Is it 
not a fact that 65 lakhs litres of in-
dustrial alcohol should be distri-
buted by the State of Maharashtra 
to other States ? If so, I  want to

SHRI  K.P.  UNNIKRISH-
NAN : One paise per litre ?

SHRI  SUNIL  MAITRA :
Since the indsutrial alcohol was in 
short supply,thiJcommodity now has 
to be imported from abroad.  If so, 
then the question offoreigh exchange 
involvement comes. If our country is 
self-sufficient in industrial alcohol is 
not the action on the part of the Ma-
harashtra Chief Minister  affecting 
our foreign exchange reserves  ?

My last but one question is how'̂ 
does the Finance Mmistrr expect that 
the sick units would be in a position 
to donate to the Chief Minister’s 
Fund ?Jagdamba, Nasik Palse and 
Panjara-Kan etc.  all  these doner 
units are sick units. {Interruptions)

Sir, the Finance  Minister said , 
that the telegram was not sent at 
the  behest of the  Government. 
But, Sir, what is the language of the 
telegram.  I quote :

“Ref. regarding Indira  Gandhi 
Pratibha Pratishthan donation. 
Government of  Maharashtra 
requires your chequcs. ...”

What is meant by ‘require’ ?  Was 
it not a directive or an instruction 
of the Government of Maharashtra 
the non-compliance of which would 
land these units  into  trouble ? '

16 hrs.

THE  DEPUT\̂  MINISTER 
IN THE MINISTRY OF FIN-
ANCE  (SHRI  MAGANBHAI 
BAROT) ; Sir, as regards the dates J 
although  the  Finance  Minister 
has already given the dates yet I w'i!l 
again give.  This particular Fund

♦♦Expunged as ordered by the  chair.
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was constituted  on  18-10-1980. 
The date of registration with the 
Charity Commissioner is 20-10-1980. 
The  date of application for regis-
tration under Section  12 of Co-
mmissioner of Income Tax  Act is 
20-11-1980.  The date on which re-
gistration was {granted by the Com-
missioner of Income Tax is 25-11-
1980.  The date on which applica-
tion  was  made  for -exemption 
u/s 80 Gis 25-11-1980 and the date 
on which exemption u/s 80 G was 
given is 25-11-1980.  The period for 
which it is granted is from 18-10-1980 
to 31-12-1980 {Interruptions)

Sir, as the Finance Minister said 
Income-Tax authorities are receivaing 
such  api)lication s under  Section
80 G everyday and in a  number
of cases they have been  granted
immediately. {Interruptions)

'riiere arc instances where sucli 
permissions are granted  forlliwitli.

Then, Sir, about alcolml  the 
question has already been answered 
The Calling Attention is about esse-
ntial commodities and as the Ikju. 
Finance Minister said alcohol is not 
an essential commodity if a separate 
question is asked about tlu' contri-
bution? by the diUillcrs and the al-
cohol  industry the reply shall be 
given.

The last point made was about the 
telegram and the sick luiits.  I have 
already explained this.  It  was a 
telegram iioni the Sugar Fcderaiion 
which consists of all the Cooperative 
Sugar  Factories  of Maharashtra 
and this was sent to each and every 
member including the Jagatamba 
Sugar Mill wliich is also a sugar 
factory. There is one news item 
today which says this:—

“The Maharasthra Janata Party 
President Shri Rajaram Bapu 
Patil has tcxlay stated that re-
garding the contributions  made 
by these Sugar  Cooperative 
Factories of  Maharastlira for 
Indira Pratibha Pratishthau, we

are the supportes of this, we have 
supported this and there is no 
point of quesioning these contri-
butions or asking for any refund 
or anything like that. -

I think I have answered all the 
questions.
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16.03

The Lok Sahha adjourned f»r 
till thirty minutes past Sixteen 

Clock

Lunch 
of the

The Lok Sabha reassembled, after lunch* 
at thirtysix mintes past Sixteen af the 

Clock

[Shri Somnath Chatterjee in the 
Chair]

PETITION Re. restoration 
OF  SANGLI-MIRAJ ̂  AND 
NANDRE  MADHAVNAGAR-
N1-:VV SANGLI  RAILWAY LINK

SHRI R.K. MHALGI (Tiiame):
I beg to present a petition singed by 
Shri Ramesh K. Kulkarni and others 
legarding restoration of Sangli-Miraj 
and Nandre  Madhavnag?r-New
Sagli railway link.

DEMANDS FOR  SUPPLEMEN-
TARY  GRANTS  (GENERAL), 

1981-82

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI  MAGANBHAI  BAROT): 
I beg to present a statentent (Hindi 
and English versions) showing Sup-
plementary Demands for Grants in 
respect of the Budget (General) for
1981-82.
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ri) caased  to  public

alter conversioT of certain  Railway Lines 

into  Di’oad Gi'ĵ c in  N. S.  Railway.
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 ̂ N̂t x̂  11
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f qr-T qrfŵ T % ̂rm’  ̂̂rn?  1
(ii)  Need t o r el eask ai l o t t ed f en d s 

FOR  THE seco n d  HOOGHLY  BniDGE 

PnOJKCT.

SHRI AJIT BAG (Serampore): Sir, 

due to small allocation of funds by the 

Central OovernmGnt not only the ex-

ecution of the Second Hooghly Bridge 

Project is being delayed but the pro-

ject cost too has mounted to an astro-

nomical figure over the years.  Already 

the  construction  cost according  to 

revised estimates has seared to Rs. 142 
crores as against the original estimates 
of about Rs. 57 crores.  The  Govern-

ment of West Benfial asked for Rs. 25
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[Shsi AjJt Bag] 

crores for the Second Hooghly Bridge 

this year.  Now the Second Hooghly 

Bridge Commission is in dire need of 
Rs. 11 crores immediately in order to 

release a huge  quantity  of imported 

steel from the dock within a few days. 

Under these circumstances I urge upon 

the Government to release Rs. 11 crores 

immediately  to the  Second  Hooghly 

Bridge Commission without any delay 

so that the project work could not be 

hampered.

(ill) Need for a halt station at Buihan- 
puc for Jhclum Express and Mahanagari 
Express

30 snf  ^

 ̂wrrnrRft ^

'Ti'lf ^  ̂I

^ 3fr̂ it 2̂i pj

tT̂ Rr̂) ̂

 ̂ T̂TPJRTt

I

11

^  51̂57  wrr  11̂

7̂  ̂  ̂ t,  fwr

17,000 t, 28

I, 5 I,

fiFi t,

 ̂  I,  14

 ̂  ̂   t I

f̂'f,

iFT I,

I   ̂   ^

it ft «fr,  'rHrm %  | 1

JpT̂  I I T̂TT̂

q?T *fr sFTOr ffe 11 

 ̂  ̂t f% (1) ttw^

(2) ^

if tm 5,7% I

îv) Pension  benefit  for  setired 
Seamen.

SHRI EDUARDO FALEIRO  ’
(Mormugao):  The  Seafarers Wei-  |
fare Fund Society of the Govern-
ment of India has instituted pension 
benefits of Rs. 85/- per month to 
registered Indain Seamen whose re-
gistration has been cancelled on or 
after January i, 1975.  This  has 
been a great relief not merely to the 
Seamen concerned but also to their 
families and dependents. However, 
this pension is denied to those who 
retired or were declared physically 
unfit before 1975.  This discrimina- 
tion does not appear to be logical or J 
equitable.  It may be recalled that 
in case of Seamen who retired prior to  , 
January 1975 their working conditions 
were much harsher and particularly 
before 1964, duty hours, over-time,, 
double pay on paid holidays, Pro-
vident Fimd and such other ame-
nities were not even heard of.  I 
therefore, urge Government to ex-
tend the above pension benefits also 
to  those  Seamen who  retired 
before January i, 1975. I further 
urge  Government to look into the 
unsatisfactory  manner of recruit-
ment and conditions of service of 
Seamen and unemployment  pre-  _ 
vailing among them and to evolve a 
comprehensive strategy to provide a 
better deal to this scction of our i 
population.

(v)  Need for resumption  of Madu-
rai odition of the Tamil Daily “Mak- 
kal Kural ’

SHRI  C. T. DHANDAPANI (PoUa- 
chi): The Tamil  Daily ‘ Makkal Ku-
ral” (Voice of the People which  is 
boasting as a champion of the working 
class has closed the  Madurai edition 
illegally by throwing  many workers * 

and their families to the streets. The 
owner who is also the  President of 
Indian Federation  of Working Jour-
nalists,  has  opted  lockout 
without  proF>er  remunerations.
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Ifhile Palekar’s award has been 
implemented by other TanxU Dailies 
in Tamil Nadu, Makkal Kural, has 

' completely denied the rights of the
workers. Further, the Management
had indulged in violation of the 
Customs Act by giving false  de-
claration with regard to import of
printing machine from U.S.A.

The Management has totally re-
jected conciliation wiih  workers. 
I, therefore, request  the Minister 
for labour to interfere ’n this matter 
to lift the lockout and to resume 
the Madurai edition without any
victimisation and save the workers 

► from starvation.

(vi) Increase  in  number  of  dacoities, 
murders and lootings in Saidpur  (U.P.)

TTSTiTm :

?TRjf)q

^

^ $ I

9v5ff

^̂-qT3 qrt ^

I ^

t I cfarr

 ̂ fciiR ft  I I ̂  3  ̂  ̂
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T̂% |tT ^   5̂flf,

r̂xr̂RTf, ^

^  TT̂  § I
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% 11 ?rrir   ̂ wfhr

“ I,  11 <̂nfTT  qr

 ̂’T̂rr ̂ I vrnr ̂  fNrnr 5r?r̂

 ̂ ir ̂  311̂ 11 ?̂nTT

 ̂  *fT9r iRT  -̂?rrfr ^

I •

v[̂  srr̂, f̂ nc, 'tTw snrr̂r q;# 

iTsiT s ,̂ %  ̂ r̂far r̂qrrtft r̂̂i* 

HTtt  ?mr st|t  f i

?Ri  ̂ ^

%̂r 5nrrf̂   ̂  ̂ %

WT̂T 5fr  I I

^ jf̂ *rŵ

^  ̂ nftr̂r ̂   ^ i  ^

fkm Jr  ̂   ̂sq̂f̂rr

tr# Ĵrn:  ̂f̂Tnra

 ̂ I

(vii)  Need  to include Desi varieties of 
tobacco  also  under  tlic  provision! of 
'robacco Board Act.

wrro ^x\ (̂ ^̂ mrr): 

T̂RTTf̂  ^ if ̂  sr̂n: ̂  fTĴr̂

^  T̂rfr I, sftf
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I   ̂  r̂fr

T̂̂sr\w>  t't 4xi ^  %
c\ C\ '

5BRf̂‘ f̂’ZTT  I  Jn;T

% 5ĵ  ̂if  ?m TT

wispT ^ snwFT  f̂’nT

«TTĉ f%  M'=t'w  f̂ wpfr

^ !TPr if i  ^

if if ̂ plTRf  %

jf̂-f  p̂r̂fJT  ?fp: irfcr wf

«fr ̂  m fwr «TT ?flx ̂ r ^  

?fTiî RR ̂f ferr »m «tt ŝ̂rim 

*rm ^ 9Tf5T  ̂   ̂ if

fw ̂ ntnrr i  ̂̂  if r̂ ir̂ ŝnrâr 

^ ̂ TTT,  ira ?PTff'Tij I I

(viii) Need for a probe into 

rotting of w heat  due  To

NEGLIGENCE  OF  RaILWAY

Authorities  and the F.C.I.

SHRI  ATAL  BIIIARI  VAJ-
PAYEE (New Delhi): Sir, while 
India is importing wheat liom the 
USA, a huge quantity of wiieat is 
being damaged  due to  criminal 
negligence of railway authorities and 
the bungling of FCI.

On July I, 1981, a consignment 
of wheat worth over Rs. 1.5 million 
was despatched in 19 open wagons 
from Doralia station in Punjab to 
Chakradharpur.  The goods train 
carrying w'heat readied  Chakra-
dharpur only on July 26, 1981.  In 
the meantime, more than  10,000 
quintals of wheat were damaged as 
the train was detained at Chandra-
pur Railway Station for 25 days.

More than 300 quintals of wheat 
have been declared unfit for human 
consumption. Yet, It has been sold 
to 3 flour mills.

Thi» is not  the first time  that 

huge quantity of foodgrains has been

destroyed in  Chhotanagpur alone.
In July 16,000 quintals of Punjab 
wheat was damaged at  Ranchi  -
and Tatisilway  stations.  Another 
big cnsignment of  rotten wheat 
was receved at Dhanbad station 
some timei back and the issue was 
referred to on the floor of the House.
If tlie figures for the whole country 
are collected and publicised, the 
quantity of foodgrains  which is 
damaged either in transit or in 
government godowns might come to 
lakhs ol’ tonnes.

I ask the Minister for Food to « 
take immediate action against erring  ̂
olFicials for sending wheat in op>en 
wagons.  The  Railway Minister 
must fix the responsibility for the 
break-down of the goods train ne-
cessitating detention at Chandra-
pur.

16.52 brs.

COAL  MINES  LABOUR WEL-
FARE  FUND  (AMENDMENT) 

BILL

Amendments made by Rajya Sabha

.THE  MINISTER OF STATE 
IN THE  MINISTRY OF ENER-
GY  (SHRl  VIKRAM  MAHA-
JAN): Sir, I beeg to move :

‘That the following amendments 
made by Rajya Sabha in the Bill 
further to amend the Coal Mines 
Laour Welfare Fund  Act, 1947̂ 
be taken into consideration:

‘̂ Enacting Formula

(1) That at pjage i, line i, for 
the word ‘Thirty-first’ the word 
‘Thirty-second’ be substituted.**

Clause I
(2) ITxat at page i, line 4, for 
the figure ‘1980’ the figure ‘1981*̂ 
be substituted''

MR.  CHAIRMAN:  Motioik̂

moved :
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“That the following amendments 
made by Rajya Sabha in the 
Bill further to amend the Coal 
Mines Labour Welfare Fund Act, 
1947, be taken into considera-
tion;—

'̂‘Enacting Formula

(1)TJiat Ht page i, line i, for 
the word “Thirtysfirst” the word 
“Thirty-second” be substiiuted”

‘̂ Clause I

(2)  That at page i, line 4, for 
the figure ‘1980’ the figure ‘1981* 
be substituted.’*
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Ĵ̂  ?cr?n  ̂ |

cw ^  f.r ciT  ̂I, ŵ mx 
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 ̂ m«r  f 1

SEPTEMBER 2, 1981 to Bills 4̂6

MR.  CHAIRMAN : The ques- 
tion is :

“  That  the following amend-
ments  made by Rajya Sabha in 
the Bill further to amend the Coal 
Mines  Labour  Welfare  Fund 
Act, 1947, be taken into conside-
ration :

Enacting Formula

(1) That at page i, line i, for 
the word “Thirty first the word 
“TJiirty-second  be subs stituted.̂*

"'Clause I

(2) That at page r, line 4, fot 
the figure ‘1980’ the figure ‘1981’ 
be substituted.

The motion  was adopted.

MR.  CHAIRMAN: Now,  we 
shall take up amendments made b/ 
Rajya Sabha. The question is:

Enacting Formula

(1) That at page i, line i, for 
the word ‘Thirty-first’ the word 
‘Thirty-second’ be suh stitutea.**

Ths motion was adopted.

MR. CHAIRMAN: The question
is:

"̂ Clause  I

(2) That at page i, line 4, for 
the figure ‘ 19̂’ the figure ‘ 1981* 
be substituted.̂*

The motion was adopted.

SHRI  VIKRAM  MAHAJAN: 

I beg to move that the amendments 

by Ratjya Sabha in'the Bill be agmd

to* •-  •  .>
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MR.  CHAIRMAN:  The ques-

tion is:'

“That the amendments made by 

Rajya Sabha in the  Bill  be agreed 

to.”

The motion was adopted.

17 hrs.

IIKJH COURr AT BOMBAY 
(EXTENSION  OF  JURSDIC- 
riON  TO GOA, DAMAN AND 

, DIU)  BILL

* Amendments made by Rajya Sabha

THE  MINISTER OF  LAW, 
JUSTÎ GE  AND  COMPANY 
AFFAIRS (SHRI P. « SHIVSHAN- 
KAR) :  Sir, I beg to move:

“That the following amendments 
made by Rajya  Sabha in the 
Bill to provide for the extension of 
the jurisdiction of tlie High Court 
at Bombay to the Union territory 
of Goa, Daman and Diu; for] the 
establishment of  a permanent 
bcncb of that High Court at 
Panaji and for matters connec- 
te 1 therewith, be taken into consi- 

i  delation:—

“Etiaoting Formula

(1) That at page i, line i, for 
the word ‘Thirty-first’ the word

 ̂ ‘Thirty-second’  be susbstiluted."

Clause I

(2) That at page i, line 4,  for 

the figure ‘1980’the figure ‘1981’ 

be substituted*'

I MR. CHAIRMAN: The qucs- 

 ̂tion is:

“That the following amendments 

made by Rajya Sabha in the Bill 
to provide for the extcasion  of 

the jurisdiction of tne High Court 
at ̂ mbay to the Union territory of

Goa,  Daman  and  Diu;  fiar

the establiisfament of a ĵ maoent 

beiich of that High Court” at 

Panaji and for matters connected 

therewith, to be taken into consi-
deration :—

Enacting Formula

(1)  That at page i,  line i, /»r

the  word ‘Tliirty-first’  the  word

‘Thity-second’  be substituted.**

Clause I

(2)  That at page i,  line 4, f«r
the figure ‘19̂ ’ the figure ‘1981*
be substituted**

The motion was a'iopted .

MR.  CHAIRMAN : We shall 

now take up the amendments made 

by the  Rajya  Sabha.

The  question  is  :

'■'■Enacting Formula

(1) That at page  i, line Jor 
the  word  ‘Thirty-first’  the 

word  «Tliirty-second*  be

substituted*''

‘̂Clause I

(2) Tiiat at page 1,  Hbc i,  for 

the figure ‘1980* the figure 
‘ 1981 ’  be substituted.** *?

The  motion was adopted.

SHRI  p. SHIV SHANKAR  : 
Sir, I l>eg to move  :

■‘That the amendments made by 

Rajya Sabha in the Bill  be 

agreed to.”

MR. CHAIRMAN : The

tion  is  :

“That the amendments nia<ic by 

Rajya  Sabha in the Bill  b« 

agreed to.”

The motion woa adpotfd.
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Welfare Funds Bills

17.03 hrs.

GINE-’WORKERS WELFARE CESS 
BILL 
AND

CINE-WORKERS  WELFARE 
FUND BII.L -contd.

MR. CHAIRMAN : We shall 
now take  up further consideration 
of the Cine-wcrkers Welfare Cess 
Bill and Gine-workers Welfare Fund 
Bill together. Now,  Mr. Arakal 
may continue.
SHRI  XAVIER  ARAKAL 

(Emakulam) •  Sir, yesterday
I was reffering to  two  points, 
namely, (i) to give more assistance to 
the  cine  industry and (ii)  if it 
is declared as an industry within 
the purview of the Industrial Dis-
putes Act these two Bil’s if enacted 
wi’l  become redundant.
I am pleading that more assis-

tance should he given to ibis cine 
industry  because of two reasons. 
One is that huge costs are involved 
in producing a film. Second is the 
risk involved. Once it is produced, 
in getting a proper return from this 
is uncertain. I am told  many of 
these films are lying in the archieves 
because of many reasons. It may be 
due to a technical reason or otherwise. 
The CSk)vernment  has  given  a 
great  boost  in building theatres 
recently. I am glad that Government 
has come forward, but that itself 
is not enough to boost the industry 
in a coinmf̂rcial, economic way. 
Therefore,  I am j)leading that the 
Government  must put more em-
phasis  on diis aspect of giving 
more assistance, financial and other-
wise,  to the industry as a whole.

The other point which I was 
dealing  yesterday is that if it is 
declared as an industry within the 
definition of the Industrial Disputes 
Act, many of the lalx>ur and welfare 
enactments  become applicable to 
this field.  At present it is not so. 
However,  if it is df*clarcd as an 
industry, we  have  to  think  of 
con.sequential  results  of  such 
declaration—will it be detrimental to 
the development of this industry or

will it be proper and befitting to 
regulate the services and conditions 
of the workers therein ? However, 
these  two Bills cover them to a 
certain  extent, but not fully.
With regard to Bill No. 71 of

1981, I have an oral request to make 
the hon. Minister.

Now, if you refer to Clause 
1(3), it says :

“It shall come into forces on 
such  date  as  the Central 
Government may, by notification, 
in the Official Gazette, appoint.”

Again,  Clause 3(1) says :

“With effect from such date as 
the Central Government  by 
notification, in the Official Gazette 
appoint, there  shall be levied 
and collected as a cess___”

May I ask the hon. Minister why 
we havfi to wait for a Gazette Noti-
fication ? Once the President gives 
his assent to the Bill, it must auto-
matically come into force at once.

Tiien, referring to Clause 2(b),
it says :

“feature film”

Prof.  Ranga was good enough 
yesterday  to highlight some other 
areas  »vhere urgent attention of 
the Government is required. Another 
suggestion  of mine to  the hon. 
Minister iŝthat instead of “feature 
films”.* it should be widely defined 
as “films” whereby more employees 
can be taken into this welfare scheme.
As it stands, a? per this Clause, it  < 
is confined only to this area. I want 
to know whether his  Department 
has done any study on this matter 
relating to the number of people 
involved in it, as to how  many 
people are eligible to it. The answer 
may be that we have to wait for the 
rules to come and the committees to 
be constituted. But, according to me, 
the scope of this welfare scheme is 
to be widened by deleting the word’ 
feature’, and keeping the word “film” 
alone.
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Further  Clause  (3) i says :

“................a duty of excise  at
the rate of one thousand rupees 
on every  feature  fihii,..,”

|]vlv submission is that that is not 
enough. If this a welfare scheme, of 
!course,  you cannot call it a cessi, 
]̂you liave to impose tax on the profits 
v̂hich they make on  films. You 
[also have to tax the wages and 
fsalaries exceeding Rs. 50,000. In 
this way you can have more money. 
Of course,  you cannot term it as 
excise  duty becaase of legal 
jblems. I hope, the Department
IS examined this aspect.

Many hon. Members have said 
that it is a fertile field for thel)lack 
money. If you put a cess or a tax 
or a fee either on tlie profit of this 
industry or the wages and salaries 
exceeding Rs. 50,000/-  we  will 
have an opportunity  to look into 
f the accounts of this  industry. This 
I is my main object w'hich I want to 
bring to the notice of the House.

If you refer to Clause 4, it says ;

“Thf  duty of excise  levied 
under Section 3 on any feature 

. film  sliall be payable to tlie 
' Central Government by  the 
producer of such film within a 
period of one month from the 
date of notice of demand issued 

 ̂by that Government fior such 
payment.”

^̂ay I ask the hon. Minister : Why 
can’t the Department collect  it 
Virhen they apply for the certificate 
itself ? So much paper work and 
inconvenience  can  be  avoided. 
This is how  the  paper work is 
Aiultiplied  and accumulated. This 
03411 be  avoided. After  all it is 
only Rs.  1000. A producer who 
has invested  over Rs. i crore or 
Rs. 50 lakhs will not mind Rs. 1000 
to pay whcn’he»applied for certificate. 
Suppose  this Clause is there, how 
much paper work we have to do ?

How much time and energy we 
have to waste  ? Therefore,  my 
submission is to make it simple. 
You ask them to deposit Rs. 1,000/- 
when they apply for the certificate

Referring to Bill 72 of 81  that 

the Fund Bill, if you refer to Clause 2 
sub-clause (3)  ‘cine worker’ Mr. 
Daga has  highlighted  something 
about it.  But my doubt comes in; 
sub-clause (ii) : can a worker mean 
an  individual whose remuneratron 
with respect to such employment in 
or in cormection with the production 
of each of any five feature films, has
not exceeded...............”  My doubt
related to that  point.  “Whose re-
muneration nas not exceeded...........
a sum of Rs. 1,000/- per  month”. 
You read yourself.  I cannot under-
stand.  I have one  doubt.  How 
long they have to work there ? Is 
there any provision indicating that it 
should be only 5 ? If you refer to 
the statement of Objects and Rea-
sons you will see an apparent con- 
tradict'on there. It says “in order 
to provide assistance in case of extreme 
liardship and for taking up related 
welfare schemes”. You see the paradox 
and the irony of, the  statement 
theie, on the reference to Rs. 1,000/- 
suppc sc 30 year ago, an axtist worked 
and got Rs. 1,000/-. Today he is 
pauper. He is a man with hardships 
He cannot get in this.

Therefore that monetary quali-
fication of Rs. 1,000/- should not be 
there.  Any  artist,  who is in 
hardship  should  l̂e  eliglib'e 
for this benefit, otherwise, this won’t 
be a beneficial scheme at all. I 
read it minutely to sec what is the 
intention of the Government in 
stipulating this. I am sorry to say 
that I am ubable to understand why 
this stipulation of Rs. i ,000 is to be 
there. I am not taking much time,

PROF.N. G.RANGA (Guntur). 
Is there any ceiling for Rs. i/xx)/- 
or so much in any year ?



423' Cine Workers SEPTEMBER 2. 1981

SHRI XAVIER  ARAKAL ; 
A man who earns Rs. i,ooo/- cannot 
fall within the category of hardship. 
Anartis who is in hardship is eligible 
for this. *A stipulation that if those 
who  have  received  less  than 
Rs. ijooo/- is eligible, is incorrrect 
and improper. That is what I am 
submitting. You may examine. I read 
it minutely to see what is the object 
of this fixing Rs. i,ooo/-. I fail to 
understand it.

Since you are looking at me Mr. 
Chairman, I am taking only one 
small point at p. 4 Clause 10 ;

“The Central Govermnent may 
require a producer to furnish, 
for tlie  purposes of this Act 
such stiitistical and od\er infor-
mation in such form and within 
such period as mav be  pres-
cribed.”

There is no mandatory provision 
to regirter any of these employees. 
If you lefer to tlie definition of any 
worker, it is a wide term. But  is 
thare any law whicli requires a pro-
ducer to keep a register in existence? 
To my knowledge, there is no require-
ment for registration. May be, in the 
rule, they may prescribe this. The 
delegating Clause is wide engough. 
What  I  am suggesting  is that 
there must be a mandatory provision 
in the Act itself compelling every pro-
ducer to keep every register of all the 
amployees, wĥ her salaried or oq 
wages.  This will be a great help not 
not only for tlie workers but  for 
everybody. This is one tiling which 
I thought, Goverament could con-
sider. Otherwise, we have to refer 
to the  Industrial  Disputes  Act 
and make it an industry within the 
oofinitetioo of diat.

These a :e the main suggestions, I 
v̂e to make.  I am eirtremely happv 
that this BHI has been brought forward 
to give some assktance.

One more suggestion, Th re ar̂ 
certain  artises, renowned artistes’ 
in south India, particularly in Kerala J 
where we produce a lot of films, wh<̂ 
have acted in more than 500 films as 
hero, but no national award has been 
goven........

SHRI G.T.  DHANDAPANI : 
The number alone does not count.

SHRI XAVIER ARAKAL  : 
They are renowned aitiscs.

MR. CHAIRMAN :  So far
you have been very relevant and 
have made very valuable suggestion™ 
Please conclude. '

SHRI KAVIER ARAKAL 
I got your point. Sir.  Thank you 
very much.

17 .17 hrs.

[Shri  Chintamani  Paniorahi 

in the Chair ]

SHRI C.  T.  DHANDAPANI 
(Pallachi) ;  Mr. Chairman i,  Sir,
I rise to welcome the  lê îslation 
brought forw'ard by tlie hon. I vlinistcr 
I congratulate  him  for  uhaving 
brought forvvaid this legislation 
help die working class in the film 
industry.  From  tliis  legislatiĵi 
I can understand the  desire  aiid 
wisdom of the Government to pro-
tect. the interests of the workinS 
class. Therefore, the Minister and 
the Government deserve to be coii- 
gratulated.

The previous speakers have deiflt 
witii this at great length.  So, I do 
not  want to go into details.  Mr. 
Danga yesterday has analysed the 
Bill line by line.

The spirit of the Bill as a whp̂"̂ 
is a welcome  one.  As  P̂ i. 
Ran̂ has pointed out, the other 
Muusries also should follow suit 
so that the working class will have 
some confidence in the functionia 
of the vaiioiis Ministries.

Welfare cess and 424
Welfare Funds Bills
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As a Welfare -State, tlie Go-
vernment has understood its res- j 
)oiisibility to provids some welferej 
 ̂leasures to its workers and, there- ’ 
lore, this Bill has been biougt for-
ward. As far astV cine industry 
is concerned, it is an industry whieh ̂ 
has many fluctuations.  The artistes, 
iifter t'leir  retirement  from  t e 
industry, have to be helped; not 
only this section,  but  the  other 
sections of workers have also to be 
helped.  la this paracuiar industry, 
in the beginning, when they are on ̂

;  the top, when they are at the helm 
affairs, they are  able to make j

* lioney to a large extent, but at the, 
<»ine time many of Uie artistes are 
not able to savetcir earnings during 
?l\eir young age.  That is  the] 
reason why  Government  have 
brought forward this me a sure. As 
for as collecting Rs, 1000 from each 
completed movie in feature films is 
concerned  cosisidering the imidstry, 
this amount is a very meagr amount 
a fery small iy)rtion,  What I 
would suggest is that instead of 
Rs.  1000 on ev̂ry feature film, 
it would be 1% of the total cost of 
production of the film so that the 
(Government can have more money. 
Tiierefore, I would  sugget and 
"̂request the Minister to enhance this 
, amount of 1% of the total cost of 
,jj|iroduction.

Secondly, he has referred to the 
jvorking classes in  the Welfare 
Fund Bill—̂that is  the skilled, un-
skilled and manual workers.  These 
workers are undergoing great hard-
ships when they are working in the 
theatre day and night. They have 
no protection. Most of the workers 
are being treated as casual labour. 
Most of the workers are being 
 ̂e;t̂agcd on contract basis. They 
uhve no protection at all’  They 
have not been brought under the 
Industrial  Disputes Act.  Even tJic 
Factories Act is not  applicable  to 
tliem.  For many hours they have to 
work continuously in the studios and

other areas.  Therfore,  as  my 
previous speaker  Itated here, they 
should be brought under the In-
dus ial Disputes Act.  Al̂ some 
sort of an insurance scheme should 
be provided for them so that the 
unskilled workers or technicians— 
Whoever it be—pay be benefited out 
of this nieasure.

Sir* I do not warit to go into 
details.  The Government has be-
gun with a good Bill and with good 
intentions.  During the implemen-
tation  if we find  some practical 
difficulues,  the  government niay 
rectify it then and there.  Totally
this  is  good Bill and  I  wel-
come  and  again  congratuiat
the Minister and tlie Government 
I'or having brought forward this Bill 
l̂and I request him that whatever 
suggestions have been made by the 
Members may be incorporated, if 
possible, iin the Bill.

«fr :(iTT3nqT) ;

i I ^ tr

ĴTRT I I

 ̂ wrr | ’ i

f^‘i  ̂  ̂ ̂   ^

^ I wk ̂  irt i >

^ t  ;ift

 ̂ I %

5̂  it  I I ^ firW ^

% 'm i \

M i »T ^ qx

55T5®T *PT

I  I w ̂  «wr

mx  qtirT i

?T  ̂   ̂’3|TfnT  ̂ fiFT ^

ftfrqT r̂rr
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HALF-AN-HOUR  DISCUSSION

A CREAGE OF LAND TO BE IRRIGATED
after co mpl et io n of  KOSI,

G andak and RajASTHAN Canal

MR. CHAIRMAN : The House 
will now take up Half-an-Hour 

Discussion.

Shri Bhogendra Jha.

«r> wVipffin:

‘sft, 17  198]

% 5T95T 40 % 3̂̂

^  I I

ir I fiiJi  ̂

teRiT 87 2«

 ̂̂fr ̂   qr w

I ^

?rrar

«ft 3f)r ^

 ̂̂xj n̂rr  ̂  ̂ 4-4-1973  ^

T̂̂\< ^  «n—

“Efforts.  would, however, be
made to  provide  funds  to 
complete  the  Western  Kosi
Canal,  Rajasthan Canal and 
Gandak  Projects during the
Fifth  Five Year Plan.”

T̂ST̂rr

«Ft  SiTnT «rr, %?siZT

 ̂̂   ̂  ?TT5̂r?r?i  «?r 

^ TTfw ̂  T̂qjfr ?fh:

?nft  17 ?PT̂, 81 ̂   fir̂r

^  ̂ 30

 ̂  »rf t, fsî  f̂rerrf

|f t I Tnj?«rriT it 24 5i%i?rci ir 

5̂ *1 57̂ ̂r,

I  w Jr «Tt?T ?TT  jsnjr 5T% t

«fk  ̂̂ nnnr 47,  48 sifa?ra t  «

?ft   ̂ ?r̂ ̂

 ̂ «rr, inr

^  I,   ̂ 3î R  t
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17.30 hrs. f̂r% 19 85-86

»̂TT r̂r̂, pf   ̂85-86

19 87-88

 ̂?fh: TR?«TT̂T ^ 19 85-786 ^

ĝTT ̂ >iT  I  ^

 ̂ I—

“Some of the reasons for delay 
are inadequate provisio:\  of
funds, etc. etc. Rise in coit of 
lalK>ur,  materials, equipment, 
land, etc., noQ-availability
of scarce materials like cement, 
coal, steel, etc.”

?rtfr? % ̂  it m  5ft %

5!Tvf)r  Jl'rsr? I f% *T̂ixn̂ htvr

% f̂îr 5ETT̂r  ̂I

m fir

I,  ̂  ̂  ̂̂

JTf1r  I

175̂  : fir

q-fr?TT ii  mj I I

«ft  sn :   ̂ apT

JTRTiT I,  ̂^  %

I i

 ̂ «ft cri 3f̂r̂ f̂ Ĵ

«rr,  ir ̂ JTR ̂  «Tlf  r r̂r

x\̂ \̂   ̂'Tfr̂ ’̂̂nsff ^

wf̂  r̂«T TT ̂  Trnr ?Rw:rT  ^

m % 5rr% ir

iT̂riT f̂r̂r vrr  f̂r 1 4-4-73

«rr—

“I toid  them  that  if they  took 
some  area  under  the in tegrii*ed 

development  programmes  the 

Centr  ̂ Government  might

like to come  fonvard  in
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4gi Irrinetion potential  SEPTEMBER 2, 1981 of Kosi, Gandak and
Rajashtna Caneal (HAH Dis.)

Mr. Jha, the fact that thefe'are 
Boards at present which r̂e 
functioning. For cxaniple,  for 
Gandak, there is a Board under 
the Chairmanshipof the Governor 
of Bihar. For Kosi, there is a 
Board funct’on’ng  under the 
Gha’tmansh’p  of the  Chief 
Minister. Of course, it has been 
unfortunate that for some years

atsîing them lo the  extent 
pijsible. There  is no question 
of taking over tiw projects from 
ths Gjvcararaent of Bihar

I ̂  T?: qr:—

■**1  assure the lion. Member 
that the Planning Commission 
and the Central  Government 
are very  keen to complete, as 
far as  possible by providing 
adequate  resources,  those 
of  the  projects  which  are 
capable of quick fruitition”

 ̂ ^

5fipTr I  ^  ^

m»T?rr  1  ̂  ̂ ̂ nfi

t, 55T̂  f̂fcT  t 30

?rr?i?ra cr: wrw ^ ̂  'rmr

fHTT ̂  ̂  ?fî  ̂grr

rft 9̂T  t«'pT-̂ ?TT̂  %

5T|cT ̂  ̂  ̂ I

«fk jfFPnft %

«nr?i  f$niRR|

f̂ r̂ rr 11 t̂r  ̂̂  it 

 ̂ n̂c«PT̂ t I   ̂ ?fi

% !f7»T TFil̂fTn, 5TF

if frnrr-̂PT̂   ̂   ̂totV

, t I  ̂ sr!

ftnn   ̂ n̂?prff ̂

»rn?T I I ^ ^

 ̂ if

 ̂ i ̂   ^

%  ir «TT :—

*‘I would submit for my very
ileamed and knowledgeable friend,

we have had a spate of Chief 
Ministers in Bihar that has 
some what disturbed the conti-
nuity of the process of develop-
ment.”

îT ̂  TO

?nft  I I  SPTT

I ? f̂fn: ̂ wfîfr  ^ 11

19 75 %  €r

ff I I 1975 30  |f

sff,  ̂  ̂  T̂̂lr || I

^  ̂5=q̂ t I 24

?HR:fr  ̂im TO 2?T :—

“Whether the Kosi  Control 
Board set up by tlic Government 
of Bihar ’n i9'>4, has not held 
a single meeting since  1975  ?
If so, reasons and responsibility 
therefor ?”

“Yes, Sir. The matter concerns 
the Government of Bihar.”

xm^^m Jf# I ?f\T 
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?rfe  T̂r I ?fk
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 ̂5 ?nrFa  ̂f̂ r̂f  ^

m^K ^1 t,

5ffg£r̂ ffr̂ Tt̂ T̂ t̂TT I 5  ?rrr?a,

1980  ̂f?fr  ̂ TT

2Fr  f?TT 1 5T?JH   ̂ tst

If sft I ?R 24 1981

?ffT iirsp tr̂-̂RT ̂cTT t-t ̂  :—

“Whether the Kosi Control Board, 
announced ’n the House on 5th 
August,  1980, has s’nce begun 
functioning?  If  so,  details 

r.  thereabout. If  not, the reasons
>.  and accountab Jity  therefor.

fTT̂TT I ;

(a) and (b). No, Sir. The Govern-
ment of Bihar d’d not agree to the 
proposal  made by  the  Central 
Gov'ernment.

cTl  f̂ rr it «rr m  ?Dft | 
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?rh:  ̂m'T %  ^

*P̂TT ’̂=<rr I  fifR rmr  ̂

1974 ir 

 ̂ «TT

qftvuir̂T

 ̂ ̂  VfVtRiT ̂ . . .

(fwnif)., ‘

^  W t %  5®r

2pr f?zrr  t̂cjpr:

 ̂  ̂  *rfê ^

grn 5£rr mx itr) 24 

t  ?T’̂ii7 1199 r̂ I  snR zT|

55TT----

Whether  the Kosi  Board  of 
Consultants headed by Dr. Kanwar 
Sen was  set  up  in January, 
1974  3,nd whether it submitted 
its provisional Report in September 
1974, and it has not been  called 
to make the final Report ?

31̂7?

ftvrr

The Government of B har inti-
mated that no report, either final 
or provisional, of the Kosi Board 
of Consultants  constituted by the 
Government of Bihar in 1974 had 
been  received by.. {;nte uption)

?!T»TrTfct 3fT, |e: f̂ Ẑ ?fT?:

 ̂?ĥ R:  SIT TgJ t I

=̂r?/!T   ̂I  ĉr;,

 ̂?*!>  qT  10 JTf, 1974 % 

sr?JT wrr ĵqiw m eT̂rn  ̂i

«rr—

Whether a Kosi Bord of Consul-
tants was constituted by the Govern-
ment of Bihar whxh submitted its 
report through a note dated 4-9-1974 ?

S?h 3669  10

^   ̂ «rr 1

fwrTfe ?r?

I

^ I f f  : ̂  ^ ^

f I «ri

If so, ma'n features thereof.
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[«fV ^ 7? 5TT]

It has been suggested that necessary 
survey and invest’gat’on  to update 
the  project for construct'on  of a
high dam on th'j Kosi  River be 
carried out.

^ T«T ’Trar

5ett̂ I ft?

WT |?TT .

f̂QT I %

?RT  fq q̂R ?rn 

% t  I  53̂  ?rni? I

^   ̂?fk  ^

T̂̂ T, m

I, 9̂T ^

 ̂ I ?rh:  f̂ nFr

|?TT I I 5Ft

2p*Tt ?T̂1f t I ^

fRT̂ n 5TTJHT

H  I I

jfft

T^ ?»T ?TtT  ^

f|- r̂

T̂.  I  ̂ 1̂ ^

3300 fq  ̂  ̂ îr ^

 ̂ t % hj 

fT̂lt  #iTR "̂1 W t, r̂̂lT

fw  % f̂rtr f% —

We cannot have consumers for such 
huge  block of power.

^ ^ ŜF?T,

 ̂ f^ tiiit i  qf 

 ̂«nr?T  ̂^ %?? r̂r̂n:

- Jt T̂p 3îrar  «rr I   ̂inq  % 

 ̂  ̂  ̂ lIR̂TT

 ̂qTm  STRfr

5Ft T̂HTT  ^  gft  ̂ ^

TTsftJ?   ̂qrf̂ Sf̂rtt t  ^

 ̂ ̂   ^T —5ft qWf ?Tt5l?lT

 ̂ «rr   ̂ 5!̂

ftnrr »rqT— ^  |

?f[7:  ̂^ mr.

t| t? ^   ̂  ̂ ^

?TT̂ ft?  T̂TT̂  ̂ m

srsrt̂ R  ̂ Trai  ? ^

'ETrpr f% »T?3> ̂  -

zr̂  ?fk ^  ?r% ftj fiT̂FR _

 ̂fqzra fqr t ? <fto

1̂ 0 480 % IT   ̂f̂=ETR

rft ?rjli I ?  ^ T̂

 ̂<+'R  ̂  ̂ ^—

^ ̂  '̂1  ̂iT̂r

qr i I

*T5n̂ a Jf rrm ^   («ft

) :  %qT̂

?TT̂,̂ m ?TT̂ w  %

5TH TTR̂q  I 5fk t ^

ciT̂ r̂f̂ t ft?  WR

if w ̂  mi | ft? 

ift™ ?fh:

^M4c. 1̂   ̂ ^

ŵ'VipfR ̂  I,  ̂ q̂TJf-

^T ô T ^

?ftT  ̂ f̂|3Fr '«pnT

 ̂ îi?5 SIT   ̂jr̂r̂TT

g?m  t  crr?̂ ^̂(Rroa % 

 ̂ cft?T ' sil̂  ̂  ̂t ftintr  ̂?fr' 

RT ^  finpr % I

ITV  <T3If«JM -̂!mt  I I

»f|ilfjr HT  ^

ft? «Ftf f̂ T̂fi r̂WR  ̂  ̂3TRjt

X
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JTf

^ ^ I I  ?fyT

5HTTT  ̂  ̂ T̂f

 ̂ F̂T  ̂ >̂q7J ?1T  r̂?T

I, ?iEFi

1̂*  ̂#TT, ^ f̂ r̂c  %

'TRT T̂ft I I («!TirErH)

 ̂ f̂ q 3TfT  I 1 ■

5Tl̂  ̂% ir

T̂TT ||  R̂T ^

t  «̂r

^RF «rrf̂

 ̂ T̂iT. î<T?T

r̂  ̂ T̂IT I  5iT   ̂^

?T̂fT ĴTT «rr  ̂f®

 ̂̂  I f5i?î   ̂JTf 5ft  ̂

 ̂ I  f̂k  q-̂ Î R?fr

»rf

f® I I  r̂̂T

f̂ĵr̂rff ~̂t  ̂ iT̂iiirs: 5î | 

ĉcftJrod̂nr ^   r̂ jpttt | i

îTTft f%

'?rn t 5fV?: ^

'̂t t ̂   r̂ W ît

T̂nft % f̂CT  ̂  f I

ĉrPT̂T 9FnfV?rn %  srr̂ n̂ ?t7 ir̂n: 

cfT  JrrfnT r̂mwn 5TRf Jfi % ijqT 

iT̂  ̂f̂5TT ?fh:   ̂ 3fr>3 '•a • ̂

^ ̂  ̂   ^̂<7 % ?TR̂ ?rr

11  jf ̂ 5f5rf   ̂vt *rt

11  iqn srrJT̂ ̂  |  ^

^̂:r̂r f̂ qr >TaT

' t  f®  ̂ iffT

 ̂ r̂rf̂ »  JT̂r̂T̂T  ^
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%TR % ?ncc?rf̂Ii?rJT %   ̂ 5TTcl

f̂ T T̂

^TgT^ â ?̂r̂ |?jr m 1 f̂sr 

 ̂grfaT̂ r̂ ̂ r ^

 ̂qr2T̂fif»r 'îr ̂'t  «ft 1
f̂1%fT 5,1%?: t  f̂ 5T VT WOT,

q̂ft̂ 9rrlTT̂ %qr *prr 1 

#?(T̂ - ̂  

?rk  TF?  ^ 

4 n̂T%sfr̂ 5f t̂5f ̂r stt̂ot̂t 

f̂ r̂ % T̂rrf̂cT  ̂  ̂ wrta' f̂ r̂

 ̂I ^ wrqT̂ r^r %

Jr ?tYt fBf ^

if 7̂T?ft  t •

itt; %ttx irr̂  ̂ | w

sp̂t q̂\\ ^̂srftf̂rsnff %  ^

^ rr̂   ̂ I,

?T7Rr ?ftT STRERT̂ .%% ?Hr̂
11 ncftiTT q̂  |  jft̂r̂T
 ̂5ft ̂(T ?ft:̂<fĵT %cr I, âfflW 

Tfar I I ^

 ̂% 377T, 5ft sft3f̂*T
rrsT̂ŝ |, ̂nT «TT ̂wt   ̂̂P/ft
?rr5rr?ft t 1  |, fsrn̂
q âr t I

«T=sr̂̂q msTnr ir f̂t
?5̂r5T̂ I f̂ f̂t ?TTfn-ifT3:*T 
|, ̂<T ?rf̂-̂>̂ sfr̂fTfT EfTT STTiftfT̂t 
k  r̂Tsft? ̂̂TzT̂T ?fh: ̂  
rr̂?  n̂fq?
T>:qT ̂ T> 5fft-T ̂ 5fr̂ V̂fT ̂T̂
"jT ̂ 5rr?»f I «nrr ̂rrr *m 
?, 5ft TAÎT
n̂rr  55  ̂?rnT̂ 531*7% w

ti*T =̂r̂fJT  I  i?7t̂
sff̂fs: % f*r̂T%̂ if <f̂T  f--,
'T̂̂r aTTSr ̂   T̂Ht  !̂'FT,
<̂1TT TT5f̂^̂ irk rf̂TT



[-/i  5H] .

>̂̂'r  I  «frr̂r1 k

11 iTF

ifr  %  I

?!>: rr̂T  f̂ĴcTT t  f̂Tf>

TT?fi  if  I I
 ̂ * .

Hm̂irrT ^̂  ̂: if

c?TM T|:iffsrmfe‘r ̂  I  îT

r̂fsrtr I

«f̂ f̂rarĵ n̂r 5sr?ifrT> :

A' %r̂  i I  '̂r 'iTT̂r

I  ̂1963 Tf I

vft g?r>?T itstt (T.?r?rfTT  4̂) 

firr̂T?̂  ̂ ?i3s:r

I
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ŷ< Tr3rm  ̂'̂iT̂r wFiî€,  t, -inp

jfrn̂r̂i fflif  3ft

?'31T I I, Jfvr
r̂ f̂K? |, Pn-qf  |, hh

 ̂ I—frr  ifr̂lf T̂

T̂̂r t I   ̂ îTsa 1̂r

m  vr  I  %

%  jfrRjrîr :̂m' m"t 1

f̂ F̂T if 'f̂y q̂t % %

iffrnjf̂   ?̂Tr ff I I fJT 

%  îTfafr qrifr  T/r̂rr

>̂■>1 »f'i§r̂r % ?}̂.T-?i7Tfr

I: I

«i> fsT̂rgrT̂JTR ?TfJTr̂ :

ifrin-f̂ rT r̂ %f?iT |,

5(t5T  ̂v;f:f >RTri 

â  3ft  t,

STJtY  f%iT  I,  ?i5r

1983 ^ I

n̂FT  ̂1985-86 if 

=f.TC5ft̂  ̂ŝf, rr^  1983-

84 T̂T  I

sftrnFT t  ̂ ĉrfn'̂T  spffrw-1 ^  

^  wif?   ̂nq  f̂qr  I I 

n̂(?r̂T3f<îqT̂r'rt9rii 1987- 

88  ft ̂h’T̂îT ?lh ̂ qPT .̂T

'ft9T?r 1983  ̂ n̂,

if  :̂R  T I I

?ik ̂ ?̂s't.- 

 ̂3f» f̂ f:̂ ̂   ŵ

qwt t   ̂ îrsfi  r̂ 

w i'm I ?  w«  if  %

*̂ftff̂ if ̂ \̂jẑ

%  f  ̂, fjTn  if  ^?fr,  »rnrf.

Wffr?? 5TT 3ft  ̂opô H sftr   ̂

if  nr̂T f̂ Tijr STT to  ^

r̂̂fT it' "̂t r̂f r̂r  | 1

?̂'4t ?T(q  ̂ nj— l̂^

TTîT'Tr fr?̂ r|,  f.r ?̂nww?i 

T̂n*r,  ^  q*̂

%  r̂ ^

% t I  Pl-iT ?FT

^ îqrrr  ̂ ff  ^

k  I  ' ̂  ‘ ?T»iT

r̂̂ =iqRm

?7‘n:  ̂ '?ft  ̂^

 ̂   ifq̂ rif? ;̂r ttĵ’ i)  irJtf̂'̂ 

 ̂ <̂=1̂ fsrnrĉ  ̂ *ir ' Oir 

'TrfirqriTi if rjyi\ S6 ^• c\

r̂«T if 5, f*mr ̂TRT I

qn  ̂ 56 % âr»  ̂^

?r«=i?iTTTci  i?r«T  ̂ W I 

sfti % *T?iT%ni  ̂il'm



^  I I 1954 ̂

sprfqTT ̂?TT 19 7 5 %

■cTT? q̂r,

wrtf ff ....

«f> WtfFJ 5TT :  ?

«T>

 ̂  irsf̂  3Tr%, t  r̂ f̂i

î?rf ^̂riT i  r̂«WT I f̂'

^ n̂r q’mr

t ?rr ?iT̂ WR  ?rrM-

^WTT?r  ̂ 'T̂ sm ̂  hT'i:

3̂r;j5r̂  f̂ f̂f

'■‘■̂'li if  I 5fi ^

7̂7 w,  ̂ % T̂JT

 ̂ ?t%,  'T? f̂fr̂ ’TJFi'?;

Pfrrî?;  T̂oTR nti  ̂ r̂̂-B

.̂?T f?i ĉrrf 5Tm 5rriir?T

5nr̂  T’̂ f  T̂̂fV % %rr

 ̂ art ^

% f̂q’‘p’irirrf i  r̂rr ̂rin̂ % 

r̂̂', '’f̂

f-pqîJT,  "̂t srrr-srn: fî TnT

I, WR ir̂rr

wV  Tf 3TrT̂/-r?: w? r̂̂-

%̂j(Vqcfr  I   ̂  ̂ Tfn%

qT...................

PROF.  N.  G.  RANGA
(Guntur)  : They  did rot do it 
between 1954 and 1976. The Central 
Government  was sleeping.

«r> ^

 ̂  ̂  ̂j5p-?rT f̂r̂J,

tor I   ̂  

?R WT f*Tfn f2T ̂ ?9r̂T

 ̂ ciq ff  5?:r?fr

 ̂  f̂ Tf̂  ̂arf̂  fj

 ̂  ̂  ̂»T% I r̂̂

fiffiyfgi. r̂rf̂ % ^

|<rr I
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18 hrs.

«r1f f̂Tt*Fsr  ̂m I’

M>%d?T  I- I

«fy f%«rrjT̂rn?T '̂r?fr

cfr̂  %  if I I  If?  r̂a

5fi? %  if I ?T>: ̂'f ̂'V

cpt 5rrq̂-55ff̂qR I,  if ̂iif- 

?ftT Î'̂f 

if  ?;|T »rf «ft

 ̂  ̂ '̂TW ̂rrp, ̂;t

P̂T  ?TTcTT I ?fk  ?TT̂

'̂r 11

>fr  t I  ^

n$  T̂n̂=IT w'li  n;n

I §rr 3ft ?m, ftr?f 7̂

■̂TT?  '■f̂  ̂ r̂̂?7’ if n

fg-qr T̂ =̂:̂t '̂t I
■o

»Tf.  ̂  3̂FfT

?fk 7-  ̂ fVTfr fH: 3ff

 ̂ ‘̂n Jfff

?f'f̂  if %r̂ «̂T

if % ifh: •A' f̂t fJF̂ rfr %  T̂T'T

?TTn*̂?T irĉTT ̂ >?fnrr̂ ̂:T̂r̂f̂;=ir 

f  fq- f̂i '̂tfer̂TJfr  r̂?i ih

f̂r? t||  ^  Tf̂T  ̂I

qiR 5f̂ r̂

=?rr̂ |, '̂1 ̂  '̂r ii’Jr?: %

IT[̂ 56 % cTfa   ̂  f*T

{̂ ̂   fWn r

ITRT t  ^ irfeqTT  ^

^   frq’ if f? I

«f̂  in ; ^

ĉft  ?TT̂ I zfT  *?TT *f,»r̂

t ?

f̂ nnfipnw  w»wfTt :

 ̂I  ̂%?ir̂TfRFrn

 ̂  ̂m  5T?t’̂  i, ^



^  f,  ̂3ft ̂   T̂T

i ̂   ̂ ^
 ̂ T̂T ̂ ?flT ^
f«rf̂r I I

 ̂ *̂Ji?TrlT  I fWJ  ̂ SET̂Tcl 

ŜITT q , n̂'  :̂r

 ̂ *̂T t I

%
«ft v*rm frr«T *rwT (mrftfrft); 

nfT f>T 5Trl,*5r  ̂^ ̂  |f̂ %*a  ^

ŵ qrq *̂ % stt̂

 ̂̂  r̂?: T|r g I

im T̂T  I f̂; '̂T
(TJĈ̂n:  ̂srra '̂> T̂n̂rtft | f%

zftsTnT ̂ fsrâft ̂inf̂T ̂

r̂̂Tcftt, f̂râft snrar  n̂ *̂-

?T5sr  I, qf̂ T ^

f̂hr̂r 'n*ft %

T̂  ̂  ̂S5TF7 ̂  '̂t I
if tft 5f ̂ a t I

 ̂ T̂TJuTT =sn̂T g 1% qr̂ft % p̂tr

jftsTJir *̂?rr̂  ̂   ̂ ^

 ̂ sTT'f  ̂̂
•fnr̂ T̂  ̂  ̂I  ??T7 ®P̂  ̂

rm  ?7T̂:Rf T̂ ?7̂  I I 

?5TT  ̂ tT̂ T̂̂fff qx

T̂T̂ Tr?TT t *?T  ?

^T JTTT 3̂iT?r J7̂ I f% ẐTT 

17̂ ̂   n̂ t
vr ^   ̂ T̂T
t T̂STTcTT̂ I qcft̂T
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5̂TnT  «TT.  ̂ f̂FT
t I  T̂ ?ffrr   ̂  ̂ T̂?r

f̂t|?

5̂|*T̂ im  Ifsp ̂ T JT̂ 

r̂a  n̂ I  jft̂ %
5Tft n̂ , wmr n̂ , %

%̂?r ̂:T fn̂lW 
r̂ff I I 3ft

t( qr̂T  t I

I fsp ̂ T
 ̂ n̂̂ Tft I r̂ n̂ ?f̂ nf?:

^ 3fi ?rfsR:Tfy 

I, 3ft   ̂  qT% ^= f̂t I,

r̂ ĴT-f9r?mT r̂ ir  ̂ ?r  ̂|,

fir̂rar
t ?fh: «̂ft qr̂ n*̂1f ̂

 ̂  feiT r̂rar | ?ftT  ^

 ̂ '‘̂l̂FTT  I f̂P SRT

 ̂ ĴT̂TT % ?TR ir I  n̂ 
f3P f̂îsrrf  ̂ Jr  atERft

I, f̂re %  f̂ T̂R w ^ 
% qr?ft  ̂ 1

â.̂ >?ft Jr  1 I   ̂

if̂t 3ft qartr  I

WT  5fTŴ   ̂ 31T

f  f3r̂rwrr qf̂ nr R̂TRf *r 

3Tfâ 5ff;rT3r
 ̂ 3ft 5T*Tm I 'T|%»rT,

?Tf  f̂iT  I  zrf̂ ?̂ f̂,

?n3TR wft f̂«T%   ̂I

^  ¥t-3rr̂ mft Jr | ft? 

m  qff ft:  *ft3i?TT % «r*T5! ir



s%?nc q;# • frfsmTr ^

Or̂ft wr ^

> srfsRnf̂ % firiT  qft  ^

*nf\ I ?■  ^   ̂^  ^

 ̂  3̂5T̂ I ?

qf̂ ?T̂, 5ft %r̂  ;35T̂ T̂

t  Jifrc 5)T  I ?

 ̂YrfETvrfTTff % f  ̂ 3̂

M ŝtt I wtr  qr€f

 ̂ ?̂rm1 %  «ft I

Irrigetion potential BHADRA 11,

^   ̂fW-

 ̂^̂ «5rr % f?rq ^

^̂T-srf̂PrWf  ̂iT̂ ?rf̂ n T̂ ^ 

 ̂  T̂ T̂ I ?  qfir 

1̂  ̂‘f>«f cn? ?

 ̂ =̂«T-

'̂t I ?rh: 1̂ ^o ^
%̂355R  ̂ 11 ?̂râ ?Tq Pet ̂  ft »rf | 

%f̂?T 5®  trfWrfxzff ?fix TfWwft

# ?r̂JTT ̂  ?T̂ ft T|T I I

q?ft?f  % n̂hrifrzTt ?rk  ®t̂

'̂*n'[̂ ‘̂̂  ̂  ̂f?r wix ^

 ̂  % JT f̂  ^5JTT?qt spt

 ̂ % ?rnT 4̂T T̂RT   ̂ T̂

I,  5̂T  ̂? ?'*

«ft  ̂ TO  (̂TfTT?:)  :

 ̂ TToîtrpi  ^  ̂ «rfĉ'

t![ftmT ̂  ^  ̂^  ̂ t I  Ŵ T 

f?:9TT  ̂ <̂52:  ̂  ̂  ̂  t

 ̂ TT̂5f?«n̂ % ̂   ̂fmm ̂  % 

*T̂ 5T̂ ^  ̂ I I

qr  ̂ i958- 59ir  ̂jirr 

\  «nr 19811 I  *r̂ sfl̂  

HTT «TT  WT ^  ^

feft TTftr  ̂srJTRT ir̂rr «TT 

«w  ft?5Rt Trftr *ar*f »̂ft ? 

 ̂ ?̂n% 5ift r«n  ^1

1903 (SAKA) of Kosi, Candak and 446 
Rajashtna Caneal (HAH Dis.)

t  »ft g ftp 

TT5|f«TR qfT % W  5TT ^

q/ŝ ?̂ 9R  ?T¥ ft 5171̂11 ?

TFi>?«rTn  nfT  ̂ ^ ^

|?TT  r̂tr ZTf  ^ ft n̂niT

^ 5T̂  5?T qfêiŜ9iq

ft̂  ?

Sl’T̂T !ftT  'T.̂r  ̂$T̂|?RT %

W T̂PCOT t| I ?  W ZTf  ̂ ;Tf7 

I ft?  f̂ q âtT  ̂ ^

 ̂ ̂  ̂ %\l  ̂  ̂ l̂ifip t 

JTff fT5r t| I ?  f̂ ĝrRT ferrzTT

w «n ftp  ̂ ^m ^ fir̂»T

%i\T ̂  ftr%̂ I t 5TnTRT

 ̂ ftp imm

?î ftrf̂ ŝTsrt ĉrnf

% ftriT qpTT  % TfT I ? f^

'̂̂Tf̂Tf?: 1985-86 â  

ft srnijft «nR ̂   Sfft ̂iTt Tft m ?

?rN w ̂  ̂r w 5̂r | ?

5̂1%  ̂ftrfTfrsT  ̂«ft

iiTt Jr 7̂w % ftrijT 

W I  W TOTTT 5?r: w  ^  

T̂T% ̂  JTfT ̂   gvrrWt

1% ZÎ 7f̂

^  ffT̂nWT, «7̂  ?f|7: TT̂ŝ R «ft

?rm  ^ ?  fTtrqi ??r

 ̂  ̂ ^^ft €  I
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BUSINESS ADVISORY COM-

MITTEE

Nineteenth Report

THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AF-

FAIRS AND DEPARTMENT OF 

PARLIAMENTARY  AFFAIRS 
(SHRI P.  VENKATASUBBAIAH); 

Sir, with your permission I beg to 
present Nineteenth Report of  the 

Business Advisory Committee.

18.23 hrs.

Tĥ  Lok SabhcT' then tidjourned till 
Eleven of the Clock on Thursdaŷ 
September  3, igSilBhadra  12,

*903 iSaka).
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